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LOK SABHA 

Tue8day, November 19, 1963/KaTtika 
28, 1885 (Saka) 

The Lok Sablln met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

"31 

Soli Survey 

+ r Dr. L. M. Siq"hvi: 
Shrl Warior: 
Shrl Moha. Swarup: 

I 8hri D. C. SlIarma: 
J ·8hrl Vishwa Nath Pandey: 
") Shrt R. Barua: I Shrl Koya: 

Shri Bhal'Wat Jha Allad: 
8hri D. N. Tiwary: 

l8hrl 81dheshwar Prasad: 

Will the Minister of FOOd aDd A&'I'I-
eulture be pleased to state: 

(a) whether the Planning Commis-
sion has approved and finalised any 
programme for a comprehensive soil 
survey of the country; and 

(b) if so, the outlines of the pro-
~.  .. ~- -. .;rganisational pattern and 
.":':". rciiil' outlay thereof? 

The I\finister of 8tate in the Mlnls-
u,- of Food and Agrielliture (Dr. Ram 

~ Sinl'h): (a) Soil Survey Orga-
nisations already exist in the Centre 
and some of the States. The Com-
mittee on Natural Resources set up by 
the Planning Commission has recently 
recommended the strengthening of 
these Organisations and the Jetting up 
of such Organisations in the States 
where they do not exist at present 
with a view to ('arrying out survey of 
1400 (Ai) LSD-I. 

soil resources within a period of 20 
years under a phased programme. 

(b) A note giving the necessary in-
formation is laid on the Table of the 
Hou3P. [P/.aced in Lihrary. See No. 
LT-I 826/63 1. 

Dr. L. M. I ~  May I know 
whether it is not a fact that the need 
for comprehensive soil surveys was 
first realised by the Government only 
during the _econd Five Year Plan 
period and whether it is not a fact that 
this delay in completing th"se soil 
surveys is largf'ly responsible for the 
deficiencies of planning in the fleld of 
agriculture? 

Dr. Ram ~ 8I ~  Yes, Sir; 
that io, the statement that we have laid 
on the Table of the House. 

Dr. L. M. 8I ~  May I know whe-
ther the Government consider that 
they would be able to complete com-
prehensive soil surveys in the country 
by the end of the fourth Five Year 
Plan with the outlay that is 11t present 
proposed to be made for it and if not 
whether the Government arc taking 
step!; to strengthen the soil survey 
organisation and flnd more money for 
completing the soil surveys by the end 
of the fourth Plan? 

Dr. Ram 8 ~ 8lnll'h: .\ccordini 
to the present allol'ation. it would ~ 
be possible to romplete the BUrvey by 
th ... end of the fourth Plan ~ o . But 
the ef'l'ort will be to increase the all,)-
cation. A~ the hon. Member might 
have noticed. a provision of Rs. 64' 67 
lakhs has already been made in the 
third Plan. We have asked for fur-
ther allocation. 

Shri Wllrlor: May I know what aTe 
the steps sllggested by the Centr" to 
strengthen this organisation in the 
States? 
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Dr, Ram Subhag Singh: There are 
four main centres. At present the 
whole work is being co-ordinated by 
the Indian Agricultural Re.earch Ins-
titute and it is functioning under 
I.A.R.I. Director. There is also .1 Cen-
tral Cartographic Laboratory, which IS 
attached to the headquarters of t,le soil 
survey organisation. We have besides 
asked the State Governments to set up 
their own centres. As I said in my 
main reply, many of them have set up 
their own centres. 

Shri Bhagwat Jha Azad: Since ~ 

organisation has come into exi3tem'e 
at the Centre and State ~, may I 
know what portion of the COUll trY 
Government have been able In bring 
under soil survey? 

Dr. Ram Subbag Singb: The maw 
work is at present mainly confined to 
the big river valley projects-IO rive" 
valley projects: 1. DVC. 2. Bhakra-
Sutlej Project, 3 & 4. Machkund Pro-
ject, 5. & 6. Hirakud Project and 
catchment area of Hirakud Project, 7. 
& 8. Chambal, 9. Kosi and 10. 
Mayurakshi, wherefrom ~  hon. friend 
comes. . ~ 

Shri D, C. Sharma: May I know 
what kind of collaboratiun exists bet-
ween the central organisation and the 
State organisations and whethpr the 
State organisations are independent or 
they are to carry out 01 ~ Lf the 
directives of the central organisation? 

Dr. Ram Subhag Singh: Actually 
the work includes coordination, bl'-
cause in Bhakra, Rajasthan or Cham-
bal area, it would not be possible for 
any State organisation to work inde-
pendently of the ceatral organisation 
and so, with a view to activising their 
work, they have to work in close co-
ordination. 

Shri Koya: May I know whethu 
the States have asked for more aid 
from the Centre for carrYll'lg out their 
schemes? 

Dr. Ram Subbag Singh: No, not yet; 
but as the programme will extend. 
naturally th .. y will a.k for aid. But so 
far we have not received any request. 

Pak-Chlaa Air Agreemellt 

+ 
rShri Hem Barua: 
I Shrl Prakasb Vir Sbastri: 
I Sbri Yasbpal Singh: 
~ Sllrl Onkar Lal Berwa: 

*32. 

I Shri Dllaon: 
L Shri J. B. S. Bist: 

Will the Minister of Transport be 
pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the state-
ment made by Mr. Z. A. Bhutto, 
Foreign Minister of Pakistan to the 
effect that Pakistan would start the 
air-services under its agreement with 
China even if India did not give per-
mission to fly the planes over its terri-
tory; and 

(b) if so, the actual position and 
India's reaction to the above state-
ment? 

The Deputy Minister ill the Ministry 
of Transport (Shri Mobiuddill) : I a) 
Yes, Sir. According to Press Re-
ports, the Pakistan Foreign Minister 
stated on the 12th September, 1963 
that Pakistan would start air services 
under its agreement with China even 
if India did not give permission to fly 
the planes over its territory. 

(b) We have no information what 
route Pakistan Airlines will follow for 
operating Dacca to Canten flight. 

Shrl Hem Barua: If this Pakistani 
threat materialises and Pakistan actu-
ally flies her aircraft over our terri-
tory, may I know whether a..73FFlrst 
are prepared to interpret this as a 
violation of our air space; if so, may 
I also know what steps Government 
have contemplated to take against this 
Pakistani intranSigence? 

Sbri Mobiuddln.: The hon. Member 
knows that the area of Lushai Hills, 
Mizo Hills and Manipur Taluqas are 
prohibited areas for flight by any air-
craft without permission by the De-
fence Ministry. Under those circums-

..~, the question asked by the hon-
Member is only hypotheticaL 
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Sbrl Hem Barua: No, Sir. May I 
submit ... 

Mr. Speaker: I will explain. He 
may resume his seat. If they fly over 
the prohibited area or our area, would 
it be a violation of our airspace? 

Shri MohiuddlD: Of course, it wiJl 
be a violation. 

Mr. Speaker: Then the othcr ques-
tion as to what action would be taken 
is hypothetical. 

Shri Hem Barua: What are the 
basic reasons for refusing permission to 
~  to fly their aircratt over our 

territory? If' the basic reasons are 
political. do Govl'rnment propose or 
contemplate any sterner measures? 

Shrl MohiuddiD: The reasons, of 
course, are securitv reasons. Just as 
on aceount at ~o ~ of security we 
have prohibited areas in NEFA for 
flight by any aircraft-it is not only 
for Pakistan services, it applies to 
""'"V aircraft--similarly, tor security 
reasons these areas hav .. been prohi-
hited tor flight by any aircraft. 

Shri Hem Barua: Sir, I rise to a 
point of ordl'r. This is not the reply 
to my question. I am not concerned 
whether these areas are prohibited or 
not. I know that these areas in Assam 
are prohibited areas. The fundamen-
tal question is, when We do not allow 
or permit any foreign country to fly 
their aircraft over OUr country and 
they do so in spite of our refusal to 
allow them, whether that would be 
taken up seriously or not·/ That ~ 

my question. The replies are all vague 
as moon-light. 

Sbrl Mohluddin: It is a violation. 
It is a serious question. 

Mr. Speaker: He wants an answer 
in those words, whether that would be 
taken up seriously or not. 

The Minister of ShippiDg iD the 
Ministry of TraDSJIOrt (Shrl Raj Baha-
durl: It would be taken up seriously. 

Ilit ~ ~  ~ it lfiI' ;;rr;r 
~~ ~ ~~  ~ "''''''''Q.,1'1 if 

~ ~ ~ Sf'fiTfui'f ~  ~ om, ~  
'fA ~1  ~ ~ l!'g ~1  ~ 
it om, ~ ~ if ~ ~ o  
<f.'t .m fqitl-f ~ ~ ~ ~  I ~ ~, 
;:r) ~ ~ it ~4  'flIT I ,~ to 
'flIT o;'fT ~J  gillT t ? 

'l' ~~,~  . ~ ~ ~  
-ir.R it i1@ ~, ¢;;ro: f'" . ~ 1 ~ 
~  iW ~ ~ .m 'liT ~ 'I»: 

l:l'f;iiT ~ I 

'l' ~ ~ : 'flIT it ~ <'r'fi?fT ~ 
f'" 'll'r<?f ;p<f,T7 ~ qsllff ~ ..rr ~ 
Jfl'I1'ilr it f"flgT ~, ;;rr<!'R' <f.'t, il'if'l <it, ~1  

~ ~ if.r, f'" 'If; Wf't ~ ~ ~ 
~ ~ <f.'t ~  <r ~ f;;pffi f'" fr'f 
..rm 'WRT Ten 'I»: 11.t: ? 

~~A : iP' ~  it ~. .  
",)t :;flM"i'f 'lifT ~ 

Shrimati Renu Chakrnartty: May 
I know whether China has writtcn to 
our Government asking for permis.-
sian to fly over our air ~ , whe-
t bcl' prohibitcd area or not, and if 
after the refusal of landing rights 
they are persisting in opl'ning up this 
rout .. ' May I know whether the 
Government has any information on 
this' 

Shri Mohiuddin: We have not 
received any such request. 

Shri Basumatarl: May I know whe-
ther thl' attention of the Government 
has been drawn to the fact that 
recently one Pakistani aircraft flew 
over our territory in NEFA and 
Mizo Hills; if so, what step" have 
Government taken in this C'onnection'r 

Mr. Speaker: That would be 8 

differ .. "t thing. 

Shrl J. B. S. Bist: Is it a tact that 
the Government of Japan have not 
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provided landing facilities for Pakis
tan? 

Shri Mohiuddin: Yes, Sir; that is 
according to the newspaper reports. 

Shri .Joachim Alva: Is there any 
clause in the Inda-Pakistan agreement 
by which we can prevent Pakistan 
flights to India altogether even though 
the International Civil Aviation Orga
nisation has laid down rules to the 
contrary? 

Shri Mohiud«tin: Under the !:CAO 
there is, what is called, the transit 
agre�ment under ,•:hich every mem
ber of the ICAO provides the other 
members transit rights over its terri
tories for scheduled airlin�s. except in 
those areas where it is prohibited for 
security reasons. This is an agree
ment which has been signed by all 
ICAO members. 

Shri Sh1m LaJ Saraf: Is there any 
likelihood of Pakistan flying its air
craft over Ladakh? What precautions 
have bwen taken with regard to that 
part of the country? 

Shri Mohiuddin: That is a security 
aspect for the Defonce Ministry to 
consider. 

Shri Hem Barua: He has taken shel
ter under the Defence Ministry all 
through. 

Mr. Speaker: That is a different 
question. 

Development @f Tourism 

+ 

r 
Shri YashpaJ Singh: 
Shri Maheswar Naik: 

I Shri Bibhuti Mishra: 
I Shri M. L. Dwivedi: 

•33. � Shri S. C. Samanta: 
1 Shri B. K. Das: 
I Shri Pottekkatt: 
I Shri A. V. Raghavan: 
I �hri Mohaa Swarup: 
l Sllri M. G. ThengoD.der: 

Will the Minister of Transport be 
pleased to state: 

(a) whether there is a proposal to 

form a Corporation for development 
of tourism; 

( b) 'if so, the main features of the 
,cheme; and 

( c) when it is likely to start func
tioning? 

The Minister or Shipping in the 
.Ministry of Transport (Shri Raj Baba
durJ: (a) to (c). The Ad Hoc Com
mittee on Tourism have recommended 
the formation of a Corporation for 
handling activities of a commercial 
nature connected with tourism. This 
recommendation is under examination. 

P.oll' tmtn� f� : (�� � � 
'WR i,r �q i'f S::ifG'T � <IT T,!'T.:: IITffii <fi1' 
41f mr� f<fi<IT � 7 

11;:ff � � : :!f+TT f�.:or � 
g""f � 1 'J;f'llT �T � �rrr � ·;:f � T,!'T.:: 
�m �3; �mn i.fl'J'T tl •F1�13-,•II I 

11;:ff��=��<f,1'� 
f � �'<fr � qim 1 

P.oll' �� ��: 'lf� �cf �� � 
;;r) T':fi � qeffi �TS: ! I 

Shri Daji: Is it a fact that Govern
ment has decided that fof trJurists 
permits for li.nu,:r consumption in pro
hibition area3 v:0uid be granted by 
our Embassies in the respective coun
tries along with the visas instead of 
their first having to come to India and 
then apply for a permit? This was 
one of the recommendations of the 
ad hoc committee. The formation of 
the corporation was another recom
mendation. 

Shri Raj Bahadur: As a matter of 
fact, this is a step which we have 
already taken. I do not think this is 
one of the recommendations the 
ad hoc committee has made. Certain 
difficulties which the foreign tourists 
were facing in obtaining permits for 
liquor consumption were brought to 
our notice. So, in order to obviate 
the difficulties and inconvenience 
caused to the toun:;;ts and to make it 
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easy for them to get their liquor, we 
decided that our Embassies and dip-
lomatic missions should be authorised 
to issue all-India liquor permits along 
with the visas so that the tourists may 
not have to go from piJlar to post to 
get a permit. 

Mr. Speaker: Shri Daji should 
realise that this particular question 
relates to only one recommendation 
of the ad hoc committee. All the 
other rerommenciations cannot be 
brought iT. here during question hour. 

';{T ~  ~~  ~  ;;rCf"i'1"rIT 
l"TllT f'" f:;"'f.T"W 11~  <f; fi"f, nfR 

i (l'r 'fTI .r ~  l"To/n ~ f", ~  'f>1 
~ ~ 'f."B- -q f ... Cf'fT l"T'l1l "fiTmt 

iii\' ~  ~ ~  'il"R ~ ;. r", 
~ 1 'f:T ~ "f fli'li ~  ~ ~ 

~ , ~ ~ ll'r ~ I tl"11 ;fr r.r ~ 
If'lfq-'f "'r.rT trnm ~ m<: ~  <i'f<f 
~  ~  g I -TF, fWlirf-rn <J'7lf 

~~  'fir ~3 , ~ i I ~ tr R ~ 
~ ~ .  ~ .  i1<ri, ;j.f <if <:Tlf 

~ frT1ir ifIf <'fT<r il1<'fr 'fi<: ~ I 
mrr.n: ~ ~ 1 '1'<: il1<'fr it ~  I 

Shri RanK'a: What are the fundiom 
of this Corporation? Is it a profit-
earning Corporation or one working 
on the basis of "no-profit no-loss"? 

Shrl Raj Bahadur: It has been 
observed as a result of· the examina-
tion made by the Committee that 
there are certain deficiencies in regard 
to various facilities that are to be 
provided for tourists, particularly 
from the point of view of promotion 
or tourism. e.g_ in the matter of 
hotel accommodation, restaurants, 
road transport facilities etc. So, in 
order to fill up the gap, the Com-
mittee recommended that Govern-
ment should do something in the 
public sector. That i. the idea behind 
the Corporation. 

Shri B. K. Das: In view of the fart 
that this will be of a commercial 
nature, is it contemplated to register 
it under the Companies Act? 

Shri Raj Bahadur: The idea is that 
it should be run on commercial lines. 
We shall do so. 

Shri S. C. Samanta: Is it not a fact 
that long before there was a proposal 
to give more powers to the Direc-
torate of Tourism? Was that tried 
before vent uring On this proposal? 

Shri Raj Bahadur: Even if we have 
the powers, we cannot create ahote!. 
We have to put it up. We cannot order 
anybody to put up a hate!. 

'-'1T ~  ~ : 'f<lT it ~ l"T'lim ~ 
f'fi ti ~ m-tt it ~ ~ ~  i!fr 
OIliW-IT ;:it ~ . -I~ I 1 if; ~ ~ 
~  lIT 'lQI . 

·.:rr -mf iff, ~ : ~ ~  iI'Rr ~  it 
"ffllT "lTlfl"TT I 

~ ~~  f;,''1' : ~ 'I'd <Ql<:Si'1 ;;ft 
~~~,~ ~ ~~~~ 
~ g, ~~~~ ~~ 
f'filT ~ ;;rr;f it 0 ~ ~I  ~ ~ 

iftm, ~ l'fif ~ '1i't ~ 'fii<:<¥'lhi'1 ~ 
'fitrfT lIT ~  ~ ~ ~ ? 

'1'T u;;r ~  ~ ~ 1 

~  I ~~~~ ~~ 
;;m1 ~ ~ ~ wf.f 'fiTlf '1i't ~ I 

Shrimati Savttrl NIK'8m: May 
know whether States' representatives! 
will also be taken on this porpora lion 
and whether any representative of 
the corporation will be taken by the 
State Governments in their Tourist 
Departments? 

Shri Raj Bahadur: The shape, form, 
scope and extent of functions have yet 
to be determined. 
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A(ricultural Production 

+ r Shl'i Vis.>tram Prasad: 
Shri R. G. Dubey: 

J Shri Hem Barua: 
Shri Bhakt Darshan: 
Sllri P. Venkat&subbaiah. 

1 Shri Sidheshwar FlasJ.d: 

I Shri P. R. Chakranrti: 
Shri A. N. Vidyalankar: 
Shri Mohan Swarup: 

L Shri Sham Lal 1 ~  

Will the Minister .>1' }o'oull .ad A,ri· 
cnlture be pleased to state: 

(al whether the Working Group 
appointed to bring about closer inte-
gration of agriculturc, communily de-
velopment and co-operation program-
mes has recommended unified control 
of alI departments and agencies con-
cerned with agricultural production 
from t.he State to the village level; 

(bl other main recommendation> 
made by Working Group for increasing 
agriculturlll production; and 

(cl Government's reaction t.o the 
recommendations! 

The Minister of State ia the MiIlIs-
try or Food altd A~  (Dr. Ram 
Sabhag Singh): (a) Yes. 

(b) A statement. I(ivinff the main 
recommendations bearing on agricul-
tural production. is laill on the Tabl!' 
of the Sabha. [Placed in Library, See 
No. 27-1827/631. 

~  Action on lhe report is to be 
taken by the State Governments. 
Copies of the R .. port of the Working 
Group have been sent to the Chief 
Ministers for consideration and im-
plementation of the recommendations. 

o ~~  J ~ 

~~ ~ ~ ~ ~ 
~ lR <fifi m1J <t>"t ~ I 

.ro ~ pIT ~ : q'Ift t c; ~~ 

<tt ~ ~ ~ ~~ lf91l' ~ * mr 
~ I ~, ~  ~ c; 1 ~ o  
~~ ;pft ;. q-h: ~ ~ ~ 1ft' 
~ I ~~I~~~~~ 
~ ~ W q;: miT ~ ij'ff'flff ~ ~ 

~~  

Shri Vishram Prasad: How far 
hindrances like economic position of 
the cultivators, lack of irrigation, 
fragmentation of holdings and defec-
tive land tenure system have played 
the:,. part in not increasing the agri-
cultural production in India? 

Dr. Ram Sabhag Singh: This ques-
tion does not directly relate to this 
report. This report is in regard to co-
ordinating the activities of different 
Ministries which are concerned with 
agricultural production. But I am 
prepared to reply to this question also 
if you so pprmit. 

Mr. Speaker: Shri Hem Barua. 

Shri Hem Baraa: May I know if the 
att('ntion of Government has been 
drawn tu " recent statement made by 
our President to the efl"P(·t that the 
rdanlation in agricultural progress is 
riue to "Iack or tnl", wise i('aders:l1p 
alhi adrninis1.rlJl:ve inefficiency"; if 
SO,. . . . .. (Interruption). 

Shri D. C. Sharma: On" point of 
order, Sir. Can the Pl'f'sident's state-
ment be discussr.'d 0;: lJW floor of the 
HOllSP' 

Some Hon. l\Iembprs: Why not' 

Shri Hem Baraa: It ran be quoted 
verbatim. 

Shri Daji: It can UP quokd and un-
quoted. 

Mr. Speaker: Now he dOes not want 
my decision, I suppose. because others 
have given it. 

Shri lIem Baraa: May I know what 
steps Government have proposed to 
take to improve matters on this score 
or whether this committee has made 
any recommendation towards the 
improvement of matters relating to 
these facts? 

Mr. Speaker: He asked his supple-
mentary in a very beautiful manner; 
now he is trying to spoil it. 

Shri Hem Barna: Because of your 
witty remark I was made 1:1 lau,h. 
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Dr. Ram Subhag Singh: I have not 
only seen the statement but I was 
there when the President delivered 
that speech. How can the Govern-
ment disown what he said? Anything 
coming from the mouth of the Presi-
dent shall have to be accepted by the 
Goyernment. 

,,~~ ~~ .  

~,  <€r ~ N it ~ Wi<f ~ 
'fT ~-  o ~ 'fT <ft ~ it ~  

~ ~ ClfifP.IT ~  ;;rrtI1Tf "ff'flo'f ~ 

itforn ~ ~ ~~~  ~ ~ ~ 
~ mo:rm ~  ~ ~ ifgi'f ~ 

~  - ~ 'if<'[ 'f.T ~  

~o mf ~  ~  <r.i¢o:rm <ft 
~ ~ ~ "f@ fW'fT ~ ~~ ~. if 

'J;fllf ~ ~  ~ ;;iii <€r ~ >it 
rrt ~ ~ N 'fIITI1 lj"'lfT"11iT it. .q,n 
.rnIT"fii ~ f;;r<f j ~ 11 it. ~ it 
Wi<f ~  ~ 'If ,.. Wf [rTf 

~ 1 I  ~  IT{ i f'f. ~ ~ it fifT q7 

~ n:'f." ~ ~  f<r.m ;;mr I 

Shri P. Venkatasubbaiah: From the 
-statement it is not clear whether the 
financial assistance that ha, to be 
iiven to the agriculturists for increas-
ing agricultural production is to be 
l·outed through the coopcratives. I 
want to know whether it is the desire 
of the Govcrnment that all the assis-
tance is to be routed through the co-
.operatives. 

Dr. Ram Subhag Singh: Govern-
ment have accepted that in principle 
and we are also trying that it should 
be implemented expeditiously. 

'It, 4 ~  It lftI: 'lfl"fifT ~ 
~~~~~3 ~~ 

~ ~, <ft 'flfT ~ <€r Clffiffi'l'(!' 
~ ~ crT ortT ~ ;;nwrf, f;;m ~ 
~ ~ !lfI1mI' ~~ I 

.ro UIf ~ ~ : ~ ~ itU 
~1  ~. II  m it i;fil'll' rn ~ 

.nlfT ~ ~ fQd'lldl'J;q", ~ '3'1' iI!ft 
~ it. ~ ifT1f rn 'fiT 1'I'1<t>T ~, 
<1'T ~ ~  ~ . ~ ~ I 

Shrimati Renu Chakravartty: Fron:. 
the statement I find that it has bee:! 
decidcd that at the district level there 
will be agricultural production com-
mittees formed by the zila parishads 
er independently of the zila parishad 
if it is not there. I would like to 
know whether these committees have 
already been set up throughout India 
and whether they are only of an 
advisory character or will they really 
have any connection with the Cabi-
net level committee which is also 
bcing set up and also whether the 
work can continue expeditiously. 

Dr. Ram Subhag Singh: It will have 
the effect on the Cabinet-level com-
mitte also because already a sub-
committee of the Cabinet has been 
constituted in different States and 
th",re is the secretarial committee 
pre,ided over by the Chief Secreta·ry. 
According to this report, it has been 
re-commended that under the zila 
parishads, wherever zila parishadll 
have been s('t uP. there should be 
agricultural production committees 
under the chairmanship of the District 
Magistrate or the Deputy Commis-
sioner, whatever may be the system. 
Th" ~  will be the agricultural 
officer ur Ihe horticultural officer or 
1 h(' a"· !:'"'! husbandry officer depend-
ing on the work which might be pre-
dominnnt in that area. The entire 
thing will bc very effectively linked 
institutionally from the Secretary level 
upto the village level because at the 
village level also there is an idea to 
constitute such a committee. 

Shrimati Renu Chakravartty: I also 
wanted to know whether it will be 
of an advisory character. 

Dr. Ram Subhag Singh: This will 
plan its activities and also have the 
fun powers to implement them. 

Shri Tyarl: As I could understand 
from the question, the recommenda-
tion was for a unified centrol and 
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that, of course, did not mean any 
coordinating committees here and 
there. I want a clarification as to 
what advice the Government have 
given to the State Governments with 
regard to obtaining unified control, a 
sort of unfied control over the agri-
cultural departments, community 
development and cooperation. Have 
the Government got unified control 
at the Centre, for I thought charity 
began aiways at home? 

Dr. Ram Subhag SiDbh: 11.5 my hon. 
fri('"d knows. the work is chiefly 
done at the State level and the dis-
trict level, and what he says is 
acceptable to me that charity must 
begin at home. But the Committee 
was entrusted with the task of mak-
ing recommendations from the State 
level point of view because it was the 
State' Agriculture Ministers and Com-
munity Development Ministers' Con-
ference who jointly st't up this Com-
mittee to suggest how best to coordi-
nate their activities and the Commit-
tee recommended that not onlY the 

~ should be coordinated but 
also one apparatus should be created 
and that apparatus would be that 
there will be one Secretary and all 
the departments should be merged 
together. 

Shri Tyagi: There are a number of 
Ministries at the Centre dealing with 
this work. I wanted to know if they 
are just having a unified control. 
There are SO many different Ministries. 
The joint responsibility is there of the 
whole Cabinet. I want to know whe-
ther these departments are coming un-
der one Ministry so that they ('an have 
a unified control. 

Dr. Ram Subhag Singh: That Com-
mittee, as I said, made recommenda-
tions only with regard to the Govern-
ment machinery, and what my han. 
friend says concerns the political issue. 
The Committee recommended "bout 
the creation of one apparatus. 

Dr. P. S. Deshmllkh: Evidently, 
this is another experiment at coordi-
nation. May I know whether any 

time:1imit has been fixed to determine 
its failure? 

Dr. Ram Subhag Singh: Should I 
reply to this question? 

Mr Speaker: Shri Sonavane. 

Shri Tyagi: The previous questioD 
has not been replied to yet. 

Shrl Sonavane: In addition to this 
unified control of the departments, may 
I know whether any actual machinery 
has been set up at the State level to 
~  that whatever targets are fixed are 
actually fulfilled? 

Dr. Ram Subhag Si.gh: Atcually, 
this does not relate to any target. It 
is only in regard to the apparatus, 
but the apparatus is going to be set 
up with a view to achieving the tar-
gets. 

f r.n 5 ~  mro 
I ~~~  
I "" ~o ",,0 ~  

~ .  .n 5(0 ';0 ..-nn : 
~ "" ~~  
I"" ..... I!qf: 

~  

~ W1W "'" P $IT ~ ~ 
;it Ii'fT ~ fif>': 

( if>' ) !flIT 'ift;ft flI<'Il lti't '1'i t 
~ ~ ~ ~ ~ lit l!i1f ~1I  
~ I ~~  

(l!J) IflIT ~ ~ ~ tIm ~ 
~ ~ ~~~ 

t; m 
~  IfIIT ~ ~ ~ fif>' ~ 'U\Rf 

~ ~ tRI' t ~ 'll'R ~ ~ '!1'Tlf 
mr ~ ~ ~ ~, m-~ If<: 1IT\\f ~ 
!tIT !flIT ~ i ? 
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W1V ~ ~ ~  Ii; PT-
~ 15 ~  : ('<ti) ;;fi ~ I 

(11") \ifr ~1 I 

~  ~~ I ~~~ 

'I': ~  ~ rnr ~ <tiT ~ if!f 
~~1 O '(. o~ ~~1 O '(. ~o 

srf<I f'f'izor 'fi< ~ ~ ~ I ~ .  
"UJlT ~ i!i1 fWfllfw 'I': J ~ ~ 
m ~ ,"""'11 it ft?ffl" ~  <rnmi'fl 
;f.t ~ <tiT ~ 1i 0 ~. 0 0 srf<J JR" lIT 

~o ~. ~ . srf<J ~ ~ <tiT ~  ~ 
~  ;pit ~ I ~ tfoT fCRT"( ~ f<ti W'li 

1A ~ if, ~ ~ m<ff it ~ ~ 
~ ;riu 'firoiT'fT ;f.t ~  lim it l"fflT 
f1A" ~ I 

I (a) Yes, Sir. 

(h) No, Sir. 

(c) Yes, Sir. The ~  mlmmum 
eane price payable by sugar factories 
has been increased from Rs. 4.02 to 
.~. 4'50 per quintal related to a re-

covery of 9 per cent. or below. Sugar 
factories in gur producing areas have 
also been permitted on the recommen-
dations of the State Governments con-
cerned to pay a cane price of Rs. 2' 00 
per maund or Rs. 5' 36 per quintal. 
Government consider that along with 
other regulatory measures, this in-
crease should be sufficient to attract 
adequate quantities of cane to the fac-
tories.] 

.tI ~~ mTIft : It!IT ~ ;;rr;r 
~1  W f.!; ~ ~ ~ lilt ;ft;ft ~ 
crnfl' f'lr<:t1 it ~ fIf'ir-f'm 'Il<f f;p«f 
~ tT11; ~, ~ - ~ -mr it f<1i;:@' f'lr<:t1 

it. ~ ~ ~ JR" ~ f'li'@' fm:rT if, 
~ ~ ~ 1 ~ ~ if;;, ~ ifm1IT 

;prr ~ ? 

The Deputy M1Idster III the IIlU-
try 01 FOOd l1li' Ap1e1I1ture (Shri 
A. M. TIaomu): ~ far u the mini-

mum price of sugarcane is concerned, 
it is uniform throughout the country, 
that is, Rs. I '68 per maund of cane 
supplied to the factories. As far as 
the other price is concerned, that is, 
as far as enabling the sugar factories 
to pay up to Rs. 2 per maund is con-
cerned, that has been stipulated so 
that the factories can pay that amount 
where there is competition from gur 
and khandsari. It is part of the incen_ 
tives to attract more cane for the 
production of additional crystal sugar. 

..n I ~ ~  '-1Tifi:r., ;ft;;r 
if, <m1n:-'IlT<f 'fiT "-lIT'f it m r:t ~ 
~ I ~ ~~ .  

f'fo'll ~, <rf.: ~~ J o ifolT ~ m. ~  
~ 'I': ~ ,""if it f<tim'fT i!i1 $ ~ 

~ ~ .  ifor ytTcrr ~ iff ~ fifo ~ 
m<r.n: ~ ~ I  ~ <tiT -af'ifO ~~ 'f 
~, <IT 1rf fm:rT 'Ii't ~  ~  1~ 'fi< 
~ I '!.fif; . . ~ ;ft'fT if, ~- J 

'I': Sf'I1N ~, ~ ~ j  ffl/if<J <tiT 
mJR"r m if, forit ~, ~ 

, ~~ fi'f1lTlf ~ i!iT fCRT"( ~ ~ 
~  . ~, ~ 1 ~  

Shri A. M. Thomas: It has not been 
the case, as far as I have been able 
to understand from the representa-
tions made by Members of Parliament 
and also from what has appeared in 
the press, that the present price that 
has been fixed is inadequate. Now, 
the case is that some factories 
can pay up to Rs. 2 whereas 
other factories cannot pay up to 
.~. 2. But as far as the sugar-

cane price is concerned, it has not 
been uniform throughout the country. 
And it is part of the incentives to 
produce more crystal sugar in areas 
where there is competition from gur 
and khandsari that the other price 
has been stipulated. 

'" ~~  ~ 2 ~, 
rn ~ ~ if, ~ it. ~ - it ~-
'Il<f 'lit ;ftfu croft \iff ~  ~. ~ CfR ~ 
~  ~  ~ , \re'{ m it I 1t.f1 
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~~~ ~  ~ ~ 
if; qran: ~ ~ fif;if ~ I W 
WT ~ ;;n;ffl" ~ f<ti ~ <tiT 
SlIT"\' if ;:r m ~Q  ~  "fTifT-flr.ff ~ 
~  m if;:{ if; ~ ~ ~ <til" ;rlff 

~ ~ ; I ~~, oT ~ if; f,;ro; ~  
;p;jf ~ fif;l:rr ~ W ~ m ~~ if; ~ 
if ~ iifM ~  ~  ;;rr ~ ~ ? 

Shri A. M. Thomas: The linking of 
t!,C price with recovery is there. That 
basic plan has not been disturbed at 
all. As far as the factories in Western 
U.P. are concerned, since there is keen 
competition with gur. all the factories 
there have been enanled to pay up 
:to Rs. 2, whereas in Eastern U.P. o ~  

some factories have been enabled to 
pay at the ratc of Ro. 2 per maund 
where there is ,."omp<,lilion with gur. 

An Hon. Member: What 'lbout 
Bihar? 

Shri A. M. Thomas: The question 
was regarding U.P. Only some 
tactories have been enabled to pay 
at the rate of Rs. 2 because that 
is inhcrent in the very system it-
~ . A, I have already said, as far as 

'the minimum price is concerned. it ~ 

applicable throughout the country. 

~~  ~~ 
<nIT ~  I iru ~ ~ v:rr fit; flfl'lT ~ 
~ <if ~ ~ ifTiff , ,~ ~ 

W1<IT -j7'fj i'\' <it ~ ~ fiflff I -.rif 
fllliqTt it ~  ~ ~ eft ~ ~ 'U'ilf 

if a'r ~ '!iT O I ~ lfliT <'fIlL ~j, 
~  lfliT ~ ? 
Shri A. M. Thomas: Even according 

<to the scheme, the minimum price 
is Rs. 1 '68 upto 9 points recovery and 
less, and tor every point ot recovery 
beyond 9 there will be a correspond-
ing increase at the rate of 1'5 nP. 
,per 0'1 point recovery, so that that 
basis has not been given up at all. 

Mr. Speaker: The Mcmber says 
~  some of the mills :have disregard-

ed that element ot recovery altogether 
and agreed to pay Rs. 2. If that is the 
case, why should not there be a uni-
form rate for all the mills? 

Shri A. M. Thomas: With regard to 
those factories, it is up to them to pay 
at the rate of Rs. 2 because there are 
other incentives, tor example, rebate 
in excise duties, rebate in transport 
and other things. so that they can 
live to the growers an additional 
amount. Those incentives are intended 
to be passed on to the growers, a iub-
stantial part of them. Depending upon 
thosp incentives if some factories pay 
much more, it' has to be welcomed 
rather than discouraged. 

Shri D. C. Sharma: Are GC)\'crn-
ment aware of the ~  that the sO-
('ali('d ~  ~  are giving to 
the producers hav" to be disincentives 
and that in somc of the States, special-
ly Punjab. the sugarcane pr3c1ucers 
:.ire rcfu,;ing to bring cane to the fac-
to] ies? 

Shri A. M. Thomas: As far as Pun-
jab is concerned, all those sugaJ call" 
factoric3 have started crushing mu,,:1 
earlif'r than they used to do in pre-
vious years, so that the assumption of 
the hon. Member is wrong. I am sorry 
als3 that an experienced Member like 
him should say that the 'so-called in-
centives are disincentives'. 

Shri D. C. Sharma: Can the 
han. Minister produce a list of L'lose 
tactories which have started working'! 
He is ignorant of what is happening In 

the Punjab .... 

Mr. Speaker: Shri P. C. Borooah 

Shri P. C. Borooah: Is the target of 
33 lak,h tons of sugar this year likely 
to be achieved with the introductioT. 
or these two measures? 

Shri A. M. Thomas: The trend of 
production is encouraging. So far, 
about 87 factories have started CI usb· 
ing, and compared to the number 
that started crushing during thiS 
period last year, it i. much large! in 
number. The trend of production is 
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.uch that we would perhaps be in a 
position to achieve the target. 

Shri Indrajit Gupta: Is it a fact 
that because the millowners are known 
to be opposed to even these minimum 
prices for sugarcane, which art! ad-
mittedly inadequate, as a compensation 
to therr:, the Government have an: 
nouIlced, as I read in the papers thi. 
morning a still further rise in the 
price ot'sugar, although it is already 
practically unavailable in the coun-
try ~  at black market r<lte<? 

Shri A. M. Thomas: I may hurnIJly 
submit that a person cannot have the 
cake and eat it too .. (Interruptions). 
Any rise in the price of cane will 
immediately reflect on the ex-ractory 
price of sugar. It is ~ natural 
(Inte1"1'nption). The cost of produc-
tion has been gone into more than 
once by a competent body like the 
Tariff Commission and we have basl·r: 
our cost structure on their reC'f)!l:nwr:-
datiom. 

Shri D. C. Sharma: It i, ~ , 

itrangp that an ("xperienced ~  

like him should give such an unsatis-
fying answer. 

Some Hon. Member. o ~-

Mr. Speaker: For the .~ , i a:" 
trying to call those hon. M .. mbl"ro 

whose names are here. 

Shri Indrajit Gupta: 'I1he next Ques-
tion is also a similar one. 

..n ~ ~  ~ ,.  <J7'li 

~ ~ 'STfu<r.a- 0I11Tlrr ~  ~ f<f; <.'ft;f 
~  ~ ~ ~ ~ ,~ 'fiT f'llOr 
~~~~ I ~~~ ~~ 
f<f; fm f1r;;r ..". mrr ~ I!rIf it I 

~ ~  mil" iR Jrl'f ~ ~ 
I Q 1 ~~~ ~ ~ ~ 
~ ~ I ft ;!Ir-fiIT ~ ~ f<f; ~ 
~ it ~ iT'ifT ~ , ~  "'-iT it1TT ? 
lfi!" ~ ~ ~, 'If! 'F r 'Fif.T1: ~ f.f;mr. 
~  ~ ? 

Shri Shbtde: There is no likchhuod 
ot surplus cane, and moreover, the 
restrictions arc not complete. Part of 
the cane is allowed to be used tor the 
manufacture of gur and ~ . . 

Some Hon. Members rose-

Mr. Speaker: Of counr., this j. a 
very important ~ o , but it i, 
going to be raised immediately altu 
the Question Hour, and a stateml'nt is 
going to be made by the Minister. 
Then probably the House might dt!-
mand a detailed discussion also. l'ht!fl:-
fore, I pass on to the next question. 

Shri A. M. Thomas: With your kind 
permission. I wish to correct a :tat{'-
men! which I made. In reply . the 
hon. Member's question, I said that In 

Punj ab all the factories had started 
crushing. The rale of Rs. 2 is appli-
cable to all the factories in Punjab 
but all the factories have not slarted 
crushing. 

Shri D. C. Sharma: Now. whu is 
right, I or he? 

Some lion. Members: 8olh. 

"3&. 

Sugar 

t-r Shri P. C. Rorooah: I Shri S. M. Banerjee: 
Shri Yashpal Siagh: 

I Shri Prakash Vir Shastri: I nr. L. M. Singhvi: 
i Shri Maheswar Naik: 
I Shrimati Savitri Nigam: 

Shri Sham Lal Sarar: 
Shri D. C. Sharma: 
Shri Gulshan: 
,;hr; Hem Raj: 
Shri Daljit Singh: 
Shri 8ishwanath Roy: 
Shri Onkar Lal Berwa: 
Shri D. N. Tiwar,.: 
Shrimati Renu 

Chakravartt,. : 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) the latest position in regard to 
the stocks of sugar with the mills, its 
availability in ~ o  parts of the 
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country and the price position at diffe-
rent places, particularly in Assam as 
on the 31st October, 1963; 

(b) whether the prices of sugar rose 
high during the last six months: and 

(c) whether supply of sugar has 
been rationed/controlled in some parts 
of the country and if so, where and 
the broad features of this control sys-
tem? 

The Parliamelltary Secretary to the 
Minister of Food and Arriculture 
(Shri Shinde): (a) Position of sto'cks 
and availability of sugar with factorips 
in different parts of the country on 
31st October, 1963 lind the price posi-
tion at different places including 
Assam (Gauhati market) are given in 
lWo ~ which are laid on the 
Table of the House. [Placed in Lib-
rary, See No. LT-1828/631. 

(b) No, Sir. 

(c) Supply of sugar is regulated 
throughout the country. Sugar is dis-
tributt'd on cards in some of the States, 
viz., Uttar Pradesh, Punjab, Maha-
rashtra, West Bengal, Rajasthan, 
Kera1a and Goa. 

8hri P. C. Borooah: Is it a fact that 
soon after the promulgation of the 
Government orders restricting inter-
State movement of sugar and raising 
the minimum cane prices, the stock 
of sugar went underground and ~o  
its way into the black market at Rs. 18 
to &S. 20 Over and above the actual 
price per maund, and that it happened 
even in this capital town? What steps 
have Government taken to curb this 
menal'e? 

The Deputy Minister in the Ministry 
or Food and Apiculture (Shrl A. M. 
Thomas): The stocks with tJhe fac-
tories could never have gone under-
ground. because the releases t.re all 
regulated by the Government of Indll. 
In fact, quotas are fixed for the val'l-
ous State Govprnments, and the State 
Government nominees alono! can lift 
the quota:!, so that, if at all the sto .. 1u 
gO ~ , it b only after It 

readies the wholesale or rela,1 trade, 
In fa!:t, we !have given ~ ~ instruc-
tions to the State Governme.lts as to 
how to r,'gulate this and other alll .. d 
matters, 

Shri P. C, Borooah: Is it a fact that 
the price of gur also rose by 100 per 
cent. ~oo  after the promulgation of, 
the G.wernment orders ~3 1. 
inter-State movement of Gur and 
khandsari? 

Shri A, M. Thomas: I think the hon. 
Member ,. refcrrmg to the .3u,;ar C"n-
trQI Order of 17th April, 1963. In that 
ease. the sugar which had already 
been released and was with the trade, 
it is true--that a substantial portion 
went underground. but that could not 
be hel?ed, 

Shri S. M. Banerjee: From the 
st"tement it appears that in U,P. the 
availabilitv was 57.354 tonnes on 31st 
October. ·1 would like to know whe-
ther it has been brought to the notice 
of the han. Minister that Diwa!i went 
without sugar in U.P. except at black 
market price, and whether any action 
!has been taken to guide the State Gov-
ernment not to distribute sugar on in-
come basis, as poor people will then 
not get any sugar? 

Mr. Speaker: He should not make 
a statement. He has put the question. 

Shri S. M. Banerjee: I want to 
know whether the Government have 
issued any directive to check this. 

Silri A. M. ThoIlUlll: I shall be re-
ferring to this aspect also in my state-
ment, which, with your kind permis-
sion, I shall be making. With regard 
to the distribution on income basis, as 
far as the Government or India is con-
cerned, it has not issued any direction 
at all, The arrangements for distribu-
tion within a particular State have 
been left entirely to the State Gov-
ernments concerned, and it is up to 
the State Governments to adopt such 
measurea as tilIe7 deem fit for distri-
bution. 
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"" ~  flf1ll': mAm ~ I , 
it ( •• ,; ~ ~ ~ til" ~  ~ 

~ I 

QT ;;j"T ~ ~  'fCf<'lTlfr for. "T ft 
iii ~ 'fir ~1 ,  or....,. '3'f'lir 'Il'11f ~, 
Iff<\" ~ 'if" ~  <f.t o;fi"fT 'lir ~  li'1l:l; 
~  ~ i'f) "rt. ~ ~o  ~  
',iThm I ~ I ~ O  ~ a<Ii ~ 
~  t 'm"!1R q-T ~  if, ~ 

i!iT 'Ii1'"lRT Of"T ~ ~  I ~  ~ 
~ f'li ~ '"IT1- It ~ ~ 'til mli'tin: 
~ I ~ ;rrt it if ~  ~ ~ 

~ 
'Qt:!fll'f ~  lrcr fi'f'lf If cit n:r 

~ it ~~ ~  iir) l1'1i'lT I m'f ~  
~~ m.: :;;rcmr "fTf;;ru: I m'f ~  ('fR 
~  ~~ go. q-T m'fit ~  rrtfT f1l";;rT I 

(1") \il1 ~ fr m'f'f l1v;fti\"e:<:T or.<: f.;rlff I 

~  it iflfT fifoh:r it I:f'r.'1f ~ I n:r<r.r 
.:;;rcmr ffi flITifW: 'til itifr ~ I 

Shri S. M. Baaerjee: I request you 
to appreciate this point. My que31ion 
was about the distribution of sugar. 
The Chief Minister of Uttar Pradesh 
was here. and it was learnt that this 
question was discussed with the Cen-
tre and it was stated that this system 
was entirely wrong. 

Mr. Speaker: The Minister 3ays 
that no directive has been given by 
the Centre, and that this subject would 
.also be covered in the statement which 
he is going to make. 

Shrl S. M. Banerjee: Previously 
there was no direction, but recently 
wnen the Chief Minister of Uttar PI a-
desh came here-this came out in the 
newspapers also--this question was 
discussed. 

Mr. Speaker: I do not know whe-
ther discussion and the issue of direc-
tives are the same. The Minister says 
there was no directive issued. Sbri 
Banerjee should take that word whim 
the Minister says that the Centre has 

g ~  no directions. What further 
~ ~ does he want me to put to the 

Minister and elicit an answer? 

Shrimati Renu Chakravartty: From 
the statement, I find that again the 
unfort.unate city 0; Calcutta has !!lot 
the highest price of sugar. This is 
mentioned in the table showing the 
retail price of aVerage quality sugar. 
May I know why it is that in Gauhati 
the price is Rs. 1 '24 per kg, While in 
Calcutta it is Rs. 1'26, and whether 
it is also fixed by the State Gover 11-
ment? 

Shri A. M. Thomas: The prices have 
been based on the eX-factory price 
pi us transport charges and also a mar-
gin to the wlholesale trader. The maxi-
~  has been fixed at Rs. 2'68 per 

qUintaL Calculating nil thest' things, 
thiS prIce has been arrived at. 

Shrimatl Renu Chakravartty: But 
the transport charges are more to Cal-
cutta than to Assam? 

tJt\' '-m'm'r ~ : m ~  ~ 
lff, '«IT ~ fir. ~ 73Tf' m if, i( ~ ~  
it WT<: o;ft;ft i!iT 'Ilj'q iil1l' ~  ~ 'Ii\: 
f<::lff ;;rTf!. i'I't qr-l" ~ fl{<'f I{rfOllfi"Ti'[ 

I 11 ~ ~~~~ ? 

~ ~  qriT, qrh 
~ '«IT m.r ~, ~  <'fT ~ ~ I 

'1't rmmf f"t; m ~ 'til 
~ ~ for. ~ ~  it o;fi;fi fl{<'f 
~ ~ ? 

-it ~  ~~, 
ij<'f ~ t){\9-){C; it ;;r;r fiti' "RT i!iT ~ 
~  lff '1c; ~ 1I"if 'IT '3l1 ~ IfW ~ 
~ ~ ~ ~  'IT I ilrf.f;;r ~ ~ fit; 
;ffi") it; 'fICr ~ ~ 'lit ~, f.:r.<: 'IT ~ 
~ 1i1'lf I91t ~ ~  ;;rT W t I It 'it RifT 

~ ~ f'fi t« WllTlf if.'t ~ ~ ~ f;;rtt 
~  'flIT ~ m ~ ~ ? 
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Sbri A. M. Thomas: From that ~, 

we !have proceeded much further, be-
cause the excise duty has been doub-
led in certain cases and the cane cess 
also has increased. 

'" ~ ~  ~ SWf 'ToT ~ 
~  it ~ ~ 

~11  ~ 1  ~ ~ ~ 
~ I ~~ ~~ o~ 

~~ ~~ I 

Shrimati Savltri Nigam: Keeping in 
view the scarcity, the blackmarketing 
and maldistribution of sugar which 
is prevailing in all the markets, may 
I know if the Government is thinking 
of channelising the distribution 
through voluntary agencies as had 
been done in the past? 

Shri A. M. Thomas: Wherever cO-
operatives have come into existence, 
that machinpry is being used by tbe 
State Governments for distributing. 
We have also advised the State Guv-
ernments that in caSe the co-opera-
tives come in, they should he utilised 
in vhe matt!'r of distribution. 

Several lion. Members rose-

Mr. Speaker: It is for the hon. 
Members to decide if they want to 
stick on to this question and I should 
continue. We are going to have a 
statement on this matter and probably 
a dL;cu3:;ion over it (Interruptions). 

~ (1"'461(1"' ... : ~ srv;r ~ 
mfq ~ ~ fcr;m ifF:rr . ~~ I 

A ~  ~  it ~  ~ I  lTof: <flT 
ICIT I ~  ~ aT ~ ~ irT ~  I 
it ~ ;q m 'f! fit; ~  it q) ~ 
iU ~  ~ 'R1<: if mt itron: mfi\<lA' 
), ~ fit; ~ ~ ~ ~, it ~  

I ~ ~  ~  Q,iti ifll1'f 
~ ~ ~~~ ~ 

~ ~ q<ffi ~  ~  I ~ ~ 

~ ~~ ~~1 

~~  ",iilft 
~, ~~  t f;;rit;::) <'fTII ~  "fT'IT 
1~ 1Tf qr I ifl:fT ~~  ~  ;it 1('): 

~ srm: ;f.t l!mn ~  ~ ? 

~  ~  ~1  q<ffi it 'm'fifit 
~ ~ ifi"f.t ;f.t m ~  ~ ~1J  I 

Shri Bade: Question No. 53 about 
the escape of Mr. Walcott may IJe 
taken up just now, because there will 
be some elucidation and it will throw 
more light for the discussion at· 
2'30 P.M. 

Mr. Spt"aker: Unles, the Uou<e 
agrees, I cannot take it lip. 

Shri Bade: The House will agree. 
Sir. 

Mr. Speaker: Unless all the hon. 
Members who are in between agn'e, J 
cannot take it up. 

Agriculture in Asia and Far East 

+ JShri B. p. Yadava: 
Shrl Bishant,hander Seth: 
Shri Chattar Singh: 
Shri Vishram Prasad: ·37. 

I Sbri Yashpal Singh: 
l Shri Sidheshwar Prasad: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether it is a fact that experts 
connected with framing agricultural 
projects in Asia and the Far East held 
a meeting in New Delhi on 30th Sep-
tember, 1963; 

(b) if SO, the number of countries 
participated in the meeting; 

(c) the subjects discuslICdj and 

(d) whether any proposal was put 
forward by the Indian delegation? 

The Mlaister of State I. the MiRis-
try of Food and Agriculture (Dr. Ram 
Sabbag Slngb): (a) Under the g ~ 

of FAD., a Meeting of Experts on 
Agricultural Projections, i.e. forecast 
of requirements and prodUction of' 
agricultural commodities, and not of 
experts connected with farming agl'i-
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cultural projects, was held from 
September 30 to October 11, 1963. 

(b) Experts from six countries par-
ticipated in the meeting. 

(e) The Agenda of ~ Meeting was 
as under: 

Agenda 
1. Opening of the meeting and selec-

tion of Chairman and Vice-Chairman. 

2. Adoption of the Agenda. 

3. Brief Statements by the partici-
pants on their work. 

4. Framework of economic growth. 

5. Demand projections. 

6. Production projections. 

7. Trade projections. 

8. Overali consistency of the projec-
tions and their policy implications. 

9. Recommendations 
work. 

for 

10. Adoption of the report. 

~ 

(d) No proposal was expected to b(' 
put forward and none WdS made. The 
discussion was technical and related to 
possible improvements in the techni-
ques of framing projections, on which 
various views were expressed. 

Ill) ")0 Jl'o ~  ~ ~ ;OR" 
~~  t fif; i;fT ~ ~ fcrimr ~ ,q-
~ f.t;or ~  ~ mit ~, :r.tif.T f"'" fif;;:r 
i1m 'fiT ~1I  fif.<rr ~ ~ ~ 
it ilTG ~ 'l'ilt srnrrq '1ft Tlgf ~ 

~ ~ it f<;rv: ~ ~ ~ 
~  tt ? 

...-,0 I I~ ~  it fm5f 
mit ~ ~ I o  ~,~~, ~  ~, 
I . o~ ~ ~ ~ ~~ qw. 
'litft'fiT ~ I m wf.t ~ it 'ff-t ~ 
vi I it ~ ~~ ~ tl ~ ~ 
~ 1 ~ I ~~  
~ ~ ~ it. ~ I  it ~, 3~ ~~ 
if ~ ~ qm <Itt' ~  I 

Shri Bhapat Jha Azad: Hem No.6 
of the agenda says "Production pro-
jections." May I know whether in thiS 
conference under this item or any 
other item, any discussion was held 
and any improvement suggested for so· 
Iowa production as 2'15 per cent in 
our country? 

Dr. Ram Subhag Singh: As I said, 
il might have been discussed, but no 
resolution was adopted because it was 
their internal meeting for exchange 
of opj,nion between experts. Unless 
and until we get any report or any 
resolution from them ..... . 

Shrl Bhagwat Jha Azad: Does he 
mean to say Government have no In-
formation? 

Mr. Speaker: That is what he says. 

Dr. Ram Subhag S.lngh: That is ex-
actly the reply. 

'"" ~ In !ImfR : ~ , !gIl:!; ~1  
forlS!' ~ I 

Shrl Vishram Prasad: In the agenda. 
it is said, "Opening of the meeting 
and selertion of Chairman and Vice-
Chairman, Adoption of the Agenda, 
Brief Statements by the participants 
on their work, Framework of acOno-
mk growth" etc. But nothing is said 
about what work was done and what 
points were discussed. May I know 
how much money was spent for this 
discussion which lasted for 11 days'! 

Dr. Ram Subhag Singh: As I said in 
the beginning, this was a meeting held 
under the aegis of FAO. 

Mr. Speaker: Was any expenditure 
incurred? 

Dr. Ram Subhar Singh: The Govern-
ment of India was the host for that 
conference and it is a fact that mone)-
was spent. 

Shri Vishram Prasad: How much 
mon .. y was spent? 

Dr. Ram Subhag Singh: I would 
require notice. 
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-tt wmnt'f ~  lJifr ~ ~ it 
~ j  'q1'-w !!1: tTtt foRT tr:rr 'iT ~ "i"Tm 
it ~ ,.;r Jnff if; fl9<'rfq; ~~ 
~ ~ ~ ~ q;1' ~1  ~ lil5;rn;; ~  

~ tr:rr ~ ? 

~  0 U1f ~ lilT ~  ~  m<:1' 'q'hfi 
'fiT t\''f <{fIT m1IT ~ f, 'iff< "'>: ~ ~ I 

~~ ~ j- I ~ I 1~ 

;1ft ~  ~~ "l'Ti[1t ~ llf1T PI' ~ mit-
"lPf ~ ~ q<: f'q'iff< fif;llT ~ I ~ ~ 

llf"llT ~ Wli'r1' fffit <rn' q: ~ I I 

Shri Ranga: Are we to understand 
that the Government knew that there 
was no agenda. thele were no proh-
1 .~ to be , ~  or resolution,; to 
be passed and yet they sent their 
officers there to this "joy conferen,','" 
or whatever it is, or anot!her Sc;uth-
East-Asian Diwali Conference or SO:l,.,-
thing like that? 

Mr. Speaker: Order. order. No lfl-

ferences are to be made, 

Dr. Ram Subhag SiDgh: I wonder, 
Sir, becaus(' Dr. Deshmukh and Prof. 
Ranga, both of ~ , are in the habit 
of passing insinuation. ~,1 they sec 
the entire universe w!til tileir own 
jaundiced eye, 

Mr. Speake: Order, order" .. 

Shri Ranga: May I make this pro-
test. Sir. th. t he is not entitled to 
make this remarks in regard to me. 

Mr. Speaker: That is exactly what 
I am telling him. I have already taken 
notice, 0/ it, but I had also tak,;n 
notice of the inference and innuendo 
that the han, Member also made. 
(Interruption). In questions these 
things are not be brought into; ollly 
the facts are to be asked and the 
an.wers given. When hon. Membero 
go astray and tread into paths lilat 
are forbidden certainly difficultie. 
arise for themselves also, but more [I')f 
me. 

Shri RaDga: You would see. Sir I 
gave them an alternative. It would 
have been open to them to say that it 
was not $0, 

Mr. Speaker: What about the 
"Diwali festival" and all those things'? 
( InternLption). 

Shri Banga: What conierencp ~  it 
then? Did they know anything? 

Shri P. II .. Patel: I want to k.".'.'J 
who took part in the meeting :J.!".d :') 

that re$pect I would like further '" 
know whether the representatives "r 
the farmers' organisations in the coun-
try werc included in this delegation; 
if not.. may I know whether the Gov-
ernment is of the view that the$c far-
mers' organisations arc not nece3sary 
for the improvement of agriculture In 

the country? 

Dr. Bam Subhag Stagh: As I said, 
this was a conference of Expert:, ana 
some of our expt>rt" participated In 
this conference. Alollg with the .!x-
pertr. the Secretary of the DepartH'em 
of Agriculture was elected ChaIrman 
and he presided over it. So the ques-
tion of giving representation to any 
vuluntary organisation or farmers' 
o g ~ o  does not arIse. 

Shri Hari Vishnu Kamath: Tn., 
statement laid on the table refers to 
recommendations for future work ana 
adoption of the report-9 and lIJ--
but the Minister said earlier that there 
were no proceedings, no reports or 
anything of that sort. Here, Sir, what 
(,,'es it stand for? What does It 
mean? What recommendations were 
made then? What report was adOpt-
ed? 

Dr. Ram Sllbhag SiDlh: The :'1eet-
ing was held from 30th Septembei' 1.0 

lIth October. That was their internal 
meeting and they exchanged opinions 
regarding all this agenda. But they 
did not adopt any resolution, and as 
they did not ~ any resolu,tion we 
have not yet .received any report of 
the nature of decisions of the confer-
enee asking us to implement therr. Ir. 
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'India as recommended by that confer: 
1!DCC. 

Sbri Bbagwat lba Azail: Sir, we 
'want a ruling from you. The meeting 
lasted for 12 days and so much amount 
was spent on it. Still the Govern-
-ment, after tIwo months, have not got 
any report, What is this (Interrup-
:tUm). 

Sbri Bari Vishnu Kamatb: A moun-
1ain in labour did not bring forth even 
:a mouse. : rI 

Mr. Speaker: Order, order. Hon. 
Kembel's put the whole burden on me. 

Sbri Bbagwat Jba Azad: You are 
the final authority. 

,Mr. Speaker: No. 

Bhri Bhagwat Jba Azad: How can 
1:he Government 

'Mr. Speaker: In a democracy it is 
"the House that has to take actioR, if 
the Government fails to discharge its 
duties. 

Sbri Bhagwat Jba Azad: Here it is 
.a dispute between the Minister and 
"the Members. 

Mr. Speaker: I am only a referee 
between the ,two parties playing the 
game, only watching and ensuring 
"that the game is played according to 
"the rules of the game. 

Sbri Tyagi: You have to whistle 
when there is foul play. 

Shri Bem Barua: You are the cus-
'todian of our rights. 

1Ir. 'Speaker: Order, order. Shri 
Cbaturvedi. 

Shri S. N. ·Cbaturvedl: May I know 
what benefits Government derived, or 
t!Zpected to derive, by playing hOst to 
these eminent experts on agriculture 
wbo have made no recommendation'! 
J~ A ~. 

Sbri Tyagi: Publicity. 

Dr. Ram Subhag SlDgh: When such 
a conference meets, it proves to be of 
immense value to the Government in-
asmuch as it contributes towards for-
mulating certain programmes: 

Shri Barl VIsbIlU Kamath: But no 
real work was done here. 

Dr. Ram Subbag SiDch: Those hon. 
Members who feel agitated on un. 
question, if only they go into L'le 
working of that conference, it will 
allay all their misgivings and anxiety. 
The conferenCe has expressed its OPI-
nion on various subjects which will 
be percolating to the countries con-
cerned. Also, those representatives 
who have participated in that confe-
rence, will naturally write abot.t 
their reactions which will be of im-
mense 'help to the countries concerned. 

'Mr. Speaker: Really, I am surprised 
that Members should feel so concern-
ed that a meeting has been held, it 
was convened at OUr request, We play-
ed the host, so much money has been 
spent and nothing has corne out of it, 
or at least Government does not know 
anything about it. Hon. Membecs 
must remember that they have their 
own remedies. Any hon. Member can 
give notice of a motion to discuss this 
question. Why should this be brought 
up again and again, every Member 
repeating the same question! 

Sbri Hem Barua: After twelve days 
of labour they should produce some-
thing. 

Mr. Speaker: He can help them in 
that production. Next question. 

~ ~ ~ ~, 1Ii'lft 
~  'liT ~I I  f<'nIT ;R' I 

Shill Tyagl: How is it that you 
'always have a kindly eye on him? 
This is something which encouraget 
him. 

Mr. Speaker: That does not satisfy 
him. Next question. 



Oral Answers NOVEMBER 19, 1963 Written A7I8'IDeTs 

Village Volunteer Force 

+ f Shrimati Savltri Nigam: 
Shri Surendra Pal Singh: 
Shri P. R. Chakraverti: i ~ SidheshwB:r Prasad: 
Shrl D. D. Purl: 

J Shri B. K. Das: 
L Shri S. C. Samanta: 

Will the Minister of Community 
Development and Cooperation be 
pleased to state: 

(a) whether it is a fact that there 
is a proposal to merge the Village 
Volunteer Force in the Defence Labour 
Bank to ensure better utilization of 
the country's manpower; and 

(b) if so, the main advantages likely 
to result from this merger of the two 
organisations? 

The Depaty Minister in the Ministry 
of Community Development and Co-
operation (Shri B. S. Murthy): (a) 
and (b). The Village Volunteer Force 
consists of all the able-bodied adults 
in the village who volunteer to join 
it. The Defence Labour Bank, based 
on the voluntary donation of free 
labour at the rate of 1 day per month 
from every able-bodied adult or mone-
tary contribution in lieu, is an inte-
gral part of the' Village Volunteer 
Force. It has been suggested to the 
States that the minimum donation of 
labour at 12 days' per annum should 
be made a pre-condition for enrolment 
in the Village Volunteer Force. This 
will ensure mmlmum donation of 
labour from every member of the 
Village Voluntecr Force for imple-
menting productive programmes. 

Shrimati Savtibi Nigam: May 
know whether the hon. Minister has 
received complaints that though the 
volunteers are ready to work, they 
are not being given good plans or 
schemes which can be implemented 
by them and, if the answer is in the 
affirmative what remedies Govern-

'ment propose to, have in this matter? 

Shrl B. S. Marthy: Though there 
are no such complaints, our own 

assessment shows that the Volunteer 
Force is not being fully utilized and 
the main drawback or snag ill want of 
organisational effort to plan agricul-
tural programmes. At the same time, 
I may inform the hon. Member that 
exemplary work has been done by the 
volunteers in some cases. For 
example, in Tanjore district of Madras, 
in Kottur Block village, one fiDe 
morning 15,000 people gathered and 
they widened a six-mile road in five 
to six hours, costing Rs. 20,000. 

Shri Tyagi: They have beateD 
China. 

Shrimati Savitri Nigam: May I 
know if Government is intending to 
form advisory mobile parties which 
may go from place to place and advise 
the people on chalking out plans .. 
that the volunteer force people whet 
are sitting idle may get suitable jobs? 

Shri B. S. Murthy: The name 
'Village Volunteer Force' indicatea 
that it is in the village. They have 
to plan and the Panchayats are being 
charged with the responsibility of 
chalking out programmes and u.sing 
this as an instrument for developiDg 
agricultural programme. Therefore 
these mobile vans will be of no use. 

WRITTEN ANSWERS TO 
QUESTIONS 

Sleeping Berths 

1 ~ ~ ~  
Shri P. c: Borooah: 

"S9. Shri Hecla: 
Shri Rishang Keishinr: 
Shri D. J. Nalk: 
Sbrii Maheswar Naik: 

Will the Wnister of RaUw&ys be 
pleased to state: 

(a) whether it is a fact that sleep-
ing berths are likely to be introduced 
in second class coaches on all trains; 

(b) if so, from' when; and 

(c) what will be. the. additiODal 
charge?' 
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The Deputy Minister In the MiDis-
try or Railways (Shri Shahnawaz 
Khan): (a) and (b). As an experi-
mental measure, Second class Sleeper 
Coaches have been introduced on two 
pairs o! trains-on Nos. 29/30 Delhi-
Lucknow Mail and 37/38 Madras-
Howrah Express trains with effect 
from 10th October, 1963 and 1st Nov-
ember, 1963 respectively. 

(c) A surcharge of Rupees five per 
berth per night or part thereof is 
levied for sleeping accommodation 
provided. 

Railway Zones 

~ 
Shrl Surendranath Dwivedy: 

~ Barish Chandra Mathur: 
Shr'J P. C. Borooah: 

l Shri P. R. Chakravertl: 

Will the Minister of Railways be 
pleased to state: 

(a) whether there is any proposal 
to divide the entire Railways into ten 
Zonal regions; 

(b) whether in this division, it is 
proposed to locate the headquarters of 
each zone in a State in which the 
particular zone has the largest mile-
age ot railway lines; and 

(e) if so, the names of the new 
zonal railways and the probable loca-
tion of their headquarters? 

The Deputy Minister lin the Minis-
try of Railways (Shrl S. V. Rama-
swamy): (a) No, Sir. 

(b) and (c). Do not arise. 
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l"" IT'A: 

<flIT I!l'11I' ('I'q1 !iN ;R:ft "0 WffiI', 
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(W'To ~~ ~  ~o qlffif, ~  
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Air Accident near Agra 

r Shri Chattar Singh: 
Shri Bishanchander Seth: 
Shrl B. P. Yadava: I Shrl P. C. Borooah: 
Shri Prakash Vir Shastri: -'2. i Shrl Onkar Lal Berwa: 
Shri Gokaran Prasad: 

I Shri Vishwa Nath Pandey: l Shri P. C. Deo Bhanj: 
Shri Morarka: 
Shri R. S. Pandey: 

Will the Minister of Transport be 
pleased to refer to the statement made 
in the House on the 11th September, 
1963 regarding the accident near Agra 
and state: 

(a) whether the report of the court 
of enquiry has since been received by 
Government; and 

(b) if so, the findings thereof? 

The Deputy Minister In the MlnJa-
try 01 Transport (Shri Mohlluddln): 
(a) No, Sir. 

(b) Does not arise. 
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Theft of Exploslvelil 

r 
Shri Bari VilIhnu Kamath: 
Shri Kacllhavaiya: 
Shri Bade: 
Shri Buta Singh: 
Shri Bishaachander 5eth: 

*0 J Shri Dhaon: . I Shri B. P. Yadava: 
Shri Onkar Lal Berwa: 
Shri Gokaran Prasad: 
Shri M. L. Dwivedl: 
Shri S. C. Samanta: 

L 8hri B. K. Das: 

Will the Minister of Railways be 
pleased to refer to the statement made 
in the House in response to a Calling 
Attention Notice on the 20th Septem-
ber, 1963 and state: 

(a) whether investigation into the 
theft of explosives from a sealed rail-
way wagon has since been concluded. 
and 

(b) if so, the result thereof? 

The Deputy Minister in the Minis-
try of Railways (8hri Shahnawaz 
Khan): (a) The case is still pending 
investigation with the police who 
have made further arrest of thre.e 
outsiders, making a total of 7 arrests. 

(b) Does not arisc. 
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Package Programmes 

r Shri Warlor: 
*45. ~ Shri D. C. Sharma: 

L Shrl Imbichibava: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether the working of the 
package programmes for food pro-
duction has been reviewed by Gov-
ernment; and 

(b) if so, the result thereof? 

The Minister of State in the MInJa... 
try of Food and Al1'iculture (Dr. Ram 
Subhag Singh): (a) and (b). A state-
ment giving the up-to-date progrClll 
of the Intensive Agricultural District 
Programme (Package Programme) ia 
laid on the Table of the House. 
[Placed in Libr4T'1/. See No. LT-18211/ 
63]. 

Post Oftices 

r 8hr! Raghunath 81nch: 
J Shrl Balkrishna Wasnik: 

*48. ") Shri P. R. Chakravarti: 
L Shrll P. C. Borooah: 

Will the Minister of Posts ad. Tele-
(rapbs be pleased to state: 

(a) whether it is a fact that. the 
Central Advisory Board for Natlonal 
savings has advised Government to 
open a separate wing in Post Officel 
for savings in Posts ami Telegraphl 
Department; and 
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(b) if so, the reaction of Govern-
ment thereto? 

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri 
Bhagavati): (a) No such recommen-
dation has so far been received by 
this Department. 

(b) Does not arise. 
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Liquor Permits for To1U'lste 

.48 f Shri Heda: . L Shri Maheswar Naik: 

Will the Minister of Transport be 
pleased to state: 

(a) the measures taken to issue 
liquor permits for tourists; 

(b) the steps taken to eliminate the 
lengthy procedure in India; and 

(c) whether any survpy has been 
made of its effect on the tourist 
trade? 

The Minister of Shipping in the 
Ministry of Transport (Shrl Raj 
Bahadur): (a) and (b). Tourists will 
shortly be able to obtain liquor per-
mits with All-India validity from 
Indian Missions overseas along with 
their Visa or Tourist Introduction 
Cards. Those tourists who, for any 
reason, arrive in India without the 
permit, will be able to obtain them 
from the Govt. of India Tourist Offices 
at Delhi, Bombay, Calcutta and 
Madras. 

(c) No survey as such has been 
conducted. However, from the obser-
vations made by visiting foreign 
travel agents and other important 
persons connected with the travel 
trade, it has been gathered that with 
the elimination of time-consuming 
formalities, the effects in general will 
be conducive to promotion of tourist 
traffic. 

Birth Anniversary Stamp!! 

(Shri Swell: 
·49. ~ SIni P. C. Borooah: 

l Shri Bibhutl MIisbra: 

Will the Minister of Posts and Tele-
poaphs be pleased to state: 

(a) whether it is a fact that a 
serious flaw was discovered in the 
birth anniversary stamps of Dr. Annie 
Besant; 

(b) if so, the nature of the ftaw; 
and 
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(c) the reasons therefor? 

The Deputy Millister in the Depart-
ment of Posts and Telegraphs (Shri 
Bhagavati): (a) and (b). The year 
of birth was wrongly printed in the 
Annie Besant stamp issued on ~ 1st 
October, 1963 as 1837 instead of 1847. 

(c) The error took place due to the 
wrong year having been noted on 
records. 

Avro-'748 for I.A.C. 

~ 
Shri Ramachandra Ulaka: 
Shri N. R. Laskar: 
Shri Dhuleshwar Meena: 

L Shrimati Savitri Nigam: 
-50. 

Will the Minister of Transport be 
pleased to refer to the reply given to 
Starred Question No. 17 on the 13th 
August. 1963 and state the deciSIOn 
that has since been arrived at regard-
ing the number of Avro-748 aircraft 
to be purchased by the Indian Air-
lines Corporation from the aircraft 
manufacturing depot at Kanpur? 

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin): 
No decision has yet been taken. 

Shipping Service on India-U.K. 
Continent Route 

{

Shri Morarka: 
Shri ~  Varma: 

·52. Shri Raghunath Slugh: 
Shri Vasudevan Nair: 
Shri Sidheshwar Prasad: 

Will the Minister of Transport be 
pleased to state: 

(a) whether Apeejay Lines is 
intending to run a parallel service 01'1 
the India/U.K. Continent route in 
competition with the Karmahom Con-
ference to counter the effects of 12i 
per cent freight increase on West-
bound cargoes; 

(b) if so, the number of ves!l'ela 
that will be placed on this route; and 

(c) the part that Government will 
play to help these Lines to counter 

the freight increase of Kannahom 
Conference? 

The Minister of Shipping in the 
Ministry of Transport (Shri Raj 
Bahadur): (a) The circumstances in 
which Apeejay Lines made this offer 
related directly to the India-U.K. Con-
ference increasing the freight rates by 
12i per cent. The Conference has 
since reduced the increase to 10 per 
cent as against 7i per cent recom-
mended by the Maritime Freight Com-
mlSSlon. The question of providing 
protection to sensitive commodities in 
export trade has also to be settled 
satisfactorily. The offer of the Apee-
jay Lines and certain other shipping 
companies is under consideration. 

(b) 6 Sihips (i.e. 1 ship a month for 
the next 6 months) have been offered 
for the service by 4 shipping com-
panies to begin with. 

(c) Government will give every 
possible assistance to Indian tramp 
shipping consistent with their pre-
vious commitments and the require-
ment of our national trade. 

EScape of Mr. Walcott 

r Shri Hari Vishnu Kamatll: 
Shri Kachhavaiya: 
Shri Buta Singh: 
Shri Bade: 

• Shrimati Renu Chakravartty: 
Shri Y. D. Singh: -
Shri Yashpal SIngh: 
Shri P. C. Borooah: 
Shri Bishanchander Seth: 
Shri B. P. Yadava: 
Shri Dhaon: 
Shrl Chattar Singh: 
Shri Hem Barua: 
Shri Vishram Prasad: 
Shri Indrajit Gupta: 
Shri Bhagwat Jha Azad: 
Shri D. N. Tiwary: 
Shri S. M. Banerjee: 
Shri Sudrendra Pal Singh: 
Shri Prakash Vir Shastri: 
Shrimati Renuka Barkataki: 
Shri Rameshwar Tantla: 
Shri C. K. Bhattacharyya: 
Shri Maheswar Nalk: 
Shri Blbhuti Mlshra: 
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Shrimati Savitri Nigam: 
Shri Ram RataD Gupta: 

-53. Shrl Warior: 
Shri S. N. Chatarvedi: 
Shri A. V. Raghavan: 
Shri Pottekkatt: 
Shri Sivamurthi Swamy: 
Shrimati Renuka Ray: 
Shri Mohan Swarup: 
Shri D. C. Sharma: 
Shri D. D. PlIl'Ii: 
Shri G. Mohanty: 
Shri Koya: 
Shri Brij Raj Singh: 
Shri Vasudevan Nair: 
Shri Vishwa Nath Pandey: 
Shri Balkrishna Wasnik: 
Shri Ram Sewall: Tadav: 
Shri Heda: 
Shri Sarjoo Pandey: 
Shri P. R. Chakraverti: 
Shri R. S. Tiwary: 
Shrl K. C. Pant: 
Shri Sidheshwar Prasad: 

I Shri A. N. Vldyalankar: 
Shri M. N. Swamy: l Shri Ollkar Lal Berwa: 
Shri Krlshnapal Singh: 
Shri Basumatari: 
Shrl H. C. Soy: 

Will the Minister of Transport be 
"pleased to state: 

(a) whether it is a fact that one 
lIIIr. Walcott, an American citizen, 
escaped from India in his impounded 
'plane; and 

(b) if so, the detailed circum-
·stances of the incident? 

The Deputy Minister In the MiDIs-
.try of Transport (Shri MoIdudcUn): 
(a) and (b). An order by the Com-

-mercia 1 Sub-judge, Delhi dated 31st 
January, 1963 in the suit between the 
Associated Hotels of India and the 
'Trans-Atlantic Airlines and others 
restraiaed Mr. Walcott and others 
from taking out of India the aircraft. 

'The Collector of Central Excise, New 
Delhi had also issued an order detain-
ing Mr. Wulcr.tt's plane till such time 
as Mr. Walcott paid the amount of 
penalty imposed on him for violation 
.or customs regulations. A police guard 

was also provided in pursuance of the 
erder of the Collector of Central 
Excise. On Mr. Walcott paying the 
penalty imposed on him for violation 
of Customs regulations, the order of 
the Collector of Central Excise. was 
vacated on 24th September, 1963. The 
order of the Commercial Sus-judge 
was also vacated an the 25th Septem-
ber, 1963. On the same day, i.e., 25th 
September, 1963, an order was passed 
by Sub-judge, Delhi in a private suit 
filed by Tata Sons (Private) Limited 
on Mr. Walcott to the effect that the 
aircraft should not ·be removed from 
the Safdarjung airport. A copy of 
this order was furnished to the Aero-
drome Officer on 25th September, 
1963. In view of this order clearance 
was not given for a flight by the aero-
drome authorities when Mr. Walcott 
approached them on 26th September, 
1963. Despite the refusal, Mr. Walcott 
made an unauthorised flight on 26th 
September, 1963 at 12 hours 17 mts. 
By making this unauthorised flight 
Mr. Walcott has violated the follow-
ing provisions of Indian Aircraft 
Rules, 1937:-

(1) Rules 25-A-Fuelling of air-
craft. 

(2) Rule 15-The requirement to 
have Certificate of Air 
Worthiness. 

(3) Schedule IV Para 3.5.1.1-
Compliance with Air Traffic 
Control Clearance. 

(4) Schedule ,IV Para 3.2.6.2-
Prior authorisation by Aero-
drome Control Tower for 
manoeuvre preparatory or 
associated with taxying or 
take off etc. 

(5) Schedule IV Para 3.2.2.5-
Take-off requirement to avoid 
apparent risk of collision. 

(6) Schedule IV Para 3.2.6.1-
Requirement for operation on 
and in the vicinity of an 
aerodrarne. 

(7) Rule 6--,Licensing of person-
nel. 
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(8) Rule 21-To avoid dangerous 
flying. 

He has also violated Rules relating 
to Customs clearance and Rules relat-
ing to Immigration clearance, in parti-
cular rules under the Foreigners 
Registration Act. 

Action has been taken through 
diplomatic channels with United 
States authorities for the return of 
Mr. Walcott and his Piper aircraft. 

Additional Funds for Agriculture 

r Shri Yashpal Singh: 
Shri Ramachandra Ulalta: 

*54. ~ 
Shri N. R. Laskar: 
Shri Dhuleshwar Meena: 
Shrimati Savltri Nigam: 
Shri Mohan Swarllp: 

I Shri P. Venkatasubllaiah: 
L Shri Daji: 

Will the Minister of Food and Agri-
culture be pleased to refer to the reply 
given to Starred Question No. 603 on 
the 10th September, 1963 and state: 

(a) whether the question of addi-
tional allocation of funds for agricul-
tural programmes has since been 
considered by the Planning Commis-
sion; and 

(b) if so, the nature of the decision 
taken? 

The Minister of State in the MinIs-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) and (b). For the 
current year (1963.-64), an additional 
allocation of Rs. 19.15 crores has been 
sanctioned to State Governments for 
accelerating agricultural production 
programmes. As far as the remaining 
two years of the Third Plan are con-
cerned, no particular decision has so 
far been taken by the Planning Com-
mlSSlon. Every effort will, however, 
be made to ensure adequate financial. 
provisions for agricultural programmes, 
tlarough the annual plans. 

Cooperative Farming 

·55. 

r Shrl Surendranath Dwlv.:: 
Shri Yashpal Singh: 

j Shri P. Venkatasubbaiah: 
Shri Sidhesllwar Prasad: 
Shri P. C. Borooah: 
Dr. L. M. Siinghvi: 1 :::: ~  
Shri P. R. Chakraverti: 
Shrl Eswara Reddy: 
Shri A. K. Gopalan: 
Shri Koya: 

Will the Minister of CommlllliV 
Development and Cooperation be 
pleased to state: 

(a) the names of the States where-
Co-operative farming has been tried 
and the resu I ts thereof; 

(b) whether Government propose 
to popularise the scheme: and 

(c) if so, the nature of incentivea· 
and encouragement Government pro-
pose to give? 

The Deputy Minister in the Minis-
try of Community Development and 
Cooperation (Shri Shyam Dhar Misra): 
(a) Cooperative Farming is being 
tried in all the States. A statement 
indicating the number of societies· 
organised is laid on the Table of the 
House. 

(b) Yes, Sire 

(c) A statement indicating the· 
incentives and encouragement Gov-
ernment is giving is laid on thll Table· 
of the House. [Placed in Libm", •. 
See No. LT;I830/63]. 

Prices Of Foodgrains 

Shri S. M. Banerjee:· 
Shri P. C: Borooala: 
Shrt Yashpal 8mp: 
Shri Prakash· Vir Shastri:: 
Shrl Shree NaraYan Daa:. 
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l Shri P. Venkatasubbalah: 
Shri D. C. Sharma: 
Shr! B. C. Soy: 

Will the Mini.<;ter of FOOd and AgrI-
eulture be pleased to state: 

(oa) whether it is a fact that there 
has been further rise in the prices of 
foodgrains throughout the country in 
October 1963 despite all steps taken 
by Government; and 

(b) if so, how this compares with 
the prices prevailing in August and 
September, 1963? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A. 
M. Thomas): (a) The prices of food-
(rains generally maintuined the up-
ward trend during the first three 
weeks of October, 1963, but they 
showed a declining tendency in the 
fourth week of October. 

(b) The All-India Index Number of 
wholesale prices of cereals, whiCh ~ 

115.3 in August, 117.3 in September 
and 119.3 in the third week Of Octo-
ber, declined to 118.2 in the fourth 
week of October. 

Delhi Milk Scheme 

·57. Shri Warior: Will the Minister 
of FoOd and Agriculture be pleased 
to state: 

(oa). whether the attention of Cov-
emmet has been drawn to an article 
in the Stateman. dated the 4th Octo-
ber, 1963, that soda and even kerosene 
are being 'mixed with milk supplied 
by the Delhi Milk Scheme to prevent 
the milk from becoming sour; 

(b) whether it is a fact that some-
times bulfoalo milk is mixed with 
cow's milk and sold al cow's milk by 
the Delhi Milk Scheme as alleged in 
the same article; 

(c) whether any enquiry has been 
instituted into this matter; and 

(d) if so, the findings thereof and 
the action taken thereon? 

The Deputy MInister In the MfDJB-
try ot Food aDd ArrIculture (Shrl A. 

M. TIlomas): (a) Yes. The allegation 
in the article has been found to be 
baseless. 

(b) to (d). Enquiries made in the 
matter showed that the Delhi Milk 
Scheme had to resort to the practice 
of mixing some buffalo milk with cow 
milk, especioally because the supplies 
of cow milk were not received from 
Bikaner on two days, viz., Purnimli 
and Amavas, in a month and some 
bulffalo milk was added to the stocks 
eft cow milk with a view to meeting the 
fuJI de-mand of the consumers on the 
tJ-:lsis of milk cards issued to them. 
This practice has, however, been com-
pletely stopped since 13-7-1963. 

P. L. 480 Agreement 

r Shri Ya:hpal Singh: 
I Shri Bishanchallder Seth: i Shri Dhaon: 

Dr. L. M. Singhvi: 
-58. 

L Shri Ram Sewak Yadav: 

Will the Minister of Food and Agri-
culture be pleased to refer to the re-
ply given to ~  Question No. 6 
on the 13th A g ..~ , 1963 and state: 

(a) whether the reaction of the 
U.S. Government to their proposal for 
extension of periOd of shivment of 
wheat under P. L. 480 Agreement has 
since been received; 

(b). if so, whether they have agreed 
to the proposal; and 

(e) the years upto which the rice' 
of P. L. 480 has been sold and how 
much quantity is still lying in Gov-
emment stores? 

The Deputy Minister in the Minis-
try of Food and Agrlcultare (Shrl A. 
M. Thomas): (a) No, Sir. 

(b) Does not arise. 

(c) The stocks of rice with the Gov-
ernment received in different years,. 
are not kept separately. The stocks 
Of American rice with the Govern-
ment as on the 1st October, 19113 were' 
about 62,000 tons. ' 
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Kanway Accideats Committee 

Shri Yashpal Singh: 
-59. Shrl S. M. Banerjee: 

Shri Umanath: 

Will the Minister of Railways be 
pleased to refer to the reply given to 
Starred Question No. 153 on the 20th 
August, 1963 and state: 

(a) whether the Railway Accidents 
Committee has submitted its pomplete 
report; 

(b) if so, the findings of the Com-
mittee and ther recommendations 
made by it; and 

(c) the steps taken by Government 
to implement these recommendations? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
:swamy): <a) Part-II of the Report is 
awaited; and 

(b) and (c). Do not arise. 

Telephone Service in Bal3ghat 

-60. Shri Uari Vishnu Itamath: Will 
the Minister of Posts and Telegraphs 
be ple-ased to refer to the reply given 
to Short Notice Question No. 17 on 
the 21st September. 1963 regarding 
telephone service in Balaghat ond 
.state: 

(a) whether the investigation has 
been completed; 

(b) if so, whether any report has 
been submitted to Government; and 

(c) the main findings thereof? 

Tbe Deputy MInister In the Depart-
ment of POsts aDd Telegraphs (Shri 
Bbagavati): (a) to (c). The Magis-
trate appointed by the Government of 
Madhya Pradesh h'as completed the 
enquiry and furnished his report to 
the State Government. The report is 
under the examination of the State 

Government. The State Government 
have not yet communieated to the P. 
& T. Department either their decision 
or the findings of the Magistrate. 
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C.D. Blocks 

r Shri Sarjoo Pandey: 
67. ~ Shri Vishram Prasacl: 

L Shri Vishwa Natb Pandty: 

Will the Minister of Community 
Development and Cooperation be 
pleased to state the total amount given 
to Government of U.P. during 1962-
63 and 1963-64 so far for the Com-
munity Development Blocks in the 
State? 

The Deputy MInister In the Ministry 
of Community Development and eO· 
operation (Shrl B. S. Murth,.): 1962-83: 
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Central assistance given to the 
State Government was Rs. 872.20 
lakhs (Rs. 546.67 l-akhs as grant and 
Rs. 325.53 lakhs as loan). 

1963-64: Central assistance allocat-
ed is Rs. 623.80 lakhs (Rs. 376.00 lakhs 
as grant -and Rs. 247.80 lakhs as loan). 
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Research Scheme 

70. Shri Sarjoo Pandey: WilJ the 
Minister of FOOd and Agriculture be 
pleased to st-ate: 

(a) whether any research schemes 
were sanctioned or are proposed to 
be sanctioned in U.P. by the Indian 
Council of Agricultural Research dur-
ing 1962-63 anal 1963-64; and 

(b) if so, the details thereof? 

The Minister of State in the Minis-
try of FOOd and Agriculture (Dr. Ram 
Subhag Singh): (a) -and (b). A state-
ment giving the information required 
is laid on the Table of the House. 
[PLaced in Library. See No. LT-I832/ 
63]. 

Assistance to V.P. 

r Shri Vishwa Nath Pandey: 
'71. ~ Shri Balgovind Verma: 

L Shri Sarjoo Pandey: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) the financial assistance given by 
the Centre to Government of U.P. 
for development of animal husbandry, 
dairying and fisheries during 1961-62, 
1962-63 'and 1963-64 so far; and 

(b) the amount of money actually 
spent by the U.P. Government during 
the same period? 

The Minister of State in the Minis-
try Of FOod and Agriculture (Dr. Ram 
Subhag Singh): (a) and (b). A state-
ment showing information with re-
gard to the amount of centml assis-
tance given to the Government of 
Uttar Pradesh for animal hu,bandry, 
dairying and fisheries development 
schE'lIles during 1961-62 and 1962-63 
and that allocated for 1963-64, is laid 
on the Table of the House. [Placed 
in Library. See No. LT-1833/63]. 



311 Written Answers NOVEMBER 19, 1963 Written Answers 3IZ 

Western Style AccommodaUoD for 
Tourists 

72. A. V. BarhavaD: Will the 
Minister of Transport be pleased to 

~ 

(a) the number of applications re-
ceived so far from each State for the 
grant of subsidy for providing econo-
mical Western style accommodation to 
tourists in principal cities in India; 

(b) the names of organisations selec-
ted for the purpOSe and the amount 
sanctioned; and 

(c) whether hotels run by indivi-
duals are also eligible fer thi- grant? 

The Minister of Shipping in the 
Ministry of Transport (Shri Raj Baha-
dur): (a) to (c). The required in-
formation is given below:-

The scheme included in the Third 
Plan for Tourism is intended for putt-
ing up economicoal Western style ac-
commodation for middle and low in-
come group foreign tourists only in 
six principal cities of India viz., 
Delhi, Bombay, Calcutta, Madras, 
Agra and Jaipur. It was intended to 
giVIl subsidies to reputable organisa-
tions experienced in running inexpen-
sive and clean accommodation suitable 
for middle and low incoml! group 
foreign tourists for putting up simi-
lar accommodation in the cities men-
tioned above. 

Requests for subsidy for putting up 
such accommodation were received 
from 9 orgaiSGtions and 3 State Gov-
ernments as per the table below:-

Name of State Organisa- State 
ation Gon. 

Delhi z 
U.P. z 
Madras 3 
Andhra Pradesh I 
West Bengal 
Rajasthan 

TOTAL 9 3 

A subsidy of Rs. 3'75 lakhs was 
sanctioned to the Y.W.C.A., New Delhi 
to meet part of the expenditure on 
construction of a Guest House for 
tourists at New Delhi. The Guest 
House is already in commIsSIon. A 
subsidy of Rs. l' 50 takhs was sanc-
tioned to the Andhro Mahila Sabha 
Madras for construction of a hostel 
for foreign tourists at Madras which 
is expected to be inaugurated by the 
end of December, 1963. 

The question of giving subsidies ta 
organisations has been reviewed and 
the present view is that instt"Ud of 
giving grants loans on easy terms may 
be offered to theSe organisations ar.d 
where such organisations are not 
willing to take a loan Government 
may put up such accommodation them-
selves. A loan of Rs. 8.00 lakhs has 
been offered to the Y.M.C.A., New 
Delhi on easy term&. 

Hotels run by individuals are not 
eligible for such loans under this 
scheme. 

Special Stamps 

73. Shri A. V. Raghavan: Will the 
Minister of Posts and Telegraphs be 
pledsed to state: 

(a) whether it has been decided tl) 
issue a special series of stamps on 
social reformers and renowned musi-· 
cians of India; 

(b) whether a list of such persona-· 
lities has been prepared; and 

(c) if so, the m.mes selected and the 
dates when the stamps will be issued? 

The Deputy Minister in the Depart-
ment of Posts and Telerr&phs (Shri 
Bhagavati): (a) Yes Sir. 

(b) and (c). The list is under pre-
paration. 

P. " T. DuUdinrs 

74. ShrI A. V. Bachavan: Will the 
Minister of Posts and Telerraphs be 
pleased to state: 

(a) the progress made regarding 
construction of neW buildings tor post 
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and telegraph offices an,d telephone 
exchanges in the Malabar l'egions of 
Kerala from 1980-61 to date; and 

(b) the names of projects that are 
now in pTogress and when they will 
be completed? 

Tbe Deputy Minister in tbe Depart-
ment or Posts and Telegrapbs (8brl 
Dbagavati): (a) and (b). The fol-
lowing buildings are under construc-
tion:-

1. Kozikode HPO building. 
2. QuiJoandy TelephonR Exchange. 
3. Calicut HPO and Amenity 

Block. 

Land has been purchased and plans 
and estimates are under preparation 
in respect of: 

1. Cannanore--Telephone Excha-
nge. 

2. Cannanore-Head Post Office. 
3. Palghat-Telephone Exchange. 
4. Tellichery-Post Office. 
5. Calicut-Telephone Exchange. 
6. Nemara-Post Office. 

Sites are being acquired in: 

1. :&adagara for Telephone Ex-
change. 

2. Ponnani for Telcphonp Excha-
nge. 

3. Perinthalamanna for Post Offi-
ce. 

4. Tirur for Telephone Exchange. 
5. Kanhangad for Telephone Ex-

change. 

Other cases under consideration oare: 
1. Mannantoddy for Post Office. 
2. Vythiri for Post Office. 
3. Kallai for Post Office. 

Waltalr station 

75. 8hrl P. C. Deo Dhanj: Will the 
Minister of RailwayS be pleasRd to 
.Btate: 

('B) whether there are any proposals 
10r the expansion and development of 

the railway station and the yard at 
Waltair on the South Eastern Railway 
during the Third Plan period; oand 

(b) the total amount Government 
propose to spend over the above-II}en-
tioned development and expansion 
scheme? 

The Deputy Minister In the MinIB-
try of Railways (8hri 8habnawu 
Khan): (a) and (b). It is proposed to 
remodel the stution building at Wal-
tair at a cost of Rs. 6'28 lakhs and to 
provide additional lines for stabling 
coaching rakes at a cos t of Rs. 2' 96 
lakhs. The works are in progress. 

Cultivable lands o~ Railway Tracks 

76. Dr. P. Srinivasan: Will the 
Minister of Railways be pleased to 
state: 

(a) whether cultivable lands are 
available along the Railway tracks in 
the country; 

(b) if so, the details thereof; 

(c) whether there is any proposal 
to utilise these lands for cultivation; 
and 

(d) if so, the details thereof? 

The Deputy Minister ill tbe MInis-
try of Railways (8hri 8habnaw&ll 
Khan): (a) Yes. 

(b) Total area of such Railway 
land is approximately 78,590 acres. 

(c) and (d) .. All spare Railway 
lands suitable tor cultivation are 
handed over to the respective State 
Governments for allotment to indivi-
dual cultivators. As the responsibi-
lity for allotment veats with the 
State Governments, tlI.e details are not 
known. 
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Crops Damaged by Floocbi 

Shri Yashpal Singh: 
Shri Subodh Hansda: 

77. Shri S. C. Samanta: 
Shri M. L. Dwivedi: 

~ Shri Prakash Vir Shastri: 

Will the Minister of FOOd and Agrl-
eulture be pleased to state: 

(a) whether Government have 1lS-
sessed the damage done to t.he stand-
ing crops by the recent floods in tile 
country; 

(b) if so, the total estimated loss; 

(c) which are the worst-affected 
States; and 

(d) the type of aid given by the 
Centre? 

The Deputy Minister in the Ministry 
of FOOd and Agriculture (Shri A. M. 
Thomas): (a) to (c). Any scientific 
assessment of the extent of damage 
to standing crops as a .~  It of the 
recent floods can only be made after 
the final estimates of all crops be-
come available towards lhe close of 
the Agricultural Year (July-J'une). 

(d) In accordance with the policy 
laid down by the Central Government 
for assistance to States affected by 
natural calamities the State Govern-
ments set aside from their own re-
venues a reasonable amount to meet 
expenditure on account Of such cala-
mities. A State Government can ask 
for Central help only when the total 
estimated expenditure exceeds Rs. one 
crore. The Centre's share is limited 
to half the expenditure On gratutious 
relief over and above the amount set 
apart for this purpose by the State 
Government from their own budget. 
Ad-hoc grants and loans are also 
sometimes given. 

Closure of Sugar Factories 

78. Shri yasbpal Singh: Will tne 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether it is a tact that a num-
ber of sugar factories in the country 
llave been closed recently; 

(b) if so, their number and the rea-
sons for their closure; and 

(c) the specific steps Central Gov-
ernment have taken to run those fac-
tories? 

The Deputy Minister in thc Ministry 
of Food and Agriculture (Shri A. M. 
Thomas): (a) No, Sir. 

(b) and (c). Do not arise. 

Price or Fertilizers 

79 {Shri Onkar Lal Berwa: 
Shri Yashpal Singh: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a). whether it is a fact that Gov-
ernment have decided to reduce the 
prices of fertilizers; and 

(b) if so, the prices of various kinds 
of fertilizers fixed after reduction' 

The Minister of State in the Ministry 
of Food and Agriculture (Dr. Ram 
Subhag Singli): (a) and (b). The 
matter is under active consideration. 

Village Volunteer Force 

80 {Dr. L. M. Singhvi: 
. Shri Yashpal Singh: 

Will the Minister of Community 
Development and Cooperation be 
pleaSed to state: 

(a) the number of persons enlisted 
in the Village Volunteer Force, State-
wise, up-to-datE'; and 

(b) the expenditure incurred on this 
scheme so far? 

The Depaty Minister In the Minis-
try 01 Community Development and 
Cooperation (Shri B. S. Murthy): (a) 
The details are given in the state-
ment laid on the Table of the House. 
[Pl.a.ced in Library. See No. LT-18341 
63]. 

(b). No expenditl:lre has been in-
curred specially for implementing the 
Village Volunteer Force scheme. The 



317 Written Answers KARTIKA 28, 1885 (SAKA) Written Answers 

existing departmental programmes and 
training schemes have, however, been 
adapted to meet the requirements of 
the scheme. 

Shahabad during the Kharif season 
this year were noticed, the Central 
and State experts carried out detail-
ed field survey of the extent of 
spread of the diseaSe and its possible 
causes. The cause of the disease is 
stilI under investigation. In the 
meantime as remedial measures, a 
few measures were suggested and 
widely pubJicised:-

Money Order Forms 

f Shri Bishanchander Seth: 
Shri Yashpal Siagh: 
Shri Dhaon: 

1 Shli Ramachandra Ulaka: 
Shri N. R. Laskar: 
Shri Dhuleshwar Meena: 

L Shrimati Savitri Nigam: 

81. 

Will the Minister of Posts and 
Telegraphs be pleased to refer to the 
reply given to Starred QUestion 
No. 726 on the 17th September, 1963 
and state: 

(a) whether Government have con-
lIidered a proposal to allow private 
parties to print money order forms 
against free space for advertisement 
on them; and 

(b) if so, the result thereof? 

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shrl 
Bhagavati): (a) Yes, Sir. 

(b) The response received from the 
private parties is being studied. 

Leaf Drying Disease in Paddy Fields 

r Shri R. G. Dubey: 
8%. ~ Shri Vishram Prasad: 

L Shri Bibhuti Mishra: 

Will the Minister of Food and Agri_ 
culture be pleased to state: 

(a) whether Government have 
decided to launch a campaign for con-
trolling the leaf drying disease which 
has broken out in some paddy fields 
in Shahabad district of Bihar; and 

(b) the measures taken in this 
direction? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) and (b). 'Imme-
diately after the symptoms of the 
leaf-drying disease of paddy in 

(i) Stirring the soil thoroughly 
with a paddy weeder. 

(ii) Draining water out of the 
fields. 

(iii) Application of 40 lbs. of 
nitrogen, preferably Urea, 
and 40 lbs. of phosphoric acid 
and 20 lbs. of muriate of 
potash. 

(iv) Irrigating the fields after ap-
plication of fertilizers. 

The above measures were under-
taken on a campaign basis in the 
affected areas. With a view to help-
ing the cultivators during the 1963 
kharif season, the Government of 
India announced an increase in its 
share of subsidy on the cost of pesti-
cides from 25 per cent to 50 per cent. 

In order to locate the casual factor 
responsible for the disease, services of 
two Japanese Experts have been 
obtained for about a month. These 
experts are at present in the country 
and have already visited Shahabad. 
After their detailed investigation and' 
discussion with Central and State 
experts further line of work in the' 
causes and remedies of this new paddy 
disease would be worked out. 

Shipping COrPOration 

83. Shri Umanath: Will the Minis-
ter of Transport be pleased to state: 

(a) whether Government have a 
plan to expand the Shipping Corpora-
tion of India; and 

(b) if so, the details thereof? 

The Minister of ShliPJrill&' in 
MInistry of TraDSport (8hrl 
Bahadur): (a) and (b). The 

the-
Raj 

pro-
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posals for the further expansion of 
shipping tonnage so rar fonnulated 

. by the Shipping Corporation of India 
envisage the acquisition of 16 over-
&eas ships, 3 coastal colliers and 2 

·overseas tankers, aggregating to 
about 2,23,000 GRT. 

CollisioB of Trains near Kanpllr 

,It Shri P. C. Rorooah: 
" Shri Vishwa Nath Pandey: 

Will the Minister of Railways bl' 
pleased to state: 

(a) whether the 108 down passen-
ger train bound for Lucknow ran into 
an empty stationary train at Ajgain 
Railway Station nl'ar Kanpur; 

(b) if so, the number of casualties 
suffered and other loss involved in 

-the accident; and 

(c) the cause of the accident? 

The Deputy Minister In the Minis· 
try of RaIlways (Shri S. V. Rama-
swamy): (a) to (e). On 21-9-1963 at 
about 22.50 hrs. while train No. 108 
Up Lucknow-Jhansi Passenger was 
starting from line No. 1 at Ajgain 

. station, it entered the siding due to 
incorrect setting of points and collid-

. ed with an empty rake stabled there. 

As a result, 9 persons sustained 
minor injuries. Cost of damage to 
railway property was estimated at 
Rs. 6,430. 

N.B.F. RaIlway 

85. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
state: 

(a) whether attention of the Rail-
·way authorities has been drawn to 
the unsatisfactory catering service 

. provided by the refreshment rooms at 
VarioUs stations on the North-East 
Frontier Railway and the absence ot 
lea-stalls at other stations on the 

,same Railway; 

(b) if so, the action being taken to 
Improve the conditions; and 

(c) the names of stations in Assam 
Wherl' catering arrangements do not 
eXist? 

The Deputy Minister In the Minis-
try of RaIlways (Shri Shahnawu 
Khan): (a) and (b), A few com-
plaints regarding catering arrange-
ments at certain stations on North-
East Frontier Railway were received 
and necessary remedial action in res-
pect of such of them as have been 
substantiated on r ompletion of en-
quiries, has been taken. 

Tea stalls have been or are being 
provided at stations where need exist-
ed or has developed from the point 
of view of travelling public. 

(c) A statement is laid on the Table 
of the House. [Placed in Library. 
See No. LT-1835/63]. 

Rail Link between Siliguri and 
JOl"ighopa 

86. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
state: 

(a) the progress made in the work 
of laying of an alternate rail-link 
between Siligu·ri and Jogighopa on 
N.F. Railway; and 

(b) when it is likely to be com-
pleted? 

The Deputy Minister ill the Minis-
try of RaIlways (Shrl S. V. Rama-
swamy): (a) and (b). Preliminary 
Engineering and Final Location Sur-
veys for the new broad gauge line 
from Siliguri to Jogighopa have bt=en 
completed. A good proportion o! 
tenders for work were receIved and 
settled by end of September 1963 and 
construction work has commenced 
from the beginning of this working 
.... lISon-October. 1983. Every ef!on 
is being made to adhere to a time 
schedule of two working seasons for 
completion at thill line.· 
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Passenger Trains from Gauhati to 
Upper Assam 

87. Shri P. C. Borooah: Will the 
Minister of Railways be pleased to 
state: 

(a) whether night running of 
passenger trains from Gauhati to 
Upper Assam has since been revived; 

(b) if so, since when; and 

(c) if not, the reasons therefor? 

The Deputy Minister In the Minis-
try of Railways (Shri Shahnawaz 
Khan): (a) and (b). The suspensIon 
of night running of passenger carry-
ing trains on Lumding-Mariani sec-
tion of the N. F. Railway still conti-
nues. 

(c) For security reasons. 
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Hindustan Shipyard 

89. Shri Eswara Reddy: Will the 
Minister of Trauport be pleased to 
state: 

(a) the progress so far made in im-
plementing the expansion scheme for 
the Hindustan Ship-building Yard at 
Visakhapatnam; 

(b) the expenditure so far incurred 
in this respect; and 

(c) when the scheme is expected to 
be completed? 

The Minister of Sb!ipping in the 
Ministry of Trusport (Shri Raj 
Bahadur): (a) The Third Five Year 
Plan envisaged the expansion of the 
Hindustan Shipyard at an estimated 
cost of Rs. 244 lakhs. Against this 
provision, Government have so far ac-
corded administrative approval to a 
programme of works costing about 
Rs. 96'08 lakhs. Out of this the 
execution of civil works costing 
Rs. 20.50 lakhs has been postponed 
on account or the Emergency. The 
Shipyard is planning a programme 
for further development works against 
the balance Plan provision and has 
every hope of utilising it. 

(b) The expenditure 
far is as follows: 

1961-62 . 
1962-63 . . . . 
1963-64(Budget Estimates) 

TOTAL 

incurred so 

Rs. 
R,73,OOO 
1>,64,500 

28,94,000 
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(e) By about the end of the Third 
Plan period. 

MArlue Weather Station 

{ 
Shri Dhaon: 

90. Shr! Bishanchander Seth: 
Shrl B. P. Yadava: 
ShrlOza: 

Will the Minister of Transport be 
pleased to state: 

(a) whether it is a fact that the 
first automatic marine weather sta-
tion has recently been launched at 
Madras; 

(b) if so, from where that was 
brought and at what cost; and 

(C) the purpose for which It will 
be utilised? 

The Deputy Minister in Ute Minis-
try of Transport (Shri Mohiaddin): 
(a) Yes; on the 24th September, 1963. 

(b) The automatic weather station 
is the property of the U.S. Navy, who 
'have, as a gesture of international 
co-operation, made it available to the 
India Meteorological Department for 
operations during the International 
Indian Ocean Expedition. 

(c) It will record and transmit auto-
matically, at fixed intervals, weather 
observations consisting of pressure, 
wind speed and wind direction, air 
and sea surface temperature. 

Sarvey Vessel for Indian Navy 

r Shri B. P. Yadava: 
tl l Shri BlshaDchander Seth: 

. Shri Bade: 
Shri Buta SinCh: 

Will the Minister of TraDSport be 
pleased to state: 

(a) whether it is a fact that high-
level Committee set up by the Hindll-
stan Shipyard hal suggested that 
work on a survey vessel for the 
Indian Navy should be expedited to 
make it possible for its delivery by 
October, 1964; 

(b) it so, the stePs taken to complete 
the vessel as suggested by the Com-
mittee; and 

(c) whether it is also a fact that it 
has been decided to complete the 
vessel without the assistance of 
foreign consultants? 

The Minister of Shlpp!n« In the 
Ministry of Transport (Shri Raj 
Babadur): (a) Yes. 

(b) As suggested by the Committee, 
a separate office called 'Darshak 
Offire' has been opened under the 
supervision of a competent officer 
from the Indian Navy, assisted by 
adequate and qualified staff, to super-
vise the progress of work according 
to schedule. This office does advance 
planning and scheduling of work, con-
nected with the completion of this 
vessel alone, and also prepares draw-
ings on the basis of workspot co-
ordination. 

(c). Yes. 

Dairy Cooperatives 

r Shri B. P. Yadava: 
92. ~ Shri Dhaon: 

L Shrl Bishanchander Seth: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether it is a fact that Oentre 
has asked the State Governments to 
pursUe a positive policy in favour of 
dairy cooperatives and the number of 
States who have agreed to the pro-
posal; 

(b) how far this will help the dairy 
development in tht:! country; and 

(c) whether there is any State 
which has not accepted this view and 
if so, whether any reason has been 
put forward by it? 

The Depoty Minister in the Mblis-
try of Food aDd AlTleulture (Shrl A. 
M. Thomas): (a) and (e). Yes. The 
proposals haVe been generally ac-
cepted by the State Governments of 
Madras Bihar, Andhra Pradesh, 
Kerala: Utt&r Pradesh, Gujarat and 
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Mysore. Replies from 
,states are awaited. 

the other and around Delhi for the convenience 
of the public; and 

(b). The organisation of dairying 
oon cooperative lines will help to pro-
vide an assured market at remunera-
tive prices to the producers which 
will act as an incentive to the im-
provement of cattle and increased 
milk prodUction. This will also en-
sure adequate supplies of milk to the 
dairy plants and supply of milk and 
milk products of dependable qUality 
at reasonable prices to the consumers. 

Suprcane CultivatiOll. in Alkaline Soli 

93 {Shri Surendra Pal Singh: 
• Shrimati Savltri Nigam: 

Will the Minister of FOOd and Agri-
~  be pleased to state: 

(a) whether it is a fact that the 
Indian Institute of Sugarcane Research 
has evolved a new method of grow-
ing sugarcane 'in alkaline soil; and 

(b) if so, the main features of this 
new method and the cost involved in 
making alkaline soil suitable for the 
.growing of sugarcane? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl. A. 
M. Themas): (a) Yes, Sir. 

(b) Under this method, cane is 
planted in deep furrows and given a 
light irrigation immediately. After 
completion of germination, a thick 
layer of chopped cane trash is laid in 
the planted furrows. Further Irri-
gations are given into the trash-
packing. The cost of this method of 
planting is estimated to be Rs. 50 to 
Rs. 100 per acre over and above the 
cost of usual flat-planting method. 

D.T.U. 

94. Shrl Surendra Pal Singh: 
-Will the Minister of Transport be 
-Pleased to state: 

(a) whether there is a proposal 
under the consideration of Govern-
ment to allow private bus owners to 
ply their buses on certain routes In 

(b) if so, the main features of this 
proposal and when this scheme will 
be put to a trial? 

The Minister of Shipping In tbe 
Ministry of Transport (Sbrt Raj 
Bahadur): (a) No. 

(b) Does not arise. 

Central Warehousing CorporaUOll 

95. Shri S. M. Banerjee: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(a) whether a regional office is 
likely to be opened under Central 
Warehousing Corporation at Calcutta; 
and 

(b) if so, when and its purpose? 
The Deputy Minister in the Minis-

try of Food and Agriculture (Shrl A. 
M. Thomas): (a) No, Sir. 

(b) Docs not arise. 

P. & T. Employees 

96 {Shri S. M. Banerjee: 
. Shri Umanath: 

Will the Minister of Posts and Tele-
graphs be pleased to state: 

(a) whether it is a fact that a deci-
sion has since been taken to restore 
the reduction in pay and stoppage of 
increments in respect of thOse Posts 
and Telegraphs employees who took 
part in 1960 strike; and 

(b) if not, the reasons for the delay? 

The Deputy Minister In the Depart-
ment of Posts and Telegraphs (Sbri 
Bhagavati): (a) No such decision has 
been taken. It was, however, decid-
ed on 22nd November 1962 that all 
petitions from officials who partiei-
pated in the strike in July 1960 and 
where the penalties imposed were 
current and the period of punishment 
was two years or more on that date 
should be reviewed by the President, 
irrespectiVe of whether they had a1--
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ready been reviewed or not, and ac-
tion is .being taken accordingly. 

(b) Does not arise. 
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Track betweea Church Gate and 
Grant Road StatiODS 

98. Shri Shree Narayan Das: Will 
the Minister of Railways be pleased 
to state: 

(a) the stage at which the matter 
with regard to laying of a third track 
between the Church gate and Grant 
Road Stations on the Western Rail-
way suburban section stands, a deci-
sion about which was taken long ago; 

(b) whether any, if so, what pro-
gresl has been made so far; and 

(c) whether any time limit for im-
p1ementing the proposal has been 
hed? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) to (c). With a view to 
meet the growing suburban traffic on 
the Western Railway, it is proposed to 
lay a third line and in later years 
also a fourth line between Church-
gate and Grant Road. It has been 
decided to acquire about 6 acres of 
land required for this purpose at a 
cost of about Rs. 143 lakhs and this 
has been included in the Works Pro-
gramme for 1963-64. The acquisition 
of land is in progress. Construction 
of third line will be taken up after 
the land is acquired. No target date 
has been fixed for this work yet, as 
it will mostly depend on the progress 
made in land acquisition. 

Calcutta Helicopter Service 

{ 
Shri Shree Narayan Das: 

99. ~ Vishram Prasad: 
Shn R, G. Dubey: 
Shri Bhakt Darshan: 

Will the Minister of Transport be 
pleased to state: 

(a) whether the question of operat-
ing helicopter service between Cal-
cutta City and Dum Dum airport for 
quick transport has been examined; 

(b) if so, what are the commercial 
and operational possibilities of such 
operation; and 

(c) the decision taken in the matter? 

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin): 
(a) to (c). The economics of heli-
copter operations between Calcutta 
City and Dum Dum Airport are being 
examined by the Director General of 
Civil Aviation. 

Irradiation of Wheat 

100. Shri Shree Narayan Das: Will 
the Minister of FoOil and Agriculture 
be pleased to state: 

(a) whether it is a fact that inten-
sive research by the U.S. Atomic 
Energy Commission and the Agricul-
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ture Department has led to a dis-
covery of a food processing by irradi-
ating wheat in bulk which will des-
troy all the weevils and their eggs 
leaving grains themselves unaffected; 

(b) if so, whether the American 
wheat now coming to India before it 
is shipped is being processed like 
that; and 

(c) if not, the reasons therefor? 

The Deputy Minister in the Minis-
try of Food aad Agriculture (I:!hri A. 
M. Thomas): (a) Destruction of spoil-
age causing organisms in food arti-
cles through irradiation has-· been 
known for quite some time. It is 
generally agreed that weevils and 
their eggs if present in foodgrains can 
be controlled through irradiation. 
The treatment is, however, likely to 
leave a residue in the grain and it is, 
therefore, necessary to see that the 
residue left is within safe limits. 

(b) and (c). American authorities 
recently invited objections, if any, 
from all concerned about the adapta-
bility of the methOd in general and a 

~ o  is yet to be taken. Wheat 
received in India is not being treat-
ed by this method. 
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Rallio-Photo Link 

105. Dr. L. M. Singhvi: Will the 
Minister of Posts and Telegraphs be 
pleased to state: 

(a) the countries with which India 
has direct radio-photo links; 

(b) whether radio-photo service is 
accessible to press correspondents and 
private individuals in this country; 

(c) whether the Government of 
India have any radio-photo links with 
the People's Republic of China; and 

(d) whether Government propose 
to discontinue the same'? 

The Deputy Minister Ia the Depart-
ment of Posts and Telegraphs (Bhrt 
Bhagavati): (a) India Ibas direct 
Radio-photo services with the Peo-
ple's Republic of China, France, 
Federal Republic of Germany, Italy, 
Japan, Poland, U.K. and U.S.S.R. 

(b) Yes. 

(c) Yes. 

(d) There is no proposal at pre-
sent to discontinue the service. 

Milk Crisis in Delhi 

~ 
Dr. L. M. Singhvi: 
8hri Onkar Lal Berwa: 
Shri Gokaran Prasad: 106. 

L Shri Sidheshwar Prasad: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether Government are aware 
that there was an acute milk crisis 
in Delhi during the last three weeks 
of September and in the third week 
of October, 1963; and 

(b) if so, the precautionary mea-
sures taken to ensure against recur-
rence of similar breakdowns in fu-
ture? 

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri A. 
M. Thomas): (a) Because of heavy 
rains on 15-16th September, 1963, 
which resulted in serious flooding of 
areas which constitute the milkshed 
of the Delhi Milk Scheme, supply of 
milk to Delhi suddenly went down 
very seriously. Flooding caused des-
truction of fodder crops and outbreak 
of diseases, both parasitic and infec-
trous, amongst milCh animals, which 

, accentuated the position regarding 
short supply. Further more, the posi-
tion became more acute because of 
the increased demand on account of 
festivals. 

(b) The shortage was basically due 
to circumstances beyond the control of 
Delhi Milk Scheme. But for that, it 
was hoped, the milk supply position 
was showini signs of beini very eu7 
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this year. As a precautionary mea-
sure, for the future, the Delhi Milk 
Scheme is being equipped with a 
Deep-freeze room for storing nearly 
100 tonnes of butter, which will be 
used for the preparation of recom-
bined milk to tide over brief periods 
of short supply of milk like the one 
mentioned above. 

Cooperative Rice Mills 

107. Dr. L. M. Singhvi: Will the 
Minister of Community Development 
and Cooperation be pleased to state: 

(a) whether it is a fact that Gov-
enlIDent are giving preferential treat-
ment to co-operative rice mills in dif-
ferent paddy growing districts; 

(b) whether such preferences, are 
being shown to the detriment or dis-
crimination of existing rice mills and 
processing units in the private sector; 
and 

(C) whether it is a fact that there 
are only a few co-operative societies 
coming forward for starting rice 
mills? 

The Depllty Minister in the Minis-
try of Community Development alld 
Cooperation (Shri Shyam Dhar 
Misra): (a) The State Governments, 
.... ith a view to facilitating the marke-
ting of paddy through oo ~ , 

have been advised to give rp!erence 
to co-operatives in establishing rice 
mills in suitablc areas keeping in view 
the requirements of the hand pound-
ing industry. 

(b) The total number of rice mills 
In the country is of the order of 
40,000. Since the new rice mills ex-
pected to be set up in the cooperative 
sector during the Third Plan will be 
about 350, their impact on the private 
sector mills will be negligible. 

(c) The advice to give preference 
to cooperatives was communicated to 
State Govemments only recently. It 
is expected that a number of coope-
rative marketing societies that gene-
rally instal rice mills, will avail of 
this facility. 

Packal'8 Prop __ ID K.erala 

108. Shri A. It. Gopalan: Will the 
Minisler of Food and Apiculture be 
pleased to state: 

(a) the progress made in implemen-
ting the Package Programme for food 
production in Kerala; and 

(b) the extent of financial assistance 
so far given to lIhe State Government 
in this connection?> 

The Minister 01 State ID the Min-
istry of Food and Agriculture (Dr. 
Ram Subhag Singh): (a) and (b). A 
statement is laid on the Table of the 
House. [Placed in Library. See No. 
LT-1836/631. 

Minor Porta ID Iterala 

109. Sbri A. It. Gopalan: Will the 
Minister of Transport be pleased to 
state: 

(a) the total financial assistance so 
far given to Kerala Government for 
developing minor ports in the State 
during the Third Plan; 

(b) how much of this amount has 
been spent so far; and 

(c) the progress so far made in im-
plementing the scheme for which the 
assistance was given? 

The Minister of ShiPPla&' in the 
Ministry of TraDsPort (Shrl RaJ 
Bahadur): (a) The amount of loan so 
far given to the Kerala Government 
is Rs. 2'92 lalms. 

(b) The total expenditure incurred 
by the State Government on centrally 
assisted schemes is Rs. 6"16 lakhs. 

(c) The progress of implementation 
of these schemes SO far is indicated in 
the attached-laid on the Table of the 
Hause. [Placed in Librar1/. See No. 
LT-1837/631. 
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Rice Purchased from U.S.A. 

J Shri A. V. Raghavan: 
110. L Shri Pottekkatt: 

Will the Minister of Food and Agri-
culture be pleased to refer to the 
reply given to Unstarred Question No. 
1731, on the 10th September, 1963 and 
state: 

(a) the amount of loss sulfered by 
the Government of India so far by 
purchasing rice from the U.S.A. under 
the P.L. 480 agreement; and 

(b) the steps taken to procure rice 
at the rates .,revailing in India'? 

The Deputy Minister in the Minls-
try of Food and Agriculture (Shri A. 
M. Thomas): (a) An amount of Rs, 
17·88 crores was borne by the Gov-
ernment of India from 1956-57 to 
1962-63 as subsidy on the rice imported 
from U.S.A. under the P.L. 480 agree-
ment. 

(b) The rice is purchased by India 
in the U.SA. in the open market 
through tenders at the lowest prices. 
We have to buy the rice at the prices 
prevailing in the selling country. 

Transport of Iron Ore 

111 J Sbri Maheswar Naik: . L Shrimati Savitrl Nigam: 

Will the Minister of Railways be 
pleased to state: 

(a) whether it is a fact that the 
Railwoay administration has already 
completed survey operations regard-
ing railway lines for transport of iron 
ores; 

(b) which specific areas have been 
so surveyed; 

(c) whether cost structure of the 
construction of railway lines in those 
areas tras been worked out; Ind 

(d) when actual constructil}!'I is ex-
pected to begin and in which of the 
area," 

The Deputy Minister in the MIa-
istry of Railways (Shri S. V. Rama-
swamy): (a) to (d). The R'IIilway 
lines for the transport of iron ore 
are surveyed as and when the need 
for constructing the individual lines 
is felt. The following lines have 
been under construction d'.lring the 
recen t years: 

Line 

(i) Sambalpur-TitiJa-
garh BG (oponed 
to goods traffic on 
15-4-63). 

(il) Bimlagarh-Kiri-
buru B.G. (opened 
to goods traffic on 
16-4-63). 

(iii) Kottaval.sa-Bai-
ladilla BG (Lino 
under construct-
ion). 

Mileage 

113 

26 

270 

Cost of 
constructi on 
of the line 

---,---
(Rs. in 

crores) 

14'58 

6'07 

55'32. 

Surveys for the foJlowing new lines 
have been sanctioned recently: 

(.) Mangalore-Hassan Final Location Survey 
(MG) 128 Miles. 

(ii) Rail line connce- Preliminary Enginee-
ring Tomka'Daiteri ring and Traffic 
and N wagarh areas surveys. 
with l'aradip Port. 
(BG) 250 mile, 
approx . 

(iii) Sini-Pcndrasali Do. 
and Gomharia-
Asanboni avoiding 
lines (BG ) 50 miles. 

The o ~ of construction of these 
new lines wiil be known only after 
the surveys have been completed and 
the reports examined. 

Mall for Port Blair 

{ Shrimatl Savltri Nigam: 
11Z. Sbrl Maheswar Nalk: 

Will the Minister of Posts and 
Telegraphs De pleased to state: 

(a) whether complaints have been 
received from oany News Agent at 
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Port Blair registered packets ad-
dressed to News Agents they are de-
livered to them five to ten days after 
arrival of sea mails; and 

(b) if so, the action Government 
propose to take to effect quick de-
livery? 

The Deputy Minister in the De-
partment of Posts and Telegraphs 
(Shri Bhagavati): (a) Yes. A comp-
laint from one News Agent only, viz., 
Mrs. Kiron Kumari, was received. 

(b) Owing to infrequent sailings 
of ships to Port Blair, a large volume 
Of mail is received at one and the 
same time. Unregistered articles of 
the letter mail including newspaper 
packets, m'Jgazines etc. are, however, 
delivered on the day following the 
date of receipt by Port Blair H.O., 
while registered articles containing 
newspapers, magazines etc. are nor-
mally delivered within 3 to 4 days 
of their receipt. Orders have since 
been issued, for closing separate bags 
with registered newspapers and ma-
gazines only and arranging their 
prompt delivery to the addressees. 

Freedom from Hunger 

r Shrimati Savitri Nigam: 
113. ~ Shri Yashpal Singh: 

Shri Maheswar Naik: 

Will the Minister of Food and 
Agriculture be pleased to state the 
contributions which have been made 
to the Freedom from Hunger Interna-
tional Fund by the voluntary org::mi-
sations in India and by the Indian 
Government ever since the inception 
of the Fund? 

The Minister of State in the Minis-
try of Food and Agriculture (Dr. 
Ram Subhag Singh): So far as the 
Government is aware, no voluntary 
organisation in India has made any 
contribution to the International Fund 
for the Freedom from Hunger Cam-
paign. A contribution of Rs.2,00,000 
was made by the Government of 
Indioa to the Fund during 1960-61. 
The Government have also donated 

one lakh special commemorative 
postage stamps of 15 n.p. valued at 
Rs.15,OOO which were issued on 21st 
March, 1963. 
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Railway Accidents 

115. Shri D. B. Raju: Will the Min-
ister of Railways be plea.oed to state: 

(a) the number of railway acci-
dents that took place in September, 
1963 on Southern Railway; and 

(b) the circumstances under which 
each accident occurred? 

The Deputy Minister in the MinIs-
try of Railways (Shri S. V. Rama-
swamy): (a) Twenty nine, in the 
categories of collisions, derailments, 
fires in trains and trains running into 
road traffic at level crossings. 

(b), Out of these acciden ts, 2 were 
caused due to the fuilure of the Rail-
way staff, one was due to the negli-
gence on the part of the driver of a 
motor vehicle and one was acciden-
tal for which none has been found to 
blame. The remammg cases ere 
under investigation. 

DrougJat In Rajasthaa 

f Shrl Subodh Hansda: 
Dr. P. N. ~ 

118. ~ Shrl S. C. Samanta.: l Shri M. L. DWivedi: 
Shrl H. C. Soy: 

Will the Minister of FOOd and AJrI-
wtan be pleased to state: 

(a) whether it is a fact that a 
large number of cows died this year 
dUe to drought in Rajasth'3.n and 
Gujarat; 

(b) if so, which areas were badly 
affected; 

(c) whether these areas do nllt als() 
usually have enough rainfall; and 

(d) if so, what precautions are 
taken against such calamities? 

The Deputy Minister in the Minis-
try of Food and Agriculture (Shrl 
A. M. Thomas): (oa) to (d). Informa-
tion is being collected from the State 
Governments and will be laid on the 
Table of the Sabha in due course. 

I, 

Jutt; r Shri S. C. Samanta: 
J Shri Suboclh Hansda: 
1 Ur. P N. Khan: 
L Shri M. L. Dwivedi: 

Will the Minister of Food and Agri-
culture be pleased to state: 

(a) whether it is a fact that yield 
per acre of jute in our country is 
very low; 

(b), if so, the reasons therefore; 
and 

(c) how Government propose to 
step up the yield per acre? 

The Minister Of State in the Minis-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) The average 
yield per acre Of jute in India is 
lower than that of other jute-grow-
ing countries. 

(b) The main reason fOr lesser 
yield of Indian jute crop is the low 
fertiJi ty of the soils in aome of the 
jute growing areas in which jute CUl-
tivation has spread on "margiml lands. 
Where the soil conditions are better, 
the yields per acre compare favour-
ably with other countries. 

(c) The yield per acre is proposed 
to be stepped up by adopting inten-
sive cultiYatiol'l meaaur .. , including 
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distribution of improved seeds, Gp-
plication of fertilizers, spread of im-
proved agricultural practices and 
plant protection measures. Suitable 
price incentives and subsidieslloans 
are being given to farmers for this 
purpose. 
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Rail Link Between Cape Comorin 
and Tirunelveli 

119 f Shri Koya: . L Shri Umanath: 

Will the Minister of Railways be· 
pleased to state: 

(a) whether the survey of a rail 
link between Cape Com orin and, 
Tirunelveli hoas been completed; 

(b) if so, the result thereof? 

The Deputy Minister In the Min .. • 
try of Railways (Shrl S. V. Rama-
swamy): (a), Not yet. 

(b) Does not arise. 

Dry Dock, Vlsakhapatnam 

:III r Shrl A. V. Ral'havan: 
hi' L Shri PottekkaU: 

Will the Minister of Transport be· 
pleased to state: 

(a) whether any decision hal been 
taken to provide a dry dock at Visa. 
kh'8patnam; 
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(b) if so, whether it 1s in addition 
to a fioating dock proposed earlier; 
and 

(c) the cost of this proj ect and 
when the same will be commissioned? 

The Minister of Shipping in the 
Ministry of Transport (Shri Raj 
Bahadur): (a) Yes. 

(b) No. 

(C) The cost of the project as ori-
ginally estimated same time ago is 
Rs. 269 lakhs. However, the whole 
scheme is now being revised so as to 
accommodate larger ships now being 
registered under the Indian Flag. 
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Cattle Breeding Farms In Rajasthan 

122. Shri D. C. Sharma: Will the 
Minister of FoOd and Agriculture be 
pleased to state: 

(a) whether two more cattle-breed-
ing farms are proposed to be set up 
in Rajasthan; 

(b) ;f so, the details thereof; and 

(c) the amount sanctioned for the 
purpose? 

The Deputy Minister in the Minis-
try of FOOd and Agriculture (Shri 
A. M. Thomas): (a) No. 

(b) and (c). Do not arise. 

R.M.S. 

123. Shri G. Mohanty: Will the 
Minister of Posts and Telegraphs be 
pleased to state the names of Stations 
on Howrah-Waltair line of the S.E. 
Railway where Government propose 
to open . .~. Offices during this 
year? 

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri 
Dhagavatil: It has been decided to 
open sorting maiJ offices at Panskura 
and Bhadrak railway stations on the 
Howrah-Waltoair line of the S.E. 
Railway as soon as suitable accom-
modation for the proposed offices is 
available. 

Rice Procurement through 
Cooperatives 

124. Shri G. Mohanty: Will the 
Minister of Food and Agriculture be 
pleased to state: 

(oa) the difficulties encountered in 
adopting a scheme of procurement of 
rice through cooperative marketing 
societies; and 

(b) whether the scheme of pur-
chase through agents is adopted in 
procurement of wheat? 
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The Deputy Minister in the Minis-
try of Food and Agriculture (Shri 
A. M. Thomas): (a) Mainly the diffi-
culties arise from the comparntively 
small number of such societies and 
their small coverage; their lack of ex-
perience and financial position the 
quality of their management are also 
other considerntions which have to be 
taken into account. 

(b) Yes, Sir. In the current year, 
g ~ for price support pur-

chases of wheat were made in three 
of the major wheat-producing States 
viz.. Punjab, Uttar Pradesh and 
Mudhya Pradesh. In Uttar Pradesh 
the Cooperative Marketing Federa-
tion, and in Madhya Pradesh the 
Apex Marketing Society, was ap-
pointed as the agent of the Govern-
ment for procurement of wheat. In 
Punjab, a·part from cooperative socie-
ties, associations of Pucca Arhatias 
and reputed traders were also ap-
pointed as g ~. 

Wheat Loan from Canada 

125. Shrl Vishwa Nath Pandey: Will 
the Minister ot FOod and A&'I'iculture 
be pleased to state: 

(a). whether it is a tact that the 
Canadian Government h'3ve offered 
wheat loan to India on the lines of 
American PL 480 Agreement; and 

(b) if so, the details of the offer? 

The Deputy Minister In the Minis-
try of FOOd and A&'I'lclIlture (Shri 
A. M. Thomas): (a) and (b). No, Sir. 
The Government of Canad:l have, 
however, offered $1.5 million for the 
purchase of wheat under the Colom-
bo Plan programme for the year 
1963-64. 
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Transport Cooperative Societies 

(Shrl Kapur Singh: 
128. . ~ Shrl Krishnapal Sin&'h: 

L Shrl Gulshan: 

Will the Minister of Transport be 
'Pleased to st..lte: 

(a) the number of registered trans-
port cooperative societies in lIifferent 
'States; 

(b) the number of such societies of 
Scheduled Castes and Scheduled 

'Tribes, 

(c) whether any special facilities 
are being given to the societies of 
'sch"duled Caste people; and 

(r1) if so, the details thereof? 

The Minister of Shipping In the 
Ministry of Transport (Shrl Raj Bah_-
dur): (a) 826 as at the end of June, 
1962. 

(b) The information required is 
being collected and will be laid on 
the Table of the Sabha as soon as it is 
ava:lable. However, 4 such societies 
were registered during the loast three 
years. 

(c) No. 

(d) Does not arise. 

Agricultural Societies 

129 r Shri Kapur Singh: . L Shri Gulshan: 

Will the Minister of Community 
Development and Cooperation be 
pleased to state: 

(a) the number of registered agri-
cultural societies in various States; 

(b) the number of such socleties 
run by Scheduled Caste o:md Sche-
duled Tr:be people; 

(c) whether any financial or other 
help is being given by Government to 
these societies; and 

(d) if so, the details thereof? 

The Deputy Minister in the Minis-
try of Community Development and 
Co-operation (Shrl Shyam Dhar 
Misra): 

(a) A statement showing the num-
ber of agricultural coopemtive socie-
ties in the various states of the coun-
try as on 30-6-1962 is laid on the 
Table of the House; 

(b) Cooperative societies are not 
classified on the basis of caste and as 
such the number of societies run by 
Scheduled Caste nnd Scheduled Tribe 
people is not available; 

(c) Yes, assistance is given to ('er-
tain types of agricultural cooperative 
societies. 

(d) A statement is laid on the 
Table of the House. [Placed in the 
LibTary. See No. LT-1838/63]. 
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Konon Ferry servlee 

Sbrl Ragbunath Slnp: 
J Sbri Bade: 
I Shri Kaebhavalya: 
L Shrl Nath Pal: 

130. 

Will the Minister of Transport be 
pleased to state whether it is a fact 
that Konkan Ferry Service has been 
resumed on the promise that Maha-
rashtra Government would pay the 
sub,;idy for 1961-62 in IIen of the in-
crease in fares and cost of repairs and 
that for the per:od 1962-63 will be 
determined by a Committee? 

The Minister of Shipping in the 
Ministry of Transport (Shri Raj Baha-
dur): The Konkan Coastal steamer 
service has been resumed on the 
understanding that-

(i) for 1961-62: 
(a) the subsidy in lieu of in-

crease of fares would be paid by 
the Government of Maharashtra. 

(b) the subsidy on account of 
excess cost of repairs of ships 
would be paid by the Government 
of Maharashtra and the Govern-
ment of India in equal shares; and 

OJ), for 1962-63 onward,s the quan-
tum of subsidy to be paid would be 
determined by a Committee to be 
appointed. 

Lanka Station 

131. { Shri P. R, Chakravertl: 
Shri P. C. Borooah: 

Will the Minister of Railways 
pleased to state: 

be 

(a) whether an aviation spirit 
wagon at Lanka station (N.E.F.R.) 
caught fire on or about the 9th Octo-
ber, 1963 causing a number of casual-
t:es; 

(b) if so, the number ~  persons 
killed and injured; and 

(,,) the caUSe of the ~  

The Depaty Hillister In the Minis-
Cry of Railways (Sui Shabnawas 

Khan): (a) Yes. But the incident oc-
curred on 8th October, 1963. 

Cb) Out of 13 injured, 7 succumbed. 

(c) According to Government Rail-
way Police report, the cause of the 
fire was due to one person huving 
filled his Cigarette Lighter with leak-
ing aviation spirit from one of the 
wagons, tested the lighter, which 
produced the naked fiame. This caus-
ed the aviation spirit gas to lignite. 
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Loan for Agricultural Purposes 

134. Shri !tappen: Will the Minister 
of CommODity Development and Co-
operation be pleased to ~  

(a). whether it is a fact that the 
Reserve Bank is fixing annually the 
cred:t limit for concessional finance 
for agricultural purposes to the Cen-
tral Co-operative Banks; and 

(b) if so, the basis for fIxJ.n, tile 
credit limits? 

The Deputy Minister in the Minis-
try of CommODity DevelopmeJlt and 
Co-Operation (Shri Shyam Dhar Misra) 
(a) and (b). The information is given 

in the statement laid on the Table 
of the House. [P/.aced in Library. 
See No. LT-1839/63]. 

Second Pay Commission 

135. Shri Balkrishna Wasnik: Wlll 
the Minister of Posts and Telegraphs 
be pleased to state: 

(a) whether representalions have 
been made that the recommendation 
Of the Second Pay Commission :n res-
pect of promotion from Class III 
Oadres to the Gazetted cadres and 
the conveyance allowance in big cHies 
be implemented without delay; and 

(b) if so, the reaction of the Gov-
ernment lhereto? 

The Deputy Minister in the Depart-
ment of Posts and Telegraph..'1 (Shrl 
Bhagavatl): (a), and (b). Some offi-
cials of the P. & T. Department liS 
well as one Service Association have 
represented that gazetted posts in 
Circle and Administrative Offices may 
be reserved for o -g ~  clerical 
staft'. These representations and the 
question of grant of conveyance al-
lowance in big cities are under consi-
deration. 

bUhal AerodrOme 

136. Shrl Risang Keishing: Will the 
Minister of Transport be pleased to 
state: 

(a) whether it is a fact t:13t special 
scheme to improve and (·xtend the 
Tulihal AerOdrome oat Imph31 has been 
proposed; 

(b) the acreage of land la he rl'-

quisitioned and the amount nf com-
pensation to be paid; and 

(c) the time by which the scheme 
will be completed and the Aerodrome 
will be ready for use? 

The Deputy Minister In the Minis-
try of Trans{JOrt (Shri Ahml'd Molll-
uddin): (a) Yes, Sir. A proposal to 
improve and extend the Tuiih"ilI Aero-
drome Is under examination. 
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(b) No acquisition or requisition 01 
land will be involved as sufficient 
land is already available with the 
'Civil Aviation Department, 

(c) The work will take more than 
12 months for completion from the 
,date of commencement 
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Cooperati",e Package Proll'ramme 
DlstrJdIt 

139. Sbri P. Venkatasubbaiah: Will 
the Minister of Community Develop-
ment and Cooperation be pleased to 
IItate: 

(a) the arrangements mad" for 
effective functioning of oo ~ 
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in the Package Programme Districts; 
and 

(b) the special sehe-mes put into 
force for easy availability Of credit 
from the cooperat:ve societies to the 
agriculturists engaged on special agri-
cultural programmes? 

The Deputy Minister in the Minis-
try of Community Development and 
Cooperation (Shri Shyam Dhar Misra): 
(a) The following arrangeml'nt3 have 
been made: 

(1) Production plan for each mem-
ber of the cooper a ti ve in ~  n rea of 
operation of the programme is being 
prepared. For preparing these plans 
additional Village level Workers have 
been appointed in these 3reas. These 
plans show details about expenditure, 
income, repaying capacity etc. of the 
farmer. 

(2) Cooperatives provide loans on 
the basis of these plans in cash and 
kind viz. fertilisers, seeds etc., to en-
lure effective utilisation. 

(3) For the effective implementa-
tion of these plans the normal credit 
limits of J ~ are beini libero-
Used wherever necessary. 

(4) Additional staff of supervisors 
has been made available in these 
areas for more effective supervision 
and recovery of loans. 

(5) A more e1!ective linking of 
credit and marketing it being ~ g

ed. 

(b). (1) The Reserve Bank provides 
additional concessional finance for 
agricultural production in the areas of 
the programme taking into account 
the requirements as reflected in the 
production ploans. 

(2) To encourage cooperatives to 
lend adequately on the basis of the 
plans, particularly to the Weaker sec-
tions of the community, outright 
crants are being given to them at 
enhanced rates viz. 4 per cent of the 
additionoal lendings in the case of 
primary societies against 3 per cent in 

other areas and 2 per cent to the cen-
tral cooperative banks against 1 per 
cent in other areas. 

Wagon Repair Factory 

140. Shri Raghunath Singh: Will 
the Minister of Railways be pleased 
to refer to the reply given to Unstar-
red Question No. 1747 on the 10th 
September, 1963 and state: 

(a) whether Governme':lt have fina-
State Governments wherever requir-
factory at Raipur in Madhya Pradesh; 
and 

(b) if so, the details there!)f? 

The Deputy Minister in the Mlnlil-
try of Railways (Shri S. V. Rama-
swamy): (a) and (b). The matter is 
under consideration and a final deci-
sion will be taken after a proper 
study of the operational .md financial 
aspects of the scheme. 

Stamps on Wild LHe 

141. Shrl Swell: Will the Minister 
of Posts and Telegraphs be pleased 
to state: 

(a) whether wild-life stamps havlt 
been issued; and 

-(b) if so, the animals featuring OD 
these stamps? 

The Deputy Minister in the Depart-
ment 01 Posts and Telegraphs (8lut 
Bhagwati): (a) Yes, Sir. 

(b) Gaur (Indian Bison), the Hima-
layan Panda, Tiger, and the Gir Lion. 

Bridge at Goltherni Ghat (Blbar) 

142. Shri Vishwa Nath Pandey: Will 
the Minister of Transport be pleased 
to state: 

(a) whether it is a fact that Gov-
ernment are considering to construct 
a bridge over Chhoti Gandak at Gol-
themi Ghat (Bihar) which will con-
nect Bihar and Uttar Pradesh States; 

(b) if so, when construction anit 
other works will begin; and 

(c) the total cost of the bridge? 
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'l'he Minister of Shlpplnl' In the 
Ministry of Trauport (Shri Raj 
Bahadur): (a) Yes. 

(b) The site and the design of the 
proposed bridge have been settled in 
I'onsultation with the Governments of 
Bihar and Uttar Pradesh but the 
question of the allocation of cost of 
the bridge ~. o g the Centre, Bihar 
and Uttar Pradesh Governments is 
under consideration. The construc-
tion of the bridge will be taken up 
•• soon as the financial aspects are 
Rttled. 

(c) About Its. 25 lakbs. 

Damage to Crops 

{ Shri Bade: 
113. Shri Kachhnaiya: 

Will the Minister of Food and Al'ri· 
ealture be pleased to state: 

(a) the approximate value of the 
damage to crops by insects, rodents 
and other animal pests during 1961-
13 and 1962-63; 

(b) the steps being taken to check 
8Uch damage; and 

(c) the amount spent on checking 
this damage during 1961-62 and 1962-
13! 

The Minister of State In the Minis-
try of FOOd and Agriculture (Dr. 
&am Subhag Singh): (a) No accurate 
assessments have been made but it is 
estimated that overall losses "aused by 
insects, other animal pests and dis-
eases of crops come to about twenty 
per cent of the value of the crops, 
which works out to approximately 
rupees 1,000 crores annually at the 
current prices. Separate figures IOI 
the years 1961-62 and 1962-63 are not 
available. 

(b) Plant Protection is primarily 
the responsibility of State Govern-
ments. Plant Protection Organisatiolls 
b.ave been set up in all States for 
taking effective control measures 
against plant pest and aiseases. The 
Central Government also help the 
Btate Governments wherever requir-

.ed by way of technical advice and 
giving them aerial operation facilities. 
For the distribution of pesticides and 
manually operated sprayersldusterll 
the Central Government gives a sub-
sidy of 25 per cent. 

(c) The total expenditure incurred 
by the State Governments on the vari-
ous plant protection measures during 
1961-62 and 1962-63 is not available. 
It is estimated that pesticides worth 
Rs. 7 crores in 1961 and Rs. 7.5 crorell 
in 1962 were formulated in India flr 
use in the agricultural sector. Ap-
plication equipment worth over a 
crore of rupees was manufactured 
and sold in the country for applying 
these pesticides each year. The 
figures for 1963 are not yet available. 

Oindustall Shipyard 

144 f Shri Eswara Reddy: 
. L Shri Bade: 

Will the Minister of Transport be 
pleased to state: 

(a) whether it is a fact that the 
construction of ships at the Hindu-
stan Ship-building Yard, Vishakapat-
nam has been affected by the shortage 
of steel; and 

(b) if so, the steps taken by Gov-
ernment to improve the situation! 

The Minister of Shippinl: In the 
Ministry of TraDSport (Shri Raj 
Bahadur): (a) Yes. 

(b) The steel requirements ot the 
Hindustan Shipyard for ship construc-
tion are arranged by the Iron and 
Steel Controller, Calcutta on high 
priority basis to the extent possible 
from indigenous suppliers; and for 
the balance, import licences are 
issued. 

Timely action is taken by the 
Hindustan Shipyard in placing in-
dents and keeping the Iron and Steel 
ControllerlProducers informed from 
time to time about the Shipyard's re-
quirements. The Question of short 
supplies has been taken up with the 
Departments concerned and is engag· 
ing their attention. 
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&Gad Developllleat 

145. { Shri Maheshwar Naill: 
Shrimati Savltri Nigam: 

Will the Minister of TraJasport be 
pleased to state: 

(a) whether it is a fact that the 
plan provision for road developmE'nt 
has been revised; 

(b) if so, the revised figure; and 

(c) the off-take during these years 
of the plan and the achievements? 

The Minister of Shipping in the 
MiDistry 01 Transport (Shri Raj 
Bahadur): (a) Yes, Sir. 

(b) About B.s. 416 crores. 

(c) Expenditure aggregating about 
Rs. 220 crores is expected to be incur-
red during the first three yearS of the 
current plan period upto the end of 
1963-64. In pn,ysical terms, about 
17,600 kilometres of surfaced o ~ 

were added in the current plan upto 
the end of March, 1963. 
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Delhi-BuIandshahr Rall Link 

147. Shri Kacl1havaiya: Will the 
Minister of Railways be pleased to 
state whether there is a proposal ttl 
connect Delhi directly with BuIand-
shahr (U.P.) by Railway line? 

The Deputy Minister In the Minlll-
try 01 Railways (Shri S. V. Rama-

~ No. 

Research on Paddy Seed 

148. r ~ B. K. Das: l Shn S. C. Samanta: 

Will the Minister of Food and Apoi-
culture be pleased to state: 

(a) whether radio-activity has so 
far been tried on paddy seed or p!allt 
in any of Our research laboratories; 
and 

(b) if so, with what result? 

The Minister or State In the Minb-
try of Food and Agriculture (Dr. RaJa 
Subhag Singh): (a) Yes. Radio-
active sources have been usec.l ia 
paddy crop at (i) Indian Agricultural 
Research Institute, New Delhi, (ii) 
Bose Institute, Calcutta, (iii) Atomic 
Enerey Establishment, Trombay 
(Bombay) and (iV) Central Rice Re-
search Institute. Cuttack. 

(b) Some high-yielding, non-lod,-
ing varieties haVe been evolved and 
are under experimentation. 

National Highway No. S7 

149. Shri R. Barna: Will the Mini5-
ter of Transport be pleased to state: 

(a) whether the design and cons-
truction of Highway No. 37 and itll 
pavements are subjected to scientific 
investigation; and 

(b) whether the quick deterieratioa 
and constant corrugation of pave-
ments of this road ever attrart!!d 
attention of Government for utilisin, 
the services of the Central Road Re-
Bearch Institute? 

The MlDlster 01 ShIppl... In tIM 
Jllbdstry 01 TraDsport (Slarl .., 
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Baha4ur): (a) The pavement of 
National Highway No. 37 was laid in 
.• hurry during the Second World War. 
The thickness of the pavement was 
only 3 to 4 inches. No scientific inves-
tigations appear to have been done 
before laying this pavement. 

(b) The Government of India are 
already aware that the pavement as 
laid during the War is inadequate for 
the present day traffic and the road 
has, 'therefore, developed corruga-
tions. In certain stretches the thick-
• ess of pavement has already been 
increased to about 12 inches to cater 
to the present day traffic and it is 
now proposed to widen and streng-
then the pavement of the entire length 
of this National Highway. 

The work of strengthening the 
pavement is carried out as and when 
Iunds become available. Due to lack 
.f funds it is many a time not possi-
ble to provide full thickness of pave-
ment as; required from design con-
aiderations. The problems relating to 
this road are simple and do not re-
quire any special consultation with 
the Central Road Research Institute. 

Air Services to Assam 

150. Shrlmatl J'yotsna Chanda: WiJI 
the Minister of Transport be pleased 
to state: 

(a) whether it is a tact that the 
IRdian Airlines haVe recently stopped 
plying to North Lakhimpur, Assam 
and a private airlines has been allow-
ed to ply there; 

(b) if so, the reasons therefor; and 

(c) whether Government propOSe to 
develop Agartala Aerodrome imme-
_iately to facilitate easy landing I)f 
aircraft during rainy season? 

The Deputy Minister In the Minis-
try of Transport (Shri Mohiaddin): 
(a) No, Sir. 

(b) Does not arise. 

(C) The aerodrome at Agartala has 
already two all weather runways. 

FirSt Clus Aeoommodatlon in Traina 

151. Dr. P. Srinivasan: Will the 
Minister of Railways be pleased to 
state: 

(a) whether it is a fact that there 
is no First class accommodation in 
some passenger trains; and 

(b) if so, the reasons therefor? 

The Deputy MiniSter in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes . 

(b) First class accommodation hal 
not been provided on some passen-
ger trains as there is no traffic justi-
fication for this class by those trains 
and also as a matter of pOlicy on 
Janta traina. 
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Sagar Quota for Punjab 

153. Shri Daljlt Singh: Will the 
Minister ot FOOd aDd Agriculture be 
pleased to state: 

(a) whether Punjab has recently 
sought an increase in its QuGta of 
supr; 
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(b) if so, the decision taken in this 
regard; and 

(c) the total quantity of sugar 
allotted to Punjab during September, 
October and November, 1963 separa-
rately? 

The Deputy Minister In the Minis-
try 01 Food and Agriculture (!;hri A. 
M. Thomas): (a) Yes, Sir. 

(b) Having regard to the avail-
ability of sugar it was not possible to 
increase the quota for the present. 

(c) Quantity of sugar allotted to 
Punjab in September, October and 
November, 19G3 is a" ,.:ndcr: 

Month Q"antity of sugar 
allotted (M. Tons) 

September 
October 
November 

16,030· 
17.810 

7,418 
(Upto 7th November) 

·Released on 30th August for Sep-
tember. 

Appointments in Northel'D Railway 

154. Shri Daljit Singh: Will the 
Minister of Railways be pleased to 
state: 

(a) the number of applicati()Jls re-
ceived in the Headquarters of Nor-
thern Railway for filling up Class I, 
II, III and IV posts reserved for 
persons belonging to Scheduled Castes 
and Scheduled Tribes between Janu-
ary, 1962 to September, 1963; 

(b) the number of candidates called 
for interview and the number of 
candidiates selected; and 

(c) the number of 
appointed and the 
those kept on panel? 

candidates 
number of 

The Deputy MlDlster in the MinIs-
try 01 Rallays (Shri Shahnawaz 
Khu): (a) to (e). No recruitment is 
made by Northern Railway head-

quarters office for Class 'I and II posta. 
Hence no applications were received 
by them. As regards Class III and 
IV posts, the information is being col-
lected and will be laid on the Table 
of the Sabha. 

Medicinal Herbs 

155. Slui Hem Raj: Will the 
Minister of FoOd and Agriculture be 
pleased to state: 

(a) whether it is a fact that rare 
medicinal herbs are produced in the 
Punjab and Kashmir hills beSide. 
I1im3.chal Pradesh and Uttar Pradesh; 
and 

(b) if so, the amount of grants or 
loans given to the Punjab and Jammll 
and Kashmir Governments during the 
Second Five Year Plan for their pro-
duction and development? 

The Minister of State in the I\linb-
try of Food and Agriculture (Dr. Ram 
Subhag Singh): (a) and (b). Infor-
mation is being coJlected from the 
concerned States and will be laid on 
the Table of the Sabha when receIVed. 

RealigJUllent of Kaugra Valley 

156 {Sbri Hem Raj: 
. Shri P. C. Borooah: 

Will the Minister of Railway!! be 
pleased to refer to the reply given to 
Unstarred Question No. 13119 on the 
3rd September, 1963 and state: 

(a) whether the project report and 
the estimates of the realignment IIf 
the Kangra Valley Railway JoIave beeD 
received by Government; 

(b) the route proposed for it: and 

(c) the estimated oost and wheD 
will it be undertaken? 

The DePUty M.IDIster In the Minis-
try of BaIlways (Sbri S. V. Rama-
swamy): (a) Not yet. 

(b) Does not arue. 
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(c) The actual work of realignment 
of the railway line can be taken in 
band only on hearing from the State 
Government and after getting their 
acceptance of the cost. 

Broad Gauge Lt.es upto Ramnagar 

157. Shrl K. C. Pant: Will the Minis-
ter of Railways be pleased to state: 

(a) whethcr Government propose to 
examine afresh the proposal to ex-
tend the broad gauge network upto 
Ramnagar and Kathgodam in the 
District of Nainital; and 

(b) if so, the steps taken so far in 
this direction? 

The Deputy Mini.'Iter in the MinIs-
try of Railways (Shri S. V. Rama-
swamy): (a) No. 

(b) Does not arise. 

158. 

Accident at DJaanamandal 

r Shri Rama Chandra Mallick: t Shri P. C. Deo Bhanj: 
Slari G. Mohaaty: 
Shri Vishwa Nath Pandey; 
Shri Balgovind Verma: 

Will the Minister of Railways be 
'Pleased to state: 

(a) whether it is a fact that trains 
could not run on 16th October, 196a 
on account of an accident at Dhana-
mandaI (Orissa) Railway station; 

(b) if so, the causes of the accident 
.and the number and nature of casual-
ties inflicted; 

(C) the loss suffered by the Rail-
·ways in that accident; and 

(d) whether any enquiry has been 
jnstituted? 

'!be Deputy Minister in the Minis-
try 01 Railways (Sbri S. V. Ra.ma-
swamy): (a) Through running of 
trains was interrupted on 16th Octo-
ber, 1963 on account of the accident. 

(b) and (d). Cause of the acci-
dent is under enquiry. Three per-
BOns sustained romor injuries. 

(c) Rs. 14,500 (Approximately). 

Revitalization of Village Societiee 

159. 
r Shri B. P. Yadava: 
J Shri Bishanchander 
~ Shri Dhaon: 
l Shri Chattar Singh: 

Seth: 

Will the Minister of Communit,. 
Development aDd Co-operation be 
pleased to state: 

(a) whether it is a fact that Centre 
have issued a circular to the State 
Governments to accord highest priO-
rity to the programmes of the re-
organisation and revitalization of vil-
lage societies; and 

(b) if so, the reactio. of the State 
Governments thereto? 

The Deputy Minister in the MInis-
try of Community Development aDd 
Co-operation (Shri Shyam Diuu' 
Misra): (a) Yes Sir. In Ii circular 
letter issued to state governments in 
October, 1963 regarding the prepara-
tion of the cooperative plan for 1964-
65 the importance of reorganisation 
and revitalisation of village societies 
has been re-emphasised and the state 
governments have been advised to 
acrord high priority to the creation of 
viable societies at the village level. 

(b) The programmes to be fonnu-
lated by state governments will be 
discussed, with the representatives of 
the state governments during annual 
plan discussions in November-Decem-
ber, 1963. 
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IUehar-Imphal ShatUe Air Senlee 

1&0. Shri A. N. Vidyalankar: Will 
the Minister of Tr8.llSPOrt be pleased 
to state: 

(a) whether Government are aware 
that the communication facilities 
available to the people of Manipur 
are extremely poor and thll only 
facilities of quick transport are 
through the air; 

(b) whether Government have re-
eeived repeated representations from 
• mcial as well as non-official agencies 
to increase the air ~ o  facilities; 
aDd 

(c) pending a permanent solution 
.f the problem whether Government 
J)ropose to accept the suggestion made 
in these representations to increase 
the number of shuttle plane servIce. 
between Silchar and Imphal' 

The Deputy Minister in the Minis-
try of Traosport (Shri Moniuddin): 
(a) to (c). Representations have 
been received from Manipur State 
Administration and others for provid-
ing more capacity for Imphal. The 
Corporation at present operates a 
daily Dakota service on the route 
CalcuttalAgartalalSilcherllmphal and 
has plans to introduce a Friendship 
aervice on this route as soon as 
Imphal airport is ready to receive 
tbat aircraft. In the meantime. the 
Corporation propose to increase the 
frequency of the Dakota service from 
7 to 11 per week with effect from 
I-I-111M. 

P08t Omee at GoUkera 

181. Shri B. C. Soy: Will the Minis-
ter of Posts and Telerraphs'be pleas-
ed to atate: 

(a) whether it is a fact that a Posta 
and Telegraphs Office had been sanc-
tioned at Goilkhera on S. E. Railway 
some years ago but no steps have 
been taken to implement the sanction 
so far; and 

(b) if so. the steps being tak!'n t. 
expedite the matter? 

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shrl 
Bhapvati): (a) and (b). A Post 
Office already exists at Goikera • 
Sanction for telegraph facilities at 
Goilkera was issued early in 1962, but 
the work could not be taken up due 
to electrification of railway track. 
Telegraph facilities are expected to be-
provided by January, 1964. 

Box-Wagons 

162. Shri Raghunath g~ Will' 
the Minister of RaIlways be pleased 
to state: 

(a) whether Government are aware 
that the producers of coal are finding it 
difficult to load rakes of Box-wagons 
within the prescribed time-limit; lind 

(b) it so, action taken in the matter! 

The DePUty Minister in the Minis-
try ot Railways (Shri S. V. Rama-
swamy): (a) Yes-formerly when the 
free-time was 5 hours. 

(b) From 1-2-1963 the free-time for 
loading was increased from 5 work-
ing hours to 10 working hours for 
rakes of 20 BOx-wagons or more. 
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I! hn. 
RE. MOTION'S FOR ADJOURNMENT 
AND CORRECTION OF RECORDS 

Mr. Speaker: Calling-attention 
aotice-Shri S. M. Banerjee. 
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~ f<'l'llT I ~ <rm ~ ~ fif> ;;raJ ~ 
~~ ~~~ ~, 
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ffi ;ft ~ m'lfT ~, it ;m ltiT ~ <! 
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~~ ,~  
~~ ~ o ~ ~~ I 

.n 14~ 1  : o ~ ~ 
WI' ",,1f;;ro;-u:t' fJRC if ~ iro ~ 
WI' ,,1 ~ I 

~ ~  ~ ~ 
1 ~~I~~~~1 

Shri Indrajit Gupta (Calcutta-
South-West): Yesterday when Mr. Nath 
Pai's adjournment motion was admit-
ted, I had asked you here on the fioor 
of the House as to what would be thll 
fate of the other adjournment motions. 
You w"re good enough to Say that 
they would be taken up and disposed 
of today. Before the Calling Atten-
tion notice comes up, I would like to 
know the position because we have 
tabled an adjournment motion on a 
very important question regarding the 
abnormal rise in rice prices in Welt 
Bengal. 

Mr. Speaker: I was informed that 
the Minister was going to make II 
statement. In order to come to a deci-
sion, I can ask the Minister to give 
me the facts. The adjournment mo-
tion can come up only on the facti 
that are admitted or established. And 
if the Speaker finds that he should 
know something further from the 
Minister and the statement should be 
made, then he can ask the Minister . 
But, incidentally, the Minister had 
also said, in response to other noticetl, 
that he would make a statement. I 
have kept the adjournment motion la 
abeyance. I have not decided it. I 
shall just listen to the statement and 
then I shall take a decision on tihat. 

Shri S. M. Banerjee (Kanpur): May 
I make a submission? Previously, what 
used to happen in regard to adjourn-
ment motions was this. Actually, the 
Speaker used to read that out and 
then allow Us to make a statement or 
the Minister· to make a statement. 
You, Sir, in your wisdom have changed 
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the procedure, and vou want simply 
to hear the hon. Minister before ad-
mitting the adjournment motion. Now, 
laere is an opportunity that yOU are 
living to the hon. Minister to make 
a statement, and then yOU will be 
deciding whether the adjournment 
motion is to be admitted or not. When 
.nce the hon. Minister makes a state-
ment, may I know whether it will be 
4IOnsidered that the adjournment mo-
lion still remains there, and We have 
a right to censure the Government 
and demand that they should re-
'.ign1 .... 

Mr. Speaker: There is one other 
Uiing that I must bring to the notice 
Clf the hon. Members. Though there 
is an element of censure involved in 
the adjournment motion, yet, it is not 

"a direct censure motion. When the 
Members insist that they want to cen-
lUre Government, why do they not 
come forward with a direct motion 
klr censure of Government? They 
"ave that right. 

Shri Indrajit Gupta: An adjourn-
'ment motion is a censure motion. 

Mr. Speaker: An adjournment mo-
tion is not a censure motion but it 
is quite distinct. I differ ~  the 
kon. Member. 

Shrimati Renu Chakravartty (Bar-
rackpore): May I plead with you one 
thing that if you would kindly look 
into the earlier debates, you will find 
this? I remember that Shri Mavalan-
kar on many occasions told Us that 
he would not permit us to move the 
adjournment motion, because it had 
an element of censure in it. So, there 
is in an adjournment motion clearly 
an element of a censure motion. There 
can be a no-confidence motion and 
.there can be an adjournment motion 
but we have no such thing as a ~ 
lUre motion. 

Mr. S.,eaker: We 'have. A censute 
lIlotion can always be brought for-
ward by" any Member of the House. 

Though I do not recollect the ruling: 
given by Shri Mavalankar, my dis-
tinguished predecessor, yet, I too have 
said that an adjournment motion baa 
an element of censure about it. I 
have also said that, but it is not a 
censure motion. 

Shrimati Rena Chakravarity: There 
is no censure motion provided for in 
our rules. Where is the censure mo--
tion provided for? 

Mr. Speaker: I can convince the" 
hon. Member that we have that pro-
vision. A censure motion can always 
be brought forward by any Member 
against the Government. That is open 
to him. 

Shri Bari Vishnu Kamath (Hoshan-
gabad): There is only provision for 
expressing want of confidence. 

Mr. Speaker: A motion for expres-
sing no confidence is a different thing. 

Shri Bari Vishnu Kamath: There 
is no word 'censure' occurring in our 
Rules of Procedure. 

Shri S. M. Banerjee: Where is the 
censure motion provided for in our 
Rules of Procedure"? 

Mr. Speaker: We can discuss it and 
thraSih it out. I shall tell the hon. 
Member where it is provided for. 

So far as Shri S. M. Banerjee'.· 
question is concerned, namely whe-
ther after the statement has been 
made by the han. Minister, the ad-
journment motion stands as a valid 
one or whether it disappears, I wuuld 
like to say that the adjournment mo-
tion remains. It may be possible that 
after a statement 'has been made in 
detail and all the facts given, then 
occasion may arise when there ought 
to be an adjournment motion; that 
also is possible. Alter the statement 
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ill made, there might be a possibility 
lor t.hat as well. But it will depend 
.. pon the circumstances. It is not that 
it would be thf'TC because I had said 
that and, o~ the occasion had 
arisen, but that would depend upon 
lhe circumstances. 

Shri Kanra (Chittoor): What about 
1he other adjournment motions'!' You 
had said that they would be taken 
u.p today. So, all of them are still 
there. 

Shri Hem Barua (Gauhati): May I 
make a submission? ... 

MI. Speaker: Now, we should pro-
eeed with the Order Paper. 

Sbri Hem Barna: May I submit that 
1 had tabled an adjournment motion 
on the breakdown of the Gauhati re-
finery incurring a loss of Rs. 63 lakhs? 
This moming, I am told that permis-
!ion has been withheld for it on the 
ground that there is an unstarred 
question .... 

Mr. Speaker: Should I then give 
consent now? ... 

Sbri Hem Barua: That shows that 
the attempt is to treat it lightly. An 
unstarred question cannot replace an 
"djournment motion. 

Mr. Speaker: Order, order. Now, 
thE' hon. 1\1, ;nber shculd sit down . 

..u 1 ~ I ... q: ~  ~ ~ 
or.<;rr ~ W ;ro 'fiT 'liT mq-~ ~ I 

~~ -~~, 
'jif ~ ;;rqJ<l ~ ~ ~ O ~ I 

'" ~ : ~ ~ 'mf ~  I ~  
i ..... 
~~ ~  : mq- ~~ if@' <fA' m 

t I mq- iio ~ I ~  ~ ~ it ~  ~ 
fit; 11'" ~ J  ~ ~  ~ I qn: m'f 
.~ ";t tTit ~ I 

'Ii .. .m:j. : ~ iIi1 ~ ~ ••. 

I Q ~ ~ : IPrr ~ I1 ~ ~ ltiTlI' 
'ifffiIT ~ ~ ~ I ltu ~ ~ fit; 
~ ~ ~ aT mu m- 'ffll' ;;rrittrr rn 
lti'rt: ~ I  ~ ~ I ~ ~ ~ t:!;'f. 
~ ~ ~ aT 'ti'Il ~ <r@' ~ 
ml 

15fT ~ <mIT it ~ ~ fit; ;orr ifiT 
qaT ;;m l(1TT I£T flti' ~ it ~~ 1!1w;r 
lfi) ~ ~~ . I~ ~ 
~ fit; iln: Gfl1: ~ ~ ~ T{t it "ij' Il\: 

~ if.VfT ~I . ~ ron- I ~ ~ om 
~ ;f.t ~,~ Gfl1: .~  ~ ~ 
~ ~ qn: ({'ffi<\"if'<4fc 

1 ~ lfi'f. . . 

Shri lIem Barua: May I have it iR 
English? . 

Mr. Speaker: I am very sorry that a 
distinguished and experienced parlia-
mentarian like Shri Hl'm Barna 
should get up again, when he has the 
knowledge that consent has been with-
held to his adjournment motion, and 
raise it in the House instead of com-
ing to me and discussing whether it 
can be taken UP or not. I have so 
many times ruled it here. So I take 
strong objection to such behaviour. 
This should not happen. 

Shri IIl'm Barua: On a point of 
personal explanation. I just wanted 
to know the procedure. I did not 
want to butt in. 

..u ~  : ~ it ;;fi ~ f;railr 
~ 61'0 Wi ~ 1~  iii I ~  

~ orR flti';;r) 1 11 ~  5ffilT<r ~  t 
Cf6: ij'iI' ~  qT ~  ~ ;;r.r flfi' ~o , ~ 

~  <tT irQl'ft if, ~ <r.i ~ I ~ 

;m<tT ~  ~ &, ;;ror Cf6: ~ ~ ~ 
~ ~ ~~  ~ ~ 

~, ~ ~ orril ~ ~ t i{T ~ 

;;rf,t ~ ~ ~  ~ I I ~ Ifi'TTI ~1  
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12'19 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

ESPIONAGt: ACTIVITIES DY Pt:RSONNEL OF 
PAKISTAN HIGH COMMISSIOl'f 

Shri S. M. Banerjee (Knnpur): I 
cal! the attention of the Prime Minis-
ter to the following matter of urgl'nt 
public importance and requesl tha<l 
he may make a statement thereon: 

The recent espionage activities 
by personnel of the Pakistan Higa 
Commission in New Delhi. 

The Minister or state in tbe MInIs-
try of External AiJairs (Shrimati 
Lakshmi Menon): On November a. 
at about 7 P.M, the Delhi Police 
apprehended one Abdul Majid, to-
gether with one Bijay Kwnar Bhatta-
charya, an Assistant in the office of 
the Deputy Financial Adviser to the 
Ministry of Defence. The two were 
taken to the nearby police station, 
where Abdul Majid disclosed that he 
had known Bhattacharya since March, 
1959, when he used to accompany 
Mohd. Latif Malik, a Second Sec-
retary in the Pakistan High Commis-
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.Ion, to Ram Lila Ground, where 
Malik used to meet Bhattacharya. 
Abdul Majid also stated that Bhatta-
charya used to visit the office of the 
Pakistan High Commission and, that 
Bhattacharya had also been introduced 
to Ghulam Haider of the Pakistan 
High Commission. Abdul Majid re-
~  that since February 1963, he 
had been meeting Bhattacharya quite 
frequently. During these meetings 
BhattacharYa had given him docu-
ment·s and other information for 
which he was being rewarded in cash. 

Abdul Majid was allowed to leave 
'he Police Station, when it was esta-
blished on the strength of an identity 
.ard issued by the Ministry of Exter-
Dal Affairs that he was a Pakistan 
cational working as a driver in til" 
Pakistan High Commission. Bhatta-
charya was placed under arrest, pend-
ing further interrogation and enqu'ry. 

During preliminary interrogation, 
Bhattacharya confirmed that he had 
had continuing contacts with Pakistan 
officials. He also confirmed that he 
had received fixed monthly rewards, 
as well as ad Iwc payments in ('1sh 
and kind, in return for his furnishing 

~  information to Pakistani 
officials. He n3med, in particular, 
driv('r Ab"lul Majid, Ghulam Haider 
and Second Secretary, Mohd. Latif 
JiIalik as his principal contacts h, the 
Pakistan High Commission. He also 
,ave information of the type of 
material which he had passed on to 
the Pakistan officials. 

On November 9, the Pakistan High 
Commission presented a note to the 
JiIinistry of External Affairs, com-
plaining against. what they termed, 
the ill-treatment of driver Abdul 
Majjd by the Delhi police on the even-
ing of November 8. The Pakistan 
Dote· alleged that the drivel' had been 
beaten up before he was taken to the 
Police Station and later he was 
!!tripped and searched in ~  Poliee 
Station. 

On November 12, the Commonwealth 
liJecretary lent for the Pakistan High 

Imjwrtance 
Commissioner and informed him of 
the circumstances under which a driver 
of the High Commission had been ap-
prehended by the Delhi Poli"e. The 
High Commissioner was told that 
since Bhattacharya in his confession 
before a Magistrate, had specifically 
named three members of the High 
Comm:ssion, the Government of India 
was constrained to request the Higb 
Commisioner to remove these three 
persons from Delhi within 48 
hours The Commonwealth Secretary 
repudiated the allegation that driver 
Abdul Majid had been beaten up or 
otherwi'e ill-treated. No pressure 
was put on the driver to induce him 
w make any disclosures, and he Wall 
allowed to go away as soon as he had 
established his identity. 

On November 15, the Pakistan 
Foreign Office requested our High 
Commissioner in Karachi to withdraw, 
within 48 hours, three officers ot al-
most identical rank, alleging that these 
officers had indulged in "organised 
espionage and subversive activities". 
Our High Commis,ioner W3P banded 
over a note in which these officers were 
named, it being said that G. R. 
Iyengar. a Second Secretary in 
our High Commission, ~  been 
devoting his time to "espionage 
and subversive activities since June 
1962". Our High Commissioner aC'-
cepted the note but Observed that the 
allegation made therein, were without 
any foundation or substance. and said 
that the action taken by the pakistan 
Government was clearly retaliatory. 
The Pak'stan official who received 
the High Commissioner said that the 
action taken against the IndiaI' officials 
in Karachi was independent or what 
had been done in Delhi. 

It wilI be recalled that in Septem-
ber 1963, the Government of India 
had been obliged to ask for the with-
drawal of the Air Adviser to the 
Pakistan Hilfu Comm'ssion in New 
Delhi and three others, on the basis 
of eertain o~ made by Pilot 
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Officer Shanna of the Indian Air 
Force. This was followed by retalia-
tory action by the Government of 
Pakistan, a whole week after the Pak. 
istan Air Adviser and others were 
involved in that incident. In the pre-
sent case, the Pakistan Government 
have once again taken retaliatory ac· 
tion, after the involvement of person· 
nel of the Pakistan High Commission 
had been discovered in espionage ac-
tivities. 

It is clear from the timing of the 
expulsion of our officers from . ~

tan the ranks of the officers selected 
for' expulsion, as also their numbers, 
that in both cases the Government of 
Pakistan was solely motivated by a 
spirit of retaliation and thl'ir action 
on both occasions was not based on 
the discovery of any unlawful aetivity 
on the part of the staff in our High 
Commission in Karachi. 

Shri S. M. BaBerjee: After these 
facts have been revealed to us that 
there are Pakistani spies in the Indian 
Air Forte and also in the Ministry, 
I would like to know what concrete 
steps have been taken to screen some 
of these agents, and what steps Gov-
ernment o ~  to take to tighten 
security measures against such people. 

Shrimati Lakshmi Menon: These 
things do happen even when ade-
quate security measures 'ife taken 
for ~ g ot officials, etc. In ~ 
case, as was pointed out, this has been 
going on for some time. And It is 
because of the security measures that 
we have taken that we are lble to 
detect such cases. 

Shri Da!! (Indore): In view 0; the 
incidents coming up on.! ~ another 
Is it the Government's view that this 
Is an isolated instance, or, is t.here 
a network ot Pakistani espionage 
gro·.ving, and in order to check that 
espionage network, what action has 
been taken against Pilot Officer ~  
and whether he has been 3ent to 

·court-martial or not. 

Shrimatl Lakshml Menon: I do not 
know what action was taken against 
Mr. Sharma. 

Mr. Speaker: That is a 
thing, but the rest of the 
might be answered. 

diffm'ell t 
question 

Shri S. M. BaBerjee: Last time, it 
was raised. 

Shrimati Lakshmi Moon: As soon 
as we come across an incident like 
that, the mechanism that we ~ at 
our disposal is put into actio!} and 
every care is taken to find Ollt whe-
ther'there is any ring or organisation 
engaged in espionage, and th'! result 
will be known in course of time. 

Shri Daji; She ~ not given the 
reply. My question was clear. What 
is the Government's conclusion about 
it and whether attempts have been 
made to check it. 

Mr. Speaker: The question was 
whether it is an isolated case, whe-
ther the Government conSIders this 
as an isolated case or ,':hether the 
Government finds that there is some 
ring or some conspiracy .:oing on in-
cessantly. 

The Prime Minister, Minister of 
External Affairs and Minister Of Ato-
mic Energy (Shri Jawaharlal Nehru); 
We have no definite proof of any ring-
ring means connected link3. ~  

there is some common micd behind it 
is another matter. But 30 far as w. 
can see, these are isola ted .:ases, no 
doubt motivated by common thought 
or common mind. 

Shrimati Lakshml Menon: Sir, 
might add that Mr. Sharma is bema 
court-martial led. 

Shri Balkrishna Wauik (Gondia): 
May I know, apart from Paki9tan, 
whether there are any otner countl'iee 
which are interested in our :;ecrets and 
whether Government are taking . any 
action in regard to them? 

Mr. Speaker: Here, it is the Pak-
istan High Commission. Shri Badt'. 

Shrl Bade (Khargone); Last time 
also, the Pakistan Government had reo-
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quested us to keep the matter secret 
for three or five days, and 'after keep-
ing the matter for five days; they had 
retaliated. This time also, ;l is report-
ed in the press that the Pakistan Gov-
~  has again requested us to 
keep the matter secret an':! then they 
have retaliated. When these conven-
tions are not observed by the Pakistan 
Government, may I know why we 
should observe these conventions and 
oblige them and then instigate them to 
retalia te tihe action? At the same 
time, why was the driver allowed to 
go, because the driver is not a mem-
ber of the embassy? 

Shrimati Lakshmi Menon: 'rile hor. 
Member is not correct when he says 
that Pakistan has ask"d us to keep it 
~ . There is a certain o ~ 

prescribed tor SUM cases. When a 
matter like this is brought tn the 
notice ot the receiving HIgh Commis-
sion, the High Commission of t.he 
sending Government i3 a3ked to witt-.-
draw those persons from the Mission. 

Shrimati Renu Chakravartt,. (Bar·· 
rack pore ): What about the dat?? 

Shrim:Lti Lakshmi Meno.: ~ gi\'e 
them a reasonable time according to 
the convention for diplomatic immu-
nity. 

Mr. Speaker: What the hon. Mem-
~  feels anxious to know, so far u 

I can understand, is, how was it that 
Pakistan could bring forward their 
-complaint first. 

Shrlmati LakshmJ Menou: They did 
not. 

Shrimati Renu Chakravartt,.: Just 
in time. 

Mr. Speaker: That is a mi. take 
probably. 

Shrimati Lakshmi Menou: 
'people kit the place on the 
Pakistan brought a complaint 
that. 
1400 (Ai) LSD-5. 

'Ihn&'? 
14th; 
after 

Silrl H. N. MukerJee (Caicutta Cen-
tral) : There is another part of the 
question-that the drivel has no dip-
lomatic immunity. Is, it the policy of 
Government to allow people who have 
no claim to diplomatic immunity to 
be just sent out of this country? 

Shrl We: So far' as the dri"er is 
concerned, he is not a member C1f the 
embassy anywhere. 

Shri Tyagi (Dehra Dun): 
driver a Pakistani nationui? 

Shrimati Lakshmi Menon: 

Is the 

Yes, 

Shri Bade: But he is not ImlllUne. 

Mr. Speaker: No arguments, please. 

Shrimati Lakshmi MeRon: Wp have 
tlsked the Mission to withdraw t!lose 
persons and they have gon.! away. 
(Interruption,) , 

Some Hon .. Membel'll rose-

Mr. Speaker: Order. order. The 
question is whether it was t'Ompulsory 
for us to releas!' the driver 01' ~  
We could keep him under arregt when 
he had no diplomat,ic immunity. 

Shrimati Lakshmi Menon: All diplo-
matic personnel enjoy immunity from 
court proceedings or tlie process of 
law. 

An Hon. Member: Driver . o~ 

Shri Daji: Does the dl'1ver also en-
JOY diplomatic ~ 

Mr. Speaker: Order, order. Shri 
Brij Raj Singh. 

Shri H. N. Mukerje,e: What i3 the 
reply to the question I had put·! 

Shri Daji: What is the reply to the 
question? 

Mr. Speaker: Order, order. 

Shri Jawaharlal Nehru: cannot 
precisely say what the constitutional 
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[Shri Jawaharlal Nehru] 
procedure and the international 
procedure is. There is a difference 
between diplomatic personnel and 
diplomatic immunity. It is the normal 
convention for members of the staff-
even those who are not considered 
part of the diplomatic staff-to have a 
certain diplomatic immunity. How 
far it goes and when it need not be 
observed, I cannot straightaway say. 
But I did enquire about it at that 
time and I was told that accord-
ing to normal international practice, 
this is done and these people are ask-
ed to go away, even including the 
driver. 

Shri Hari Vishnu Kamath (Hoshan-
gabad): On a point of order, Sir. There 
is an apparent inconsistency between 
what the Prime Minister has said now 
and what the Minister of State said 
in answer to my question in the last 
budget session. She said, if I remem-
ber aright, that cooks, menials, but-
lers, drivers, etc. do not enjoy diplo-
matic immunity and only the echelons 
above enjoy it. Who is right-the 
Prime Minister or the Minister of 
State? 

Mr. Speaker: The Prime Minister 
has made a distinction between the 
two. Diplomatic personnel are diffe-
rent from those others als') who 'en-
joy some kind of immunity from 
arrest. (Interruptions). We can-
not argue about it. The answer has 
come. 

Shri Hari Vishnu Kamath: The 
answer has not come. asked a 
pointed question. 

Shrimati Lakshmi Menon: May 
say in answer, Sir, that there is ab-
solute immunity from processes of 
law for all persons of the diplomatic 
mission. (InteTruptions). 

~  ~~  oft 1~ fui\" I 

~1 ~ II ~ ~ -  : 'ifllT it 
;;rT0!' ~o  t .. . . . 

'" ~  ~  ~ ~, it 

~ ~ : if.!" ''IT ii[;;n:r;;r ~ 
oif ~ ~ ~ if ;f"K'f ,~ ~ I 

"l1 ~1  ~ ~  ii[;;r-
n;;r fui\" iJ?r lIlT f;!fifi"O!' ~  ~~ ~ 1 

trit <ii ~1  it ~ '3"5 ~ gm o'r ifllT 
g-m ? 

~ ~ ~ : mOf;ftlr ~ ~  

~1 ~ it ~ if'iit '!iT ~ I  ~ ;r.'rhnr 
iflf) ~ 7f. ~ I «""91" ~ '<Iforit ~ Cfll"1f 

m"fTl1"l 

''IT ~ o~ ~  it;;rTOfOfT ~  ~ 
fifi" ~ ~ '1ft >0:« ~ ~ ~ ~~I 

I ~ ~ ~ ~ '!iT. o ~  
<if ~ 1  ~  ~~ ~ ;;milt (1"1' ifllT 
~  it -..:« <mf ifi"T ~ f'fllT ~ for. 
~ ~ ~ ~ ~ j ~  qT ;;rIa- ~  ~  

~ oift ~ I .  ~  ~  it ifi"Jl! ~ 
~ ~ ~ fifi" ~  ~ if;T q<iT 

3 ~ -..:(f<t'T ~  '<1<'1" ;;rTffi ~ ? 

''IT ~ : ~  ;rrl!i;r it 
o ~ lj, ~ rl"<'I<'TT 1 ~  ~  2~ I 

wr;r oif mi'f ~ ~  ~ oi:, ~ i;' 
~ IJ"!IT. ~ ~o <rro{jT ~ ifrm. 
~  r; ~ oii ~ ~ ~Q  "p-
'ifTlI ~  ;o<r,if; «Iv:[ ~  I;>ijl<:" I ,~ 

~ ~  ~ frt tJit ~~ I  ~  
~ I Cfif ~  ~ ~ ~ t:rt ifi"lftwO!' it· 
trit I 3 ~  ~~ ~ if! lit ~ 1  -.. ~ 
~~ q ~  ~  ">Jl'T ~ i:f".n";3"OfiJ?r 

~  Iff I ~ mr ~~ ~ ~ ~ ~ ~ 
~. ~  ~ <mf ~ ~ - ~ I 1 ~ 
~  ~ ~~  ~ «ifi"a- ~ ~~ ~  

3 ~ fifi"llT fl:T ~ J  I ~  ~  i:\1!m 
1 ~ ~  ;ii";3"Of ~  ;ii lft:t 

~  ifi"Tmf1!<'TT I 

1Il1 ~ I I . Ir.lllf ~ ~  : 
~ ;;rr;m ~ flfi ~  ~  ~ I  ~ 

~ ~  if.T .ri ~ ~  ill 



389 Calling Attention KARTIKA 28, 1885 (SAKA) to Matter of 390 
Urgent Public 
Importance 

~ ;fi;w ~. ~o . 1  ~,o  ~ ~  

~ ~, ~ gr, >rT ~ ~ ilT7 it 
~ ? '1'. 

Shrimati Lakshmi Menon: They 
were certain clauified documents deal-
ing with defence grants, posting of 
officers. etc. 

Shri Bade: I want to know whe-
ther there is a difference between 
secret and classified documents? 
ClassifiE'd means not secret at all? 

Shrimati Lakshmi Menon: It is 
secret. 

pi; ,-,~  If! p:r", ~ ...,  : 
~  o O ~ DT'Ii' ~  ~ 1'" !("lIT ~ >:=ct' 'n: 
fiR-lw. . ~ '1i'1 ~  ~  (;IT 
m'li'kIT;fT m'li'IT '1fT (('Ii' ;frfer ~ ofr 
w ;ir;; <i[1' g~  if:t ~  ,i "I'f'li'-

!$l:!T" ird.'t ~ fnro; g ~  <f.T ~ .  it 
m ~  ;:fif-f iI''RT ;;ff t ? 

aarlll' ~~  ~ ;rr,,1"" ~  
<io« 'f,'ifCT 7 

Shri Hem Barua (Gauhati); From 
these two successive cnses of espion-
age by the Pakistan High Commission 
in New Delhi, in both of which 
Indians are involved, it is quite evi-
den t that there is a ring of espionage 
operating in this country. Bpcause 
of thnt and in view of the present bel-
licose attitude of Pakistan, may I 
know whether Government l):'OPOS" 
to institute ~  punishment against 
people indulging in treaS3naQ'" 
activities or not? 

Shri Jawaharlal Nehru: Govern-
ment have not thought of this at all. 
Government have been thinking in 
another connection of abolishing the 
capital punishment altogether. 

Shri Hem Barua: I am asking about 
those who indulge in treason. 

Mr. Speaker: The Government have 
not thought of it. 

Ill) ~  ~ (<t.T'fT) : 'flfT 
~  il'ffi'lJ ~ I  ~ ~, H. ~ dd ir 

~ ,  it ~  ~ ifl'f f .. ~  ~ ~1  
~ lflt g -ar, iii f;;rn: ~ ;r:v <,!; r •. , 

~  

Mr. Speaker: They are in regular 
service and they will come back. 

~ I~  ~ : if lTirT m'1<1 
9;1'T ~ ~ il'R ~~ q;r .q r. I 

Shri Surendranath Dwlveliy (Ken-
drapara); It is not an isolated matter, 
~ the Prime Minister would like to 

tell us. About the mechanism which 
the Minister of State said was put 
mto action, I want to know whether, 
after they knew this. this mechanism 
has been applied to find out if one 
Mohammed Samser, who is the De-
puty Director of Intelligence Services 
of Pakistan was here in Ladakh 
Buddha Vihara for a number of days 
and carried on espionage activity and 
whether it is not a fact that this 
Buddha Vihara is a shelter for foreign 
tourists .... 

Shri Hem Buua: Honeycomb. 

Shri Surendranath Dwlvedy: ..... 
and they are "",rrying on espionage 
activities in this country. I also want 
to know whether this intelligence .';er-
vice man came as a foreign tour;"t 
in the guiSe of a lama. 

Mr. Speaker: That has nothing to 
do with this. The ~ o  is '.lbout 
espionage activity by per.;onner of 
Pakistan High Commission in 
New Delhi. 

Shri Surendranath Dwlvedy: This 
is a very i'.nportant question and it 
has some reJevanc:e to this. because 
thi.. person stayed during this period 
when espionage activity was being 
carried on. When Ihe Prime Minis-
ter says it is an isolated matter, we 
want to know actually whether they 
have made enquiries properly or not 
and whether they have come across 
th' s thing. 
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Mr. Speaker: The question is very Shrt Ranga: How can we argue 
Important, I admit. But the ques- with you, Sir? We cannot argue. I 
tion is whether it is relevant to thil am sorry. 
Or not. 

Sbrl Surendranatb Dwlvedy: It is a 
connected matter. 

SIu"! H. N. Mukerjee: You in the 
Chair have certainly sufficient discre-
tion to amplify the ambit of a parti-
cular question which is under discus-
sion and when the question at tile prc-
sent moment is of very considerable 
moment and is perturbing everybody. 
Government included, a statement is 
made by 8 leader of onc of the oppo-
sition parties in the House, rightly or 
wrongly, mentioning a certain alleged 
fact w'hich causes consternation. The 
Government might very ~  tell us 
that they have no information about 
it or whether they are going to make 
enquiries about it. But if the whole 
thing is left hanging in the air and 
the matter is going to be reported to 
the country and very rightly so, it is 
the duty of Parliament and of the 
Speaker to find out and see that some-
thing is done. 

Shri Ranga (Chittoor): 
they cannot make a reply 
can at least take note of it. 
tions). 

Evcn if 
nJ""', they 
(lnterrup-

Mr. Speaker: This is exactly what 
object to. One thing has been 

brought to my notic an:! ~ o  

knowing my reaction, others stand up 
one after the other and I would ay-
the House would excuse me--wasted 
full 20 minutes ..... 

Some Hon. Members: We have not 
wasted the time. 

Mr. Speaker: No not in this. 

Sbrl Ranga: I was only supporting 
what Mr. Mukerjee was saying .... 
(Interruptions) . 

Mr. Speaker: What have I said to 
which Prot. Ranga objects? 

Mr. Speaker: If that were the atti-
tude, certainly the procedure would be 
very smooth and probably he would 
also be satisfied, if that were the aUi-
tude that arguments are not advanc-
ed. 

Sbri Surenliranatb Dwivedy: Let us 
hear the Prime Minister's reply, Sir. 

Mr. Speaker: Is the Prime Minister 
in a position to answer this? 

Sbri Jawabarlal Nebru: have no 
mformation about that. We. g,>t re-
ports from time to time of individuals 
suspected of espionage or something 
else. Some action is taken or they ar", 
further examined and the matter is 
enquired into. But I have no infor-
mation about the particular matter 
mentioned by the hon. Member. 

Sbri Hem Barua: Will tile Prim!! 
Minister enquire into it? 

Mr. Speaker: That is exactly what 
I am go:ng to ask. ~ I  the Hous!! 
feels concerned and, as stated by the 
leader of one party, the matter ap-
pears I..) :'e a very sI!nsational and 
imporL -. t one, they desire th'at it 
might be enquired into. 

Shri Jawaharlal Nebru: It is natu-
ral, Sir, to do so. 

The Minister of Home Mairs (Shri 
Nanda): Without the House being so 
concerned, Sir, anything that comes 
from any source is a matter wh:ch 
has to be pursued intelligently and 
pursued with proper vigour. r do not 
think any assurance is required on 
tha t account. 

111'1 ~ ~1  ~  : 
~ <m'I' it 1I'l'Uf it; ~ ~  it; ~ 
~  Wtrl 1tiT fltim ~  ~ 
qm ~ ~ 1tiT ~~, ~~ 

1 ~ ~ 9' I ~ ~ ~  
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~ ~ ~~5I ~  
'!fCif if; 0fR lflIT m'!iR if ~ ~ 
m<: ~~ JicfT<il< it ~ 5I"!il<: ..", 
~ ..", ~ f'li '!i{f ~ 5I"!il<: if; 9;ln: 'lill-
'iI'TU eft fm gq: ~ ~ m<: lflIT lf€l: 'iff 
'3fT'l' ..", ~ f'li fif;aif -~ ~ ~ 
1 ~ ~~ if qffl ~ ~ -
'illf m ~ ::;IT m-vf or'IiT ~ 'Ii<: 1fT-

~ ~ ~ i, ~ ,  
~ o ~ '!if lWf folilIT ~ w.rqr 
~  I 

''IT ~  ~~ : ~ ~ fit; 
~ ~J~~ I ~~  
~ eft if ~ ~ Wfi"ffi fit; ~ {i;'Ii ~ 

Cf'RI' f'l'lE if; ~, ~ I I  ~ 

~  "-I" rgm m ~ ~ J ~ 
<Pi-\,: if lf€l: ~1I 11  '!iT;;rrft ~ - ~ 
~  ~ If'fllT if ~ g1Z ~ - fit; 
;j.f 'R ~ I 'f ~ ~ ~ I 

''IT ~  ~  : in:r lJ'lT<'r ~ 
t1T fit; ~ tfC'f[ if; m it. ,?R'm'!iR 

if ;;rT--.f m '!iT <f.tt ~ ~61  

~ f'lillT ~ lfT ~ I 

''IT 3 1~ I  ~  ~ qt'q 
-mr it eft m fm ~  ~ ;rtf 
fit;lT[ ~ I 

~ ~  ml'lf\' : ~ qt'q ~~ 
;tT ;no 'fQT ~ I ~ 1/TlTf ..", IiC'lT 'flit 
'l"T I -:m ifi1 eft "% -;fi ~  'fIi I 

'1i '" q 11\0 (""'.. ~~  W il1ffi 
oT m<f;fll; ~ if ~ tR'iT ItiT ~ ~ I 

J ~~~~1 

Shri D. C. Sharma (Gurd'Bspur): 
May I know i1 the Pakistan Govern-
ml'nt ~ going to take Bny action 
against those persons who have been 
involved in this incident and IIlso 
whether the Pakistan Government 

UTgent Public 
Importance 

took 'any action against the person 
who was involved in the incident 
where Shri Sharma was involved? 

Shri Jawaharlal Nehru: Against our 
nationals? 

Mr. Speaker: Against their nationals 
whom We hoave asked to withdraw. 

Shri Jawaharlal Nehru: I do not 
know. I cannot say. It is unlikely 
that they will take any action. 

''IT ~~ ~ 1 ~  ; 
it ~ ;;rr;:r;;r 'fTiIffi ~ fit; ;;f>i ~ ~ 
if; lfT'!ilmf iffi ~ m<: ~ ~ $ 
~  ~ ~~, eft if!lT m'!iR 
~ ~  ~~o ~ it; 
~ ma<f; 'Ii¢ ~ '!iTt ~ m 
'R fq-qr<: 'Ii<: ~ ~ I 

'1i ~ I  ~~  ~-
'IiT'B <rQO ~ I ffi;k m iffi ~, 
rn ffi;k ifq-;;f ~  ~, rn rn m.,g-
~ ~, i;fU i;fU ~ ~ ~ I ,,~ 

ori 't't<1 $ 0T<'ff if w ;;rm ~ I ~ 
'Ii'lT 'Ii'lT ~ ~ ~ ~ f'li ~ 
~ if ;o;:r ..", ~ ;rem: ~ « I 

-.To ~~ ". ( ~
am) : $ orvr ~ T<f 'f i[M gtt'iff 
1f"T ~ - ~ I 

''IT , ~ o  ~. ~ 
~ ~~ ~~  
~ T<:f ~ ~ ~, ;o;:r 'R 111 T<f 

;tT 11~ ~ ;;mIT a I 
1 ~~~~ ~~ 

~~~ ~  

Shri ~  What are the 
papers the PakistaniJ are intere.ted 
in? 

Mr. Speaker: Let \IJl proceed with 
our bwiness now. 
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IU3 hn. 
PAPERS LAID ON THE TABLE 

DocUMENTS UNDER THE TARIFF COM-
MISSION ACT, 1951 

The Deputy MiDister in the Minis-
try of Railways (Shri Shabnawaz 
Khan): Sir, on behalf of Shri Manu-
bhai Shah, I beg to lay on the Table 
a copy each of the following papers 
under sub-section (2) of section 16 of 
the Tariff Commission Act, 1951:-

(i) Report (1962) of the Tari!! 
o ~ o  on thl' review of 

protection 10 Ih(' Dyestu/T 
Industry. 

(ii) Governm('nt H"sulution No. 52 
(] ) -Tar /62 dat.ed the 13th 
NO\'(,mber, 191;3. 

(iii) Statement l'xplaining t1l(' 
rea,O:1S why a tUpy each of the 
documents at (i) and (ii) 
::boVl' could nut be bid on the 
Table within the p'.'riod pres-
cribpj in the said sub-section. 
I ~  in Library, See No. 
LT-1825/63]. 

NAl'IONAL WELFARE BOARD FOIl SE\-
!"ARERS RULES, 1963. 

Tbe Minister of Shipping in the 
Ministry of Traasport (Shri Raj 
Bahadur): Sir, I beg to re-lay on the 
Table a copy of the National Welfare 
Board for Seafarers Rules, 1963 pub-
Lished in Notification No. G.S.R. I1B7 
dated the 13th July, 1963, under sub-
section (3) of section 458 of the 
Merchant Shipping Act, 1958. i ,'laced 
in Library, See LT-1625j63] 

RICE MILLING INDUSTRY (REGULATION 
AND LICENSING) AMENDMENT RULES, 

1963 

TIle Deputy Mialster .. the MiDIs-
trr 01 FoM aa4 Arrtculture (Shri 
A. M. Thomas): Sir, I beg to re-Iay 
on the Table a COPy of thc Rice Milling 
Industry (Regulation and Licensing) 
Amendrmmt Rules, 1963 published in 
NotiHcation No. G.S.R. 1369 dated the 

CountTII 
17th August, 19113, under sub-section 
(4) ot section 22 of the Rice Milline 
Industry (Regulation) Act, 1958. 
[Placed in Library, See No. LT-I561j 
63] 

DISPLACED PERSONS (COMPENSATION 
"'''D REHABILITATION) EIGHTH AMEND-

MIINT RULES. 1963. 

The Deputy Minister in the Minis-
try of Works. Housing aDd Rehabilita-
tion (Shri P. S. Nasker): Sir. I beg 
to lay on the Table a copy of the Dis-
placed Persons (Compensation and 
Rchubilit11ion) Eighth Ame;,dmcnt 
Rules, 1963 published in Notification 
No. 1634 dated the 12th October, 1963, 
under -~ o  (3) of section 40 ot 
the Displaced Persons (Compensation 
and Rehabilitation) Act. 1954. I Placed 
in Library. See No. LT-1562/6e] 

12.46 hrl. 

HE: RAILWAY ACCIDE:-iT 

Mr. Speaker: There was a notIce 
receiv-ed about a railway accident from 
Shri P. C. Borooah, Shri Mani Ram 
Bagri, Shri Ram Sewak Yadav, Shri 
Homi Daji, Shri Yashpal Singh. Shri 
Vishram ~ , Shri Hari Vishnu 
Kamath and others. Is the han. Minis-
ter in a posi lion to make a sta temen t ? 

The Deputy MiDister in the Minis-
tr, of Railways (Sbri Shahllawaz 
Khall) ros('-

Mr. Speaker: He may make the 
statement at five o'clock because we 
have already taken up one Calling 
Attention Notice today. So this will 
come up at five o'clock today. 

12.47 hrs. 

STATEMENT RE: RICE POSITION 
IN THE COUNTRY 

The Deputy Mlnilter In tbe MiDis-
try of FOOd and Agriculture (Shrl 
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4. M. nom .. ): Mr. Speaker, Sir, as 
-the House is aware, the pt'oduction 
.of rice in the kharilf iiea30n of 
.1962 .... 

11ft Wl1T,' ~  : ~ ~~, 
it 1~ ri ~ ~ J  ~ fifi 1fT oT I ~ 
. ~ ~ ~ it ~ 1~ ~ fif;T 
1 ~ ~, q.rf ri;;ft if ilTl:' ~ if,T ~ 
~~~I 

Shri A. M. Thomas: A Hindi trans-
1:lt'on wiI! be supplied to 1he hon. 
Member. 

Shri S. M. Banerjee (Kanpur): Sir, 
l wunt to know one thing. Is he 
making a statement on the increase in 
prices? H that is so, I have to raise 
a point of order. 

Mr. Speaker: lie (olc! us yesterday 
that he was going to make many 
Itatemenl, one ufter the other. 

Shri S. M. Banerjee: May I ~ , 
Sir, for your information that the> 
prices have been increased yesterday 
and wt:> have come to know of it only 
today. My point of order is this. Is 
the Minister ent:tled to announce the 
·rise in prices outside the House first 
when the Parliament is in session anr! 
when there were C'alling Attention 
Notices and Adjourn'ment Motions 
pending on it? 

Shri A. M. Thomas: The announce-
ment was made in answer to ques-
tions in the Rajya Sabha. 

Mr. Speaker: He says that no an-
nouncement was made by him outside 
the House but it was made in answer 
to questions in the Rajya Sabha. 

Shri S. M. Banerjee: But the ques-
liOn was coming up here also today? 

Mr. Speaker: But how could he re-
fuse to 81lSWer in the Rejya Sabha. 

the CountT'JI 
Shrl A. M. ThOmas: Mr. Speaker, 

Sir, as the House is aware, the pro-
duction of rice in the Kharilf season 
ot 1962 has shown a substantial fall 
as compared to the previous year's 
output. This was particularly marked 
in Madhya· Pradesh, Or:ssa and West 
Bengal of which the first two are nor-
mally surplus States. The production 
in West Bengal is estimated to have 
been 3.9 lakh tonnes less. Although 
the crop cutting surveys show only 
a shortfall of 7l,000 tonnes in OrisS'a, 
the Orissa Government consider that 
the actual shortfalJ was at least 
3,00,000 tonnes. The shortfall in 
Madhya Pradesh as B result of simi-' 
lar surveys is more than or.e million 
tonnes. 

Apart from this overall shortfall in 
rice pl'flduction within the country, 
our normal imports of rice from 
abroad, except PL 480 imports, were 
cut down owing to difficult foreign 
exchange positiOn particularly Bfter 
the emergency. AttEmpts to raise 
procurE'ment within the country suc-
ceeded to a large extent and the total 
quantities of riCe procured in 1962-63 
was much more than that of the 
previous year but due to the nature of 
the "eason it hud to be cut down 
drastically in the State of Madhya 
Prade"h and it was below normal in 
the otherwise heavy procurement 
State of PlIn.iab. In Orissa and ASS'am 
:.h(, prucuren""1\ was only abeut half 
of what was ('xpeeled by the State 
Government. For the first time more 
than 2,25,000 tonnes of rice was pro-
cured from the States of Andhra 
Pradesh and Madras on a voluntarY 
basis. Even this procurement was 
made possible only at the cost of 
trade stocks in dependent States like 
Delhi. Maharastitra and GUjarat. 
Moreover, the exports from Orissa to 
West Bengel shrank to less than half 
and in fact they were stopped alto-
gether by the Orissa Government 
from the end of May to about the 
end of September whiCh had unfor-
tunate results on the rice economy of 
West Bengal. Similarly, the 
exports from Madhya Pradesh to 
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Maharashtra and Gujarat were n!duced 
to about half the normal volume. Only 
In the Southern Zone was the riceposi-
tion satisfactory for the greater part 
of the year. 

The cumulative effect of this sItua-
tion has been that the price situation 
remained almost free from anxiety in 
the south, Uttar Pradesh, Rajasthan 
and Punjab, that in Maharashtra and 
Gujarat remained substantially in 
check due to the measures taken by 
the State and Central Governments, 
and that in Madhya Pradesh began to 
(:ause anxiety some time in JUly and 
resulted in the drastic slowing down 
of movemcnt to Maharashtra and 
Gujarat; there were somc weeks of 
high prices in Bihar, prices in Assam 
remained more or less steady and those 
In Orissa after some anxious period 
settled down after May. The most 
difficult situation, however, develop-
ed in West Bengal. After a continuous 
decline of prices up to March 1963, the 
prices in that State bcgan to rise. The 
situation was further accentuated by 
the stoppage of rice from Orissa but 
was brought under control by the addi-
tional supplies made by the Centre 
and export of rice from Andhra 
Pradesh and import of rice from 
Nepal. In about six weeks of July and 
August, in ~ , the prices showed an 
unusual quiet trend of steadiness mix-
ed with decline. It was expected that 
the Aus crap would ease the situation 
but accordin, to the reports received 
it appears there was cornering by 
trade and withholding of stocks by 
larger producers. Consequently, the 
prices again showed a rising tendency 
despite increased off-take from fair 
price shops. Due to certain unfortu-
nate ~  reports that appeared in 
the press, the pressure on fair price 
shops and trade increased. In the 
meantime, due to the distribution of 
identity cards for the ration of sugar, 
whic':t were allowed to be used -,.,r tak-
ing rice and Wheat as well. the JOres-
sure on fair price shapg was further 
aggravated. Even thOUgh additional 
IlUPPlies were tor the time -being made, 

the situation began to a'ssume very 
serious proportion&. . 

It was, therefore, decided that I and 
the Food Secretary should at Ollce visit 
the State. Accordingly, we did so. As 
a result of arrangements made by the 
State Government with trade, addi-
tional supplies made by the 
Centre and the increased cover-
age of fair price shops parti-
cularly in Calcutta, the situation waa 
brought under control and priCe!! 
declined to nearly Rs. 32 to 35 per 
maund. With the coming in, though 
late of Aus crop and the prospect of 
a ~  good Aman crop, the declining 
trend has been consistently maintained 
ever since. o ~ , the crop o~

pects all over the country, despite 
some cyclonic and untimely rainfall 
damage in parts of Orissa, Madras, 
Andhra Pradesh, West Bengal and 
Bihar, are bright and as a result of 
their impact, rice prices during the 
last two or three weeks have generally 
shown a declining trend except in 
Andhra Pradesh. The crop situation 
is particularly encouraging in Orissa, 
Madhya Pradesh, Assam, West Bengal, 
Punjab and Uttar Pradesh. 

It might he added that during the 
year 1962-63, apart from tighter regu-
latory measures for trade prescribed 
by Central and some StatE' Govern-
ments, the supplies made from fair 
price shops were stepped up. The total 
off-take from fair price shops in 1963 
upto 19th October was 9'1 lakhs toni 
as against 7' 2 lakh tons during the 
same period last year. The supplies 
from Central stocks were in excess at 
normal, particularly in the States of 
Assam, West Bengal, Orissa Madhya 
Pradesh and Maharashtra. West 
Bengal in particular has received more 
than one lakh tons of rice and two 
lakhs tons of wheat in excess of 1962, 
thus more than making up the short-
tall in rice production but the gap left 
by the stoppage of rice from Orissa 
eould be only very partially ofIlled up 
bv imports from Nepal and Andhra 
Pradesh. It might also interest the 
House to know that in Calcutta and 
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its environments out ot a total popula-
tion of 58 lakhs persons, previously 
about 27 lakhs and latterly about 40 
lakhs persons have been drawing their 
rations from tair price shops at sub-
sidised rates of Rs. 16 to 18 per maund 
and that outside Calcutta similar num-
ber has 'been about 56 lalChs. (Inter-
ruptions) 

Shrlmati Rena ChakravarU)' 
Barrackpore) : What is he saying? 

Shri A. M. Thomas: I am speaking 
about the fair price shops. 

Shrimati Rena Chakravartt)': 
Even in tair price shops, rice is not 
available at that price. His statement 
is absolute rubbish. 

Shri Indrajit Gupta (Calcutta South 
West): It m!l'Y be in the oth£'r world, 
perhaps. 

Shrl S. M. Banerjee: Let Us have a 
parliamentary delegation to visit 
Calcutta and let him also accompany 
them. 

Mr. Speaker: Order. order. Let us 
hear him. 

Shri Indrajit Gupta: Let him give 
me a maund of rice from the fair price 
shop, at that price. 

Shri Dajl (Indore): think the 
figures have been changed from "60" 
to "16" and "son to illS". 

Mr. Speaker: Order. order. Let him 
continue. 

Shri A. M. Thomas: Thus, it can be 
safely stated that the vulnerable 5ec-
tion of the population has been more 
than taken care of in the difficult period 
out ot which West Bengal has just 
emerged. 

Government have been considering 
for the tew weeks the measures in re-
gard to the food policy during the 
next year in the light ot the pre.ent 
crop position and the price levels which 
are operating today. Our preliminary 

examination shows that the crop pros-
pects would allow Us to step up our 
procurement further. We have al-
ready had an encouraging response 
from the State Governments and it 
~ likely that we shall be able to pro-

cure, unless something unforeseen 
happens, more than a million tons of 
food grains. Along with the imports 
of foodgrains, this quantity should be 
enough to allow for adequate distri-
bution of rice through fair price shops 
in the next year and for building up 
our buffer stock in an effort to build 
it up to two million tons in the next 
two or three years. It is clear that 
profiting trom last year's experience, 
not only in regard to the week points 
in the administration of our food po-
licies in the States but also in taking 
into account the manner in which in 
some States these measures have been 
enforced with some success, we shouid 
evolve administrative and regulator), 

.~  which would enable us to 
obtain a much better control over the 
prke situation, trade movement, trade 
stocks, charging of margins and re-
ducing the disparities beaween post-
harvest and year-end prices. we 
would also be taking further steps to 
procure paddy iOJ areas where growers 
are unable to take advantage of pre-
vailing prices and to provide tor the 
exercise of greater vigilance by the 
States in regard to price movement 
from time to time. 

Shrl Mohammad Ellu (Howrah): 
Sir, on a point of order. 

Shrl Tya&i (Dehra Dun): Since this 
is an important matter, I beg to sub-
mit that the House should be allowed 
to have a discussion on this question. 

Mr. Speaker: 1i will IistE'n to him. 
But, let me hear the point of order 
first. 

Shri Mohammad Elias: Though 
cannot quote the exact clause, sub-
clause or rule of the Rules of Proce-
dure, I feel Very !trongly that if Ilny 
Mini.t .. r mislead. the House by sa,.-
ing lome thing which is wrong, in-
correct or i. an absolute lie ..... . 



Statement re: NOVEMBER 19, 1963 Rice Position in the 40 4 
Cauntrll 

Mr. Speaker: Order, order. 

Shri Mohammad Elias: We should 
follow the British Parliament in these 
matters. Such a Minister should be 
thrown out of the House. Why should 
he be here afterwards? If it is prov-
ed that he has made wrong or incor-
rect statement, full of lies . . 

Mr. Speaker: Shri Elias should rea-
lise that the word "lie" could not be 
used with reference to any ~  

. or Minister here. 

Shri Mohammad Elias: Sir, am 
corrcct and I can prove ~ t. 

Mr. Speaker: "'ncorrect sl,IPment" 
:s all right but he should ~  
the word "lie" which he hJS used. 

Shri :\lohammad Eiias: This is the 
co:t'mon talk of the people of BengaL 
He said thaI rice WIlS be.ng 50ld al 
Rs. 16 per maund. in the fair priL'c 

. ~ o . 

Mr. Speaker: I am askin,. the hon 
Member to withdraw the wor:l "lll'" 
which he has used. 

Shrj Mohammad Elia,: Is the wod 
"Le" not parliamentary' 

Mr. Speaker: No. 

Shri Mohammad Elias: If somethinl: 
I., an absolute lie, should he be per-
mittL'J 10 say that here? 

,~ , Speaker: I have ask"d him to 
withdraw the word "lie". 

Shri Mohammad Elias: What I nm 
3ay:ng is not something untruthful. 
What I say is absolutely true. He is 
telling an absolute lie. It is not at 
all true. When thnt is the position, 
"hould we not ,ay .o? 

~ . Speaker: Is he withdrowing 
~  word or not? 

Shri MOhammad. Elias: I~ you ask 
1"e to do that, aU right. 1 will bow 

to your ruling. I withdraw that word. 
But, then, may I point out. ... 

Mr. Speaker: He should not go on 
like ~ . Let him sit down first. 

Shri Tyar;i: He :s very much Il:i-
laled. 

IUr. Speaker: I know that he is very 
much agitated. 

Shri Injrajit Gupta: Right.ly so. 

Mr. Spcaker: May be rightlY so; 
d" not disagcc'f', I do not doubt his 
sincerity. But, even then, when 
we Un' ugi,a!l'd, we have to keep 
fJurse!\,('s under restraint. insidf' the 
Hou-;t, Of (,nurse 

Shri Indra.iit Gupta: Out,icie a!so. 

:\lr. Speaker: Oubidl', there may be 
police to take charge of that. lIere, I 
In\'(' to cio it. Th['rl'iore, I d'd not 
:;'l./ a!JOiL "outside", Now. \",hat did 
Sliri T,yagi ~  to ~  

Shri ;\lohammad Elias: Sir. what 
"bout your ruling on my pomt of 
n:'jer" lOU hav,' not I:iven your I'ul· 
:ng, 

Mr. Speakcr: Order, order. Now he 
w:,j ,it down. 

Shri Mohammad ~  Sir, should 
you not. say somcth;ng On whether he 
is l'orrert or o ~ 

Mr. Speaker: Will he not allow me 
to give that ruling? Now, the ques-
tiOn is according to some members on 
this side of the House, the statement 
is ..... . 

Shri A. C. Guha (B'CIrasaD: This 
side of ~ House also. The ~  

that the price in the fair price shops 
is Rs. 16 to 18 is grossly incorrect. 

Mr. Speaker: Then, shall I say mem-
bers from all sides? 

Shri A. K. Gopalall (Kuergode): 
Now, not only the people of Bengal 
but even those who go to Bengal feel 
the same way. 
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Shri Warior (Trichur): The posi-
tion is bad not only in Bengal but in 
other States also. 

IIf) ~  ; f1tq,;fr i:'f0.rf"i'f ,1' 'If "lOf 

<:f'r;:r ~~  I'Ff ~~ fi!'", ,gl { I 

In ihe latler s;tatement, I OI1L1(cd the 
word "Benglll"; I said "members 

from all sides". I did it deliberately. 

There are some members, and quite 
a substantial number so far as I could 
makc out from the voices, who feel 
dgitated that the statement that has 
been 'mude is not according to facts. 
accordnr, to the situatio'l prevailing 
,,' th ... moment. 

Shri Indrajit Gupta: Or .II the past. 

P..l't ~  : m<fef ~ , n:'f: 0'T-

~Q  'r.T w-/if ~ 

~ 1  Q ~1  

B"P ! ¥t ~ ~ 

~  I~  ~ "f'flOf ~  ~  

t ~ li" it ~ I 

.~~ ~ .  : irt fom '1' ~ rit 
~ .  ~ f'f: ~ ffi ~ I ~ ;;f<T ~ 

~ w:rr'l 'f:"fT ~ ift ~. ~ ~ f'f: 'fT'T 

~ ~ i ... ~ I ~ ~  !f;T ~  ~ 
~ '1': 9;l\iT ~ ~  ~ ~ ~ I n:q; ~ , 

~~ ri ~ ;;ffit ~ f'f: ~ ~  ~ 
5ITof ifi't 1~ ~ ~ I 

P..l't ~~ ~ lfm' I 1 ~  

~ ~ ~ qn;rr <TsT f'lf'iffi" ~ 
~~~~ A ~~ ~ 
~ 

13 hrs. 

Mr, Speak.er; He feels agitated; but 
this o ~ not amount to a point of 
order. If an incolTect statement is 

the CountTII 
made by lin hon. Minister, a counter-
statement can be made by other hon. 
Members or a discuss:on can be had. 
Then, after hearing all that, both 
the sta,ements can come in and it 
would be for the hon. Members to 
draw or infer wh'at the real facts 
are ...... (Interruption). Am I incor-
rect in that also! 

Shrimati Renu Chakravartty; There 
~ o  be a discussion. The adojurn-
ment motion should be allowed. That 
is my ()nly submission. 

Mr. Speaker: If there is a demand 
from all sides, how can I prevent 
it? 

Some lion. Members: ~. . 

SlIri Tyagi: My submiss.on is that 
a genera] discussion may be pcnnitl-
ed. Adjournment molicn means 
censure, but there arc people on this 
l>ide of the House al,o and they might 
alio differ with something. They 
shOUld haVe a fair chance of expr,'ss-
ing themselves. They also rcprc.;ent 
their constituencies. I, therefore, 
suggest that it will be fair il we ~  

a gl'ncral .~ o  on ~. 

Shri U. C. Sharma (Gurdllspur): 
We should have it tomorrow. 

Shri A. K. Gopalan: Sir. Shr; Tyagi 
('an b2 satisfied w'th a discus,aon; but 
if yOU refer to the proceeding.:; of the 
House for the last six months, you 
will find very many short nolicl' ~

tions, questions and olher things 
where it is said that as far as the 
food situation in Bengal and prices 
nre concerned, they will take some 
Hction. But no action has beet' taken. 
That is why we say that it is not o:1ly 
a question of a stateme'lt and of 
understanding what the facts are. 
Even ubout the prices it is und,'rstood 
that the state-ment given is not cor-
rert. That is not said by us but by 
a 11. So, it is quite necessary that a 
discussion must be allowed by admit-
ting the adjournment motion. It is a 
question of food. 
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Mr. Speaker: From the reru;ons ad· 
vanced by Shri Gopalan. I find that 
there is no justification that the ad-
journment motion must be allowed. 
rirst of all, he said that for the last 
six months they have been urging 
upon the Government to take some 
action. It that is the reason then 
there is nO precise recent actIOn or 
act of Government that ;5 to be criti-
cized and which can he come the sub-
ject mattpr of an adjournment mo-
tion. 

Then, about the arguments ad-
vanced by the parties, if the facts 
are wrong, certainly they can be 
thrashed out. I find that there i< a 
general desire that there ought to 
be a discussion. May I know what 
the attitude of Government :.<? 

Shri A. M. Th!lma!l: 
mit ...... 

May I ~ -

Shrimati Ren. Chakravartty: May 
~  a smali point bp.fore the 

statement is made? Shri Gopalan 
does nat know all the fdctS. Tiler,' .. re 
two verv important matters nf TPc"nt 
o"c"rrencP. as u result of Wilich we 
have given notice of thi" adjournment 
motion. Frislly, on the 2nd October 
a ~  was made by the Chief 
Minister of West Bengal in which he 
said. "I am not able to control prices; 
I cannot do anything. I cannot sup-
ply because the produc""rs gre not 
disgorging." When we had I< talk 
with Shri Thomas, he told us that that 
was one of the reasom why the price 
had shot up. Secondly, rpcently at 
Jaipur Shri Biren Mitra of Orissa 
clearly stated that llIey were supply-
Ing rice at Rs. 16 a maund and that it 
was being sold at Rs. 32 a maund. 

Sbri Sarendranath Dwlvedy (Ken-
drapara): It is g wrong statement of 
fach. He does not know what the 
price in Orissa is. 

Mr. Speaker: Under all the c'rcurn-
stances. I feel that the HOll<p. should 
be so.tisfied if we have a discussion 
and a time limit can be placed on it. 

Shri S. M. Banerjee: Please 
the adjournmc nl ·motion. 

admit 

Mr. Speak.er: I do not allow that. 

Shri S. M. Banerjee: You give a 
ruling that it is not important. 

Mr. Speaker: Order, order. 

Shri S. M. Banerjee: J. that 
ruling? 

your 

Shri Tyagl: I have fonnally propoo-
ed f,'r a d·scus.:ion. 

Shri A. M. Thomas: May I just lub-
m:\ J I'iord?' J am not against any 
discussion, but ~  misappreheruion 
should not go around. It has been 
s'uted on a nu'n':Jer of occas!ons on 
the floor of this House that the com-
mon variety of rice ~ supplied to the 
fair price shops at the rate of Rs. 16 
a maund. 

Shrimati Rena Chakravartty: No, 
no. 

Shri A. M. Thomas: I have lot ~  

intormation than hon. Members. 

Shrimatl Renn Chakravartty: No. 

Shri S. M. Banerjee: It is not so. 

ShrlmatJ Rena CbakraYartty: 56 nP 
per kilo. 

Mr. Speaker: Order, order. When 
the facts are disputed, therl' cannot 
be any adjournment motion. That ia 
an additional reoason. 

Shrl S. M. Banerjee: Why? 

Mr. Speaker: If the fact.! are da-
puted, they should be tlhrashed out by 
a d'scussion. Adjournment motioM 
can be had only on admitted or estab-
lished facts. 

Shri S. M. Banerjee: Sir. kindly he-lr 
us. 

Mr. Speaker: Please li.!ten to me e 
little turther. A dilcusaion clln be 



Statement re: KARTIKA 28, 1885 (SAKA) Rice Position in 
the CountTtl 

had and the facts established. A d:s-
cussion does bar an adjournment mo-
motion in certain circumstances. But 
after the foacts are established, as I 
said earlier, an occasion might arise 
that Members might come up with a 
motion for the censure of the Gov-
ernment. 

8ml S. M. Banerjee: We want to 
censure the Government. Please al-
iuw us. It is our right. 

Shri H. N. Mukerjee (Calcutta 
( ... ntral): The hon. Deputy Minister 
of Food is very positive 'about his 
price. Hon. Members on this side 
and perhaps also on that side are also 
equally positive that the facts are 
different. You are not surely going to 
accept as established the fact which is 
elleged by the han. Deputy Minister. 
In view of the discrepancy in regard 
to the actual state of fact· imd in 
regard to the recent occurrence in 
West Bengal and other places which 
is that in spite of the Government's 
so-called desire to supply this thing 
at fair prices it is not being supplied, 
there is lin element 01 urgency in 
this matter. Theile is also an element 
·of censure a, far as our '!l1otion is 
eoncerned. Therefore I believe that 
·since you are agreeable to a d.iscus-
sion and the House insists 011 a dis-
cussion, the element of censure will 
not spoil the proceedings at ali. We 
CIInnot push them out of nfficl' ;:ld 

·.they are there on account of certain 
reasons which we cannot change. 

Shri Indrajlt Gupta: Sir, I would 
request you not to reduce tl)e impor-
tance of this adiournment motion to 

'8 question of discussion of the dis-
puted fact whether they are supply-
ing rice to the fair price shops at 
Rs. 16 or Rs. 18 11 maund. 

Shri A. M. Thomas: Now the ground 
is changed. 

Shri Indrajit Gupta: It is not a 
change of ground. He has not even 
admitted in his statement which he 

,.should have done-he omitted to 

mention that they have allowed the 
price of rice to go up to ~. 50 a 
Maund before he went to Cllicutta. 
These are the questions that we want 
to raise and we want to censure the 
Goverll'l1lent. 

An lIon. Member: The,)' did it with 
the Government's connivanre. 

Mr. Speak.er: How can he censure 
the Government if the fact. are de-
nied? 

Shri Indrajit Gupta: He has avoid-
ed that. Please ask him whether it 
went up to Rs. 50 a m(lund or not. 

Mr. Speaker: Let us be patient. 

Shri S. M. Banerjee: Sir. you should 
hear us. 

Mr. Speaker: Have I not heard him 
yet? 

Smi S. M. Banerjee: It is unfor-
tunate. 

Mr. Speaker: Then I am sorry, 
cannot hear him. I have hC"Jrd him 
three times. 

Shri S. M. Banerjee: A ~ you 
sa:d, "Order, order" and I sat down. 

Mr. Speaker: There is the record to 
show that SO many times he has been 
given an opportunity and that he hll' 
spoken. Even then he says that he 
has not \teen heard. There ought to 
be some limit. What I was saying 
was that a censure motion can be had 
lind discussed and the Government 
can be criticized. But first of all let 
us be sure of the facts. Now there 
is a difference, rather very great div-
ergence between the two sides so far 
as the statement of facts is concern-
ed. So, I was putting it tl) hon. Mem-
bers if they would have some discus-
soon. Of course. it is for the House to 
fix the time and how long it wants 
to discuss it. Then I do not know 
what further is required of me when 
they 9IIy that it must bp in the form 
Of an adjournment motion. There are 
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two things that I have sa'd. One is 
that there is no precise act of Gov-
ernment that could be criticized. It 
would be the general things, their 
policies and attitudes that will be criti-
cized. The second is ~  there is 
divergence about the racl3 thpmselveo'. 

Shri A. K. Gopalan: The question 
involved in the adjournment mot:on 
is not the question of price, whether 
it is Rs. 16 or Rs. 18 a maand. That 
will come up only during the discus-
s:on. The question here i, about the 
failure of Government in spite of re-
peated requests to the Government to 
distribute rice through fair price 
shops and also to reduce the price. 

Mr. Speaker: When was that request 
made? 

Shri A. K. Gopalan: Requests were 
made continuously. 

Mr. Speaker: Then, it loses the. 
(Interruptions) When it is to be 
argued. it should be argued patiently. 
They have been made repeatedly. 
When was the statement made by the 
West Bengal Minister? 

Shrimati Renu Chakravartty: On 
2nd October. 

Mr. Speaker: Were we in session 
then? 

Shrimati Renu Chakravutty: No. 

Shri Prabhat Kar (Hooghly): Dur-
ing this period, when Parliament was 
not sitting, the price of rice in West 
Bengal went upto Rs. 50. There is no 
denial on this question by the Minis-
ter. Then, the stocks in Calcutta were 
forcibly opened by the people there 
and the statement made by the Chief 
Minister there is that the stock was 
not there. That has also been proved. 
There is no contradiction made by 
the Minister. About the basic facts 
on which we have placed the adjourn-
ment motion, there is no contradiction. 
It should not be reduced to a mere 
discussion. We want to discuss the 

Country 
policy of the Government. Durin, 
this period the price went upto Rs. 
50 and the stocks were forcibly opened 
by the people there. 

Shri Tyagi: May I make a sub-
mission? I have put up the proposal 
that there should be a discussion on 
this. My only appeal to my friends 
is-the censure motion might be consi-
dered by the Speaker whenever they 
choose to put it-that they must 
appreciate there are quite a few 
Members on this side who also sutTer 
from high prices. We also want to-
express our censure. By bringing 
an ~ jo  motion, they are just 
gagging us. We cannot then express 
ourselves. I do not know what my 
friends have thought about it, but if 
they can get support from other cor-
ners, can't they put pressure on the 
Government? But it should not be 
by censure of the Government. I sub-
mit that the rest of the House should 
not be deprived from expressing the 
opinion anci giving the suggestions. 
A sort of a censurp motion wili simply 
gag us. 

Shri Hari Vishnu Kamath (Hosh-
angabad): Is it the Jaipur spirit? 

Shri Indrajit Gupta: If a discussion 
i.; held, at the end of the discussioR 
Mr. Tyagi will vote in favour of higlt 
priccs. That is the who1!' trouble. 

Shri Tyagi: How can it be? 

Shri A. K. Gopalan: If that is the 
spirit, we agree to it. But I want to 
request my friend Mr. Tyagi that 
next time, after some days. again we 
will have to brinr in an adjournment 
modon and I hope at ieast then he 
will favour it. 

Mr. Speakt'r: That is between you 
both. I need not interfere. If you 
can get a ·guarantee, I do not stantl' 
in the way. 

Shr'l Tyagl: I am grateful to my 
hon. friend that they have accepted 
my appeal. 
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Mr. Speaker: Now, what about the 
Government's attitude? There is a 
general desire that a discussion must 
t,e had. 

The Minister ot Parliamentary 
.Al'lairs (Shri Satya Narayan Sinha) : 
We accept it since you also agree to 
it. 

Mr. Speaker: So, we will have that 
discussion. So far as the allotment 
of time is concerned, we wiil settle it 
in the Business Advisory Committee. 

Shri A. C. Guha: It should be at 
least for two days. 

Shri Gauri Shankar Kakkar (Fateh-
pur): It should be for two days. 

Shri Daji: It should be for two 
days. 

Some Hon. Members rose-

~1 vr,'r: ~ li' F.'m if; fioril' ~  
~ I 

Mr. Speaker: All Han. Members 
should sit down. 

Shri Sham LaJ Sarat (Jammu and 
Kashmir): I have got a submission to 
make in regard to this. 

Mr. Speaker: First I might be heard. 
The question is that any discussion 
can be taken up by a regular motion. 
Either it should come from the side 
of the Government or from a Member. 
Then, we will sit down and fix the 
time according to the desire of the 
House. whatever it might be. If the 
Government is bringing this .... 

Shrl Tyagi: Yes, Sir. The motion 
should be: The Food Policy be consi-
dered. 

Shri A. C. Guha: The Food, Sugar 
and the Price Policy be considered. 

Sbrl Satya Narayan Sinha: The 
time also may be fixed. 

Mr. Speaker: I am not fixing the 
time yet. 

the CC1Untry 
Shri Satya Narayan Sinha: If you! 

had allowed the censure motion, the· 
House would not have got more than· 
2J, hours in any case. 

Mr. Speaker: Does the 
then mean that I should 
adjournment motion? 

Minister· 
allow the· 

~1 (lnfl1: If''fr 1 ~ .r.r I~  

If.T ~  ~  iT .. r ~ I 

Mr. Speaker: I 
thing about the 
fixed that. The 
brought first. 

had not said any-
time. I have not 
motion is to be 

Shri Satya Narayan Sinha: The Go-
vernment . should sponsor the motion. 

Mr. Speaker: The Government is· 
bringing that motion. 

Shri A. C. Guha: The motion should 
be worded in a broad language to have 
a discussion on food policy, sugar and 
prices in general. 

Shrimati Renu Chakravartty: Why 
should it be an official motion? If it 
is an official motion, that means the 
Government is asking for a discusion. 
The discussion is to be held on the 
motion that we have tabled. It should 
be in that form. 

Mr. Speaker: I am asking the mem-
bers. They can g:ve the motion. 

Shri Tyagi: The motion is always to' 
the effect tha t the food pol;cy be dis-
cussed. The amendments may come' 
later on. 

Shri S. M. Banerjee: The adjourn-
ment motion should be converted intO' 
a motion for discussion. 

Mr. Speaker: Motion for discussion. 

Shrl Sham Lal Saraf: If you could 
include sugar also. 

~1 ,"",1 : ~~ ifT ~  iifm 
~  ? 
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13. 15 hrlt. 

STATEMENT RE: SUGAR PROBLEM 

Shri S.:\t. Banerjee (Kanpur): 
VVhat about sugar? 

The Deputy Minister in the Mirus-
try of Food and Agriculture (Shri 
A. M. Thomas): I shall make the 
statement today or tomorrow. This is 
a long statement. 

Mr. Speaker: Tomorrow he might 
make the statement. 

Shri S. M. Banerjee: VVhat about 
the adjournmcnt motion? 

Shrl A. M. Thomas: Tomorrow I 
~  make the statemfent. 

Shri A. C. Guha (B:;.rasad): VVhy 
not he place it on the Table of the 
HOuse today? 

Shri A. M. Thomas: I can place it 
on the Table of the House. 

Shri Tyagi (Dehra Dun): It can be 
circulated to Members. 

Mr. Speaker: He might place it on 
the Table of the House. 

Shri A. M. Thomas: Sir, I lay the 
statement on the Table. [Placed in 
Library. See No. LT-I846/63J. 

13.15~ hra, 

REQUISITIONING AND ACQUISI-
TION OF IMMOVABLE PROPERTY 

(AMEND:.r::NT) BILL· 

The ~  Minister in the MiDis-
try of Works, Housing and Rehabili-
tation (Shrl P. S. Naskar): Sir, on 
behalf of ShTi Mehr Chand Khanna, 
I beg to move for leave to introduce 
.a Bill further to amend the Requisi-
tioning and Acquisition of Immovable 
Property Act, 1952. 

Mr. Speaker: The question is: 

"That the leave be granted to 
introduce a Bill further to amend 

on Public Undertakings 
the Requisitioning and Acquisi-
tion of Immovable Property Act, 
1952." 

The motion was adopted. 

Shrl P. S. Naskar: I introduce the 
Bill. 

13;16 hrs. 

MOTION RE: COM:'DTTEE ON 
PUBLIC A oJ ~o . 

Mr. Speaker: VVe will now take up 
furthH consideration of the two 
motions on the Committee on Public 
Undcrtakings. moved by the Minis-
ter 01 Industry. Shri Heda may 
continue his speech. 

- ~~ (f.,,,,,q, .. ,,::) : ~ ~ , 

'P'r ~ ~ ~ ~ m"1'f.Tfi ~ ~ it 
'Wf.t ~ 5filiC: IF. W 'iT I it'T ~ 

-~ ~ ~ ~ J ~ ~~

<'fif 11flffir W ;;r1'F ~ 3  IDl1fiJ if, ml"A' 
m"l'm iR ~ I ~ f'fir '1ft 
~ ~~~~ ~~ 
<rItiIT ~  ~  I 11;'f. <ITa ~.  '!if, ! ~  
"Er ~ fif; qfq<f;R IDl1rn <f.t rn ~ 
~ ~ m<: ~ 11f11fiJ ~  ~ 
.~  ~ 11 ~ ~ 
~ lIT ~ mrif lift <ITiJ ~ ~ 

f<'lT!; <1ST 1J. ~ i';ttrr I ~,  qf;;;fili 
~  ~ ~  "Rl ~  ~ ~1  ~ ~ 
'lit it ~ <tit ~ ~ 'Il1" f""CIT t fif; 
~ llf11fiJ 'tiT ;;ft '1ft ~ i';lilT ~ 
fifm 'tiT ~ ~  ~~ I  I ~ 
~ ~~ ~ ,~ 
it ~ '1ft m1f<f.TT fl:lf "I'Tli, ~~ ~ 
~ ~ llfl1fiJ lfi.rr.t; ~ 

llflffir ~ fm '1ft ~  ~ ~ ~ I 

~~ -~~ ~...  
~ ~ fif; ~ llflffu" t 0 .rr.t; !JlIT W 
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~~, ~ v. ~ '1ft ~ !!iitiT ;;ft ~ 
QlT ~  ~ ~ IfiTIIiT ~ it;ft I ~ 
~ ~ ~ ~ ~ ~ ~, iff iff 
~ ~ ~, ~,~~ 
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~ mlffCf if;l" m qmrq if ~ ~ 
~ ~ ~ ~  ~ ~ ~ Of fit; 
151f I 

~~ ~o ,~ ~ ~o 
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~ ~  ~ ~ ~  I 
~ ~ ~ ~  ~ ~ ~, 
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~ ~ ~ <r<ti ~~~ ~ if 
'Sl1fTvr 0Iffiffl" <it m ~ ~ if;f <'TN 

\1OM I it m;'1>r m ~ milT ~ ~ <r&t 
~~~ ~~~  I 
m<f <it ~ ~ fit; ~ ~  if ;qJ1>r m 
it; ;fun flff.m<: ~ ~ <mr if;f ~ 
~~ ~ ~ m1>r iN< flI<:r itiT, ;;ft ~ 
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takings 

j~ if t, ;;ft ~ m:<mT ~ 
~, ~ lIl't trn 'Ff eN\' ~ ~ ~ 
~ ~ I ~...,.~ 
~~~ ,~~~  

~ ~~~I~~~ 
m1>r it; ~ qlr"'lIlije: it; ~ 
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~ ~~ 1 1 ~~~~ 
viT, ~ <it m'f ~ ~ I 1  vft' 
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~ it; ~ ;fun flff<rfC( ~ ~ ~ 
~ ~ ~ 1 1 ~  
~ ~ ~~~I~ 
~~ ~~ ~ ~ 
~  w ~ 1  ~, T<r itiT m ~ ~ 
~~~ . ~~1 
~ ~  I ~ ~ ~ 
1fll ~ ~ ~ ~ ~ I ~ ~ ~
~ fCf'fT'<l it; ~ I ~ lfl1{ srf('ll'l'flft 
fCf'fT'<l it; ~ ~ I m'fl"1' ~ srm: ~ 
if;f ~ srfiimm ~ ~ it; ~ ~ 
iflff ~  ~ ? ~ ~ J 1  ~ ~ @ 
lfT'(1If ~  ~ t: ~ ~ m ~ ~ 
flf<11' lIl't ~ it; f<111; ~ srm: it; 
Oljqf1/:uqifll ~ ~ ...,. ~  t, ~ 
lI'fiT( it; O j ~ ~ 'Ill qfi<1<fi ~ 
it; ~ a"(,if; it; ~ ~ f11<;r qN ~ 
W ztW lfT'(1If t ~ ~  ~ lI'fiT( 

if;f ~ :m;f ...,. <mr m;ft I 

I I ~, I ~~, ~ 

~ ~1 ~ ~ ~ 
;;r<f ~ ~ if lfl1{ ~  o~ an: 
- O ~ , ~ I ~  
~ ~ ~ 0Iffiffl" ~ ~ f'fo11T ;;rr 
~ t -m"( ~ ~ iI"1TlIT ~ 

~  I 6. ~ ~ ~ 
~ ~ ~  'Ft m ~ ~ 1  it; ~ 
~ ~ ~ I ~ m1>r ~ .  ~ t{'q-( 
fl1<1' ;f,t it ~ ~, ;;ft ~ ~ ~~ ~ y 
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[lITf ~6  

e.f ~ 'fiT ~ ~ ~ vff, 
~~~ too . ~ ~ 

it W t ~ ~ ~ "Ii<: ltiT{ ~ ~ 
m,;oft ~ ~ ~ t 
~ ~ ~ ~~ ~ t<;k" ~  
it ~ ~~  ~ I ~ ~ - ~ Ai ~ I  
it ~  ~  ~ ~ trn: flR' itm &. 
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The Minister of Law (Shri A. K. 
'Sen): I would only like to deal with 
a few points on the constitutional 
position of this motion, which have 
been raised by some hon. Member. 
on the other side, particularly, Shri 
H. N. Mukerjee. 

It has been suggested that the 
Ministry of Industry has not consulted 
the legal advisers of Government in 
formuiating this motion. That, if I 
may submit, is incorrect, and the 
Law Ministry has been kept in touch 
with the formulation' of this proposal 
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from the very beginning, and I per-
BOnally had a large part to play in 
the formulation of the ultimate pro-
posal last time as also this time. 

The point raised was whether the 
motion impinged upon the exclusive 
lI.nancial rights of the Lok Sabha. 
The exclusive financial rights are con-
tained in articles 109 and 11 0 dealinll 
with money Bills and article 113 of 
the Constitution. In short, it means 
that all money Bills have to originate 
in the Lok Sabha, and all amendments 
concerning the money Bills so intro-
duced as aiso all proposals for the 
purpose of varying the original money 
Bills or for repealing the money 
Bills ought to originate in the Lok 
Sabha and not in the Rajya Sabha. 
Similarly, with regard to estimates 
brought before the House, the Rajya 
Sabha cannot amend or vary or repeal 
any of the estimates. That means, 
therefore, that the exclusive financial 
rights of the Lok Sabha, as those of 
the House of Commons, in England, 
are related only to the initiation of 
Money Bills. 

Shri Sinhasan Singh (Gorakhpur) : 
A1l he is giving a legal interpretation 
of the constitutional position, could 
he also enlighten the House on article 
117 which provides that no Bill which 
comes within the definition of a 
Money Bill can be introduced in the 
Rajya Sabha? But this has been 
going on. lance raised this point 
here, but it was talked over. I have 
raised this matter several times. Now 
that he is giving an interpretation, he 
may also cover that pOint, whether 
any such Bill can be introduced in 
the Rajya Sabha, and whether even if 
a Committee is appointed, it can-
wheR we are not in session-make a 
report and whether that report can 
also be discussed in the Rajya Sabha, 
whether the Report can be amended, 
whether there can be misuse of money 

and all those things. So 117 may al8Do 
be looked into. 

Shrl A. K. Sen: Article 117 has 
nothing to do with the present posi-
tion. That article says that no Money 
Bill shall be initiated without the 
recommendation of the President. 
What the hon. Member possibly has 
in view is article 1l0, which I have-
dealt with, which says that all Money 
Bills shall have to be initiated only 
in the Lok Sabha. Article 109 says 
that a Money Bill shall not be intro-
duced in the Council of States. Arti-
cle 110 has defined what Money Bills. 
are. Article 113(2) says: 

"So much of the said estimates 
as relates to other expenditure 
shall be submitted in the form of 
demands for grants to the House 
of the People, and the House of 
the People shall have power to 
assent, or to refuse to assent, 
to any demand, or to assent to 
any demand, subject to a reduc-
tion of the amount specified 
therein". 

Shri Sinhasan Singh: Article 117 is" 
similar. 

Shri A. K. Sen: 117 only puts in the 
provision concerning assent of the 
President. 

Mr. Speaker: Of course, that hu 
been worrying the hon. Member. He 
brought it to my notice also. But 
that would be the subject matter of a 
separate discussion, not at this 
moment. 

Shri A. K. Sen: It is more or less 
a limitation on the part of the Lok 
Sabha to entertain a Money Bill; 
though moneys are the exclusive 
jurisdiction of the Lok Sabha, yet no' 
such Bill is to be introduced without 
the recommendation of the President. 
That has nothing to do with the pre-
sent position we are considering. 
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Therefore, we have to see whether 
any of those exclusive privileges as 
contained in articles 109 and 113 are 
impinged upon by the motion we 
have proposed. It it did, such a 
motion will be automatically invalid, 
ultra viTes the Constitution. There is 
'DO power which could take away a 
privilege exclusively granted to the 
Lok Sabha by a motion of the Lok 
Sabha itself. Even the Lok Sabha 
cannot divest itself of those exclusive 
privileges-that is a well-settled 
principle of law-whether by motion 
or by law. 

We shall see when we deal with 
the functions of the Committee that 
we are doing nothing by way of giv-
ing any powers to the proposed Com-
mittee which takes away the exclu-
sive powers of the Lok Sabha. In 
fact, we could not. The power of the 
Lok Sabha, as I said, is to initiate 
Money Bills and to pass estimates 
either with or without amendment or 
to reject estimates as proposed by 
Government. All that we want to do 
is to give this new Committee func-
tions as mentioned in paragraph 2 of 
the Motion, namely, 

"(a) to examine the reports 
and accounts of the public under-
takings specified in the Sche-
dule" ... 

All accounts are to be examined by 
this Committee. That is not a matter 
with which the Lok Sabha is concern-
ed exclusively. 

"(b) to examine the reports, 
if any, of the Comptroller and 
Auditor-General on the public 
undertakings" . . . 

That is also a matter not exclusively 
assigned only to the Lok Sabha. 

"(c) to examine, in the context 
of the autonomy and efficiency 
of the public undertakings, whe-
ther the affairs of the public 
undertakings are being managed 
in accordance with sound b\1'uneJ18 

Public Undll1'-
takings 

principles and prudent commer-
cial practices" 

That means, while examining them. 
we have to bear this in mind. 

"(d) such other functions vested 
in the Public Accounts Com-
mittee and the Estimates Com-
mittee in relation to the public 
undertakings .... " 

as are covered by rules of procedure. 

Shri A. C. Guha (Barasat): May I 
seek a clarification? Article 113 (2) 
says: 

"So much of the said estimate. 
as relates to other expenditure 
shall be submitted in the form of 
demands for grants to the House 
of the People, and the House of 
the People shall have power to 
assent, or to refuse to assent, to 
any demand, or to assent to any 
demand subject to a reduction of 
the amount speCified therein". 

But in certain cases it may be that 
the House may defer its decision and 
may like to call for a report of the 
Committee. If there are some ex-
penditures to be incurred on some of 
these public undertakings, the House 
may at any stage decide that it can-
not just at that time take any deci-
sion, but shall wait fOr a report from 
the Committee going to be set up. 
But that Committee will not consist 
exclusively of the Members of thil 
House. What will be the position? 

Shri A. K. Sen: The House can 
mform itself o~  any agency. It 
can take the evidence of experts, it 
can even appoint, say, an accountant, 
to help it or it can appoint even a 
Committee wholly outside the House 
to give it information regarding a par-
ticular matter. That has nothing to 
do with the power to vote demands 
or to reject the demands. That has 
not been divested. In fact, we could 
not allow the HOUSe of the People to 
divest itself of that exclusive jurisdic-
tion. How can it -:io 1m without 
amendment of the o ~ o  
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Sbri 'Morarka . (Jhunjhunu): May I 
ask a simple question? How is it that 
no Member from the other House is 
appointed to the Estimates Committee? 
Is it not because the Estimates Com-
mittee's functions are considerE:d to 
be the exclusive prerogative of this 
House? If that is so, since functions 
of the Estimates Committee are also 
going to be given to this Committee, 
why should Members of the other 
House be included in this Committee? 

Dr. L, M. Slnghvl (Jodhpur): This 
was also the query made last time. 
That was why the Government was 
advised and persuaded to say in re-
gard to a specific provision under the' 
original motion brought forward by 
Shri K. C. Reddy, the then Minister, 
that in so far as the Estimates Com-
mittee's functions were concerned, the 
Members of the Rajya Sabha would 
not be associated with it and would 
not participate in it. If that were so, 
the Estimates Committee's functions 
('annot properly be said to be per-
formed by this Committee with Mem-
bers of the other House. 

Shri A. K. Sen: None of these mat-
ters was dicated by constitutional 
requirements, but by reQuirements of 
expediency and policy. Because of 
the terrific opposition raised by somE' 
hon. Members here about taking away 
a part of the Estimates Committee's 
iurisdiction and conferring it on a 
Committee in which the Rajya Sabha 
was also represented. we thought it 
advisable at one time to bring about 
a compromise between the Rajya 
Sabha and the Lok Sabha to 
bring about certain provisions of that 
type; but they met with equal opposi;; 
tion in the Rajya Sabha. who are 
eQually jealous of their rights to go 
into the accounts and business records 
of public undertakings, as they are 
entitled to. Therefore, as a matter of 
compromise, ultimately we have 
brought all these things into one mo-
tion so that it may have the accep-
tance of both the Houses. 

Shrl Slnhasan SlDrh: When the 
lep]. posiUon 11 otherw1ae, wb7 wu 

any compromise thought of? If it is 
the sole prerogatiVe of the Lok Sabha 
to discuss a Money Bill and all those 
1Ihings, why for compromhre's sake--
.Iust because some people claim the 
ril[ht to discuss or pass anything (."on- . 
cerning Monel Bills-do this thing! 
If it is the sole function of this House 
to say whether the money of a parti-
cular company or undertalting is used 
in the proper way as sanctioned by 
ParliamE'nt, the compromise question 
does not arise. 

Shrl A. K. Sen: If the speeches of 
the hon. Members of the Rajya Sabha 
as also the observations of the Cha:r-
man are read, it would convince til!.' 
hon. Member that they were not 
claiming any right to deal with MoneY 
Bills or deal with matters contrary to 
what the provisions arc in the Cons-
titution. What they said, as they do 
even now, was that they had the right 
to go into the working of public 
undertakings. They are not estima.es, 
they are not money bills. ThE'Y cer-
tainly can see, as one of the Houses, 
whethcr a public ~ ~ g is 
managed properly at'cording to sound 
business principles, whether the 
monpyS of the ~ undertaking 
have bepn properly utilised or wasted. 
That has nothing to do with the ques-
tion whether the Lok Sabha alone is 
the cl.Lstodian of money bills or whe-
t.her the Lok Sabha alone is the legis-
lative body to compose estimates. 

As I said, I personaI!y have know-· 
ledge of how the two Houses came to 
loggel"heads IOn this matter because • 
of conflicting claims. One wanted to 
keep the entire matter within its own 
jurisdiction, the other did not and 
we must come to a compromise, 
instead of allowing the two Houses to 
quarrel over such a matter. I re-
member that the Chairman at the 
other House then said that that House 
would ap'point its own committee to 
go into public undertakings, in which 
case these undertakings would have 
to account before the committees of 
the two Housel separately on the 
lame matter, a' procedure whiCh would' 
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keep them engaged throughout the 
·7ear. 

Dr. M. S. Aney: Is it not by-
passing the constitutional obligation 
that all matters relating to moneys 

. IIhould be the sole and exclusive mono-
poly of the Lok Sabha? 

Shri A. K. Sen: No, Sir, I would 
have been most completely opposed to 
any attempt to curb the powers of 
the Lok Sabha in regard to the pass-
ing of money bills or passing of esti-
mates. It has nothing to do with it; 
it is merely a watch dog over the 
affairs and business activities of pub-
lic undertakings. 

Shri Tyagi (Dehra Dun): Thpre is 
one more clarification I wculd like to 
ask. with your permission. 

The Estimates Committee at present 
is authorised to examine major Gov-
ernment policies and to suggest al-
ternat:ve policies. That privilege is 
not being taken away from the Esti-
mates Committee, because in the mo-
tion it is mentioned: 

"Provided that the Committee 
shall not examine and investi-
gate any of the following mat-
ters, namely: ... " 

That means to say that it will ~  

all the powers of the Estimates Com-
mittee except going into matters of 
major Government policy. That 
means to say the whole of the Gov-
ernment can be examined, all depart-
ments can be examined on major 
policies of the Government, but not 
the public sector. Neither this com-
mittee nor the Estimates Committee 
will examine it. 

Shrl A. K. Sen: The Estimates 
Committee remains untouched. 

Shrl Tyagi: How can the EF.timates 
Committee examine it? Will the right 
to examine major Government policy 
as to these projects also remain vested 

Public Under-
takings 

in the Estimates Committee? Will 
they be able to take it up? 

Shri A. K. Sen: So long as the Lok 
Sabha does not take away that power 
from the Estimates Committee, and so 
long as rule 310 remains unamended 
and the power of the Estimates Com-
mittee to examine questions of policy 
and suggest alternative policies re-
mains, there is no question of the 
Estimates Committee being affected 
by this resolution. 

Shri A. C. Guha: In reply to Shri 
Morarka's objection, the han. Law 
Minister stated that because last time 
some Members took objection to the 
inclusion of the Members of the Rajya 
Sabha in this committee, they have 
made some compromise, but it is not 
only on that basis. Yesterday also I 
referred to what the Prime Minster 
himself sta ted in h h speech in 1953. 
In the course of the discussion on the 
motion for the inclusion of Rajya 
Sabha Members as Associate Members 
of the Public Accounts Committee. he 
stated clearly: 

"There is another Committee, 
the Estimates Committee. A dis-
tinction is made by us between 
the Public Accounts Committee 
and the Estimates Committee." 

So, he admitted that the functions at 
the Estimates Committee should be 
the exclusive right of the Lok Sabha, 
and there the Rajya Sabha Members 
should not have any right to interfere. 
But, by this resolution, a part of the 
Estimates Committee's functions are 
given over to a committee in which 
the Rajya Sabha Members also will hr' 
sitting. I do not know how the han. 
Law Minister can compromise this 
position wibh the admission made by 
the Prime Minister himself about the 
~  Of the Estimates Committee 
and of the Lok SabhL 

Dr. L. M. Slnghvl: My objection is 
as to the constitutional propriety 0; 
investing the proposed committee 
with the association of Members of 
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the Rajya Sabha, with estimates func-
tions. It is said in paragraph (d) that 
the proposed committee would have-

"such other functions vested 
in the Public Accounts Committee 
and the Estimates Committee in 
relation to the Public Undertak-
ings specified in the Schedule .... 

If, accordilll to the statement of the 
Law Minister, there is nothing to eX-
clude the new committee from under-
taking the functions of the Estimates 
Committee, what are those functions 
which are peculiar to the Estimates 
Committee alone? What is the di1!e-
rentiation, as was mentioned by Shri 
Guha, between the functions of thE' 
Public Accounts Committe" and th,' 
Estimates Committee, and if there !" 
a distinction or line of demarcation. 
how would that be preserved while 
investing the new committee with th£' 
functions proposed? Why was it con-
sidered all alonlr the line that the 
functions of the Estimates Committee 
would not be perfonned by the Public 
Accounts Committee? Is it not a fact 
that if the interpretation of the Law 
Minister is accepted. it would pave 
the way for inclusion and association 
of the Members of the RajYa Sabha 
in the Estimates Committee also? 

Shrl Warior (Trichur): Will there 
be any overlapping f the func-
tions of the Estimates Committee and 
this committee on Dublic undertak-
ings? Will the Estimates Committee 
also go into the estimates of these 
undertakings besides the committee 
on public un·dertakings? Where is 
the clear line of demarcation? 

Shrl MIorarka: When answering 
Shri Tyagi, the Law Minister said, if 
I understood him correctly, that the 
Estimates Committee would continue 
to examine the policy of the Govern-
ment in respect of these undertakings. 
Does it mean that so far as public 
undertakings are concerDeCl, the work 
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would be done by two committees, 
the Estimates Committee doing what 
it is doing today and this new com-
mittee doing what is envisaged in thia 
resolution? If so, is it not a self-
defeating proposition, because the 
Law Minister himsel!f said that if the 
two Houses had two separate com-
mittees, the public undertakings 
would have to justify themselves be-
fore both and the entire year would 
be spent only in that work? Is it the 
mtention of Government that the 
Estimates Committee would continue 
to do the work which it if; doing at 
present vis-a-vis public undertakings 
in examining Government policy or 
that functions would also vest in this 
new committee, 

Shri A. K. Sen: As I said, the 
Estimates Committee was set up by II 
resolution of the Lok Sabha, and the 
relative rules are contained in rule!> 
310 and 311 of our rules of procedure. 
It says its functions would be-

''to report what economies, im-
provements in organisation, effi-
ciency or administrative reform, 
consistent with the policy under-
lying the estimates, may be 
effected; 

"to suggest alternative policia 
in order to bring about efficiency 
and economy in administration; 

"to examine whether the moner 
is well laid out within the limit. 
of the policy implied in the esti-
mates; and 

"to suggest the form in which 
the estimates shall !be presented 
to Parliament." 

Public undertakings are not specifical-
ly mentioned in rule 310 though the 
sweep in wide enough to cover pub-
lic undertakings, and they have beeIa 
going into the working of public 
undertakings. 

Shrl A. C. Guha: Will you refer to 
rule 30B? 
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Sbrl A. K. Sen: The question of 
constitutionality would arise only if 
we wanted to ,give any function to this 
proposed. body which in any way 
curbs the exclusive ri&'hts of the Lok 
Sabha. I have dealt with that point. 

The next point is, as Dr. Singhvi 
said, whether we are not giving this 
committee part of the functions of 
the Estimates Committee? The very 
motion says we are. So far as the 
functions of the Estimates Committee 
relating to public undertakings af<' 
concerned, we are giving them, sub-
ject to the limitation that questions of 
policy and other functions will not be 
within the purview of this Committee. 
Therefore, questions of policy and 
-other things, SO far as large under-
takings are concerned, still remain 
with the Estimates Committee. But it 
is expected as it is the cnvention 
with regarci to most of these com-
mittees, with regard to Committees 
'of both the Houses, that one does not 
tread over the field covered by the 
other already, and therefore, When 
these Committees are set up exclusive-
ly, the work of going into the econo-
mies, workin,lts and accounts of public 
undertakings--what has been covered 
by the Committee of both the Houses 
-it is expected; would not be covered 
by the Estimates Committee; for its 
own sake, only that part which is not 
.covered and that would be questions 
of policy, administrative reform, al-
ternative economies and so on, might 
be touched upon by the Estimates 
Committee. That is a matter of con-
vention and not a matter of constitu-
tionality. On the merits, the hon. 
Minister of Industry will no doubt 
answer all the points which have 
been raised. I intervened only for 
the ,purpose of clarifying the doubts 
raised by some hon. Members as to 
whether we are not seekin,g to ,ltivl' 
to this joint committee something 
which is exclusively the privilege of 
the Lok Sabha. That, I hope, I have 
clarified, and the hon. Minister of In-
-dustry will no dotibt tell the House 
about the rest. 

takings 
Mr. Speaker: Shri U. M. Trivedi. 

Shri Dajl (Indore): Before Shri 
Trivedi begins ihis S'Deech, may I 
make a submission? You are the 
custodian of the rights and priVileges 
of the House. With il'eat respect. I 
may say that the position as explained 
by the hon. Law Minister has not 
carried us any further. In fact, so 
many doubts have been left if not 
duplicated. With great respect I 
may say---pel'lhaps it may be too ~ ~  
to say-that confusion has ·been made 
worse confounded. In the circum-
stances, when there is the question 
of the rights and privileges of this 
House under the Constitut;on, and 
when you have been following since 
Yesterday the trend Of the debate 
Which cuts across party lines. I may 
submIt that the discussion may be 
fruitful in one way, but 011 this parti-
cular matter, we are o ~ nearer 
o ~ o . Now, we are told that the 

EstImates Committee shall continue to 
function. 

Mr. Speaker: Let us cover the jour-
ney first. Shri U. M. Trivedi. 

Shrl U. M. Trivedi (Mandsaur): 
Mr. Speaker, Sir, when I read this 
motion, when it was brought 
before the HOuse in the l'3.St session 
[ was wondering as to what was ~ 
particular utility for which this 
motion was being put before the 
House. We have got thp. Public Ac-
counts Committee and we have also 
got the Estimates Committee. The 
functions of the Public Accounts 
Committee are prescribed in sub-rule 
(3) of rule 308, as follows: 

"It shaH also be the duty of the 
Committee-

(a) to examine the statement of 
accounts showing the income 
and expenditure of state cor-
porations, trading and manu-
facturing schemes, concerns 
and projects together with the 
balance sheets and statements 
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of profit and loss accounts 
which the President may have 
required to be prepared or 
are prepared under the provi-
sions of the statutory rules 
regulating the financing of a 
particular corporation, trad-
ing or manufacturing scheme 
...... " etc. 

A similar provision does not exist 
for the Estimates Committee. Rule 
310 is silent on the ~3  of pub-
lic undertakings or what is now des-
cribed as State corporations. I was, 
therefore, wondering whether this 
motion is merely a ruse to secure for 
the Government some--I will not call 
it sinecure--solatium for such of the 
Members who hllve been kept out of 
position of power, just to give them 
this cnrmb so that they may be satIs-
fied. 

13.54 hrs. 

[MR, DEPUTY-SPF.AKER in the Chair] 

Shri A. C. Guha: Including Opposi-
tion Members. 

Shri Surendranath Dwivedy (Ken-
drapara): They are nowhere near! 

Shri U. M. Trivedi: Opposition Mem-
bers are always there only to apply 
brakes; they are not for greasing. 1 
was therefore, wondering and am 
still' wondering what useful purpose 
is going to be served by duplicating 
this power which has !llready been 
vested in the Public Accounts Com-
mittee and which can be enjoyed by 
the Estimates Committee by 9 little 
change in the provisions of rule 310. 
Why are We not doing ~  Why has 
this particular motion been brought 
forward? 

Just now, the hon. Law Minister 
was pleased to say that the Estimates 
Committee will continue to function 
&0 far as the public undertakings are 
concerned. That means we will have 
(uplieation Of work by the same Mem-

Undertakings 

bers of Parliament in onE' Committee 
and by other Members of Parliament 
in the other Committee except that 
probably they will sit ill two diffe-
rent rooms. The Minister has not 
toaken pains to explain to us why this 
necess:ty nils arisen. 

Thf'n, let us examine why the limi-
ta·tions are being put upon it. In 
item (2) (c) of the motion, it has been 
said as follows: 

"to examine, in the context of 
the autonomy and efficiency of the 
Public Undertakings, whether the 
affairs of the Public Undertakings 
Qre being managed in accordance 
with sound bu,iness principles and 
prudent commercial practices;" 

Any lawyer who has understood the-
elementary principles of law will tell 
you what thC'se words "prudent com-
mercial practicl's" mean. A man Is 
prudent if he discharges the dutie5 
imposed upon him by way of trust in 
his day-to-d'3Y affairs in the adminis-
~ o  of the work which has been 

entrusted to h'm. But immediately 
therf'afler, a curb has be"n put upon 
the functions to be di,c!1argl'd, and in 
the proviso under item (2). it has 
been put down that this Committee 
shall have nothing to do With matters 
of day-to-doay adm'nistratlon. What is 
prudent commercial practice and 
what is this non-interference in day-
to-day administration? 

Shrl Tya&,i: "Night to night" can-
be put! 

Shri U. M. Trivedi: As Shri Tyagl 
has put it, the only thing that this 
Committee will have to do is some 
benighted work. 

Shn K. C. Sharma (Sardhana): Day 
includes night. 

Shri U. M. Trivedi: Reading it as it 
is, I find that a long list of work has 
been imposed upon this Cammittee. 
What is the ultiinate aim at this? 
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t41cing. 
We have the misfortune developing 
upon u.s lor the last 12 years-I have 
been watching it-that the reports of 
the Public Accounts Committee are 
not looked into by the Ministries con-
cerned, ctay in and day out, year in 
and year out, serious remRrks. And 
pointed remarks have been made by 
the Public Accounts Committee and 
the Estimates Committee. These re-
ports are not being 100kC'd into ex-
cept that they are issued to the Mem-
bers of Parliament most of whom 
also-well, I do not know-do not 
look into the'm and do nat make pro-
per Use of them. But ~ least the 
Government on whom a duty is cast 
to look into those reports should do 
so, but they too do not look into 
them. So. the report of this Com-
mittee or whatever work will be done 
by this Committee will be another 
waste of paper. Whether it w:!l be 
a waste of paper or whether there 
will be some utility to be found in it 
is a probll'm for any sincer(! and sune 

.~o  to consider. Is th?re any aim 
beh'ncl it? Is ~  anything incum-
bent upon the Gov"rnme::t that the 
recommendations maGe by this Com-
mittee will be accepted by the Gov-
ernment, or, is there :lny suggestion 
in this whole drama' that is being en-
acted here thoat th:s Committee 
shall make any recommendation? 
What is this committee going to do? 
Read the report of the Comptroller 
and Auditor General, put some ques-
tions and formulate its report saying 
"we asked these o ~  and th('se 
were the answers" oand then we keep 
quiet about. it. Is this what the com .. 
mittce is going to do or is it going 
to be invested with powers to make 
suggestions and to see that the sug-
gestions are carried out? No; our 
Minister is very much rig:lt when he 
shakes his head. 

14 hrll. 
The Mlniliter of Industry (Shrl 

Kanungo): Thoat does not mean any-
thing. 

Shrl U. M. Trivedi: I thought he 
was shaldng his head meaning "no". 

Shri Tyari: They are o'lly required' 
to examine and not to report. 

Shri K. C. Sharma: The result of 
the examination would be reported. 

Shri U. M. TriVedi: Mr. Sharma is 
'8 very experienced lawyer and parlia-
mentarian. He knows English much 
better than I do. But I find that the 
functions of the committee shall be: 

U(d) such other functions vested 
in the Public Accounts Committee 
and the Est!mates Committee in re-
lation to the Public Undertakings". 

know the reports of the PAC 
are not worth the paper on which 
they are written. With very great 
respect to my hon. friend, Shri Tyagi, 
I would Say thoat Government does 
not care a two-pence for the PAC and 
the PAC has carried no weight what-
soever with the Government or with 
anyone of us. 

Sbri Tyagl: think the Minister 
may clarify. Is this committee going 
to report to the House or to the Min-
ister? 

Shrl U. M. Trivedi: I will help my 
friend, Shri Tyagi. Rule 310 of the 
Rules of Procedure says: that the 
functions of the Estimates Committee 
sh'811 be: 

"(a). to report what economies. 
improvements in organisation, effi-
ce:ncy or adoministrative reform, 
consistent with the policy underly-
ing the estimates, may be effected; 

(b) to suggest alternatiVe policies 
in order to bring about efficiency 
and economy in administration; 

(c) to examine whether the money 
is well l'llid out within the limits 
of the policy implied in the esti-
mates ...... 

The Chairman of the Estimates Com-
mittee is h'ere and he will tell us 
whether the ~ o  which is con-· 
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tained in Rule 308 (3) is applicable to 
Rule 310. This resolution says: 

Shri U. M. Trivedi: Then, what 
about the conftict betW1een the two 
cOmmittees, apart from duplicationT 
One committee will make one sugges-
tion and the other committee will make 
another suggestion. Is it the idea of 
the Government that these two com-
mittees should fight amongst them-
selves? One may pull one way and 
the other may pull another way; one 
will make one suggestion and the other 
will make another suggestion. Gov-
ernment will laugh at both and say 
"We are not satisfied with either of 
you and so we put your suggesliona 
in the waste paper basket". Would it 
not be possible to lay down that 
because this resolution is with refe-
rence only to the public undertakings, 
therefore, the functions of the Esti-
mates Committee to that extent may be 
curtailed, SO that there need not be 
duplication and conflicting reports by 
two committees of the House? 

"(d) such other functions vested 
in the Public Accounts Committee 
.and the Estimates Committee in 
relation to the Public Undertak-
ings ... " 

'So far as public undertakings are con-
cerned, where is the function that is 
being delegated in any manner to the 
Estimates Committee? I have yet to 
~o  across any provision where any 
delegation of this function has been 
.made to the Estimates Committee. 

Shri A. C. Guha: When the public 
'Ulldertakings which involve invest-
ment and expenditure of Government 
money, are not excluded, they auto-
matically come under the purview of 
the Estimates Committee. The com-
mittee have been exammmg public 
undertakings every year and the 
reports are being placed before the 
House. If the hon. Member does not 
take care to see the reports of his own 
committee, we are helpless. 

Shri U. M. Trivedi: am very 
particular about it and I draw a good 
deal of knowledge from it. But at the 
same time, I am only pointing out the 
legal position that exists. You may be 
overstepping the limits. 

Shri K. C. Sharma: He never 
oversteps; he is a cautious man. 

Shri U. M. Trivedi: I know he has 
been a Minister and he is cautious. 

The provision which exists in Rule 
308 (3) about the functions of the PAC 
is not embodied in Rule 310. I would 
like him to get that embodied, so that 
we may be standing on a strong legal 
footing. 

We know a good deal of wastage of 
money is taking place in public under-
takings, barring the Stale Trading 
Corporation, which has a monopoIi&tic 
trade and carries on a cut-throat busi-
ness. Otherwise, what is the return 
that we are getting from the public 
undertakings that we have set up? 
Rs. 1701 crores have been invested by 
us in public undertakings. Most of 
them are with interest-free loans for 
a period of years. On an investment 
of Rs. 1701 crores, we have got a return 
of Rs. l' 9 crores. It is an eye-opener 
to everybody. Here is the Income-tax 
Officer who catches the throat of an 
ordinary assessee if he makes a return 
of less than 6 per cent. He will not 
believe and he will say "You must 
have a return of 6 per cent." But with 
this huge investment of Rs. 1701 crores, 
the' return is not even l' 9 per cent; it 
is just Rs. l' 9 crores. So, it is all the 
more reasonable that there should be 

Shri A. C. Gua: There has been 
no question of the authority of the 
Estimates Committef'!. 

a greater probing into the aftairs of 
.the undertakings. But can it come this 
way? Unless and until you gi.,e 
powers to interfere with the day-to 
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day administration, it will not come. 
It will not be possible when you do 
aot allow this committee to function 
in the manner in which it should. With 
all that, Government is still afraid of 
this committee. Suppose some intelli-
,ent man gets into it. So, a check is 
again put. Hindustan Aircraft 
Limited, Bangalore, Bharat ElectrOnics 
Limited, Mazagon Docks Limited and 
the Garden Reach Workshop Limited 
are not to be touched. 

Shri Kanungo: If he reads the 
motion as it is today, he will find that 
there is nothing to prevent these com-
panies being looked into by the pro-
posed committee. 

Shri U. M. Trivedi: Is there any 
further motion? 

Mr. Deputy-Speaker: They are in-
cluded; they are not excluded. 

Shri U. M. Trivedi: Is Part ill 
dropped out! 

Shri Kanungo: My speech has made 
it elnear that the distinction between 
these things has been left to the good 
lense of the Committee-that is to say, 
without mentioning it they would look 
after the security aspect of it. 

Shri U. M. Trivedi: Do you mean to 
MY that they w iii have a right if they 
want to? 

Shri Kanuugo: Yes. 

Shri U. M. Trivedi: Very good. To 
that extent. Sir. I stand corrected, be-
cause I have only got this resolution 
that has been supplied to us. 

Shri Morarka: But it would require 
an amendment. as the hon. Member 
is pointing out. because the motion as 
it stands might give the meaning as 
given by the hon. Member. 

Shri Balle (Khargone): He has only 
made it clear in his speech. 

Mr. Deputy-Speaker: He will make' 
it clear in his reply. 

Shri U. M. Trivedi: I have also not 
made any false allegation. 

On the floor of the House I would 
like to know where we stand. 

Shri Surendrauath Dwivedy: The' 
motion itself must be amended. It 
should be amended properly to make. 
clear the idea. 

Mr. Deputy-Speaker: Where does it: 
exclude them? 

Shri U. M. Trivedi: Here it is said:: 

"Every Government company 
whose annual report is placed be-
fore the Houses of Parliament 
under sub-section (1) of Section 
619(A) of the Companies Act, 
1956, other than the Public Under-
takings included in Part III here-
of." 

Shri Tyagi: Literally speaking they 
are excluded. 

Shri U. M. Trivedi: The normal. 
meaning I can gather is only this. 

Shri K. C. Sharma: There should be 
a clear provision to include these 
undertakings. If there is no clear 
provision, ipso facto they are exclu-
ded. Even the Minister's speech does: 
not carry any weight in view of the 
provisions in the motion itself. 

Mr. Deputy-Speaker: The hon .. 
Member should try to conclude now. 

Shri U. M. Trivedi: Sir, I w:ll take 
some more time because this is a very 
impor1".lnt motion. 

Mr. - ~  He has nlready 
taken 20 minutes. 

Shri U. M. Trivedi: Sir. I crave your 
indulgence for a few more minutes. 

Shri Warior: Will the Minister move' 
an amendment on tIPs point? 
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Shri Kanung9: The only amendm2nt 
am moving is the one I have given 

notice of yesterday. 

Shrl Surenjranath Dwivedy: Are 
you not giving an amendment on this 
point? 

Shri Kanungo: Nu. 

Shri U. M. Trivedi: Then the posi-
tion stands as it is. 

~ ~  Surendranath Dwivedy: Then 
let ... 0 give an amendment. 

Shri U. M. Trivedi: S'r. I would, 
therefore, ask this qm:3tlon. It army 
estimates and defence expenditure can 
alwuys be a subject matter of enquiry 
before the Estimates Com;nittee and 
the Public Accounts Comm:ttee and 
if the powers of the Estimates Com-
mittee and the Public Accounts Com-
mittee are given to a committee of 
the Houses, I see no propriety in mak-
ing this suggestion that this Com-
mittee, which is also a Committee "f 
this House, is to be excluded from 
.exercising the powers of the Es:imates 
CIYmmittee and the Publ:c Accounts 
Committee with reference to these 
particuloar four undertakings. Wha t 
explanation is there available from 
the side of the Government to keep 
these undertakings out of the pur-
view of this Committee? I hope the 
Minister will take care (0 properly 
find satisfactorily explain why these 
have been kept out of the picture. 

There is another thing-th',lt i, the 
constitutional position-which strikes 
me as very strange. This struggle 
between this House and the other 
House for which the Government has 
shown a good deal of solicitude has 
been going on for the last ten years 
since 1953. I do not see any reason 
whatsoever to get over the constitu-
tional provisions and associating the 
members of the RajYa Sabha with 
this Committee. They are big peo-
ple. I have got very great regard for 
them. All of them are very intelli-
lent and all of them are very good. 

But the only question is that here is 
our Constitution which makes this 
distinction thoat it is the Members elec-
ted by the people at large only who 
are the real members of the House of 
Commons of th's country and who are 
ve,ted with the power of exercising 
control over the expenditure by the 
Government Or over money Bills. No 
amendment can be moved by any-
body else. That House has got no 
power whaL,oever to make any sug-
gestion or mOve any 'amendment to 
the estimates. They have no power 
to cut down a paisa or add a paisa to 
the expenditure. What ar" the func-
tions of the Esfmates Committee'! 
The functions of t:le F.stimates Com-
mittee include certainly m-aking re-
commendations of this type. They 
can suggest alternative polic:es in 
order to bring about efficlency and 
economy in the administration. What 
is economy in administration? It 
means suggesting a cut or saying tlmt 
the expenditure should be curtailed. 
Who is go;ng to excrci,e that right? 
In this Committee it will be the Mem-
bers of this House along with the 
Members of the Rajya Sabha. That 
means the Members of the Rajya 
&abha will have a voice in sugges:ing 
a cut in the expenditure of the Gov-
ernment. Is that the constitutional 
position? Is article 109 meant for it? 
Is article 110 meant for it? Are these 
the protection given in article 113? I 
would therefore say, all this solicitude 
apa:-t, all these empty platitudes 
apart, whatever explanation the hon. 
Law Minister hoas given, there is 
absolutely no justification and it w 
constitutionally and in every wayan 
illegal thing that we are doing, that 
in this motion we are saying that 
Members of the R'ajya Sabha be ass 0-
cia:ed with this CommitteI' so that 
this Committee may function proper-
ly. I say, Sir, from the very begin-
ning I haVe felt, and I do reiterClte it 
even now, that if the object of the 
Government is only to 5at;sfy some 
people, to satisfy some Members of 
the House saying that here is a crumb 
thrown to them for show;ng their 
power or satisfying their glamour for 
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power, then it is Q different thing 
altogether, but, if the object of the 
Government is that there should be 
'a check on the expenditure, on the 
way in which money is expended by 
the GoverIl'ment, on the way in wkich 
money is to be utilised from the funds 
raised from the public, then I think 

this motion to that extent is not fair, 
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NOVEMBER 18, 1111 

MOTION FOR ADJOURNMENT 

EacAPII OF MIt. Wr.u:.rrrr 
8hr1 Nalla Pal (Rajapur): Mr. Depu-

i;J-Speaker, I move: 

"That the House do now ad-
journ" 

J'irst of all, I should like to exprellii 
my deep sense of gratitude to this 
House for giv:ng me leave to move 
my motion, yesterday. I was the reci-
pient of a rather unique honour be-
muse it was for the first time that an 
adjournment molic') was moved in 
this House without a s·ngle dissenting 
voice being raised. 

8hri ~  (Dehra Dun): Because 
tlf negligence. 

Shrt Nath Pal: I beg to differ from 
Shr: Tyagi, who is accusing his minis-
\erial colleagues by saying that this 
has happened because of their negli-
gence. It is possible that, so far as 
the Ministers were concernecl, what 
transpired in the House ycsterclay ~ 

only a ref\ecfon of what is generally 
happening in the country. They are 
not generally aware of th'!ir duties. 

Shrt Banga (Chiltoor): They are 
caught napping. 

8hl'i Nath Pai: It was rather sur-
prising to see Shri Nanda throwing 
out his arms in all his tr!.le innocence 
.. ying "I do not know anything"· and 
then pointing out his finger to the 
M:nister of Transport. Th!s j~  preci-
sely what ooppens in ~  G,." :n-
ment; nobody knows exactly what his 
duty is and, therefore, every duty 
get. neglected and ignored. But, if, 
10 far as the Ministers· were conc<!rn-
eel, it is true that they were taken 
unawares and by surprise in spite of 
1lhe fact that I had given my notice 
on the 7th of November und it was 
addressed to the Minister of Home 
AIIairs, so far as the genez:al body of 
II.Ps. sitting behind the serried ranks 
Of the Ministers are concerned, their 

Jl'odoII for Acijot&nu."", 
reaction, I think, ahould Dot be iD\et-
preted a. displaying lack of 01 ~ 
as to the true silniflcance of lIlY 
motion. nor it should be \InC!hari-
tably Interpreted 'liS ahow:ng that the.-
were not alert to their dulleS. I thlDlt 
the overwhelming number of Co.D-
~  M.Ps. realised what I wu doml-
But nonetheless they refrained frOI8 
opposing for the very simple relllOa 
that once in a while they lapse late 
their old habit of thinkinR patrioti-
cally and not from the party Point 01. 
view. Yeslerd'lly it was patrlot:1;J!I 
that restrained their otherwise voci-
ferous tongue, and I am going to 
plead with them, let not party d1lci-
pl:ne today be allowed to undo what 
patriotism guided them as ~  sup-
reme duty. I hope today they win .. 
sustain me in my effort 10 focus atteD-
lion on this very vital issue. 

1 hoave stated in my motion, Mr. 
Deputy-Speaker, that the main issue 
is not this adventure of a seeker of 
fortune from lhe United States, Mr. 
Daniel Walcott. 1 want to focus the 
atten! ion of this House on the !!ccurit,. 
of this country, becaUSe . ~ happen-
ed on the 26th of September ha§ brou-
ght :nto contempt, into rIdicule the 
whole security apparotus Of this COUD-
try and raised in the minds of the 
public grave, seriOUS doubts, alarm 
and concern regarding ~  Ill! a 
whole. 

Shri Tyari: nat is true. 

Shri Nath Pal: 1 want the HOUH, 
Sir to view this whole IIl9tter in ;15 
prdper perspective and keep a SLnae 
of proportiOn while discussing this. 
Walcott is an insignificant individual, 
but he helps in uncovering something 
very dangerous that is happening in 
the country. And here, before. I am 
accused of exaggerating and makin' 
iii mountain of a mole-hill, 1 lIhould. 
like to draw the attention of the Home 
~  in particular, Mr. DeputJ-
Speakeor, to what happened in Eng-
land's history. We know, aDd I t2Unlr 
he w:lI recall. that Englancl weDt to II 
war which is known ill histo.l7 .. 
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''tile ~ of Jenkins' ear". The ear 
fIIC • a.iDIle EDIli.sh citizen, who was 
~ 9£ English descent but of Greek 
o ~, was chopped olf by. Turk. 
~ Palmerston'a reacUoa was that 
it is not the ear of an EDlliabman 
which is at stake bu.t it ill Qae right. 
of the Bri<tis.h citizen which an a1 
~ and therefore he jusWied 
lkitain gajnz to war. 

.And in this Walcott affaiIr we 
IIIbould all, at least thinkinc .Ind.ianB 
Should, give due attention to this 
Ilueation of the security of our coun-
try. Thill has helped us to fOCUl 
atteMian on this illlue. 

But ,before I try to go deeper into 
Ihis 1 should like briefly to give the 
:8acts of this case. One Mr. Walcott 
.came to this country, landed in a 
DC mane and removed from this 
plane five cases of caI"..ridges, tran-
sh.i.pped them to another plane be-
longing to his company. They were 
then removed from Palam airport 
to Safdarjung ail'POrt where they 
were loaded again into a Piper 
)tlane. It is :m amazing thing haw 
this incident i1self could have 
happened, unless :Ltbe that there is 
total indifference on the part of the 
custoons officials, or_nd God forbid 
if I am right on this -~  

there are some elements in the 
customs who are not above board 
IIIld aot in collusion when their 
pa.lms can be greased. .1 know the 
full significance of what I am say-
ing. But when r take the House 
in"o confidence and tell the other 
facts relating to this they will know 
1!hat .I am telling nothing but the 
tTuth_ 

There were five cases w'hicb 
oarried labels in white, written in 
1'Ied ink '''Exp'osives''_ These ex-
plosives were removed from a plane, 
'Put on to a jeep, first removed to 
~  plane and then from that 

DIane in a jeep o ~ to Bafdar-
j ~ alroort. It never aroused t!te 
9U9Plclons of eustoms oftIci.aIs. How 
. dOes It come to happen? 

L&te:r on what bappeae ia tlU8. 
Thi8 man," ..reb ci ~ 
makes ~ . in quarterl ~ 
he aboul4 not have made. He wants 
to tr'8D&hip eome of these cartridtes 
to KumbiCnm in Mizo RiO.. And 
you know for whom it was _t7 
There w.. a lIacrati:ve bar,ain offer 
wnere these cartridgea wera to be 
sold to the Na,gas. They were 
among the many poss.i:ble customers; 
but they were not ibhe only custom-
ers. What happens? It was thit! 
senr:'h for customers which If'IeII B 
tip t" tht' police, and it ill at that 
~  that the J)Olloe is alerted aM 
then they act. Then the man m 
arrested. 

It is very s:gnificant that i<t II not 
the Intelligen('e DepaTtment, it !II 
not tlIe cusom, authorities, it is 
net the DOlice who act: it is thJ!; 
man's own folly or his greed fO!" 
money which exposes him. No cre-
dit to the apparatus of security. They 
did not detect him. they did not 
catch him, they did not discover 
him It was his own foUy, I repeat, 
and' his greed for o ~ wu 
impatient to e:et the most lucrative 
offer-which uncovered his plot. 

,.'hCll this ~ what happened sub-
sequently. He ~ arrested. The trial 
bE-gins before a Delhi magistrate. 
He ~ released on bail. He tries to 
jump his bail. He comes back. 
He is cOllvicted and given a sentence-
of six months. It is very intl!T'e'!ting. 
what ha.'lJPCTled when the magistrnh' 
convicted this man. .T &hall quote 
br;efiv the words of the rnaglstrau>. 
"I - ca:nnot refrain from saying", Mr. 
Kakkar said. "that the accused ho! 
been taking the law into his han&; 
and has been a.busing the adminis-
tration of justice". This is the ver-
dict of the m1llJ!istrate who tried Mr. 
Walcott. regarding his activitle!O in 
this country. 

But nothln'g alerted. nothing awak-
ened Government to its duties 
~ I - -- I  this man. He went Into 
appeal, and ·the court' In Its w1s&m! 
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thought that the sentence 
undergone was enough and 
for{' he was let free. 

he had 
there-

And then the incredible happened 
which can happen only in this country. 
We are told there is an emergency. 
And when there is an en1er-
gency, . in the capital of India 
in broad daY-light, a man 
convic!ro by a court in India, a man 
wanted by the police in France and 
the United Kingdom, and a man 
known in the aviation world as an 
undesirable character, under the very 
noses of our authorities quietly takes 
a plane, takes off. then circles and 
hovers over thc jail in which he was 
kept, calls the prisoners with whom 
he had spent s'om" days, ''hello boys", 
drops them some chocolates and 
cigarettes, says "Ta ta" and takes off 
to Pakistan. Normally, hundred years 
from today. Members of Parliament 
sitting in this House will not believe 
such a story had ~ not been tor the 
fact that it would be recorded in the 
annals 'of Parliament. I think many 
people will be thinking in many a 
country that this is something from 
the Arabian Nights. that a convicted 
man takes oil' in a plane in broad 
day-light from the capital of India 
and there is nothing to stop him, 
nothing to check him, nothing to 
restrain him, nothing ro intercept him; 
he can safely go. This particular 
plane ~  not a 104 F. Its maximum 
speed varied from 90 to 110 miles. It 
is among the slowest-moving planes. 
But in such a plane he can make 
mockery of the security of the 
defence, of the air defence of this 
country and Rately take of! from 

j ~ airport. 

I W'ould like to say here a f_ 
things regarding how It happened. 
Weare in particular told in a written 
reply placed before this House that 
there was an order restrainlng him 
from taking the plane, and because 
he has taken the plane he has com-
J. ~  eight different offences. And 

what docs this Government propose 
to do? "Action has been taken 
through diplomatic channels with 
United States auth'OrLties for the 
return of Mr. Walcott and his Piper 
aircraft." 

Can there be a more blatant ex-
ample of total abdication of its elemen-
tary duties by a government, than 
asking a foreign government to help 
get back a criminal who ever ought 
to haVe been aHowed to escape from 
this country? I fully know that at 
.the time that he took off there was 
no sentence which he had not under-
aone. So. let not the hon. Home Min-
ister make play with the world I just 
n'ow used. I say 'criminal' in a broad 
sense a man whose activities had been 
detrimental to the interests of this 
country and it is in that sense that I 
am using it. Let not any pun be 
made on the word 'criminal' and let 
them not try to seek refuge under 
the fact that he was no longer under 
any sentence nor was he charged 
under the Criminal Procedure Code 
or the Penal Code ot India. 

He goes, but how did it happen that 
he could go? Let us ask a few other 
questions. What were the antecedents 
of this company which was allowed 
to operare in India? Very little is 
known about this company, ,\hat is, 
this Trans Atlantic Company, of 
which Mr. Walcott was the Presi-
dent. He had allegedly an office in the 
United Kingdom but letters sent ttl 
that oftI.ce come back marked 
"Addressee unknown; office no longer 
here". God alone knOWII where that 
flctitious of/I.ce, if It ever existed, was. 

This company was given by the AlI 
and the lAC ,the contract to operate 
between New Delhi and Kabul 
because of 'Our troubles with Pakilltan 
and becaUSe Pakistan would not allow 
direct transhipment across her 
territory. One can understand the 
dJtftcu1ty. But had anybody bothered 
to find out ~ antecedents, the repu-
taUon and the quall!cations of thU 



'4S7 Motion KARTIKA 28, 1885 (SAKA) for Adjournmcn:. 4S8 

institution or firm or of this man? 
.. N'othing whatever was done. They 
would have immediately found out 
that the man was wanted by the 

• 'au.thorities in the UK and France had 
they bothered to find out his antece-
dents. But it is obviously nobody's 
buaineu. 

What happened is this. Subsequently 
this man on finding out that every-
thing is okay for him began to take 
all the freedom 'of this country into 
his hands. became very bold and 
knew that there was no authority to 
take cognisance of anything that he 
would be doing in this country. 
Mr. Walcott knew that he could act 

· in this country with impunity. This 
company's record was never investi-
pted and this knowledge was given 
to him. .!:1i 

Bef'ore taking up how he got in 
collusion I want to end this chapter 
ll.ere and ask the authorities this. 
Were not enough warnings given to 
them that Mr. Walcott will one day, 
if liven a chance and an opportunity. 
take off Bnd make a mockery or tun 
ol aDd put to ridicule our security 
apparatus? They will say that they 
4ld I1'Ot have any warning and I will 
1'l0W show how many warnings he 
had been able to give to this country. 

Firstly. I know that in Dece!I'!ler 
1962 Mr. Walcott with the help of 
the Ground Engineer of his company 
tried to take off between the 24th 
December and the 31st December on 
• day on which the hon. Minister 
mould know or the security 
authorities. if any exist at all at 
Safdarjung, should know that he tried 
to take off. In the morning he made 
three efforts. The authorities were 
informed that he is about to take off; 
either put a motor cycle' or a scooter 
before the plane so that he will not 

· take off. What happened was that 
when he started the engine, a certain 
oIftcial who had put the scooter before 
it was afraid that if the plane took 

, off the scooter would be damaged and 
ll'e removed the scooter. Later on, of 

course, when Mr. Walcott was aboul 
to take off-I know all my facts very 
well-he aaw a Dakota on the run-
way and he was therefore foiled. 
Fate foiled him, not tIl!' authorities 
in India. 

The second time he made an attempt. 
he was foiled by the arrival of a 
jeep nearabout. The third time when 
he started the engine a ground 
mechanic gave alarm and he was 
pulled from the plane. This happened 
three times in a single day. The same 
night he again made an attempt. HI' 
could not get away because he knew 
that his movements around the 
aerodrome were observed. It was that 
that stopped him. This was in 
December. 

What happened further? In March 
1963 a complaint in writing Wali 
lodged with the Superintendent of 
Police, Teen Kurti Marg, South Delhi. 
No note wsa taken. No action was 
taken. Nothing was done. The com-
plaint was lodged in writing and a 
copy was delivered to the 
Superintendent of Police. Nothing can 
awaken this Government to its duty. 
This is not the last of it. Here was a 
man who unless prevented would 
cllsappear In Ids Plane breaking all 
the obligatiollll he owed to citizens 
and to the Government of this country. 

Furthermore in May again he 
made an effort to take away the plane 
as he did in the end, on the 26th Sep-
tember successfully. In May he tried 
to beat the warder or the chowkidar 
who was on duty. The chowkidar WB' 
a Jat. He knows that his duty is to 
return a 1Ilow for a blow. When he 
got a blOW, he was not Very much 
conscious that under the law he will 
have to be very very polite to an 
aggressor. He did not have such 
wrong Ideas about dealing with an 
aggressor. So, the Jat turned round 
and gave a blow. Therefore 
Mr. Walcott could not take off in May. 

Again, between 
o!!icials belonging 

May and July 
to, this company 
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arved many wamin .. ttl the AIslst-
81\\ Cuatoms Collector that unless 
precaution wu taken, unless 
~ .  measures were adoptecl 
Mr. Walcot.t would take ofl. This is 
where the three specific measures 
'Which were suggested come In and 
which commonsense would have dic-
tated, namely. flrsUy, remOVe the 
spark plugs or the batteries from the 
plane: secondly, hand over the plane 
tn the lAC or to the Delhi Flying 
Club: and, thirdly, if you could not 
do any of these two, what you could 
have done was to remove the Piper 
plane from the Safdarjung Airport to 
an unknown destinatIon so that he 
could not reach it. Nothing happened. 

Finally, on the 23rd September a 
warning was given that Mr. Walco:t 
was about to go and "Please do take 
precaution". Nothing happened. On 
the CO:J.trary, unless I am wrong, he 
was allowed to chllrge his battery 
and to refuel the plane. How did it 
happen unless O ~ o  was con-
niYi!lg, unless somebody was acting 
in direct collusion and unless some-
body was interested in seeing that 
Mr. W!lleott could defy the authori-
ties of this country and escape from 
this country? 

This is how Mr. Walcott escaped 
and now comes the question-here I 
would like your patience a little 
longer-as to what happened when 
Mr Walcott took off and the chowki-

~  ~ an alarm. We were told 
that at this late stage Vhe Air Force 
was alerte-l. ~I , Of course, the Air 
Force got in t, ~  with the Foreign 
Ministry and ,,~ Foreign Secretary, 
it is said, o ,~  that Mr. Walcott', 
plane must not be shot at. One is 
vurprised as to how the Foreign Minis-
try comes into this except for the fact 
unat the culprit or the wanted person 
bappens to be a foreigner. But this 
Is absolutely on a par with what Shri 
Nanda said yesterday, namely, that the 
man has got away In a plane, .0 the 
Home Miniatry has nothinl to do; It 

is the Tr8DSpOrt MlniItr7. Here • 
foreigner is involved. Their ~ 
are very limple; they are not coml1-
eate4. Becauae. forefIMI' it ...... 
10 It must be abe Foreign Mlnistrt, 
The .ecurity of India II nobo1)"a 
concern. I would like to ask, beeau. 
It was a foreigner so it was tlIe 
Foreign Ministry and because it w. 
an aeroplane in which he got awa, 
10 it was the Transport Mlnlltl'J'. 
whether IlUppose he had got awa,. 
in a train perhaps It would be the 
Railway Ministry which would ~ 
responsible. What Is the coordinaUa. 
of duties in this Government? 

Now I want to ask this questioa 
and I hope I will get a reply to lL 
How did this mixing up of authorltl. 
come about? When the alert was 
given, was it not the duty of the All' 
Force to see that he was forcl'd ~ 
come back? What a mockery of the 
~o-  defl'nce preparl.'dncss 01. 
India that Impu"ently, arronganUy. 
impertinently a man comes from your 
capital and when tihe Air Force 18 
alerted nothing can be done to stop 
him. And the country Is ~ 
right now some Shiksha Is go ~ oil 
and every day it is being dronl'd Inte 
unsuspecting ears that the nation 18 
beinl( prepared! What a demonstra-
tion of preparedness in this counlr7 
they give! 

Now we are told that Mr. Walcott 
could fly at a heiglht of between 2,001 
and 3,000 feet an" at a spPl'd Of 91 
to 110 miles per hour at which rate 
it takes a minimum of 90 minutes ttl 
reach Pakistan border. But there we 
were ~ him go ~ and we coulll 
not act. We were petrified; We were 
stupefied; We were paralysed. We 
were just to observe like o ~ a 
comet or a s1)utnlk orbitting In admt-
ration and say. "What can we de 
about him: nothln, can be done Ie 
stop him." 

Two planes were It!Dt by the Air 
Force. Now we want to ask U .. 



,.61 

.. bat autb.orised tIbe Forelp Sec:ntu7 
to lIlY that it was not to be intercepleQ 
,.~ It is the rilht of lDcua 

10 briDe. baek • wanted person even 
• ~ b1 ahootinI. But it .... 
the, ..me old story perhaps. We had. 
f4. COUfge, issued orders to the soldiers 
at the border that they shall not Ihoot 
at the Cl1inea unleee shot upoJL J do 
aot ltDow if Mr. Walcott was suppOsed 
10 shoot upon our planes before the 
planes could be ordered to shoot back. 
I do Dot know the meaning of it. What 
iethe meaning of the word 'warninl'? 
That is again wlhat I want to know. 
What warnings will be su1ftcient in 
1hiI country? What is the meaning of 
.. word 'w&ming'? What will alert 
ebla Government to do its duty? 
GiveD umpteen number of warnings, 
.tlll they will never see the danger; 
Ibey will never see the path of duty. 
Here I gave five examples ot warn-
ings, attempts made. If this 8.~ not 
o ~ In regard to this case. there 

wa;. the flouting of the authority of 
thls country. No warning was heeded. 
But this again is a pattern. We are 
f;amiliar with this plea of the Govern-
ment. "We are taken by surprise; the 
country and the Government were 
taken unawares. When the ChineRe 
came, we w-ere taken unawares. What 
could we do? The enemy took us 
by surprise. About Walcott case, 
what could we do? We were taken 
by surprise." Now, all o ~  
enemies and evil-doers of India must 
know that if they want to do harm 
10 this country. the hon. Ministers of 
this country must be given due warn-
ing. We know, they still continue to 
live In the world of satyagraha. The 
satyanahi Is supposed to give warn-
mg. ThP.y have not been able to 
come out to (he world of realism, the 
worH of today that there is no warn-
ing that an ~gg o  gives, thRt an 
invader gives Or even th" evil-doer 
g ~ . They expect that that warning 
will be given. But nobody will be given 
ilhe warning. And once again. we 
. will be put to this kind c>f ridit'ule. 

Is this something new? That is the 
.~ that I want to take before 
..am, my remarU. ThIs is Dot 

something new. This GoverDJlleld 
basically ~ never awakened to die 
problems of security. TWa II • 
lecurity-blind regime. They do DOt 
know what security is. They bave 
never applied their mind to the prob-
lem of security In a modern State. I 
would like to say how lamentable lJ 
the record of this Government. W. 
remember the case Of Laik AU an4 
the case of Walcott is on par witll 
that. Laik Ali was detained In 
Byderabad. But one day this countr'1 
Will shocked to know mat Laik AU 
was havin, breakfast In ltarachL 
Then, of course. this Bouse tried to 
bring In an adjournment motion, but 
at that time It was not successful. Ne 
lesson was learnt; no lesson wu 
drawn; no precautions were taka 
But now let Us take .... 

Shri Tyarl: This time we were 
not so vigilant on this adjournment 
motion. 

Shrl Harl VIshnu Kamath (BoshanJ-
abad': That means there is ~ 
ration. 

Shri Nath Pal: That was the Laik 
Ali case. 

I will try to take the House a,alr, 
back to another incident. We know 
the tragic way in which a Canberra 
of IAF was shot down. How did it 
come about? The plane was a:r-
borne only 8 minutes. By the simple 
fact that there is no security in thil 
country, the Pakistani Air Force was 
alerte-i that a Canberra will be up lu 
the air, that they CGuld go uP. meet 
it and bring it down. We At that time 
showed the dangoerous implication of 
that. Not only our sorrow And agony 
that an innocent pilot was kil'ed, that 
the value of the aircraft was lost, but 
we showed a more dangerous signi-
ficance to this episode that ther., i. 
Pakistani espionage. Without the 
help of this long arm of Pakistani 
espionage, the Canberra could not 
have been destroyed. But it ~  pooh-
pO:Jhed. We were laughed at. We were 
called alarmists an-1 the nation Will 
assured that everything was all right 

Then came again the case of Nag:> .. 
The NacBS eroaed 1~ Itrong Into 



463 Monon NOVEMBER 19, 1963 

[Shrl Nath Pai] 
Pakistan. The warning was given to 
~ security police. Once again, they 

tailed to stop the Nagas from crossing 
and no less an authority than the 
Prime Minister gave a reply to my 
~ ~ o . I had aslred, "Mr. Prime 

Mimster, do you realise the signifi,-
cance of the N agas crossing, even 
when you had the warning, from our 
country into Pakistan! It ~  
that ~ enemy who will never give a 
warnmg can cross into this country." 
'!he reply given was, "Mr. Nath Pai 
Ie completely wrong. The Nagas 
crossed into Pakistan because thing. 
were becoming very hot for the 
Kagas." That was the reply. Things 
were becoming uncomfortable for the 
Nagas. Therefore, they were running 
away. The total impotency Of our 
defence arms, of our security measures 
was covered behind this rhetoric th. 
we were making things difficult for the 
Kagas and, therefore, they had to run 
away. 

Then, came the question of G<.e. 
What happened to the secut'ity 
again? How badly Parliament Gov-
ernment and the defence ~ were 
iDformed? To the last day, till they 
went and took Panjim, they did not 
know the tl'Ut! strength of the Portu-
cuese. They had an insigniftcant 
torce Of 2400. Had they consulted 
any of the youngmen who were brave-
ly operating in (rl)a, they would have 
got more reliable information than 
what the so-called Intelligence 
llervice of India provided. Exagger-
ated figures of Portuguese strength 
were given. And we were put to 
ridicule before the eyes of the world. 
We went wi11h a hammer where a 
.eedle would have sufficed. We para-
fed tremendous strength there. But 
we sealed our lips because we did 
aot want foreign adversaries and criti-
cs ot our policy to benefit. This 
"'uth must be told to Parliament. 
There was a total, complete, colossal 
tailure On the part of Intelligence 
~ ,,  during the Goa liberatio!l. 

'The same tnmg nappened in regaul 
te Chtna. Even the ~  lliniater 

had to grudgingly admit before this 
House that the Intelligence Servlce 
completely failed. But have w 

o~ been drawn r.egarding the 
Securlty? The only time, it seems, 
we can get a foreign saboteur ilo if 
we see him actually exchanging the 
documents, as the other day when 
Mr. ~  was caught. But 
this is not how modern sabotage is 
carried on. It is far more subtle, far 
more complicated, far mol'(' intricate, 
far more scientific. What protection 
have we against this? The alarming 
question is: What must be the con-
clusion drawn in the Capital of China 
and of Pakistan? It will be "Look 
at these Indians. They simplv do not 
know tIM A.B. C., the elementary rulea 
of defence and lIecurlty. AnybodT 
can take away a plane." It melll1ll 
anybody can land lind take oII ~Io  
of Palam and Safdarjung Airports. 
If a wanted man can run away, the 
obvious conclusion that an aggressor 
can draw is, what is the security of 
this country, what is the Air Fo"Cle 
Of this country what is the Intt.l1I-
gence Service Of this country? If a 
wanted alid known crim'_'lal who Ia 
obviously under surveillance can get 
away like this. an unsuspectin, 
Capital can be taken by surprise. I 
lhate to say this. You will forgive me 
for that But these are the doubt. 
which haunt every ID.dian. The 
people hung down their heads in 
shame when the o~  affair wu 
flashed by 11he papers. Is it how we 
are being looked after? Is it how 
we are ~ g defended? What hap-
pens to all the as!rurances? It is l'Iot 
an exaggeration. If this is the fate 
of the country durir.a the kergenC7' 
when everything i3 geared up to the 
one thing, the security Of the :-ountlT, 
what must be happening in nOl"l\a' 
times' 

Before I conclude, Mr. Deput.,--
Speaker, I would like to make one 01' 
two points. Just ~ the Hou,,. magni-
ficently regarded the question of 

aecurity and the pres1iie of tbw 
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country, what is mvolvcd in the 
Walcott affair is the prestige of this 
country and the prestige of this 
country is not thp presti,. of 'A' 
Member or 'A' Minister or 'A' Party. 
It is the prestige of India that is in-
volved and I hnpe all will aaree in 
lupporting that. What is involved is 
the security of this country and that 
again, like prestige, is not the mono-
poly Or the concern of one ir.dividual 
or one group or one Minister or one 
Party. We equally share the respnn-
IIlbility and obligations tov.-ards our 
oountry regarding its security. I am 
afraid, the record of this Government 
has been far from satisfactory. 

I may state one or two thll1gs morf'. 
·1 have a few thing!> which I am keep-
ing in reserve b'lfore I conclude. 
Please save Us thi. lhar.le. In your 
written reply, you say-I will read 
IIt-througb diplomatic channels 
America has been asked to give back 
tIbe culprit. How far is this country 
tependent on America? America 
must feed India: America mU9t clothe 
India; America must defend India and 
now America must defend India not 
against foreign aggrCSllor but America 
must help Us to get back criminals 
whom _ want. What a wt:nderful 
JecOrd! What a brillbnt perlor-
aancel I think It Is high time that 
we discard our self-complacency: call 
a apade a spade. 

I would beg two thtngs of the Rome 
Kinister. Firstly, let a high Com-
mission be appointed particu!arly 
oonsistfng of Members of P:lrliament 
to go thorou2hly into this question of 
lIIICurity. What is the Intelligence 
apparatus In this clJuntry? Don't 
lIlAke it known that this ls a sacro-
sanct thing that nobody can go near 
it. We must look into it. It Is our 
ooncern: it Is our duty; it is our right 
to look into that. Our doubts, our 
fears are raised all the mOt"(! because 
8f ";hat has been hopper.ing during 
tile last few dRYS. There is the 
Pakistani espionage; the Chinese 
elpionage. No dRY Pisses withOlJt 

hearing the way it is beinl! carried 
out with impunity. If YOU arrest one, 
one ~  more alJrmlng reports. as 
my fnends this morning tried to raise 
in this House, rf'garding .v!uhd. 
Shamsher operating from a Vihar; the 
Deputy Chief of Pakistan I j ~  
Service coming here in the garb 01 a 
Lama and trying to collect the infor-' 
mation. It is going on every day. 
We want to be assured and we will 
not be assured unlen :I high Commis-
sion ot Members or Parliament goes 
into the question ot .'ecurity. 

I want to make ano1'her plea before 
him and that too again should be 
treated in the interest of the country 
and not as the prestijre of a Party, 
that is-I hope he is capable of such 
generosity and objectivity-that just 
as in England they created a perma-
nent body to look Into that, there must 
be somebody responSible for security, 
not accusing or pointing fingers at one 
another. "You are responaible; I am. 
responsible." 

In the end, no body Is responsible. 
There should be a National Security 
Council. 

I hope that the Home Minister 
will take to heart all my suggestions 
and reply in the spirit in which I 
haVe submitted my concern and anxi-
ety, which I trust is the conc:em. and 
anxiety of the whole House. 

15 hrs. 

Mr. Deputy-Speaker: Motion moved: 

"That the House do now adjourn". 

The debate has to conclude at 5 p.m. 
How much time will the hon. Minister 
require for reply? 

The Minister of Shlppinr III the 
MinJstry of Transport (Shrl Raj BalIa-
dur): I shall take about half an 
hour, and I shall start speaking It 
about 4.30 P. m. 

Shrl Barl Vishnu X'math: The 
Home Minister o ~  reply. 
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Shri Sarendranath Dwfvedy (Kend
npara): It is for the Home Minmer 
-to reply. 

The Mlnl!lter Of Home Affairs (Shrl 
. Wanda): I am going to say someth:ng. 
. ! ahall intervene in the debate. 

8hri Surendranath Dwlved:,: The 
·Kome Minister should reply because 
: the attack is on the security orran1e
ments. 

· 8h11 Ranga: In regard to thi1 ad
journment mot'on, I would submit that 
freedom i.1 not given to the hon. Min-

· ±ster to say how much time he requires. 
. il i9 only fifteen minutes that he can 
take. No Member is allowed more than 
filteen minutes. Excepting the Mover, 
Ill other Members are allowed to take 
only ft!t�n minutes. 

Shrl Surendran:tth Dwivedy: Pri-
marily, it conc�rns the security 
arrangements, and, therefore, the Home 
Minls'er should reply to the debate 
and not the other Min�ter. 

Shri Nath Pai: As the Mover, 
may I crave your bdulgence for 
(}ne minute only'! My motion was 
addn•ss2d to the Home Minister. The 
iubject-matter which I have raised 
.is th:i.'. of security. and the apparatu, 

· of security and the re.rnltant aiarm 
in fo:? public mind. Let not an effort 
be made to play down the general 
ooncern by shifting it from the HO'me 
Minister whose concer:1 and respon
�'.bi!i'.y it is, to the Transport Mini.
try. We do not want this technical 
jugglery. 

Shri Hari Vishnu Karnath: We do 
not w:rnt this kind of buck-passing. 

Mr. Deputy-Sp�aker: The Home 
.Minister will also reply. 

Shri U. M. Trivedi rM::mds�ur): The 
question is not whether he sbould 
31.io reply. It is the Heme Minister 
who shall reply. 

Mr. Deputy-Speaker: It is for Gov
ernment to decide. 

Shrl Nanth: I am going to deel with 
-all the thin&:a that concern the Home 

M:nistry, but then \here are other 
things which my colleague cen deal 
with. and I think that ht> should not 
be prevented from replying 

Mr. Depat:,-Speaker: The time 
for discussion is very limited. So. 
hon. Members would k:ndly take oill7 
ten minutes each. 

Shrl Ranga: At the same time, I 
would like to remind you, if you woul41 
permit me, that time cannot be limi
ted. I submit that you should st:ck 
to the conventions ,and rules in � 
gard to the discussion of the adjourn
ment motion. No Member includinf 
the Minister concerned can be allow
ed to take more than fifteen minute... 
Only the Mover of the adjournment 
mot"on is allowed to spe3k for aboul 
twenty to thirty minutes. 

Mr. Deputy-Speaker: Now, Shrt 
Tndrajit Gupta. Hon. Members ma7 
confine themselvei to ten minutes each. 

Shri Ranga: I would submit tha, 
no Member including the Minhter :s 
entitl�d for more than fifteen minu\-. 
es. I would like you to consult the· 
rules. 

Mr. Deputy-Speaker: Government 
arP. entitled to have any time that 
they want. 

Shri Ranga: Government are nol 
entitled. Why do you g've th!:m thill 
righ:? I t:;.kc very strong objectioll 
to thi:, prn��ciure. I would like yo• 
to consult the Rules of Procedure. 

Mr. Deputy-Speak.er: Yes. I have 
com'..llted; a Member of the Govern
ment is entitled for half an hour. 

Shri Ranga: No. Please consult the 
rules. 

Mr. Deputy-Speaker: Order. order. 
Shri Indrajit Gupta. 

Shri lndajit Gupta (Calcutta 

South West): We are not intereate• 
in helping any M:inistt,r to pass tbe 



back OD to .ome other Mlnll!er, but 
., are very much interested ....... . 

Ad 17. II. 'l'rI ... edI: On Q pomt of 
,.\'der. ~ rUle doeI not lay that 
'. kmlater will .. aUoftd half lUI 
1IINr. Rute 81 8iYI: 

-nae motion .hall be taken up 
at 18'00 hours. or, if the Speaker 
110 directs. at lIlY earlier hour at 
which the bUliDelS of the day IIlII7 
l*lculde .... 

'Ttlen, rule 82 provides that: 

"Thl! Speaker may, if b. II 
aitllfted that there has been ade-
quate debate, put the question at 
l8' SO hours or at such other hour 

'DOt being less than two hours and 
thirty minutes from the time of 
~  of the debate .... 

Then. rule 63 aays that: 

"The Speaker shell prescribe a 
1ime-llmit for speeches .... 
That ill. the Speaker shall prescribe 
a time-limit for our speeches. There 
ia no ,, ~ o  of half an hour bein, 
allowed, which l.a provided for in the 
1'I1leL 

Mr. Deputy-Speaker: If the Chair 
<lOIIs'den it necessary, it can extend 
·the time also for Government for 
lIleir reply. 

Shrt Kanp: The Chelr decides 
about these things all in advance and 
we do not know about it. Thill ill aot 
the way in which we can be treated. 

liar! IDdraJit G.pta: I was .ayln, 
thet We were not intere.;ted very 
much in helping any Miuister to pas. 
tile responsibiny on t.o any other 
llinister, but we are '/ery much COII-
<l8med here with the collective reB-
IIOnlibility of the Governmeat al a 
whole for this scandalous. incid'8llt 
which h.. taken plaC'!! and which, t 
beHeve, has made our COWl try a la..p-
m.-atDck abroall aJ.o. 

I .hudder to think what will haf-
__ If tht. amtkmaa Mr. WaJeott, 

quite a colourful character by III 
aec:Ounb takes It Into his head, DOW' 
that he Is baek home, .. I. the eua-
tom very often with hil countrymu. 
to write a book on hII ~ 
and hi. escapa4a: 

Shri TJqi: It will hive a .,.. 
.ie. 

8b.rl 1'Ill!nJIt Oapta: The t book 
will probably be a best-Beller, ... 
doubt, a sensational best-seller In the 
United states or in most eountrles 01 
the WesteI'D world. And this ~
mentary dilcussion today on the ftODl' 
of this House may also llgure as a 
chapter In that book. So, I hope that 
when the Minlsten reply or whee 
they speak, they will bear in thl& 
mind; of cour.e, !f ~o  action is 
.. "- takeR which will be ellectiYe. 
that is good, and we would like ta 
hear about what can be do lie now, 
But ..,hen they .peak, let them please 
remember that Mr. Walcott', beA-
seller I. in the offing. 

15.05 bn. 

[SHRI KII\DILltAlI ift the Chait'] 

Shrl Tyap: M:r hon. friend ~ 

also read it. 

Sbr! IDdraJlt Gapta: It will pro-
bably be 8 paper-back thriller, Inti 
we may get a little pre-view of It 
also, Little pre-view is available, 
because Mr. Walcott gave an exclU-
sive interView, when he reachecl 
Karachi, to the Morning News. 
With your permiss'on, let me quote 
onQ or two of his juicier tit-bits whick 
are probably a pre-view of what he 
will write in h:. bigger book. He 
_>;s: 

"What I did was to drive down 
to Safdarjang .. ". 

do not Bay that we .hould belleft 
him, bCC'3u"e the man I.s as big a II .. 
., a scoundrel. But let us Me what 
he 58yS. He lays: 

''What I did W8I to drive dlnm 
co Saldarjlllllo walll: ICl'OIIS CO ., 
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Piper plane, jump in, open the 
throttles and fly over to Karachi". 

Then, the report goes on to say: 

"He added that he had been 
tree to leave India any time he 
liked. There was no restriction 
on him or his plane till he took 
off. The restriction must have 
been imposed after he had be-
come air-borne, he added. 

~. Walcott had o ~ but 
contempt for the Indian Air 
Force which reportedly sent two 
Hunter Hawker jets to capture 
him. The IAF's pursuit must have 
becun. he said, after he had crOll-
ed into Pakistani territory. Over-
flying Indian tenitory for two 
hours, he had not even flo1m the 
aircraft on full throttle. 'I came 
.t my leisure', he said. 

-rile Indian pren was most irrl!l-
ponsible, Indian administr.tion 
___ t corrupt aDd Indian clem. .cy shadowy,' laid Mr. W.lcott. ... 

When his book appeara and 11 pub-
liIIhed on the news-standi in the 
Western world, neither Shri Nanda 
.or Shri Kaj Bahadur nor anybody 
else will be there ., put In • correc-
tion slip. So, please do not treat thil 
lilhtly. It is a very serioUi matter. 
It would have been had enouch in 
Ilormal times. But its taking place 
at the midst of • national emergenC)', 
when the Government are puttln, so 
lIluch of emphasis ~  day for the 
.ammon citizen on the question of 
lKIIergency and are ftauntin, their 
emergency powers, have invested 
themselves with all these terrific 
powers under the Defence Of Jlhdia 
Buies and what not. an Incident tak-

~ p'ace at a strategic In!ltallatlon 
like an aIT-DOTt situated In the heart 
.t the capItal of the country Is not .. 
jo ~ matter, it Is not a laughln, 
Matter. 

I ~  not much time. bu' J wou'd 
:lust Ilke to say one thing, first of all. 

As far as the background of ~ 
gentleman is concerned, my hon. 
friend S!).ri Nath Pai has stated many 
things. I only wish to add ona. or two 
more because they were not unknown 
to Government. Thia is not the flra' 
occaaion on which this gentleman iI 
ktXlwn to have carried ammunition or 
cartridges; or it may be that he "eft 
did gun-running earlier on-I do not 
know-into this country. He had 
done it on previous occasions too. And 
he said in that interview at Karachi, 
from which I quoted: 

'''The cartridges 1 was carrying 
were &t best worth £ 200. The 
most I could have made by sell-
ing them in India was about 
£400. Can you imagine any smug-
gler fiying all the way from 
America to India and runninc 
that enormous risk for a ridRu-
lously paltry sum of £400T" He 
added, "I was out on a bird-shoot-
tng excursion. I had gone on sucb 
trips in the put with an Indlu 
lIaharajL".'. 

Well, as far u my knowledge eoes, 
I also do not believe th&t he wMlld. 
bother to come here to sell £_ 
worth of cartridges. The poi.nt is tha 
he had been doing this regularly. Dt 

; is mentioned In section. of the preSl,-
BDcI. I have Dot ReD any contradio-
tlon-that the noble royal house of 

. Jaipur was often entertaining Mr. 
Walcott for 'hlkar expeditions, all. 
\that this gentleman was also heine 
lused by them to smuggle in ~ 
:and ammunition the import of whicll 
by private citizens, as you know, 18 
banned in this country, and he -

) supplying these cartridges to certalll 
\. princes. rajahs. mahsrajahs and mah&-
I ranis and enjoying their boapltll11t,. 
i and going peThaps on shlkar expedi-
i tions with them and so on. TbI8 
~ . I beHeye. was ~o -

ed o~I~ 1  to th(' House of Tatu 
fOT buslnM! pumo.f>" bv MT. Eu .. ene 
:Rlq"k. formeT PTf'!!;ilent of the WOTt. 
Bank. A very curious thing is thl8. 
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that thoulh the Tatas had employed 
him and his company in 1961 to fly 
lreight U:l thU; 'bellal! to the Middle 
East Countrics-lond he swindled them 
.also; Tatss also instituted legal pro-
ceedings against him--when he was 
arrested here for violation of the 
Arms Act, it waa the Tatas who balled 
him out. 1 do not know why there 
was very great concern for bailing 

'him out. 

An Bon. Member: He was their 
l'mployee. 

8bri IDd:rajit Gupta: Anyway. This 
gentleman had this kind of back-
ground. There are many other things. 
He was a swindler, as Shri Nath PBi 
has said, in many countries with a 
record. The police of many countries 
are looking for him. This gentleman 
was here tor quite a considerable 
time. 

Pertinent !D this matter before us 
are a few points I would like to arise. 
Til" Delhi Magistrate had issued an 
injunction order restraining Mr. 
Walcott from taking possession of this 
piper cub aircraft. This order was 
~  !D the authorities of Safdarjang 
Aerodrome at 7.45 P.M. on the 25th 
September. Mr. Walcott took off from 
Safdarjung on the next day, on the 
26th September, at approximately 
12.15 P.M. We would like to Jrnow 

. what transpired in the way ot pre-
'cautions between the receipt of thl. 
. order at Satdarjung, tne' court order, 
at 7.45 P.M. on the 25th and Mr. 
Walcott's departure at 12.15 P.M. the 
-next day, 26th September. What 
:aetton was taken? Whether the Home 
Ministry was responsible or the Civil 
Aviation authorities were responsible, 
1 do not know. But they have got to 
«tate it here because the court had 
passed an order prohibiting him tram 
taking possession of this plane. 

Now, this gentleman had been Ren 
hobnobbing with the Safdar1un, 
authorities for quite a ~ days before 
·thu. He had been seen In the canteen, 
IfWng there, talJdng to people m4 

takln" refreshment&. It is reported-
I do not know whether the inquir7. 
such inquiry as there W88 institutei 
has been compJeted or not; I am .1Ift 
we will be told .... 

8brimatl Reau Chakravartty (Bar-
rackpore): Departmental Inquiry. 

8hr! IDdraJlt Gupta: In the state-
ment laid on the Table this morninl, 

. there is an interesting point. The 
statement says that the order or 
clearance was not given for a flight by 
the aerodrome authorities when Mr. 
Walcott approached them on the 26th 
September. That is the day on which 
he left, departed. The statement 01. 
the Ministry says that he did approach 
the authorities for a flight and the 
permission, clearance, was not ilven 
to him. I may humbly suggest that 
this statement is not revealing the 
truth-it is covering up the truth. 
May be he did make a formal ap-
proudl once and was refused. I do 
not deny that. But what happened 
also was that in the early morning, 
at about 5 or 6 o'clock on the 26th, 
Mr. o~.  wus officially or unoffi-
cially allowed or permitted at least to 
enter the hangar where the Bircraft 
was positioned and to carry out cer-
tain minor adjustments, overhauling, 
refuelling and all that himself, which 
went on tor quite a I~  
hours. 1 want to know whether this 
is a fact or not that the duty oftIcer 
at Safdarjung-my Information Is that 
he is a gentleman by name Mr. Norton 
who was on duty In the Control 
Tower-knew about thIs. He was 
warned at that time. In the momlnl. 
by a class IV emp'oy_r do not 
know what he Is called In oftIctal 
parlllnce a chowkldar or something. 
A Civil Aviation depsrtment claa tv 
employee who WIllI posted In ar near 
that hangar, immedIately he saw 
Mr. Walcott eome there and stut 
flddllnl! about with the plane-he WIll 

~  the batterte!l or lOIIIethlnlf-
ran to the Control Tower II"" told 
Mr. Norton that this o - ~ 
'has come here; be,. dDIna' ~ 
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'W!'Aat ahaJ,l I do?' He wa. told not to 
c;lo a.uytbin, but allow blm to proceed. 

Then after sometime the report ill 
that Mr. Walcott left the han,ar, went 
out of the aerodrome a.ud returDec1 
after lome time in either a taxi or 
auto-rikshaw in which he was carry-
Ing several canl and bl, ,Iaa jars of 
fuel. He had entered lOla left by the 
lAC Gate, at 1thlch I presume some 
!9rt Of ruard or man Is stationed; I 
presume Safdarjung aerodrome is a 
~o  place--or is it not? 

SUi U. M. Trivedi: It is. 

Sllri IDdraJlt Gupta: He enttred and 
ftarted fuel:iDI the pla.ue. A,ain this 
ID8n, the clus IV employee-who 
shou:d be given some sort of decora-
tion; I am only afraid that he may 
lose his job-sent a warning to 
Mr. Norton. Again his warning was 
overruled. A third time, he tele-
phoned from the hangar to Mr. Norton 
and again he was told-the message 
was broUl:ht by somebody in II jeep 
to the hangar-that it was no business 
Of h;s and the man should be allowed 
to do what he liked, 

What is happening? We would like 
to know. Has any action been taken? 
'Have these facts been investigated and 
has o ~  been fixed on any-

, body? If the officer in charge of the 
aerodrome is gullty of some sort of 
eonnection or some complicity in this 
matter, then the Minister concerned 
will a'so have to take the responsibi-
lity, apart trom the question of gene-
'raJ security. He is running the adlni-
'nlatratlon of the aerodrome, So we 
'must know the facts. These must not 
be hidden; they must not be conceal-
ed; they must be brought to the 1I,ht 

'Of day. If an 'Incident like this took 
'place In Englan1i, wbose parUamentary 
praetlce We are so' fond of following 
aut Coywtnlt. I can tell yOu the cOn-

. eemeit Mlhlltei- would not han last-
ed fOr one dav: lle wou'd l\ave had'the 
~ o retfgn'himlelf. 

Then there i8 this CluestioD- cd' d»; 
pur.uit b)' the IAF planes. I woul4 
like to know what waa thoe time 1-. 
beL'(feen the informatiOfl ~  b7 
the Defence authodi..i.ea or 1::I;WmI/1, 
Mairs authorities, the time la,' bet-
ween h.ia eacape a.ud the time "he» 
they were informed and coulcl tab 
acti!)n in sending planes in pursuit ~ 

~, There are reports that ~, ,,~ 
a very .erious timela,. Who 11'. 
responsible? What was the time lag! 
Because If a piper p!ue can 8)' frOQl 
here to the Pakistan border at the 
speed of 100 or 110 miles per hour, I 
:10 not know why jet aircraft atlat.i.OD-
,,;1 at Palam, which are capable ot 
Hying at 500, 600 or 700 miles lUll boUJ', 
could not have taken of! pramp{ly, if 
they had timely warnin" and coulci 
not have had a fair chance of inter-
cepting It-I do not say it was certaiJa 
that they could intercept the plan .. 
because, by all accounts, he was ftyinl' 
'it a very low a'titude, It is posaibl. 
the jets were ftying very high and 
cou'd not spot him, 

j~ evertheless, the point is, if ~ 
was any great timela& ~  b 
escape and intimation and pursuit. 
then there waa DO chance from th.-
"ery beginning wha!soever of inter-
c(>ption. This is another point which 
must be clarified, 

In the statement given to us toda)' 
in the morning, a whole lot of rule 
;1aVe been quited, provisions of th. 
Indian Aircraft Rules which Mr, 
Walcott is supposed to have violated, 
I hopE' it will not be pleaded h_ 
that what is required to prevent " 
recurrence of this kind of thing is • 
~1I  tightening of the' rules. The> 
rules are there; they were -riolateeS, 
'It is not lack of rules which prevent-
ed this happening; it is the total 
inability Of the Civil Aviation depart-
ment and Ita administration and of 
the seCUrity' authorities to tet uM!.e 

. ~  .' 

80 We .hould like to 'bow who ia 
'gain, io be held ultimately respoIt-
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sible for tbiI. Here ill a man ~ 
CC1MectiOll8 bave been with RaJu. 
Maharajas and JlaharanJa and tycoons 
like the TaW, earryillf, mlUfgling 
lIIIlDluniticm, gun-runnin, and all 
IOl1B of things, an iQtcnaUonal 
swind'er and a· erook. . Thia DIan iI 

~ the tree run of our eountry, 
of our airporb and strategie instaUa-
tion. and permitted to get away. If 
this il 10, doe. Government expect 
*he eommon people of this eountry to 
take the emergeney 1el'l0Ully? 

Finally, I would .ay, sinee my time 
ill out., one thing. 8hri N ath Pal has 
said it 11 fooliah or stUl'ld or humiliat-
ing or some lueh thing to ask the US 
Government to return him. Of course, 
once the horse has bolted from the 
stable, yoU do look a bit sorry doing 
his kind of thing, but there is nothing 

wrong in this action. I would like to 
know what response we have receiv-
ed 80 tar, because if We get no res-
ponse, or If the American authorities 
retuse to return him at least WI he 
had time to write his book and put it 
on the news stand, We wi1r, unfortu-
nately, have to come to th6 conclu-
sion that the American authotities are 
also In compliCity with this gentle-
man, that thev knew of his move-
ments and activities and were encour-
aging and helping him. Otherwise, 
there is no reason why people who 
have defended us, ted us and clothed 
us. ShOUld not return to a friendly 
Govpmment at Its reQuest a convicted 
and we'l-known criminal. Therefore, 
I rio hope that the United States Gov-
emment will respond to our request. 
It they do not. the· people of this 
countrv 117111 be tree to draw their 
own conclusions. 

Sbrl V. M. Trtvecll: It is a most 
I udierous epiIode that has taken place 
within the livin, memory of any 
nation whieh can call l1ftlf an inde-
ptmdent natloa. 

1Ir. CIIaIrmaIa: There ~ too much 
of Whispering noise in the HoUle. 

81m IIarI vw.. ~  It shows 
the unrest caused by Ins«urtty. 

SbrI V. M. T.rived1: We bave ..... 
noticing for a lon, time iIIe lack (1! 
elflciency of our security torees. W. 
had the example Of Bhupat, a -n 
man in himself, a rebel, a robber, a 
dacolt, a murderer, runnln, trom oD. 
place to another, and we were not 
able to caleh him. He showed his 
thumb to UI and walked over tit 
Pakistan, and We were not able to ,et 
back even that murderer from PUts-
tan. 

We had the instance of Lalk Ali. 
We were talkin, 'of arrestirur him, 
an:! he walked away and went over 
to Pakistan. We have this exampJI' 
of a tehsildar of Rajasthan commit-
ting criminal breach Of trust to the 
extent of lakhs of rupees. We ~ 
hIm, and he disappears, and who 
the FIR ~ ~g , he is found ift 
Pakistan. 

Here i5 Mr. Walcott, II notorious 
man whom we wanted to remain here, 
who goes away. where?-to Paldstan. 
We must therefore come to this c:on-

~ o  that here we have got 10 
~ o g {'ountlJ' which ~ an 

I'm'my 01 oU'S, which g ~ prot('ctioa 
to all criminals Who go over then:. 
Yet, we keep our eyes ~  on ~ 
question. 

Who arc the persons who hav. 
3I ~  this shelter to this man, wbe 
arc the penons who have connived 
at his going, and how are thClt' 
persons to be retained in service'! 
This is n problem for us to ~ . 

When this incident took place, 
wrote a !clter to our Prime Minister 
that it had ridiculed us In the eye#> 
01 the world. The reply that I got 
from the Prime Mini'Ster W&II m()ft' 
than I could swallow. He admitted 
that our officers were sul!ering trom 
inferiority complex towards whit .. 
skin and superiOrity comples \OWard. 
our own people, 

s-e BOD. M ........ : Shame. 

S!IJ'I U. 111. TlWedJ: When It ill a 
queetion of my children, your ehild-
rf'n Or anybody'! ~  hftT lIoin, 
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to the airport to have even a look at 
the aircraft, they are kept back, they 
are told visitors are not allowed 
beyond a particular line. And this 
white man wal".cs all over the airport, 
goes Into the aerodrome, fills his piper 
plane and fiies off, and there Is nobody 
to tell him that he cannot do such a 
thing. How long will this attitude of 
our officers continue? 

It is quite true that in this demo-
cracy, where ~  always 
rests with Parliament and with the 
Ministry, we find fault with the Min-
ister because he is not able to stand 
up to this position, he has not pulled 
the officers by the ears and told them 
that discrimination between black and 
white should cease in our country. 

Our method of recruitment has been 
so bad, that even today we recruit 
men not with brains but with fashion 
What is this ~  All of ~ 
indulge in drinking. Although we 
have prohibition, Walcott can offer 
them drinks, Indians will not be able 
to offer. The officers I have come 
across working in the aerodromes are 
all sort of drunkards. They indulge 
in debauchery. Is it through these 
Officers that we can expect the security 
of our country to be maintained? No 
I would say that security cannot ~ 
maintained with these officers work-
ing at the aIrport. 

Shri Bba&'wu Jba &14 (BbaIal-
pur): Kindly say some, do not say 
all. 

8hri V. M. TrivecU: I am sorry if I 
IlIlici all. I said officers whom I had 
mel Some may be Very good, I 
should say. 

But the posJ.tion sUll remains for 
lis to consider tha t, after all, If the 
aecurity ot our country Is to be main-
tained, it must be maintained through 
the integrity and the Intelllgence if 
the officers whom we employ. It we 
do not employ honest dcers with 
intepity, It will not be possible lor 

us to have the security of our coun-
try. 

Intelligence officers are there. They 
give wrong information always to the 
Government. They take money. 1 
remember that a Deputy Intelligence 
Officer working in Kallhmir in 19118 
sent out falSe reports about the acti-
vities of Abdulla in this country, and 
we were all kept in darkness. What 
type of intelligence officers are thelle 
who can be bouiht or purchased for 
a paltry sum? 

Our orders are not obeyed. The 
orders issued by the Central Govern-
ment are not obeyed. I haVe SO many 
instances which I can cite. Even 
today, in OUr Defence Ministry, orders 
are being issued which are not obeyed. 
Orders are issued by the Home Minis-
try. They are alwayS flouted, and we 
are sitting tight over it. When we 
report that such and such corruption 
is going on at a particular place, the 
officers join hands and tell us, after 
correcting the errors for .II short time, 
that OUr complaints Or allegations are 
without foundation. I can challenge 
them, I can show them they are not 
without foundation. They can see 
with their OWn eyes, but the Ministers 
cannot take it UP. It Is true that it 
is a colossal task for them, but at 
the same time, we have to rise to the 
occasion. 

Here, in this particular instance, 
what a shamelul conduct has been 
shown. ThIs man eoes about and 
ridicules us. Why talk about the jet 
planes flying from here. You could 
send a message in one minute to Jodh-
pur, which is at the border Of Pakis-
tan, and hundreds of plaes could haft 
flown from there ancl shot him dOWD 
in no time, but we took no action. 
We did not use our imagination, our 
Intelligence. We did not know the 
geography of our country and where 
Pakistan lay. And he flew to Pak1a-
tan at a speed of 110 miles. T'his y 
the most horrible thing that could 
have happened to our COI.IDtrr. 
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Walcott might be a swindler or 
J:Ilight not have committed any crime 
for which he was to be kept, but he 
has committed the crime of taking out 
a plane and breaking the rules of our 
airport and our Civil Aviation Act. 
He 'Should have been seized by us. 
But are we On terms of reciprocity 
to get back such criminals, have we 
entered into terms necessary, under 
the Fugitive Offenders Act to bring 
back criminals from other countries? 
If so, we will have the right te 
approach America and get him back. 
I do not knew whether we have en-
tered into such agreement or not. 

One thing more. These days we 
have sel'n that every time any sub-
versive activity ~ reported from any 
part by any pcr50n-I am not talking 
etC the Communi;t Party or any parti-
cular p:,rty-th(' Defence Of India 
Rulps are (here and they can be easily 
used. There is a provision in the 
Defence of India Rules themselves 
that if a foreigner is acting in such 
a manne!", even, in a suspicious 
manner, the usc of the Defence of 
India nules would De justified. So, 
the use of the DI Rules in this case 
would havp been justified. Still, in 
this instance, they slept over it. They 
slept over it even when thpre were 
instanc<!s which have been narrated 
by Shri Nath Pai. I was not aware 
of those in5tancf"'. He said that for 
five months this man had been trying 
to get out of this country. He made 
10 many attempts and yet we did 
nothing. with the powers that are 
vested in us. It is very shameCul. 
Where our own countrymen are con-

. cern ed, where a man has lot no 
extra-territorial loyalty and where 
even the ordinary charle cannot be 
made to him for peace and order yet 
On the basis of a particular enmity to-
wards one Minister or other·he is put 
behind the bars. But where a man baa 
done an act in a ridiculous manner, in 
IUCh a maruler that he ~ us and 
IMlr whole country to be laughed at by 
the whole world, we have not been 
able to use the very powerful weapon 
under the DIR under which We should 
1400 (Ai) ~. 

have Pl1t this man behind the bars. 
lt is a great shame. I should say that 
the least that the hon. Minister can 
do in this case, to preserve his honour 
and respect, is that he must get out 
of office. 

Shl'l Joachim Alva (Kanara): Sir, 
beg to Opp09C this motion because 

the Opposition has stolen something 
our actual consent. But, all the same, 
I feel that out of evil cometh good. 
Good has come out of this evil in the 
~  that this is not a party issue. 
The security and freedom of our land 
is everybody's concern. It is in this 
that our neck is right in. We inherit-
ed from the British a tight, complete 
machinery where half a dozen men 
looked from the frontier of Burma 
and guarded it when the Japs. came 
into India. Gen. Wingate was trained 
in the jungles of Madhya Pradesh and 
he went and liVed a very hard life in 
the jungles of Burma and guarded 
the frontiers of Bruma. It Is not fail' 
for our men to die or stand in guard 
on our strategic roads and allow ordi-
nary worthless individuals to take 

~ of Our security along the Palalll 
airport and 8cll the pass. This i. 
something very gerious. This is the 
time of emerl:ency when we are ex-
pecting our soldiers, who have not 
b"en with their wives for yeaI'I 
tog(·thE'r, to stand luard on our 
frontiers. 

Two at our parliamentary delega-
tions went recently into NEFA and 
we admired the Punjabi soldiers and 
also thosE' from the South who did 
a gallant job, who can be ~  
down the road to die 2,000 ft. or more 
belOW, and who were doing a wonder-
ful and magnificent job. We do not 
expect ordinary individuals, civilians, 
to take charge of our security at the' 
Palam airport and sell away the pall. 
These civilians are ordinary indivi-
duals. It does not concern them at 
aI!. They go off from their oftIce and 
have a club life or any kind of lite· 
over whiCh one has no control. But 
the conduct of these private indivi-
duals or Government servants is the. 
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responsibility of the State and when 
they have sold the pass in this manner, 
it is but meet and proper that we 
should go into the entire security 
arrangements, because the intelligence 
force be it military or civil, has to 
be fust-rate. We claim to be a first 
rate country, but everything also 
must be first-rate. We have got some 
first-rate individuals. Our country is 
the wealthiest portion of mankind, 
but where is our talent in organisa-
tion? Mahatma Gandhi was murder-
ed because of the lack af security. I 
knew the ADC who guarded Lord 
Mountbatten. He was the only son 
of the last Private Secretary to late 
King George. He was Lt. Lascelles 
and by the time he reached England 
he died of cancer. When the late 
King's Secretary's successor came here 
with Queen Elizabeth he was surpris-
ed that somebody like me enquired 
of that fine youngman who is no more! 
It was that single youth, Lt. Lascelles 
who guarded Lord Mounbatten. We 
are not lacking in talents. We have 
had this Walcott incident which is a 
disgrace to any country and also of 
the United States, though fair-minded 
people live therein. 

Now, in thr.; connection, I am re-
minded of a case which I handled dur-
ing the last war as an advocate before 
a Bombay British court-martial. A 
boy, coming from a high family, 
pocketed or puffed away just a packet 
of cigarettes. A plea Of guilty was 
made straightway but he got a punish-
ment rigorous imprisonmell! for six 
months! When I told! the British court 
martial that it was rather harsh, he 
said: they wanted to haul me ~ .. I 
h'8d to rush for aid to the Bntish 
Chief Justice of the Bombay High 
Court Sir John Beumont, who was 
one of the ablest judges and he said, 
"I will take care Of it; rourt-martials 
lIl'e like that." 

I mention this single incident to 
,how how harsh the British were in 
regard to a small types of oft'ence, 
namely, the theft of even a packet of 
eigarettes. I wish the Home Minister 

had laid a whole statement before the 
House, as to what was the conduct of 
Walcott before the Indian criminal 
courts. By 31st January, 1963, after 
this HOUSe had adjourned, we were 
all shocked to learn that WalcoU 
came and went into Ashoka Hotel and 
to another Hotel with his lady who 
is also one of the defendants in the 
court and they went on a racketeering 
with explosives and what not. What 
is your security and my security on 
the scats of this Parliament; if, whcn 
Parliament is within 10 miles of the 
air-port? Should a man have gone 
away like this? 

In August, 1948, was in the 
Karachi air-port on my way to the 
First Indian Editors' Delegation after 
India attained independence. My dear 
friend, late Shri Deshbandhu Gupta 
who was my colleague and who ;s no 
more-he died in an air-crash-had 
also been invited. There at the 
Karachi airport an official who had 
a patriotic look 'in him, told us, "these 
four planes belong to Mr. Cotton, and 
these planes leave here at 2' 00 A.lI&. 
for Hyderabad and come back before 
6 A.M." Mr. Cotton flew oyer India in 
those planes from Karachi to Hydera-
bad and went back, in such a shorl 
time. But this Walcott incident is 
worse than that. This incident is 
something dreadful. In this matter, 
the soul of the nation, the character. 
of the nation and of the officials and 
also the integrity of the meanest 
havaldar are involved. It se'ems that 
all good traits are lacking and some-
thing is wrong with us all. (Inter-
ruption) . 

Please do not interrupt me. Now;· 
we have this responsibility. We mud 
be guarded; we must be on OUr guard. 
It is not a party issue. This is .. ' 
issue which concerns every individual. 
Sometiml!"! a policeman drives away 
even M.Ps. when we cross the barrie,. 
at Palam as was saId here. We will 
have to be more vigilant about the 

o~  and the scoundrels. I hope 
that the United States ot America; 
which enshrines liberty and justlee I.· 
theory and practice, will not stand on 
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technicalities but in large-hearted and 
generous manner will say, "Here is 
Walcott; let him stand trial in your 
court." Perhaps the United States 
may not be able to fieTp themselves, 
because Walcott has-taken refuge 
next door in Pakistan. What was 
Walcott feeling when he got there? 
He said like this: "The entire Indian 
securi ty system is worthless. I ran 
away. They do not know how to run 
business." These are his words 
which he uttered. 1 have read them: 
I have not actually quoted them; but 
this was the sum and substance of 
what he said to "Dawn" in Karachi. 

Our administrative machinery hal 
to be geared up. I wish the Home 
Minister had put a statement today 
as to what has happened to Walcott 
before 31st January, 1963. Though we 
have got the entire account from the 
Civil Aviation Department,-that is, 
on the 26th September, 1963 he escap-
ed-how was he allowed, dumping 
explosives, to go scot-free from the 
courts, the courts which are harsh? 
For instance, the other day, a Delhi 
Civil court pasted a notice on my door 
saying "Come and give evidence in 
the civil case." I said I had no time. 
The Parliament was sitting. But the 
judge said "I will haul you down, 
arrest you drag you off to court." I 
asked what was the matter. He is a 
retired judge, a Commissioner in cpse 
in which 1 happened to know some-
thing. He said: "I will have you 
arrested." I asked, "You want to 
arrest an MP In the course of his 
business?". The notice was fixed on 
my door yesterday. I mention this 
fact to show how courts want to be 
hllrah, where harshness need not be 
displayed, and where also leniency Is 
shown when justice is esential and this 
sfioangulate our safety and Indepen-
dence. 

Mr. CbalI'IIIa!l: 
time Is up. 

The hon. Member's 

Shri Joaehl", Alva: I will fllnigb, 
soon. The Civil Aviation Department 
has laid down the ftJllowing objec-
tives of the air tramc services: 

"to expedite and maintain an 
orderly flow of air traffic; 

to provide advice and informa-
tion useful for the safe and effi-
cient conduct of flights; 

"to notify appropriate organisa-
tions regarding aircraft in need 
of search .... " etC. 

Do they not possess any sta1f for 
maintaining law and order? What i. 
the policeman iii' mufti doing there? 
What is the invisible policeman who 
is not in uniform doing there? What 
was he doing there at the Palam air-
port? Palam air-port and all the air-
ports are our lifeline. 

An lion. Member: 
port. 

Safdarjung air-

Shri Joachim Alva: Palam air-port, 
Safdarjung air-port and all our air-
ports are our lifeline. They can be 
detltroyed or their safety be lessened 
only at our cost, because a plane CIlA 
fly overhead, upstairs, and we shall 
vanish in no time if this state of a1fairt 
is permitted or tolerated. 

As I said. this is not a party issue. 
I have opposed the motion technically. 
As I said, out of evil cometh good. 
But this is something where the Home 
Ministry. the Defence Ministry and 
the Civil Aviation Department have 
to have with one pair of eyes and one 
pair of ears in perfect unison so that 
they may act in co-operation and com-
plete unity for the safety of our 
motherland. 

Shri Nanda: Sir, I shall intervene 
briefly in order to set at rest some of 
the doubts raised by the hon. mover 
of the motion and to put this matter 
in its proper perspective. I shall tlrs1 
deal with the personal matter. I agree 
with the hon. Member that the Gov-
ernment acts as a whole and it has to 
deliver the goods as a whole. OnP 
Member of the Government cannot 
say that the responsibility is some-
body else's. But Government doe. 
tunction in difterent departments and 
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[Shri Nanda] 
theretore it may be quite proper that 
when a motion like this comes up, two 
or three ot us explain different aspects 
of it. That cannot be considered all 
divided responsibility. There has to 
be, ot course, a unified answer as to 
the responsibility of the Government 
as a whole, and I accept that res-
ponsibility. 

When the motion came to our 
Ministry, the view was taken that this 
was a fit matter to be dealt with by 
my hon. colleague. The reason was, 
looking at the motion it read, "To 
discuss escape of Mr. Walcott-a man 
wanted by Police in connection with 
the commission by him ot several 
offences". We had a look at it and 
we found that it was totally wrong. 
He was not wanted anywhere and thl!' 
whole basis ot this falls to the ground 
when it is known that he was not 
wanted anywhere. 

Shrl Nath Pai: I anticipated thi. 
and that is why I said, let him not 
take shelter under this. 

Mr. Chairman: Order, order. He 
will have an opportunity to reply. 

Shri Nanda: He anticipated the pro-
per answer and knowing that the 
proper answer was against him, is it 
an argument that I should not eive 
that answer! 

Shrl Hari Vishnu Kamath: Where 
has your security gone? Do not side-
track the issue. 

Shri Nauda: shall deal with 
security. I have not spoken for two 
minutes. First I want to dispose ot 
the personal aspect. It was decided 
that my colleague shall deal with it. 
If for some reasons somehow there 
was lack of coordination and my col-
league, Shri Raj Bahadur, did not 
know about it, the responsibility is 
mine; the mistake is mine and I own 
it. 

I will now '0 on to the merits of 
the case. Since the matter refers to 

violation of rules and regulations, 
naturally my colleague will deal with 
them. I will confine myself to the 
security aspect. I am glad that the 
hon. Member brought it up for this 
reason that just as he has this mis-
apprehension in his mind, the nation 
also may have it. Theretore, it Wall 
proper that the matter be brought up. 
So, at the last momlmt when the ques-
tion was being pre"ed, I did not think 
ot resisting it. I &aid, let it be discus-
sed. Maybe I have to learn a little 
more about procedures like this, but 
the substance is this. 

Shrl Tya&i: He succeeded with his 
adjournment motion like Walcott. 

Shri Nanda: I hope the hon. Mem-
ber does not compare him with Mr. 
Walcott in other respects also. 

Shri narl Vishnu Kamath: You 
were caught napping not only then, 
but yest£'rday alsO. 

Shri U. M. Trivedi: It is not Walcott, 
but well caught! 

Shri Nanda: It i. right that the 
matter has come up. Naturally he w 
expected to have concern for thi •. 
Naturally every Member ot Parlia-
ment must have active concern for 
this question, especially security. But 
what I wanted to emphasise was, ia 
this case it is not the security aspect 
involved. Regarding our common 
responsibility, I may tell the hon. 
Member that I do own the responsi-
bility tor the internal security ot the 
country. Therefore, if anything hap-
pens and if it is found that I have 
no-t done what I am supposed to have 
done, he would not find me hesitating, 
he would not find me trying to evade 
my responsibility and he would not 
have to press any thin, at all. 

I hope, Sir, our triends take thJ. 
matter seriously. I do take it serious-
ly. Let us sec what the facts are. 
How is it that I make a claim that it 
is not a matter of security at all? Of 
course, the hon. Member covered a 
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very wide ground-Goa, Chinese 
aggression and somebody brought in 
Bhupat and all that-but I am not 
going to give an explanation for every-
thing in the past. It may be that some 
error had been committed somewhere. 
It may be that even now there are 
loopholes to be plugged. It will be 
our very earnest endeavour to plug all 
loopholes and to improve the work-
ing of our security system. The sug-
gestion of the hon. Member as to 
whether there should be a commission 
or not is a different matter. But I 
would welcome any hon. Member to 
come and tell me anything, to give 
me any suggestion. Of course, with-
out his suggestion we must try to do 
our best. But if he has to say any-
thing we will welcome his suggestion 
because it is a thing of common con-
cern, it is the concern of the whole 
country and the opposition parties are 
there and they are not outside the 
whole nation of which this responsi-
bility is and whose concern it has to 
be. 

Now, Sir, the very simple fact is 
this. Somehow, these gentlemen 
about whom mention was made, 
Messrs. Tata and Sons, gave some 
money on loan to this man Walcott. 
If they had not lent this man, Walcott, 
some money for some purpose-I am 
not going into the question as to \". hy 
it was given and for what purpose 
they gave it-and if they had not 
gone to the court and obtained some 
kind of an order the previous day, 
this man was free to go away. Would 
there have been any question of secu-
rity then? Not at all This man could 
have gORe away simply informing the 
authorities concerned taking clearance. 
He could have then taken away his 
plane. There was no security involved 
then. This is the central fact of the 
matter. He was free to go away. 

But what happened? Let us under-
.tand it. Prior to that there were 
cases against him, Government funds 
were involved and there were certain 
criminal offences for which he was 
prosecuted before a magistrate in 

Delhi. Certain fines were imposed on 
him and he duly paid those fines. He 
was not wanted by the police in any 
further criminal proceedings. I stress 
that fact. 

Then there is one other fact which 
must have a very important bearing 
on it and which my friend will possi-
bly bring out in connection with the 
administration of the aerodrome. The 
magistrate passed an order. That 
order enabled Walcott to enter the 
place for purposes of maintenance. He 
was free to do that. The customll 
authorities who have the control over 
the plane would allow the mechaniclI 
etc. to go and work on the plane. 
Now, this was going on. It was under 
an order of the magistrate. It would 
have been a contempt of court not to 
allow him to do that. He was doing 
it because there was an order that 
he should be permitted to do it. 
(Interruption). I am explaining the 
facts as they are. 

Shri Mahtab (Angul): If he was a 
free man, why was this order from 
a magistrate necessary? 

Shri Nanda: I am talking about the 
earlier history even when he was not 
free. Even then this was not the 
position. 

Shri Tyarl: At the time of leavm. 
he was quite free. (Interruption). 

Shrl Nanda: Yes. There was no 
order of restraint on Walcott. There 
was an order on Walcott that because 
he owed some money to Tatas there-
fore, in the interest of Tatas, he should 
not take it away. 

Shrl U. M. TrIvedi: That Will aD 
order of the court. 

Shri Nancla: It was only an ordi-
nary civil case. There was no order 
to detain him. 

Now, I can quite understand the 
eloquence of 8hri Nath Pai. This is 
a spectacular case, he dramatised it 
and he wanted to exploit it. He says 
that we shall be ridiculed because of 
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this horrible thing. I think by try-
ing to exploit these things in this 
manner by making a charge in which 
there is no substance, by trying to 
make as if the security of the nation 
has been violated and we have been 
doing things which no nation can 
aJIord to do, he has done exactly what 
he has been accusing others of doing. 
It is exactly by playinr: to the gallery 
like this that he is trying to exploit 
the situation. Since this is the real 
position, let him wait for some better 
occasion for using his well-known and 
admirable power of eloquence. 

Shri Bari Vishnu Kamath: Then, 
why was he chased? 

Shri Nanda: I think he waq not 
chased at all. There was no obliga-
tion on all.¥body to chase him. No-
body was asked to keep a watch over 
him, no police was involved because 
it was a civil case. 

Dr. M. S. Aney (Nagpur): 
know why he was chased 
planes? 

May I 
by our 

Shri B:.ri Vishnu Kamath: Two 
Hunter planes of I.A.F. went after 
him. 

Shri Nanda: It was something 
superfluous. 

Shri Bari Vlslmu Kamath: Super-
fluous? 

Shri Nanda: Anyhow, I am not 
explaining it. The court gave an 
order not to move the aircraft. There-
fore, so far as his movement is con-
cerned, the police does not r '.ne into 
the picture at all. lIe need not get 
the permissiOn of the police to ·go 
anywhere he likes. If he owes 
Rs. 50,000 to somebody and he goes 
away, why should the police come 
into the picture. Therefore, please 
do not advertise it as if we are so 
much lacking in taking precautions 
for the security of this country. 

Shri Harl Vi:'llUlu Kamath: That is 
besides the me.n issue. 

Sbri SI.nha8an SlDcb (Gorakhpur): 
Who ordered that the plane shall not 
be moved out' of the aerodrome? 

Shri Nanda: The service of the 
police is called for when there is some 
order to the police that they have got 
to do this, they have to be stationed 
at a particular place or they have to 
stand guard on something. Since 
there was no such order, there was 
no question of police, no question of 
any warrant action, no question of 
surveillance, no question of .... 

Shri Harl Vishnu Kamath: It is 
complacency wOrst confounded. 

Shri Nanda: My hon. colleague will 
deal with the rest of the points. 

Shri Hari Vishnu Kamath: In that 
case, why has the Government asked 
the United States Government to 
extradite Mr. Walcott"! 

Sbri Tyagi: He was permitted by 
the court to go and just look after his 
plane. All right. But, was his plane 
attached under some decree? 

Shri Snrendranath Dwivedy: That 
is none of the concern of the HOme 
Ministry. 

Shri Bari Vishnu Kamatb: It is 
most unworthy of a responsible gov-
ernment. Sack them. 

15.54 brs. 

[MR. SPEAKER in the Chair] 

Mr. Speaker: Shri Swell. 

Sbri Tyali: Sir, before you occupied 
the Chair I had asked a question. The 
hon. Minister has stated that Mr. 
Walcott was not wanted by any court 
by any warrant and there was no 
charge against him except that he was 
indebted to some party and that for 
that purpose, his plane was detained. 
I want to know the position of the 
plane. 

Shri Nanda: His plane was not 
attached. 
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Sbrl Tyagi: So the ,plane was free! during the proceedings ...... (Inter-
ruption). 

Mr. Speaker: Order, order. It was 
only an intervention by the Home 
Minister. The main answer will come 
afterwards. Now, let the debate go 
on. 

Mr. Speaker: Order, order. One 
hon. Member springs up and just 
beginl to speak when another it 
already making a speech. I would 
request the hon. Members kindly to 
observe the Rules of Procedure at 
least. There can only be one hon. 
Member on his legs at one time. 

Shri Tyagi: Anyhow, that matter ill 
clarified now. 

Mr. Speaker: Does the han. Home 
Minister want to say anything on the 
questions that have been asked? 

Shri Nanda: I have answered all 
those questions. I do not think there 
is anything more to be said about it. 
The man was free to go away and to 
remove his plane without any let or 
hinderance before Tatas brought in 
their claim. In pursuance of that 
claim some kind of a temporary in-
junction was issued that he may not 
remove it till he has paid the money. 
If he had paid ihat money, he could 
have gone away. 

SIu'i Hari Vishnu Kamath: Could 
have. 

Shri H. N. Mukerjee: I am going to 
intervene only because the hon. Home 
Minister replied at this' stage and 
claimed that in regard to security 
matters he is the Minister concerned 
who has given the definitive reply. 
That is why the question arises-and 
it has been stated during the proceed-
ings that a court order had been 
served which required that the plane 
was not going to be removed unless 
the court gave the line clear-if the 
court order had been served-if it had 
not been served, it is a different 
mutter-yet it was not obeyed because 
of somebody's default, then the hon. 
}Iome Minister must give an answer 
and satisfy the House. 

Shrl Nanda: There was nothing at An HOD. Member: Tell us as to 
1111 to restrain him. who was responsible. 

Shri Radhelal 1~ (Ujjain): Sir 
may I request the hon. Minister, 
through you, to place on the Table ot 
the House the orders of the court 
preventing him from taking away the 
plane and also allowing him ..... . 
(Interrnpticm) . 

Shr.i Nanda: No. 

Mr. Speaker: Let us proceed with 
the debate. Then we will have the 
main answer also and after listening 
to other hon. Members we will see 
what is left behind and if something 
more could be clarified ...... (Inter-
TUption). 

Shri Lahri Singh (Rohtak): He has 
explained the position that the plane 
was attached. 

Shri H. N. Mukerjee (Calcutta Cen-
tral): A statement has been made 

Shri Bade (Khargone): Let the 
hon. Minister reply. 

Mr. Speaker: Everyone says, let us 
hear; but how can we hear? 

Shri Bade: Let the hon. Home 
Minister reply. 

Shri Raj Bahadur: I would like to 
know when I shOUld reply. 

Mr. Speaker: All right. The hon. 
Minister says that he will reply to all 
those questions. Shri Swell. 

Shri Swell (Assam-Autonomous 
Districts): Mr. Speaker, when I read 
about this incident of the disappear. 
ance of Mr. Walcott from Delhi in his 
own plane, my reaction was the re-
action (. the common man of India, 
that is, that the security measures of 
this country are worthless .... 

Shrti Nath Pal: Non-existent. 
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Shrl Swell: .... non-existent will be 
a better word-that the defence is 
weak and that anybody can get away 
through the security measures of this 
country in this manner. I had expect-
ed that the hon. Home Minister who 
has owned that the security of this 
country is his responsibility should 
have said something to assure us, to 
remove our doubts and to create some 
faith in the people of this country in 
the security of this country. I am 
sorry to say that he has failed in doing 
that. The confusion and the heat 
which he has generated by his reply 
just now indicates that he has not 
been able to set at rest the misgivings 
and the doubts of Ule people of this 
country. 

I would like to put just a few ques-
tions to t.he han. Home Minister which 
arise from his reply. He has SOlid just 
now that Mr. Walcott was not wanted 
by the court. He was not wanted 
personally, but then the Minister also 
admitted that the court had passed 
an order impounding his planes both 
at Palam and at Safdarjung. That 
order of the court had been served on 
the 25th of September. It came out 
in the papers too on the following 
day, the 26th of September. Now 
was it not to be expected that as an 
ordinary precautionary measure the 
authorities concerned should have 
taken steps to see that Mr. Walcott 
did not have the chance of running 
away with his plane? 

16 hrs. 

AIr Bon. Member: Why? 

Shrl Swell: Because the plane was 
impounded. He was not expected to 
handle his plane or to take it away. 

Mr. Speaker: Order. order. There 
are so many discussions taking place 
lleparately in the House. 

Shrl Swan: I would like to ask: 
whose duty it was to enfOrce the 
order of that court? If it is not the 
airport authorities, then who is the 
authority concerned to see that Mr. 
Walcott does not handle his plane and 
does not have the chance of runnin, 

away with his plane. especially in view 
of many reports which (J{Jvernment 
must have had of Mr. Walcott's 
attempts in the past, previous to this, 
of running away? It was an ordinary 
precautionary security measure which 
ought to have been taken. 

I am a lay-man. I am not an expert 
in aviation. I am not a security 
expert. But I know this much that 
before any plane takes off from an 
airport, the permission or the duty 
officer has got to be tnken-the per-
mission of the person who is in-charge 
of the control tower. Now, obviously. 
Mr. Waicott did not have that autho-
rity. that permission, from the duty 
officer to take alI his plane. If the 
duty ollicer had not given that per-
mission to him to take alI hi, plane. 
then he definitely ought to have Inken 
that Mr. Walcott w"s taking otI the 
plane without any permisslOn. I would 
like to ask the Government as to 
whOse duty it is to try to intercept 
that plune. Or is it that if anybody 
wants to take off from the airport. 
we are helpless to do anyUling? 

The security of the country is 
upper-most in our minds since the 
last one year or more after the Chi-
nese aggression. Everybody is talk-
ing about security. I expect that our 
airports are the vital security instal-
lations of this country. I do 
not know what security measures are 
there in our airports. If a person can 
take off his plane and gp off. what is 
there to prevent an enemy plane-
landing in .our airports by force. as 
Mr. Nath Pai has said, taking airport 
auth.rities by surprise and then run-
ning away?" It seems we d.o not have 
any arrangement whatsoever to in-
tercept planes. I was taid that 
the the Safdarjung airport does not 
have the Indian Air Force there. I 
am told the Indian Air Force planes 
are stationed at Palam. Granted that 
is so, even then the duty of!icer in-
charge of the control tower of Safdar-
jung airport should have immediately 
contacted the security people at 
Palam airport and asked them to inter-
cept this plane. Now, when the Home 
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Minister said that security was not in-
volvl!d at all, what I want to ask is: 
what then is involved, if not security? 
If the Government felt that security 
was not involved, what necessity was 
there for them to send belatedly two 
planl!s after Mr. Walcott to try to in-
tercept his plane? What was it that 
made them send these planes if it was 
not the consideration of security? 
Shri Illdrajit Gupta has just now said 
that he is afraid of another thing. It 
is a shameful story. It is a story of 
which we are all ashamed. I do not 
think that any good purpOse will be 
aerved just by our picking faults with 
the Government Or finding fault with 
the Government. I think that we 
Indian:; as a whole, We as a nation 
should feel ashamed and take the res-
ponsibility for there kinds of things 
happening again and again in the coun-
try. 

Shri U. M. Trivedi referred to the 
letter which he wrote to the Prime 
Minister by which he drew his atten-
tion to this dismal and sorry stOry, and 
he said that he was sorry to get the 
reply in which the Prime Minister had 
.aid that we Indians as a whole suffer-
ed from an inferiority complex in re-
lation to the White people and from a 
superiority complex in relation to our 
own people. I do not see what is 
there to be sorry about it. I think that 
the Prime Minister has only "llade a 
statement of truth, and we should take 
a lesson out of that. 

Instead of trying to defend what this 
Government has done or has failed to 
do, I think that it would have been 
more becoming on the part of the 
Home Minister to have owned his mis-
take and to say and assure this House 
'We have made a mistake; we shall 
learn from that mistake, and we shall 
not commit the same mistake in the 
future'. I think that that would have 
been more becoming on the part of the 
Home Minister. But by trying to de-
fend, he has not been able to convince 
me, and I am sure he has not been able 
to convince the people of this country 
also that the thing is as simple as that. 
There is a whole story of corruption 
behind thal 

We do not believe, for imtance, that 
Mr. Walcott could i\et away from this 
country without the active connivance 
of the officials of this country at diffe-
rent levels. 1 would like to remind 
you that this is not the first time that 
this sort of thing has happened. I do 
not remember the year, but sometimes 
in the forties or about 1950 Or so. 
Mr. Laik Ali escaped from Hyderabad 
almost under similar circumstances. I 
would like to draw YOUr attention to 
another thing. On the 12th of October, 
a horde of Pakistanis, a large number 
of them, walked into the Indian terri-
tory in the Khasi Hills area in Assam, 
beat up the customs officials in that 
area, robbed the Customs House in that 
area, and we say that we could not do 
anything to resist them because our 
customs officials and our people were 
unarmed in that Customs House. I am 
draWing your attention to all this, 
because it was all linked up with the 
security of this country. 

I expect the Home Minister to try to 
find out who are the people really 
guil ty in this sorry story, and to place 
the report of that inquiry before this 
House and to mete out exemplary 
punishment to those people. It is only 
then that the country will be assured 
that Government means business when. 
it talks of the security of this country, 

Shrl Bimmatsinhji (Kutch): Mr. 
Speaker, Sir. It is no pleasure to speak 
on this unpleasant affair, but as han. 
Members before me have already said, 
this is a very serious matter which· 
affects the security of our country also. 

Government can be indicted on two 
grounds. One is that they allowed the 
person to go away or flyaway and 
escape, and the other is that when this 
motion was moved also, it went un-
noticed. The Defence of India Rules 
are applied to our countrymen some-
times vigorously, but it is surprising· 
that in a case like this, Government 
could do nothing about it. We just had 
the 'Operation Shiksha' in whiCh our 
pilots and our Air Force were supposed 
to be trained in radar. From whatever 
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[Shri Himmatsingbji] 
information has been given to the Hose 
today, it is clear that t.!ley were given 
a long time to consider the warnings 
that were given. In spite of that, noth-
ing has been done to prevent the Jlight. 

I might also mention here that the 
remarks made by my hon. friend from 
the Communist Party were quite irre-
levant, as usual, to this matter, and 
apart from that, the mention of the 
House of Jaipur that he made was 
quite baseless, 1 am informed. They 
did not know Mr. Daniel Walcott and, 
therefore, 1 am surprised that a res-
ponsible person like the hon. Member 
should have made such a statement. 

He also mentioned the princes in 
ieneral. I would request the hon. 
Member to place any facts he has re-
garding this matter where the princes 
are involved before Government, the 
authorities concerned and before thiI 
House. Let them take whatever action 
is called lor. However, 1 do not want 
to say anything in this matter regard-
ing the princes except that this refe-
rence was wholly irrelevant. But 
since mention has been made here, 1 
am compelled to refer to it. Just now, 
Shri Nath Pai mentioned that Daniel 
Walcott was a criminal. To link the 
names of responsible citizens of this 
country with a criminal like that is, I 
am sure, not in good taste. 

I was speaking about the radar ins-
tallations that we have just received 
from friendly countries. What would 
happen if there was an air raid or any 
incursion from the enemies of our 
c(":ntry? I hope the information 
would come quicker than the warning 
that was received by Government in 
this case. It is no use fighting shy of 
this defect in OUr defence prepared-
ness. We must face up to the facts 
and remedy whatever is lacking. I am 
pained to state that this is one of the 
inC:idents, a very small one, in compa-
rison to others that have taken place 
on our borders, which has made us 
look down before the other countries 
of the world. 

The basic defect Or the basic reason 
for all that has happened in this case 
is, to my mind, our way of thinking, 
our approach to these problems. Just 
now the hon. Member gave all the de-
tails of how the various authorities 
concerned were warned by the chowki-
dar or whoever was present on the 
scene at the time, about the activIties 
of Daniel Walcott. In spite of that, 
nothing was done, and when our air 
force planes took off in pursuit, they 
were asked not to shoot it by the Ex-
ternal Affairs Ministry. If this is true, 
it has a direct relation to our way of 
thinking in these matters. We need 
not start a war. I think on such small 
incidents a war may not or would not 
start. 

May I give another example in this 
connection? Our neighbours have 
been making threatening moves re-
cently. The Pakistani constabulary or 
border police, whatever it is called, 
(lame into our post and took away 
valuable papers; yet we could not do 
anything about it. This is the back-
ground from which we have to get out. 
we have to face facts. This is all 
I have to say. Thank you. 

Shri Hari Vishnu Kamath: May I, 
by your leave, request you to extend 
the time in view of the vital national 
importance of the subject matter of 
the motion, under rule 62? If I may 
draw your attention, rUle 62 says: 

"The Speaker may, if he is 
satisfied that there has been ade-
quate debate. .. 

Only if he is satisfied, not other-
wise. 

Mr. Speaker: Let me see if I am 
satisfied. 

"" mr ~. ~  
~~~ gm ~~ ~ 

~~~~~ ~ 
~ ~ ~ ~ ~ m:q ;tt 

~~~ ~~ it; ~ ~ 
~ ~ itit ~ 
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~ ~~I~~ ~~ 
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~ ~~ i!l'T \mIT i!l'T \iTT ~  ~ I 

~ ~ ~ ~ ~ ~ ~  
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~ ~ j  ~~~1I  ~  
~  ~ ~, ~ ~ ~  ~ ~ 
~ ~  ~ ~~~ ~ ~ ~ 
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~ ~ ~ 1 I1 'fiT ~ ~, ~ 
~ it ~ f'RlT lfRf ~ I ~ 
~ 16~ ~ iffif ~~ ~ 
'f<'ft m ~ ~ ~ ~ q:it f<romr it 
~ ~ I ~ SIl:IT'f *,"r ;;;ft ~
~~~~~~~~ ~  
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16 ~ if;ffi- I ~~ ifi'l'¥ 
~ I W IliJTf 16 iRf1Tq if ~ ~ ~ 
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i;i' ~ ;;rr;;f q;;rjfur iiiT ~ it 'IlV!T I 

~~  f«m i'fCCf 'flIT 1I ~ ~~~, ~ 
I ~ ~ CfIfi ~ \iTT ~ ~, ~ ~ 
it ~ ~ i!l'T ~ '!f"ffi iiiT, 
~o  ~ I  t I ~ Cf"ti 
~ ;fifu it ~ ~ ~1I  \ilTCfT ~ 
~ ~ ~~ it ~~~  "-
~ Cf"ti ~ o 16 fli<iT'li ~ 
~ ~ ~ ,16 @' ~ 'WT 1li11.;:r 

16 ~ ott ~ ~ ;mrr t cr<r 
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[J!ft ~~ ~  

€I'fi ~ ~ f;:pf;<'R If>'' mm ~ 
~ ;;rr ~ ~ I ;;r.r a'lti 1~ ~
IfiTor if ~  ~ a<r alti 
It ~ ~ 'CfC ~ ~,  ~ ~ 
fffift ~ ~  I ~ ~ j -  t 
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~ frifr ~ it fif,m <rn" ~ 
~ ~ ~ 5I"ilR mfr iii fornif 
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~ If>T ~.  ~, ~ ~ qft if ~ ~ 
~ m ~ <0 ~, ~ 0~, 
~  ~ alf> ~ . <iiifi ifT ~ ~ 
~~ ~ ~~ I ~  ~ 
~ flf>m ~ "'Ilf> I "ITifif ~ ~ ~  
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~ ~ flti«T?' I :aif'IiT f<RW ifna-
if ~ ffi <"D ~ ~ ~ ~ aif, 
~ ;ftfa- ~ ~ I ~  ~ alti 
. ~ If>T, $;j.f fcmWliT if '1ft 
~ Cflf> ~o  mm ~ ~ ~, fcRw 
ll'it, srmif mfr, <liT ~ ~ If;T 
~ ~ ~~, ~ ~ ~ Cflf> f'r. 'iftif 
~ ~ ~ ;;r;u; ~  ~ '1ft ~
;:ftfcrnT <tT ~ ~ '1ft rom!' If;m 
~~ I • 

ffi ~ m; ~ ~ I 'lI'f Olti ~ ~ 
~ ~ ~ ~~Qo O  
~ ~ fffift ~I 

11· ~ G!hit ~ ~ fit; 
~ ~ flti <:m ~ 'tiT sniPr 
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~ ~~ j ~  
~ ~ ~ ~ ~ 
it m'Jl;lT ~ I a<r ~ ~ ~ 
iRfro m.r ~ ~ I 

We!" if 1l m'1 if: ~ ~ ~  

~ ~ ~ ~ ~ 
~ ~ fi'J"lfffi <tT ~ m<: ;;j't 
~  <'fm ~ ~ ~ ~ 
<tT ~ flti 'flf[ ~ ~ 'tiT ~ ~ 
«T ~ 'tiT ~ ~ I i:rU 
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~  ~ ~~ I ~11  

~ qnft ~, a'T 'ifl% ~ f <r.eR 'll"T 
'3""'t'i ~  ~ if \IT ~ ~ 
~ ~ ~ mm;;j't ~ 'f.T¥ 
it. +m1""@ ~  ~ ~ <tT ~ I a<r 
~~ cnfw.ft <n:: * ~ ~ it ~  
<n:: 'l1T 9.:1m ~  'I;IR ~ ~ ~ 
~~ ~~~ I I  ~~ 'I;RoW 
~ fiff.<1 ~ ~ I 

Mr. Speaker: Shri Raj Bahadur. 

Shri Hem Barua (Gauhati): Sir, on 
a point of order. This is a matter that 
involves the security of the country 
and the Government, by shifting the 
responsibility to the Ministry of Trans-
port and Communications does not de-
vote proper care-(Interruption). 

Mr. Speaker: Order, order. I have 
called upon the hon. Minister. 

Shri Nath Pal: I would like to exer-
cise my right, and would like to speak. 

Mr. Speaker: I will give him seven 
minutes. 

Shri Nath Pal: A little longer, Sir, 
because you were not there when I 
spoke. 

Mr. Speaker: Ten minutes have 
been fixed for the speeches of han. 
Members and it cannot be longer than 
that. 

Shri Nath Pal: The right of speech 
is a right which exists. 

Mr. Speaker: It exists, but a time-
limit has also to be fixed . . 

,. 
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Shrl Barf Vishnu Kamath: 15 
minutes may be liven. 

Mr. Speaker: No. The hon. Minister. 

Shri Raj Babadur: Mr. Speaker, Sir, 
I must start with a word at apology 
because of my absence yesterday at the 
time when this motion was admitted. 
I would not like to go into the detailil 
and take the time of the House, but I 
would only apologise to the House, 
first, for my absenCe yesterday but ii 
was for reasons beyond my control. 

A case has been made out that there 
has been a great lapse on our part in 
regard to security arrangements, thai 
We have deliberately connived at the 
violations of our rules, etc. A number 
ot epithets have been used, but it i. 
not for me to reply to epithets by 
epithets. I think the best that I can do 
is to state the facts in their proper 
lrequence SO that we can get a correct 
perspective of the whole matter. 

So tar as Mr. Walcotf is concerned 
the first time that his plane came or 
the first time that We had any dt!alingll 
with him, wai when the Air India 
litood in need at certain aircraft for 
certain non-sceduled flights to certain 
foreign o ~ to lift important 
cargo. That was about a couple of 
7eare back. The first time when the 
Piper aircraft, which has been flown 
away, came here was as far back as 
May, 1962. To be exact, the date was 
25th May, 1982. It was going to and 
fro between the various parts of the 
C(:untry. Bombay, Lahore sometimes, 
and Jalpur, and then it came and was 
grounded for somt! reason at the 
Safdarjung airport roundabout July, 
1982. For the first time that certain 
ol'ren('es were traced to Mr. Walcott. 
and he was arrested, was roundabout 
25th september. He was arrested for 
violation of certain customs regulations 
and also later on for the violation of 
the Arms Act. He was challaned by 
the police. He was sentenced to six 
months rigorous imprisonment and a 
ftne or Rs. 2,000 each on three counts 
and the sentences were to run concur-
rently. He went in appeal and 

on appeal, although the sentence 
was maintained, it was reduced to the 
term already served by him. But 
when the cases were going on, he was 
released on bail. In this case, al-
though a gOod deal has been said aboui 
his antecedents and Mr. JRD Tata's 
name has also been brought in speci-
fically, it was only on the recom-
mendation of a very high and 
respectable official of the World Bank, 
that the Tatas are reported to have ad-

~ a sum of Rs. 60,000, which was 
deposIted with his solicitors, who ulti-
mately made use at that amount tor 
the bail. So, when we speak about 
a?tecedents, sa tar as we know about 
hIm, he is the President at what is 
known as the Trans-Atlantic AirlineL 
We know that he has been supplyinlli 
.planes to us when we wanted them for 
scheduled flights. We know that apart 
from the Piper, even today there is a 
Skymaster, at course without engines. 
But even without engines, it is easily 
valued today and perhaps the lAC will 
be happy to buy it for Rs. 20 lakhs to 
Rs. 25 lakhs. So, one thing is clear 
that he was a man of property, that h; 
was flying aircraft and that our OWD. 
nationalised airline also used his air-
craft. We have it on the authority 01 
no less a person than Mr. Indraji' 
Gupta that he had been mixing with 
Rajas and Maharajas. So, far ~ thi. 

~  is concerned, unless Mr. Nath Pal 
has got some special source of infor-
mation about certain heinous o ~ 

committed by him in this country or 
elsewhere, we know nothing exceptinlli 
that he was charged under the Arms 
A('t on three counts. He was punished 
and he served the terms of imprison-
ment. He was also char.l!!ed for viola-
tion of customs regulations and paid 
the penalty for it. 

While he was hauled up for violation 
of customs regulations, an order was 
issued by the Assistant Collector of 
Customs, which I shall read out. It fa 
dated 8th March, 1963. It reads: 

"By virtue of the power confer-
red upon me under section 142(1) 
(b) of the Customs Act. I Assis-
tant Collector of Customs, Delhi, 
order that the Piper Plane No. so 
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[Shri Raj Bahadur] 
and SO grounded at Safdarjung 
Airport shall be detained till luch 
time as the amount of the penalty 
is paid." 

A copy was forwarded to the Deputy 
Superintendent of Police, Safdarjun, 
Airport who was asked to "ensure 
that the aircraft is detained". A copy 
of this order was passed on to 1!he 
airport authorities for information. 
What is the function of an airport? 
It is to regulate air traffic, to prevent 
collisions in air and also to provide 
such navigational and other aids re-
quired ·under the ICAO regulations 
by flying aircraft, ours or foreign air-
craft. Any citizen of a country, which 
is a member of ICAO, can land in any 
other country. They can land and 
ask for necessary facilities. They can-

not take any traffic, unless there is 
some agreement to that effect. But 
they can come and obtain all types of 
assistance and help and also for look-
ing after their planes, etc. So, any 
citizen of a country which is a party 
to the lCAO convention can land at 
Safdarjung. He landed in our coun-
try with the Skymaster which is at 
the Palam airport and in this case 
with the Piper plane. 

What happened in this particular 
case? Because ne had not paid the 
customs penalty, an order was issued 
by the Customs Collector. A copy of 
it was sent to the Deputy Superin-
tendent of Police saying that "that 
plane should be detained and proper 
arrangements should be made." A 
copy was sent to the airport authori-
ties merely for information. As soon as 
he was sentenced, he was sent to jail 
and he seried the term of impriaon-
ment. Mr. friend, Mr. Indrajit Gupta 
said this man 'has' been -Ibobnobbing 
with our airc:ra"ft officers; ,perhaP/l 
certain motives have been attributed. 
All sorts of thing9--drinking, corrup-
tion, debauchery-have been raised 
here. I am surprised to know that 
this man was released only on 23rd 
September, 1963 and charges of hob-
nobbing are made ,against him, eve. 

though he flew away only a couple 
6f days after. 

Shrimati Renu Cbakravartty: H. 
was seen in the canteen the previoUi 
day. 

Sbrt Raj Babadur: I do not bo. 
whether the canteen serves drinka. 
But if you think that all our em-
ployees of air services, and air o~ 
ration employees are so vicious that 
they do nothing but drinking in can-
teens, this is a tribute you are payiDI 
them. I am not concerned with that. 
but I will say that he came out oj 
the jail on 23rd September. He pai, 
all his fines which were imposed ~ 
him under the criminal cases or the 
Arms Act cases. He also paid awa, 
all the penalty he had to pay to 1!h. 
customs and the Customs Authoritiee 
then issued an order on 25th Septem-
ber which runs as follows: 

"Consequent upon payment of 
penalty amounting to R... 15,000 
by Mr. Daniel Walcott, the Piper 
plane lying ,rounded at Safdar-
jung Airport is allowed to be 
removed." 

This order is actually dated 2.~ 
September. He could have fto ..... 
away the aircraft because Ibe had paict 
an the penaltie. and fines,' and had 
al!lO serveiI the terms of imprison-
ment. Therefore, in this particulas 
case, so far as the man was concern-
ed, the Home Minister was absolutely 
right in saying that there was no res-
triction on him on the 24th and ~ 
25th. I would say that thereWBS nO 
restriction against the person an1 
time even thereafter becaUse he wall 
not wanted in any case. 

Shri Nath Pai, unfortunately, hie 
been making, what may be called, 
ntpositions, if 1 ma:r sa,. 10. I haft 
already explained some backlJ'OUn'It 
about his antecedents which' Sbrl 
Nllth Pai had attached. He said' that 
warnings were issued that he sholi14 
not be aHowed to fly. I will come 
to that subsequently. But I woul4 
like to say here that no waminp 
were ever issUed. Shri Indraj-it 
Gupta mentioned about hob-nobbinl 



Motion KARTIKA 28, 1885 (SAKA) fOT Adjournment 51. 

That also is not a fact. Then he said 
that there was the authority iO shoo. 
down his plane. I will come to that. 
That also, I think, is absolutely un-
warranted. What for is an air force? 
The air force is to intercept hostile 
aircraft violating our space. I will 
come to that point, but I would 
answer here only one point that he 
made. He said that while he flew 
over the jail, Walcott dropped choco-
lates and biscuits and said "ta ta". 
How could Mr. Nath Pai or his in-
formants hear "ta ta" in the drone of 
an aircraft I do not know? I think 
Shri Nath Pai or his informers alone 
could hen l' his "ta tn" from that alti-
tude. So far as his dropping of 
biscuits etc. is concerned. we have 
made the necessary verification from 
the concerned authorities and we 
have been informed that no biscuits 
were dropped in the jail premises. I 
do not know from where he got this 
cock and bull story to palm it off here. 
Probably he wanted to make out a 
cogent caes in an eloquent manner. 
But eloquence must not be confused 
with mere vague charges, mere hearsay 
and mere vituperative language or 
epithets. So far as this is concerned, 
I will say that tJhe whole case has been 
made up on suppositions. The first 
supposition is that he was wanted by 
police on so many cases, that he was 
a culprit, that he was a wanted man, 
that a scooter had been placed which 
was removed by the airport authorit-
ies and all that. We have made en-
quiries and We have found that all 
these allegations are absolutely in-
correct. 

Now, what happened'? After this 
order was given he came and said 
that he wanted to go. This was on the 
morning of the 26t'h. But before that 
a private suit also had been brought. 
That was from no other party than 
Messrs. Tata Sons Private Limited, 
for the recovery of the amount that 
he should have borrowed. It was a 
civil suit. In that civil suit :111 that 
happened was, that the concerned 
learned judge only passed an interim 
order which, I think was in the nature 
of an injunction. It was never an 

attachment order. We shall have t. 
draw a distinction 'between an attach-
ment order and an interim order. The 
court does not merely pass an order 
of attachment and leaves it at that. 
In a case of an attachment the court 
entrusts somebody ,authorised by it 
to take charge of the property or 
the court itself takes it up and pute 
somebody in charge of the property 
and makes him responsible fOr it. 

An Hon. Membf-r; Read the orde ... 

Shri ItOlj ~  It i. like this: 

''Whereas an application has 
been made by the plaintiff" 
the plaintiff here is Tata Snns 
"against Mr. Daniel Walcott under 
section ...... it is ordered that air-
craft type Piper PA23 Registered 
No. 31463 be not removed from 
Safdarjw1g 
(Interruption) . 

Airport ...... " 

Let me state the whole case. Let the' 
hon. Member opposite have the 
patience to hear the order in full. 

"You are also ordered not to 
withdraw an amount to the extent 
of Rs. 20,000 from the court of 
N. L. Kakkar, Sub-Divisional 
Magistrate, New Delhi till 28-9-63. 
You are further given notice of u 
application and objection to the 
same, if any, may be flIed on 
28-9-63, the date fixed for the 
hearing of the case, given under 
my hand .......... . 

A copy of this order was forwarded 
to the Aerodrome Officers, Safdar-
jung. 

I have had some experience of la"" 
and I say in all humility that this is 
not an order for attachment.· It is IIlI 
interim order, restraining a particular 
party from doin, a particular thiDa-
That is all; nothing more than that. 
Ail attachment order implies many 
things and many steps 'have to be 
taken. None of those steps is eon-
templated here in this case. I have' 
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[Shri Raj Bahadur] 
read out the previous order of the 
customs authorities. The customs 
authorities were good enough, careful 
enough, to address a copy of the com-
munication or order to the Superin-
tendent of Police, telling them that 
the aeroplane of Mr. Walcott shall be 
detained and a guard posted over it, 
which was done. In this case, no 
such endorsement was there. Now 
what happens? What can the police 
do? The police cannot act on Its own 
violation in such cases. Judiciary is 
completely independent of the execu-
tive, We want it and we stand for 
the separation of judiciary from the 
executive. So, the executive cannot 
interfere in a domain Or a province 
which is not its own. When the order 
docs not go to the required limit, how 
can we interpret it. that way? 

.Shri II. N. Mukerjee: When an 
interim order is made, for the interim 
period it has to be obeyed. 

Shri Raj Bahadur: Can any citizen 
of this country go against the order 
of the judiciary or try to interpret it 
his own way? 

Mr. Speaker: What the Minister ~ 
trying to argue is that this order by 
the court was directed to the person 
himself and not to any other authori-
ty, whether police, magistrate or ad-
ministration. 

Shrl H. N. MukerJee: But the court 
has sent a copy of it to the aerodrome 
authorities. 

Mr. Speaker: That information is 
,iven. But the order say, that llr. 
Walcott has been asked by the court 
not to remove the aircraft. That is 
all. 

Shri Raj Bahadur: Exactly. The 
order was addressed only to Mr. Wal-
cott; none else. We were only inform-
ed. 

AD hOD. Member: What are you 

police organisation. Secondly, even 
the police and the security could not 
come in in a field where the court is 
seized of the matter. The police could 
not have transgressed its authority; it 
can only act under the authority of 
the court when it is a civil case. In 
this particular case, if the police had 
done any other thing, that is, acting 
without any directions from the court, 
they would have been very well ac-
cused of corruption by the very same 
Members (Interruptions). 

Shri H. N. MukerJee: I want to 
know ..... . 

Shri Raj Bahadur: Sir, I am not 
yielding. 

Shri II. N. Mukerjee: Is this demo-
cracy or not! 

Mr. Speaker: Order, order. Let 
him continue. 

Shri Raj Bahadur: In such a con-
tingency, my hon. friend, Shrl 
Mukerjee, would accuse the police 01. 
being in collusion with Messrs. Tatal 
and Sons and ask why the police have 
bochaved in that manner (intcTTUp-
tirlns). 

Shri H. N. MukerJee: You sit down. 

Mr. Speaker: Order, order. 

Shri II. N. MukerJee: Sir, yOU have 
be'en a judge. The court has given an 
order, interim or otherwise, and a 
representative of the Government 
says that it is not the duty of any 
agency of Government to enforce 
that order. Let the Prime Minister 
say there is anarchy in this ~o J . 

(Interruptions) . 

Mr. Speaker: Order, order. 

for! 
Shrt Raj Bahadur: 

Shrl Raj Bahadur: This order wa. 
accept that merely an information. 

question "what are yOU for'!". Here 
I repeat again that the airport is not 

·a security organisation. It has no 
Shri B. N. Mukerjee: This order iI 

an information'! What is this? 
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Mr. Speaker: Order, order. Let us 
have some order here also. 

Shrl H. N. Makerjee: This is sheer 
.:1onsense. Sir, would you please give 
.an answer. The court gives an order. 

Shri Raj Bahadar: The hon. Mem-
ber might feel that what I am saying 
is nonsense. But I would appeal to 
his good sense, as a citizen of free 
India, a country which has got a 
Constitution under which we have all 
to function .......• 

Shrl H. N. Mukerjee: '" .in whiCh 
the court gives an order and you keep 
chup. 

Mr. Speaker: Order, order. 

Shri. Raj Bahadur: Now, can the 
airport authorities or the chowkidar 
take over the duties of the police? Or 
(an the police itself take over that 
function When it is not asked to do 1Kl7 
It cannot. (Interruptions). 

Mr. Speaker: Order, order. That is 
the beauty of democracy that even if 
we do not like the idea3 that are 
being expressed, we have to listen to 
them. Therefore hon. Members have 
to listen to it whether it is palataltle 
to them or not, whether they like it 
or not and whether they agree with it 
or not ........ (Interruption). Opinions 

~  differ. That might be a differ-
ent thing; but they have to listen to 
the reply. 

Shri Raj Bahadar: After this order 
-I do not want to repeat; I only want 
to refer to what my senior colleague, 
the hon. Home Minister, has said. He 
hal already referred to a particular 
order which was passed even by the 
c;.Jstoms authorities and even in a pre-
vious case by the same magistrate, 
namely, that he could attend to hiI 
aircraft. Under the ordinary rules 
and conventions if I park an aircraft 
in the hangar, as a free citizen of this 
CO!1ntry or of another country, I have 
got every right of access to the hangar 
or to the airport where it is parked, 
1400 (Ail LSD-9. 

Shrlmatl Renu Chakravartt,.: No. 

Shri Raj Bahadar: Yes; it is so. 

Shrlmatl Bella Chakravarti,.: Not 
anybody. 

Silri Raj Bahadar: Not anybody; 
but if I am flying an aircraft, I can 
go to the airport because I have come 
in the aircraft and it is my aircralt. 
We are aHowing it to any and every 
aircraft that is coming. If my hon. 
friend means to say that we should 
stop this, this would create confusion 
in the aviation world. Of course, he 
could go to the airport and to the 
hangar. He was authorised to do so 
by no other authority than the Cus-
toms Collector himself and the magis-
trate himself. They authorised him to 
go and attend to it. That is neces-
sary; otherwise, the aircraft will be 8 
total waste. It will become useless it 
it is not attended to. He came out 
of jail after a number of months on 
the 23rd September. In the interreg-
num, that is, when he was in the jail, 
his aircraft was not being attended to. 
So, naturally when he came out of 
jail, he wanted permission to charge 
his batteries and to put some petrol 
in it. He already had petrol in it. 
He had not used all the petrol that 
was there in the tanks. He went with 
cans. He could clean the whole air-
craft, charge the batteries and put 
some petrol in it. Then he ran the 
engines. 

Shrimati Renu Chakravarti,.: Is It 
aHowed to private individuals to fuel? 
Is it not against the rulesl They are 
not permitted to do it by our aircraft 
rules. No individual can do it. Only 
agencies can do it. Why was It per-
mitted? . 

Shrl Raj Bahadur: would lay 
that so far as the running of the 
engine is concerned, it requires small 
quantity of petrol. It can be brought 
in a container. But our inquiry held 
that SO far as this act of his is con-
cerned, it Is a violation of the ruiU. 
w .. have not said that It ~ not a 
violation of the rules. But after t'he 
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[Shri Raj Bahadur] 
rule has been violated, what is the 
penalty? It is a non-cognisable 
offence, first of all; and then in a non-
cognisable oft'ence the concerned 
authority-in this case the DGCA-
had to make a regular complaint in a 
proper court. That court could have 
issued a warrant against him and that 
also for the violation of the rule and 
for nothing else ...... (Interruption). 
If I am asked to reply to all these 
qUestions, I will only be taking the 
time of the House· I can reply to all 
these questions. ' 

Now, it has been said that if the 
rules violated, why he was inter-
cepted. I would ask as to what 
are the rules that he has violated. J 
will giVe briefly what is relevant to 
1jh,js point. The first violation was 
about the fuelling of the aircraft in 
a hangar. He put in the petrol there 
and that was not permitted. It is a 
non-cognisable oft'en.cc punishable 
with imprisonment for two months or 
fine not exceeding Rs. 500. It is "or 
fine" and not "and fine". 

Shrimati Renu ChakravarUy: What 
was done? 

Shri Raj Bahadur: Bemg an Ameri-
can registered aircraft, it was re-
quired by US regulations. rule 15, 
that the aircraft should possess a cur-
rent certificate Of airworthiness. It 
did not have that. but let it ~o be 
realised-I repeat what I said in the 
other House-that it was extremely 
foolish on his part to have flown in 
that aircraft because it was not equip-
ped with a certificate of airworthiness 
and also because It was not ~ . 
There are three or fOllr other offences. 
All of them are minn!', but all these 
offences WHe committed actually when 
he took off. No offence was committed 
so long as he was on the ground-
be\:ause he was a11ow<'d to attend to 
the air-craft--excepting one regard-
ing fuelling. 

lowed it. He is not replying to that. 
His officers are being pI'otected by 
him. 'nle officers were informed by 
a Class IV employee that he would 
take oft'. He does- not answer that 
point. 

•• S)lMker: But I lind myself 
helpless in this atmosphere. What 
would have been the case there? I 
have been ~ again and agaiD 
any nobody listens to me. He is trying 
to give the reply. Unless we hear 
him ..... . 

Shrlmati Renu Chakravartty: He is 
not giving the reply. What he says 
is, "What can we do?". 

Shri Raj Bahadur: As soon as this 
gentleman reached the bangar and he 
took out the batteries, the chowkidar 
came and reported it to the airport 
officer who was on duty. He at once 
went and asked him, "What are you 
doing?". He said, "I have come to 
attend to my aircratt and to replace 
the batteries because I have to run 
it." He was doing it before. So, that 
permission was given. He again came • 
and put some petrol in the tank. One 
of the airport officers went right upto 
the hangar and checked everything. It 
is absolutely wrong to say that he 
allowed him to have a tree hand to 
attend to the aircraft. Of course, he 
could attend to ~  aircraft. But then 
in the meanwhile, because he was in-
volved in that ~ , the airport 
officers vvere themselves con-
sidering what furt1!ler action they 
could take in case there was any 
further violation of this thing. That 
is because of the order. If the ordl'r 
of the civil court was not there in-
forming that he cannot remove his 
plane perhaps they would not have 
cared' for that. 

Slu1mati Ren. Chakravartt,.: His 8hrimatl Renu Cbakravartty: He 
officers knew about it and they al- violated the rules. 
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Shrl Raj Bahadur: What rules? 
can go into them. HE' contravened 
rules only when he took off. Defore 
he took off, except the re-fuelling, no 
rule was contravened. 

Shrimati Renu Chakl'avarUy: How 
could Ihe re-fuel it? 

Shri H. N. Mukerjee: Do you catch 
a thief after he has ;:one away or 

, while he is thieving? 

Shri Raj Bahadur: Let me know 
the questions that they want to put. 

Mr. Speaker: r am Inot allowing 
any questions now. 

Shrimati Renu Cbakravanty: Please 
alJow me to put onp question. 

Several Hon. Members: !'iro. no. 

Mr. Speaker: If ~ Members are 
so agitated ........ (InterTuptions), 

Shrl H. N. Mukerjec: He says, you 
cannot catch the theif till he l'1;ns 
away. He should resign at once. 

Mr. Speaker: Every Member had 
an opportunity to Say whatever he 
thought was proper. Now, it is for 
the Minister to answer and his reply 
must be heard. 

Shrimatf Renu Chakravartty: Hp is 
not answering. That is exactly the 
point. 

Shl"i Raj Bahadur: Let me know 
the questions that they want to put. 

Mr. Speaker: I am not allowing 
'Illy questions. My difficult.v is, I am 
not allowed to exercise control or 
check. There . are sO many voices 
raised that I feel myself helpless. He 
might continue his speech. 

Shrl Raj Bahadw: I will again 
repeat what the oi!encE's are and 
when they could have been committed. 
One is: an aircraft registered in a 
foreign country shall be operated 
only by a person properly licensed in 
accordance with the regulations of the 

State. Mr. Walcott did not possess a 
licence which was current on the due 
date of his flight-the current 
licence was not there. This Was one 
offence. But that offence is not com-
mitted before he flies. (Interruptions) 
Of course, not. It is absolutely clear. 

Shri Tyagi: Unless a persOn mur-
ders, no murder can IJe committed. 
The crime is committed only when 
one murders. Before the murder, 
there is no crime. 

Shri Raj Bahadur: I think, it is not 
so simple as that. Even supposing all 
theSe offences coul.d have been antici-
pated, what was the remedy? Let the 
Members agree on that. Some Mem-
bers opposite were raising doubts. The 
remedy was ~  ~ ::>.G.C.A. should 
have been compelled to file a regular 
case in a court of law. The D.G.C.A. 
could not have done anything on the 
spot because either the D.G.C.A. or 
the chowkidar or the other people 
should have acted as police guards 
whicih they could not do, or they could 
have taken some orders anticipating 
if all these things were done. These 
things were not donp. till then. The 
D.G.C.A. should ha-J'e gone to the 
court and got orders from the court. 
I am trying to answer what the air-
port authorities, about whom so much 
has been said could have done. They 
could have done nothing excppting 
going to the court. (lntprTuptiolls) . 

Shri Ranga: So many people are 
being arrested without showing any 
cause at all. He could have easily 
arrested t.his man. It is not a question 
of taking umbrage under all sorts of 
excuses. It is an insult to the House, 
to the people and t.o the country. 
(Interruptions) . 

Mr. Speaker: Order, order. 

iShri Raj Bahadw: I think the 
issues aTe being confused needlessly. 

ShTi Tyagl: Why was he chased 
then? (Interruptions). 

Mr. Speaker: Is the House in a 
mood to listen to the hen. Minister or 
not? 
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Slarimati Renu Chakravartty: We 
are not interested in listening to this 
kind of thing? 

Mr. Speaker: Then, should I ask 
him to sit down and conclude! Is 
that the desire of the House? 

Shrimati Renu Chakravartty: This 
kind of frivolous answer should not 
be given. 

Mr. Speaker: It is for him to make 
his reply and advance his arguments. 
I cannot put my arguments or the 
Members' arguments into his mouth. 
He has to reply to them. and' he is 
trying to do so. Whether we like it 
or not whether that is cogent or not 
is a ~  which it is for the Members 
to judge for t!Jemselves. hut he mu;t 
be allowed to have his say. 

Shri H. P Chatterjee (Nabadwip): 
The simple ~  is that he should 
resign. 

Mr. Speaker: It i, a good advice 
that he has given' Bilt can I execute 
it? 

Shri H. p. Chatterj"e: You should 
have the opinion Of the hon. Minister. 

Mr. Speaker: Even in spite of this 
advice, he has to listen to !1im. 

Shri Raj Bahadur: I should say 
that now comes the last stage When 
he had taken off, 3.nd as soon as the 
air-port authorities came t.o knc.w, 
within three minutes of that, they 
gave a ring to the Air Force Radar 
Unit and the Air Force Radar Unit 

~ first of all '.hinking that the 
~ was diffidult because their 

duty as I said in the beginning, was 
esseti.tially to intercept hostile air-
craft, and this was a Cllse where 
evidently excepting the vi.)lation of 
the traffic regulations, nothing else 
could be reported or could have been 
reported against Mr. Walcott, because 
personally tfh.ere was no case against 
him. So, they consulted the Com-
mand, and, ultin1ately they decided 
that an aircraft should be sent, pend-

ing consultations with the External 
Affairs Ministry. When the External 
Mairs Ministry got to know the Whole 
facts, they said that we could not 
take any violent action, excepting that 
if we could intercept, we could inter-
cept, but no shooting could be done, 
because, after all, at the most, it war 
a case of violat.ion of traffic regula-
tions. TherE'fore, the point was that 
no particular success in this method 
could be achieved. And whereas it 
was indicated by all reports that ·he 
had flown in the north-wE'stern direc-
tion, towards Lahore. actually, he 
took off for Karachi. Then, there was 
some timp taken in getting the neces-
sary permission to fly a Hunter and to 
chase him. That time was also taken. 
But I should like to say, SO far as that 
is concerned, that 

Shri Hem Barna: We want to know 
what the time-lag was. 

Shri Raj Bahadur: The time-lac 
was about 50 minutes or 55 minutes; 
it was only about that much and not 
more. But that timE' was necessary. 

So, I would say that so far as the 
chasing part of it is concerned, it wal 
an extra work tih·at the Air Force took 
upon themselves. In fact, under the 
existing rules. they could not chase a 
civilian aircraft like thnt. 

The last point that ~ been made 
is that we should not put our country 
to shame and that we should not . . . 

Shri Hari Vishnu Kamath: You 
havE' done that already. 

Shri. Raj Bahadur: . . . depend up-
On the US authorities for requiring 
him to be produced here. We have 
got an extradition treaty with the 
US Govern.ment, and that is an old 
one and it was open to us to inform 
the' USautihorities in regard to the 
nature of the incident that had taken 
place. and inform thE'IIl a Iso of all the 
details And the Federal. The 

o~ authorities of the US Gov-
ernment were good enough to .lssure 
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us that they would take all possible 
steps to take such action as was 
warranted under the rules and the 
laws, both the US Government rules 
and also the Indian Aircraft Rules etc., 
against Mr. Walcott, but I am in-
formed that to this date, the where-
abouts of Mr. Walcott are not known; 
and he has also taken away the Piper 
Aircraft from the control of his own 
country and \he has put it in Israel. 

Now, these are the circumstance in 
which we have got to content with 
this situation. But I do not know 
what the air-port authorities could do; 
I do not know also what the police 
could have done; unless and until the 
police were asked by the court to pro-
ceed against 1fttis aircraft, to impound 
it and to guard it, what could they do? 

So, in the circumstances, the case 
that has been made out by Shri Nath 
Pai, though it might have been very 
eloquent, is based on certain supposi-
t'ons, on mere suppositions, a story 
which is based on a make-believe. 1 
would say ~  it was hardly a case 
for an adjournment motion, and parti-
cularly when Shri Nath Pai shol1ld 
have knOWn from the list of questions 
that a question on that subject had 
been tabled for today. 

Shri Tyagi: The hon. Minister has 
floored him. 

Shri Raj Bahadur: Especially ..... hen 
a question on that particular subject 
had been tabled for today, he should 
have remained content with that in-
formation, and then only he could 
have brought up the adjournment 
motion, if at all. I am grateful to 
the House. for the indulgence shown 
to me. If any angry words have been 
thrown at me, I hope I have not 
retaliated. 

~  Reuu Chakravartty: It is 
a shame on yourself. 

Shrl Nath Pal: Mr. Speaker, I must 
confess that I was not only disappoint. 
ed but verY much distressed to listeD 

to the speech of Shri Nanda. I have 
known him for a very long time. We 
happened to be in the same jail in 
1942 and since then I have had a re-
gard for him. But I never knew that 
in order to score a debating point he 
would show such scant regard for a 
matter in which all Members of this 
House ... 

Some Bon. Members: No, no. 

Shri Nath Pai: ... ~I  of 
party, feel equally concerned. This 
protest is only to remove the charge 
that yesterday they were taken un-
awares; they want to show that they 
are very alert. 

I had expected, and I 1lbink the 
whole House and perhaps the country, 
the public and the press had expect-
ed that taking the opportunity provid-
ed' by this motion, the Home Minister 
in particular would come forth with a 
reassurance that 'things are not as bad 
as perhaPs 'You might be thinking'. 
Instead of giving such an assuranee, 
he thought it fit to treat us to a very 
strange piece of rhetoric. 

What kind of things he said? 
The worst thing was that in his eager-
ness to score a.gainst me he insinuated 
against the Speaker, by' saying that. I 
was exploiting a situation. While 
making this remark--l am cons-
trained to say; it hurts me to say 
this-he was insinuating that the 
Chair in giving consent was un-
wise ... 

Shri Nanlla: No such insinuation 
was at all intended .. 

Shri Natb Pai:. . .. and the How&-
normally I would have sat down, but 
he has today set a bad precedent; he 
did not yield even once--was irrespon-
sible in .giving unanimous eonsent to 
me. But I leave it at that. Perhaps 
after the heat he will think better of 
what he has said. 

But among the gems of legal and 
constitutional popriety which he hal 
propounded are some whieh need to 
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[Shri Neth Pail 
be answered very qUit'kly and very 
seriously. Time and again, he was 
labouring the point that the order pre-
venting Mr. Walcott from taking the 
plane was issued at the instance of a 
ph'ate party! How wrong it is for the 
courts to act at the instance of a pri-
vate p:uty! (Interruptions). Please go 
through your speech. Again and 
il/!3in, you have said that that was , 
order in the interests of Tatas. I am 
glad that Prof. Hiren Mukerjee-and 
that should satisfy him-took him to 
task for this kind of statement. Is 
there a different law in this ~o  
for different persons? But his col-
league. Shri R:lj ~ , who 
normally is very responsible-I do 
not know what went wrong +oday-
said something very interesting. He 
said 'the police cannot do anything 
about such an ordcr.'-these are his 
exact words. If the police cannot en-
force the order of a court, who en-
forces it? The Sadhu Samaj? 

Shri Raj Bahadur said. 'we do not 
know the whereabouts of Mr. WalCott'. 
And he thought that was a profound 
statement! Are yOU sure that Mr. Wal-
cott may not be hiding in New Delhi, 
as he has dOYle in the paf-t? 

Shri Raj Bahadur: Can you give the 
information? 

Shri Nath Pal: The Home Minister 
said that he was free to go. That was 
his central point. These are his exact 
words: 'The central fact was that he 
was free to go'. Now, was he so free? 
If he was, then why have you sent a 
note to the American Embassy making 
a request for his return? You never 
do that in the case of a man who was 
free to go. It was 'because he .vas a 
wanted man. Because he was a 
wanted man, therefore alone you could 
do that. Otherwise, what was the 
justification for doing that? Then, 
why were the planes of the IAF 
ordered to .pursue him? He has said 
something interesting. He says the 
planes ought ·not to have gone, it 
was not necessary, He said the ohase 
was not neceuary. If the planes 

were not flown to chase him, were 
they escorting this honourable man? 
Or perhaPs he had forgotten pan dan 
and hookah, and because of our 
charity, well known Indian hospi-
tality, were the Government of India 
trying to fly them to him? What is the 
meaning of S3ying the planes ought ' 
not to have flown? 

17 hrs, 

In trying to defend his own colleague 
in the Transport Ministry, he has 
castigated., perhaps unwittingly, the 
Defence Ministry which sent two of its 
aircraft to intercept the plane. What 
was the meaning of it? If he was free, 
if an order was not pending against 
him. why were you trying to get him 
back? I do not understand the mean-
ing of it. What is the meaning of your 
note that you want to get him back. 

I would like to say that abo!.:t the 
pursuit. the Government's plea is very 
interesting. The plane could not be 
intercepted because it was flying at a 
low height. This ~ a very novel plea. 
The Walcott plane, the piper plane, 
cannot be intercepted because it flies 
too low and too slow. The Chin(>S(' 
planes cannot be intercepted because 
thpy fly too fast and too high. It is a 
wonderful thing indeed. 

Shri Raj BaJul()"-: Just to correct an 
impression. Sint'e they ,have also al-
lowed themselves to intervene, I would 
S3Y that what has been said is that on 
a radar screen a low flying plane can-
not be detected, cannot be traced. That 
is all that has been said. 

, 

Shri Nath Pal: I think the House 
will recall the point that no less a per-
son than the Prime Minister has said. , 
whenever a question was asked why 
the Chinese offending planes or the 
Pakistani planes could not be inter-
cepted, that the han. Members do not 
know that the plan'!!s fly very fast and 
very high. and even the radars cannot 
detect the:m. This has been the 
clas$ical reply given times without 
number to this House. 
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Listening to Shri N anda and Shri 
Raj Bahadur one thinks that this Wal-
cott, misunderstood by us, misrepre-
sented and maligned by the press, is a 
'paragon of virtue. They almost give 
him a certific:lte, alm()St recommend 
him, as somebody hinted, for the 
Padma Bhushan On the 26th January 
list of honours. Here is the man, 
where did we get bad reports :lbout 
him? We get reports about him be-
cauSe We keep our ears open and we 
do not allow our conscience and ears 
to be plugged by official reports. 

He made fun of me by saying, 
"Where does he read about the 
-biscuits?" While trying to pay me a 
compliment regarding my alleged 
eloquence, they tried to say that I 
was carried away by something my 
imagination was dictating. I read the 
Indian papers, papers, I may say for 
the satisfaction of the balance of 
power in the ruling party which are 
both to the right and to the left. This 
is what happened. It says Walcott 
dropped biscuits for jail mates. I 
do not own this press, I do not get 
money from this paper fOr party con-
tributions. This is a well known 
paper which publishes it, all !lapers 
have published it. (Interruption), 

11 ~ ~  . ~, f<r'T "flTir 
~ ;;[rf,!ln: I 

This was a daily here, and practically 
all the dailies had carried report:. 
about it, This was the source. Of 
course I do not have any other source. 
So, I depended upon it. 

He has said he was free. All right, I 
grant it to you. But was he free to 
import five boxes of cartridges--I will 
give you the numbers-by DC 434 and 
then transport them to DC 31? Was 
not your officer called upon to see 
how it was happening? Did it not 
happen under the very noses of the 
security officers? How were they 
transported from Palam to Safdarjung? 
Did they fly, did' they disappear, did 
they perform the rope trick? They 
went in a jeep. 

They have accused me of all kinds 
of things. Shri Raj Bahadur made this 
delightful statement an airport is 
not a security force. What a profound 
revelation! What we demanded was 
not that the airport converts itself 
into a security force, but that there 
should be a security force at every air-
port in the country. That is the 
simple demand. But he distorts even 
that. Even at this stage we want to 
know if there is any armed consta-
bulary or armed force at the airports 
to look after security. What are the 
intelligenCe men doing? Shri Swell, 
pointed out that these are the vital 
strategic points in the country. And 
what a cavalier, casual, indifferent 
manner of replying! 

Listening to Shri Nanda, one would 
feel that nothing whatever is wrong in 
this country. The only thin" wrong is 
pointed out that men like Walcott can 
avoid the laws of this country. No-
thing is better than being a Walcott, 
and nothing is so bad as pointing out 
that there is danger in this country! 

Finally, may I ask a question? Shri 
Mohiuddin-I think party discipline 
will not be employed against him-
had made a statement that this affair 
was a serious affair. He made a 
public statement. I hope he will not 
disown it. It was serious. I think in 
a lapse into truth he stated the truth! 
He lapsed into truth because he did 
not allow official prestige to debar 
him, restrain him, and he uttered the 
truth that it was a serious matter. He 
further disclosed to the press that an 
enquiry was being made. I want to 
know what has happened to that en-
quiry. Who has been found guilty, 
in a country in which the guilty shall 
not be punished, and the meritorious 
shall not be rewarded, in a country in 
puiblic duties shall be ridiculed, even 
their motives suspected; I do not think 
that that bodes well for the future of 
the country. We want to know that 
the guilty are punished. Never in this 
country, whatever the enquiry, be it 
the NEYA enquiry involving the se-
curity of this country, or be it an en-
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[Shri Nath Pai] 
quiry like this. has the guilty person 
been found. No one is found guilty. 
The Minister is never guilty. The 
officials are never guilty. What is 
guilty is the rules! Only the rules 
are to be held guilty. 

bud. Even at this late stage, please 
take into ·consideration my suggestion 
for creating a security council and 
examining the whole apparatus of the 
security Of this country. If YOu do' 
this, this debate would have ~  

a useful purpose. Thank you very 
much. 

May I. in conclusion. make a very 
simple plea to him? I was not carried 
either by my oratory or by my parti-
san spirit. As you found. behind the 
party discipline. the overwhelming 
majority of the Treasury Benches, 
particularly the back-benchers who 
are not expecting, and particularly 
those who do not expect any benefit 
out of the Kamaraj plan, were as con-
cerned as I felt, as those who support-
ed the motion felt. Take this con-
cern and anxiety of the House, of the 
country, of the press, into considera-
tion and see to it-unless you think 
that this is an example to be emulated 
by all Walcotts,-that there are no 
Walcotts and try to nip them in the 

Mr. Speaker: I shall put the motion 
before the House. I need not read the 
details. The question is: 

Division No.1] 

Ane"Dr.M.S. 
Bade, Shri 
Badrudduja. Shr ; 
BUUI, Shri Hem 
BhattacharYl, Shri Dinen 
Bhoel, Shri P.H. 
Cbatravartty. Shrimati Renu 
Chatteriee. Shri H. P 
Chaudhlll"J. Shri Y. S. 
Chaudhuri, Shri Tridib KUmar 
Deo, Shri P. Je 
Dwivedy f Shri Sureadranath 
GIYllri Devi. Shrimati 
Gowan Pra.ad, Shri 
Gupta, Shri Indrajit 
Gupta. Shri Kuhi Rim 
Gupta, Shri Pri)'. 

Abdul Wabid, Shri T. 
Athal SinSh, Shri 
Achulhm. Shri 
Aktamml Devi, Shrimali 
Ala .. ..." Shri 
Aln, Shri A.S. 
All'. , Shri Joacbim 
""jlDlPpl, Shri 

''That the HoUSe do now adjourn.'· 

The Lok Sabha divided. 

Mr. Speaker: Any corrections to be 
made in the Ayes? I see three hon. 
Members standing. So, 3 more to be 
added to Ayes. Any corrections to be 
made in the Noes? I find three hon .. 
Members standing. So, 3 more to be 
added to Noes. 

AYES 

Himmatsinhji. Shri 
Jha, Shri Yogendra 
I(achh-:tvaiy., Shri 
Kakkar. Shri Gaud Shanker 
Kamath, Shri Hari Vishnu 
Kmdappan, Shri S. 
KlPur Singh. Shri 
Kar, Shri Prabhat 
Kri.hnapal Singh. Shri 
Kumaran, Shri M. K. 
Lahri Singh, Shri 
Laxmi D •• s, Shri 
Mate, Shri 
Mohan S •• rup, Shri 
Muterjee, Shri H' N • 
Nair. Shri Yuudcvan 

NOES 

Azad I Shri Bb.,wlt Jh. 
Balmiki, Shri 
Barkataki. Sbrimati Rcnuit. 
Barupal Shri r. L. 
BIaumatori, Shrl 
Buwant, Shri 
Bearal, Shrl 
Bha.at, Shri B. R. 

Pottekkatt, Shri 
Ranga, Shri 

lU4 m .. 

Reddy. Sbri E5waro 
Reddy. Shri Narasimha 
Roy, Dr. Saradi,h 
Sen, Dr. Ranen 
Sczhiyan, Shri 
Solanlti, Shri 
Swell. Shri 
Trivedi, Shri U. M. 
Venkaiah, Shri Kalla 
Vi.hram Pr ... d, Shri 
Warior, Shri 
V.dav. Shri Ram Sewat 
Yuhp.1 S;nSh, Shri 

Bbl.avati, Shr i 
Bhakt Danhan, Shr; 
Bhanla OeD, Shri L. N. 
Bhattlr, Shrl 
Bhattachoryya, Shri C. K_ 
Blot. Shri J. B. S. 
Borooah, Sml P. C. 

bwor Pm.... Shrl 

\ 
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Brli IUj Sin.h KDtah, Shri 
Cbakravcrti I Shri P. R. 
Chanda, Shrimati J10t80a 
Chandak, Shri 
Chandraackhar. Shrimati 
Chaturvcdi, Shri S. N. 
Chaudhuri, Shri Sachindra 
Chaudhuri, ShrimBti Kamala 
Chavan, Shri D. R. 
Chuni Lal, Shri 
DU,Dr.M.M. 
Oa., Shri B. K. 
Oaa,5hri Sudhansu 
naliPpa, Shri 
Dall, Shri G. 
DeD Bhani, Shri P. C. 
De,.i, Shri Morarji 
De.hmukh, Dr. P. S. 
De,hmukh, Shri B. D. 
DClhmukh, Shd Shivaji Rao S. 
Dc,., Shri S. K. 
Dhulcshwar MeeDs, Shri 
Dighe, Shri 
Dinclh Singh, Shri 
Dixit, Shri G. N. 
Dwivedi I Shri M. L. 
Blayaperumal, Shri 
Erin •• Shri D. 
Pirodia, Shri 
Gackwad, Shri Fatehsinhrao 
Ga\mari. Shri 
Gajraj Singh Rao, Shri 
Ganapati Ram, Shri 
Gandhi, Shri V. B. 
Ganga Devi, Shrimati 
Ghosh, Shri Atulya 
Gho.h, Shri N. R. 
Goni, ShriAbdul Ghani 
Govind Das, Dr. 
Guba, Shri A.C. 
Gupta, Shri Shiv Charan 
Ha;arnavis, Shri 
Hanada, Shri Subodh 
Hanumanthaiya, Shri 
Ha .. rib, ShriJ. N. 
Heda, Shri 
Hem Rai, Shri 
Iqbal Singh, Shri 
Jadhav, Shri M. L. 
la,jivan Ram, Shri 
Jlin, ShriA. P. 
lamir, Shri S. G. 
Jamunadevi, Shrimati 
Jedbe, Shri 
Jena, Shri 
lOlhl, Shri A. C. 
Jo.bi, Shrimati Subhadr. 
]yoti.hi, Shrl J. P. 
X.bil, Shri Humavun 
!Comb Ie, Shri 
KanWllo, Shrl 
Karuthiruman, Shrl 
K01al, Sbd P. N. 
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Kedarla, Shri C. M. 
Keilhing, Shri Ri.han. 
Khadilltar, Shri 
Khan, Dr. P. N. 
Khan, Shri Olman Ali 
Khan, Shri Shahnawaz 
Khanna, Shri Mehr Chand 
Khanna, Shri P. K. 
Kindar Lal, Shri 
Koujalgi Shri H. V. 
KriPa Shankar, Shri 
Krishna, Shri M. R. 
Kri,hnamachari, Shri T. T. 
Kurcel, Shri B. N. 
Lakshmikanthamma, Shtimati 
Lali t Sen. Shri 
Laskar, Shri N. R. 
Laxmi Bai, Sbrimati 
Mahadeo Prasad, Shri 
Mahatab, Shri 
Mahilhi, Shrimati Sarojini 
Malaichami, Shri 
Malhotra, Shri Inder J. 
Mallick, Shri Rama Chandra 
Mandai, Dr. P. 
Mandlll, Shri J. 
Mandal,Shri Yamuna Prasad 
Maniy angadan, Shri 
Mantri. Shri 
Maruthiah, Shri 
Masuriya Din, Shri 
Mehdi, Shri S.A. 
Mehrotu, Shri Braj Bihari 
Mengi, Shri GoPal Datt 
Menon, Shri P. G. 
Minimata, Shri 
Mirza, Shri Bakar Ali 
Mishra, Shri Bibhuti 
Mishu, Shri Bibudhendra 
Mishra, Shri M. P. 
Misra, Shri Shyam Dhar 
Mohanty, Shri G. 
Mohiuddin, Shri 
Mohsin, Shri 
Morarh, Shri 
More, Shri K.L. 
Mukajce, Shrimati Sharda 
Murthy, Shri B. S. 
Murti, Shri M. S. 
Muthiah, Shri 
Naidu, Shri V. G. 
Naik, Shri D. J. 
Nallakoya, Shri 
Nanda, Shri 
N .. k .. , Shri P. S. 
Nayak, Shri Mohan 
Nayar, Dr. Sushila 
Nehru, Shri lawaharlal 
Nelamony. Shri 
Niran;.n Lal, Shri 
On. Shri 
Paliwal, Shri 
Paodey, Sbrl Viabwa Natb 

Panna Lal, Shri 
Pant, Shri' K. C. 
Paramasivan, Shri 
Patel, Shri Chhotubhai 
Patel, Shri P. R. 
Pati!, Shri D. S. 
Pati!, Shri J. S. 
PatiI, Shri M. B. 
PatiI, Shri S. B. 
Pati!, Shri V. T. 
Patil, Shri ValanalO 
Patnailt, Shri B. C. 
Pattabhi Raman,. Shri C. R. 
Pillai, ShriNataraja 
Prabhakar, Shri Naval 
Praup Singh, Shri 
Raghunath Singh, Shri 
RaghuramBiah, Shri 
Rai, Shrimati Sahodrabai 
Raj Bahadur, Shri 
Raj Dco Singh, 8hri 
Raju, Dr. D.S. 
Raju, Shri D. B. 
Ram, Shri T. 
Ram Sewak, Shri 
Ram Subhag Singh, Dr. 
Ram Swarup. Shri 
Ramaswamy, Shri S. V. 
Ramaswamy, Shri V. K. 
Ramdhani nas, Shri 
Ra,c, 5hri 
Rao, Shri Jngnnatha 
Rao, Shri Krishnamoorthy 
Rao, Shri Muthyal 
Rao, Shri Ramapathi 
RIO, Shri Thirumala 
Rattan La), Shri 
Ray, Shrimati Rcnuka 
Reddy, Shri K. C. 
Reddy, Shri Ramakrishna 
Reddy. Shrimati Yashoda 
Roy. Shri Bishwanath 
Sadhu Ram. Shri 
Sahu, Shri Rameshwar 
Saigal, Shri A. S. 
Samanta, Shri S. C. 
Samnani, Shri 
~  Devi, Shrimat j 
Sen, Shri A. K. 
Sen, Shri P. G. 
Shah, Shri Manabendra 
Shah, Shrimati Jayoben 
Shakuntala Devi, Shrimati· 
Shankaraiy., Shri 
Sharma, Shri A. P. 
Shanna, Shri D. C. 
Sharma, Shri K. C. 
Shashi Ranjan, Shri 
Shaatri. Sbri Lal Bahadur 
Shea Narain, 5hri 
Sbinde, Shrl 
Shree Narayan Du. Sbrl 
Sbyamkumarl De.l. SbrimIU. 



S3I Calling Attention .. NOVEMBER 19, 1963 to matter of Urgent S32-
·-ntPublic Importance 

Siddloh, Shri 
Sldbc,hwar' Pra.ad, Shri 
SiDSh, Shri D. N. 
SinSha, Shri G. K. 
Sinh., Shri B. P. 
Sinha, Shri Satya Narayan 
Sinha, Shrimati Ramdulari 
Sinha, Shrimai Tarkeshwari 
Sinhasan Sin.h, Sbri 
Son,vlne, Shri 

Subramanyam, Shri T. 
Sum&t Pr ... d, Shri 
Swamy, Shri M.I'. 
Tahir, Smi Mohammad 
Thimmaioh, Shri 
Thoma., Shri A. M. 
Tiwary, Shri D. N. 
Tiwary, ShriK.N. 
Tiwlry, shr. R. S. 

Val vi , Shri 
VarlJUl. Shri Ravindra 
Veerabuappa, Shri 
VecrapPI, Shri 
Venkllta5ubbaiah, Shri P. 
Vidyalankar, Shri A. N. 
Vii_y. Anands, Maharajk.umar 
Vy .. , Shri Radhcl.1 
Wadiwa. Shri 

Tula Ram, Shri Wasnilt, Shri Halkrishna 
Vadav, Shri Rim Huth 
Yad8vI, Shri B. 1>. 

SoundarAm RllmllChandran. 
Shrimati 

Sriniva.n. Dr. P. 
Subromaniam, Shri C. 

Ulalta, Shri Ram.chandra 
Upadhyaya, Shri Shiva Out! 
Utiy., Sj>ri Yusuf, Shri Mohammad 
Vai,hya, Shri M. B. 

Mr, Speaker: The result"" of the 
division is as follows: 

Ayes 49; Noes :!54. 

The motion was nagatived. 

17.12 brs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

TRAIN-BUS COLLISION AT LEVEL-CROS-
SING NEAR HEN STATION 

Shri P, C. Borooah (Sibsagar): Sir, 
I call the attention of the Minister of 
Railways to the followinlr matter of 
urgent public importance and I request 
that he may make a statement there-
on: 

"The reported train-bus collision 
at an unmanned level-crossing 
near Ren Station on the Jodhpur 
Division of the Northern Railway 
on November 18, 1963, involving 
eight lives." 

The Deputy MInister in the Ministry 
of Railways (Shri Shalmawaz Khan): 
On 18-11-1963 at about 17.23 hours, 
train No. J 114 Down Goods procee-
ding from Merta Road to Phulera. just 
after passing Hen Station, collided 
with a passenger bus at an unmanned 
level-crossing situated between the 
Up Outer and Home signals of Ren 
station. 

As a result the bus was smashed 
and 8 ou t of the 34 passengers tra-
velling in the bus were killed on the 
spot. The remaining passengers were 
in the first instance taken to the Rail-
way hospital at Merta Road for preli-
minary medical attention. Eleven of 
these passengers were discharged at 
Merta Road and the rest i.e., 15 were 
sent to Jodhpur for further treatment 
in .the Civil Hospital. According to th(' 
latest information, 9 persons are ad-
mitted in the hospital of whom 5 are 
reported to have been seriously in-
jured. 

Relief ·train with medi('al van and 
medical officers of the Railway was 
rushed from Merta Road and reached 
the site at 18.47 hrs. 

The Divisional Superintendent, 
Jodhpur and other Divisional Offic-ers 
of Northern Railway rushed to the 
site of the accident immediately on 
receipt of information to assist in relief 
operations. The District and Police 
authorities also reached the site 
shortly after the accident. 

The cause of the accident is under 
investigation and an officers' enquiry 
has been ordered. 

Shri p, C. BOrooah: This unfortunate 
incident happened at a level-crossing 
near the railway station. May I 
know what. was the consideration for 
which this level-erossing, important 
as it is because of j,ts proximity to the 
railway atation, was left un-manned? 

." Alles: The name of one Member could not be recorded. 
Noes: The name of one Member could not be recorded. 
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Shri Shahnawaz Khan: Level-cross-
ings are manned or unmanned keep-
ing in view the density of traffic that 
flows across those level-crossings. The 
density of traffic there did not Justify 
manning the level-crossing. 
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~~  

« ;r ~ iIiT ffi' ~ ~ ~ ~o  
~ I  

SUi Shahnawu Khan: No, Sir, 
'1I' .. ~~ ~ ~ I  

~ iIiT ~ ~~ ~~~ I 

SUi SODavane (Pandharpurl: May 
put one question? 

~ .j 

Mr. Speaker No. 

I'US hrB. 

The Lok Sabha then ad;ourned till 
Eleven of the Clock on Wednesday. 
November 20, 1963/Kartika 29, 1885 
(Sakal, 
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ORAL ANSWERS TO 
QUESTIONS 

S.Q. Subject 
No. 

3 I Soil Survey . 
32 Pak-China air agreement 
33 Development of tourism 
34 A\tricultural pro:luction • 
35 Cane supply to sugar mills 
l6 Sugar 
37 Agriculture in Asia and 

Far East 
38 Village Volunteer Force. 

WRITTEN ANSWERS TO 
QUESTIONS 

S.Q. 
No. 

39 Sleeping berths 
40 Railway zones 
41 All I n:li. Agricultural 

Services 
42 Air accident near Agra • 
43 Theft of explosives. 
44 Circular Railway in Cal-

cutta 
45 Package programmes 
46 Post 0 ffi:es • 
47 Booking of goods :at Kanpur 
48 Liquor permits for tour-

ists 
49 Birth Anniversary stamps. 
50 Avro'748 for LA.C. 
52 Shipping service on India-

U.K. continent route 
53 Escape of Mr. Walcott • 
54 Additional funds for agri-

culture . 
55 Cooperative Farming 
56 ~  of fO'ldgrains 
57 D:lh.i Milk S:heme 
58 P.L. 480 agreement 
59 Railway Accidents Com -

mittee . 
60 Telephone service in Bala-

ghat 

U.S.Q. No. 
66 Preservation 01 fruits 
67 C.D. Blocks 
1i8 Sugar production in 

U.P. 
69 Central Road Fund 

COLUMNS 

257-92 

2S7-59 
260-63 
263-66 
267--72 
272--78 
278-84 

2 ~6 

296 
296-97 

297 

298 
298-99 

299 

30 3 
304 

304-oS 
30 5-06 

3D6 

3D8 

WRrrl'JCN' ANSWJ:RS TO 
QUESTIONS-cOfttd. 

U.S.Q. 
No. 

Subject COLUMNS 

7D Research Schemes 
71 Assistance to U.P. 
72 Westemstyleaccommoda-

tion for tourists 
73 Special stamps 
74 P.&.T. buildings 
75 Waltair Station 
76 Cultivable lands along 

Railway tracks 
77 Crops damaged by floods. 
78 Closure of sugar factDr-

ies 
79 Price of fertilizers 
8D Village Volunteer Force. 
81 Money Order Forms 
82 Leaf drying_ disease in 

paddy fields 
83 Shipping Corporation 
84 Collision of trains near 

Kanpur 
85 N.E.F. Railway 
86 Rail link between Sili-

guri and J ogighopa 
87 Passengertrains fromGau- ' 

hati to Upper Assam 
88 Northern Railway Work-

shop 
89 Hindustan Shipyard 
90 Marine WeatherStation 
91 Survey vessel for Indian 

Navy 
92 Dairy Co-operatives 
93 Sugarcane cultivation in 

Alkaline soil . 
94 D.T.V. 
95 Central Warehousing 

Corporation . 
96 P.&T. employees 
97 Nomadic cattle raisers 
98 Track between Church 

Gate and Grand Trunk 
Road Stations 

99 Calcutta Helicopter Ser-
vice 

100 Irradiation of wheat 
101 Rishikesh Railway Sta-

tion 
IDZ Boat bridge over Jam-

una, Delhi 

31D 
310 

311-11 

312 
312-13 
313-14 

315-16 
316 

316-17 
317 

319 
3 19-2D 

327-28 

330 
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WRITI'EN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. 
No 

Subject COLUMNS 

103 Wazirabad Bridge, Delhi 
104 Toofan Express 
105 Radio-Photo link 
106 Milk crisis in Delhi 
107 Cooperative rice mills 
108 Package programme in 

Kerala . 
109 Miner ports in Kerala 
110 Rice purchased from V.S.A. 
1 II Transport of iron ore. 
1I2 Mail for Port Blair . 
113 Freedom from Hunger 
114 Panchayati Raj 
115 Railway accidents . 
116 Draught· in Rajasthan 
117 Jute 
118 Telephone connections 
119 Rail link. between Cape 

Comorin and Tirunelveli 
120 Dry Dock, Visakhapatnam 
121 Sugar Mills, Deoria 
122 Cattle breeding farms in 

Rajasthan 
123 R.M.S. 

124 Rice procurement through 
cooperatives . 

125 Wheatloan from Canada. 
126 Ahalyapur Station 

! 127 Quality of D.M.S.S. Milk 
128 Transport Cooperative 

Societies 
129 Agricultural Societies 
130 Konhan Ferry Service 
131 Lanka Station 
132 Cultivable barren land. 
I 33 A~  at Barabanki 

Starion 
134 L01n for agricultural pur-

poses 

135 Second Pay Commission. 
136 Tulihal Aerodrome 
137 Use of English in Railway 

Department 
138 Quarters for Railway em-

ployees in Ujjain . 
139 CooperativePackage Pro-

gramme DistrictS • 
140 Wagon Repair Factory 

330-31 
331 

331-32 
332-33 

333 

334 
334 
335 

335-3 
33&-37 
337-38 
338-39 

339 
339-40 
340 -4 1 

34 1-42 

344 
344 

344-45 
345 

345-46 
346-47 

347'-48 
348 
349 

349-50 

35:-5 1 

35 1 

35 1-52 

352-53 

354 

WRITTl!:N ANSWERS TO 
QUESTIONi8--contd. 

U.S.Q. Subject 
No. 

/41 Stamps on wild life 
142 Bridge at Golthemi Ghat 

(Bihar) . 
143 Damage to crops 
144 Hindustan Shipyard 
145 Road development 
146 Telegraph Office 
147 Delhi-Bulandshahr Rail 

link 
148 Research on paddy seed. 
149 National Highway NO·37 

153 
154 

155 
156 

157 

158 
159 

160 

161 

162 

A iT services to Assam . 
First Class accommoda-
tion in trains 
Bridge o\'e r Ganga nea r 
Kanpur 
Sugar quota for Punjob 
Appointments in Northern 
Railway 
Medicinal herbs 
Realir,nment of Kongr. 
Valley. 
Broad Gauge lines upto 
Ramnagar 
Accidentat Dhanamandal 
RevitalizatIOn of village 
Societies 
Silchar-Imphal Shuttle 
Air Service 
Pust Office at Goilkern 
Bux-wagons 

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE 
Shri S.M. Banerjee called th .. 

attention of the Prime 
Minister to the recent <s-
pionagc activiti(. by per-
s:mnel of Pakis'an High 
Commission in New Delhi. 

The Minister of State in the 
Min's<ry of External Affairs 
(Shrimati Lakshmi Menon) 
made a statement in regard 
thereto. 

COLUMNS 

35(, 

35 6-57 
357-58 

3Sg 
359 
359 

360- 62 

380-94 

PAPERS LAID ON THE TABLE 395-96 
(I) A 'copy each of the follow-

ing· papers under .ub-
section (2) of s:ction 16 of 
the Tariff Commillion Act, 
1951 :-

(.) Report (1962) of the Tarilr 
Commission on the review 



541 

PAPES LAID ON THE 
TABLE -contd. 

of protection to the Dyestuff 
Industry. . • . 

,.) Government Resolution 
No. 52(1)-Tar!62. dated 
the 13th November. 1963. 

;1) Statement explaining the 
realonl why a copy each of 
the documents at (i) and (ii) 
above could not be laid on 
the Table within the period 
prescribed in the said sub-
section. 

(2) A copy of the National 
Welfare Board for Seafarers 
Rules. 1963 published in 
Notification No.G.S.R.1187 
dated the 13th July, 1963. 

~  sub-section (3) of 
section 458 of the Merchant 
Shipping Act. 19SX. • 

(3) A copy of the Rice Milling 
Industry (Regulation and 
Licensing) Amendment 
Rules. 1?63 published 
in Notification NC'. G.S.R. 
1369 dated the 17th August, 
1963. under sub-section 
(4) of section 22 of the Rice 
Milling Industry (Regula-
tion) Act, 1958. 

(4) A copy of the Displaced 
Persons (Compensation and 
Rehabilitation) Eighth A-
mendment Rules. 1963 
published in Notification 
No.1634 dated the 12th 
October. 1963. under sub-
section (3) of section 40 of 
the Displaced Persons 
(Compensation and Re-
habilitation) Act, 1954. 

(5) Statement regarding the 
problems of sugar and gur 
and sugarcane prices. 

[DAILY DIGEST] 

COLUMNS COLUMNS 

MOTION RE : COMMITTEE 416-50 
ON PUBLIC UNDERTAKINGS 

Discussion on the motions 
re : Constitution of a Com-
mittee on Public Under-
takings, moved by the 
Minister of Industry (Shri 
Nityanand Kanungo) on the 
21st September, 1963 and 
amendments/substitute mo-
tion thereto moved In the 
18th November, 1963, 
continued. The discussion 
not concluded. 

MOTION FOR ADJOURN-
MENT 451-S24 

The Speaker gave his consent 
to the moving of an Adjourn-
ment Motiln given notice 
of by Shri Nath Pai re:escapc 
of Mr. Walcott in a piane 
from Safdarjung Airport. 
The motion was discussed. 
Shri Nath Pai replied to the 
Debate. On the motion 
the House divided. Ayes 49; 
Noes 254. The Motion was 
accordingly negatived. 

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE 31-3', 

Shri P.C. Borooah called the 
attention of the Minister of 
Railways to the reported 
train-bus collision at an 
unmanned leVel-crossing 
near Ren station on the 
Iodhpur division of the 
Northern Railway on No-
vember 18, 1963. involving 
8 lives. 

The Deputy Minister in the 
Ministry of Railways (Shri 
Shah Nawaz Khan) made 
a statement in regard thereto. 

STATEMENTS BY MINISTER 

The Deputy Minister of Food 
and Agriculture (Shri A.M. 
Thomas) made a statement 
regarding the production, 
price etc. of rice. 

BILL INTRODUCED 

The Requisitioning and Acqui-
sition of Immovable Pro-
perty (Amendment) Bill, 
1963. • 

AGENDA FOR WEDNES-
DAY. NOVEMBER 20, 
1963'KARTIKA 
(SAKA) 

Further discussion on the 
motions re: constitution of 
a Committee on Public 
Undertakings, and consi-
deration and passing of the 
Income taX (Amendment) 
Bill, 1963. ' 
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